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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 9, 1969[Chaitra 19,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. SPEAKER in the Chair ]

RE : PROCEDURE ABOUT
MAKING ALLEGATIONS

st e fagrdt vt (FoTwgR):
Feasy qgr, W A 07 fr we fod amg
o3 0% fAea s g A ¥ e
A P s an g Fam Fae
A # gEAw ¥ A} F o == @
@ YT T I g AT At 99 )
dg § fed) efigx wERy ¥ 93 W
arr 7€ fqar fr A 5= & < gee, oA
F@E T4 S & §F7 7 FgA0,
e faT aF oY Tg FEA Ag T AE
srar 1 T faaw g fv o8 v ow
FETIT AR & A @ fruei ¥ ow Y
F1§ sAqeqT &, T WHLY 9T W AT
agafr @ o & AT sem fs
AMY & &1 FIAATE F1 7@, A TGF TH
A T FA FT G0 § A9 gATL Faei
®Y I F AT A9 & | W F g
& IaTene AR FT AT ART & 9 FT
T WEFTE |

st oy T (T6Y) @ aeaw wERy, 9
AT AT A FETE A SW T
gudd FIE |

MR. SPEAKER : I have just come
back this morning at about 9.30. I will
look into it, After all, in the excitement,
somebody might have said something. I do
pot think you should take it literally and it

will be implemented. I do not think they
will be prohlbited from putting questions
and all that.

I am constrained to observe that on the
3rd April, 1969, some Members suddenly
flung an allegation on the floor of the
House that Shri Fakbruddin Ali Ahmed had
recently married for the second time., In
spite of my asking the members to desist
from making such indecent allegations—for
the first time, I even threatened the Member
that 1 will expel him for the whole session ;
I have never said that in the last two years
in this House—in spite of that, In spite of
my asking the Members to desist from mak-
ing such indecent allegations and warning
them of its consequences, the Members
persisted in making those remarks.

Later, on the same day Shri Fakhruddin
Ali Ahmed made a categorical statement in
the House to the effect that the allegation
was absolutely baseless,

This is not the first occasion when per-
sonal allegations against Ministers or Mem-
bers have been made in the House without
the Members making the allegations having
taken any steps to verify the authenticity
thereof and without giving notice to the
Chair in advance. There have been occa-
sions in the past also when a notice based
on a news item contained in a newspaper
like the Organizer has been tabled. I have
no doubt that everyone of us here will agree
that baseless personal allegations made in
the House brings down the dignity and
prestige of this august House.

I may inform Members that notices re-
lating to any allegations based on newspaper
reports will pot be considered by me unless
the Member tabling the notice gives me
substantial proof that the allegations have
some factual basis.

I may also invite the attention of the
Members to my Rulipg dated 31st May,
1967 in which I stated the procedure to be
followed for investigation of allegations
against Members or Ministers. 1 would
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once again appeal to Members to follow the
prescribed procedure,

About what Mr. Vajpayee has raised,
he need not be worried about it. But I would
appeal to hon. members that these things
are not good, Some weekly papers go on
repeating all sorts of allegations against
everybody, Nobody is safe in this world
if that is the basis of our speeches and
questions here,

SHRI S. K. TAPURIAH (Pali) : What
about allegations against outsiders who can-
not defend themselves here ?

MR. SPEAKER : [ am not allowing a
discussion on this now. Questions,

ORAL ANSWERS TO QUESTIONS

areatg wefal o faafa

T961. it el et
it Ty Ty wret
Fa1 ddfers s awn qfa o A
Ty F FOrFN R

() w0 wreda swfaa qan feedt
v faent & wfusifas  swfa 3 oo

RES

(@) = ag s s o 9% a0
A-geard sl  fadat st sofedi
& frafe 7@ RE

(1) Fmagd gwy frIww A
FTHN GATH FA § ; AT

(%) afz &, &1 F g & =
gafay frafa &1 w7 a3 gra § 33 F71
g
waw (st <te T waw) © (F) S
4|
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(@) e ard smnfat & sfafos
Wiy s=f=a famy afafa o, ot aog
TR e &1 uF @@ aedr §,
fareit &1 w=fai w1 frala sw@r &

(1) s= = fwiar/frafas s
sefaa fa3mt # 3Igar § o 99 9 99-
ga a1 foar amar g |

(7) w7 (@), F 3w #1 WS gU A
T AEY I |

st TETIETT W A "R,
# og s =Tgan § T o vl -
fasi @1 gEi 2wt & foq faofa fean
Snar @ s 3| fraar g gar § -
& waeg § Y g dAfew smar AAeT
¥ (7w #1 FE AErd #r g ?
T qar ag garwr faRat gm ¥ W
e & ? @ &, & feaar ?

Fafrs sararc aan g @t (s @0
e WA) : FATHT § AT § T F4
10 93z ITFT S YA g 9w fgE
¥ v § s g fadely gz ¥ Qv

st gFmm AT et ;. gF dew §
AT ATEAT § A 941 & ?

sl o To W : Tew & ol g
oifgd wilF & gEa gt w1
gnit

&t SwTS ARETEes | [ET and 39-
At wgrey ¥ Fgr fw v dfew FLAEH
# uF wgras gear § fagd g a7 F4
g1aT & | sreuw WERw, AreafaFal 48 §
5 = aefal =1 ag &1, IR I W
Fu e s At wreT d w0 W
FAR &1 A wgw § fF 99 AT ;-
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T gat W ¥ qae fo Mo A ATHT
TR AT FGEE T oA &
grar oft Y w0 #1 faalt gay e
tag gy SMiw dawad afw
FER & AJW § a1 g1 39 fawg #
A FE o M TR € ? AR WK
AT RE AT Fr T ¥ AN A

wferg g ?

ot qo Wo WA : Y THT &, JWT
& 7 Fg 9g T FEAT

This is a Government company because
itisit a subsidlary of the STC. Under
the Companies Act it is a Government
company and the major portion of whatever
it earns goes to the STC and Government
being a shareholder of the STC it goes to
the Government.

w1t SETA @ree ;. oy e A
Srar g ?

i qo o MMA: W J@TE
FOEr F1 A1 fwT madE #00

ot IETHEA AR © ugo e Yo
7@ g T g o gu
1T gg ¥ s O g fr ey w0
%o 7t fazalt qur o @, M@ A
AT AT g ot A A g ?

Ao Mowm: sgarsgrg s
fear &1

=t Tga Tag et : ag w9 faf
¢ fr foom g § @@ s AR
TIATT FT AT F gar & WK & @A
W ¥ ogad v dar g
T G T 48 AgA § 1% 78 foew
fawfar < oY fadaii & a9 frafa sax
w7 & guer v ofeai ad fEm g,
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YT fkrat feamd &, @ fF Fe =
wferdt & fag @ar &1 o a-aEh
Tfar g@ SHC 97 7 fadar St A
oT @y § o fa fafa s &
fou o8 @< 7 §1 A W EF AR
gt e wreeta sefax fafa faor it
&t 7g & §far orr fow@ g s wen
e F qAr fadst §A A oW w
#Y faerga & 98 3 @) ¥ & faat ¥
gfen ¥ for ar wasia & fod o 1
wraa & o fard fae gar g wa
g &%, arer w7

&t qo o WA :  9@T aF AN
g A g Far o @R and F qEn
forea aaTa ¥ AT & %W AL F o7 g
firerelt & oY wigAa fafrst sowT g
Faat § | A WErOET A A FifeET
fafret Tems st @) g@d I @t
WA 9567 7 98 Far {6 fa2wi % d&)
# a2 afiai a9 FT 9w @ §,
A 9E 9% TIF T NG § Tg FIWR-
T &Y THe o Yo F gafaferdr & @
%7 dY gaTS S&AT &Y Gl 1 4G al Tae-
¥z FwY § TEr gY A€ gvar | A9 i
% STEAE LEUREH $1 9919 § I a8
@ § A IERT gEAT fAedt § at wie-
749 fafre sa 9 FEaR FE |

SHRI NARENDRA SINGH MA-
HIDA : While I was in Nairobi sometime
back it was brought to my notice that
Indian films have been going to South
Africa.  We have no trade relations with
South Africa. May I know from the hon.
Minister how these films have sneaked
into South Africa and, if so, what has
happened to those earnings and whether
the film dealers have shown it in their
accounts 7

SHRI B. R. BHAGAT : 1 have no
information regarding this. I will fiod

out how they sneak out to South Africa,
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SHRI SAMAR GUHA : Bangali Pakistan to see that Bengali films can

films, particularly songs of Tagore, are be shown in East Pakistan ?

very popular” in East Pakistan so much

so that when Tagore songs were banned SHRI B. R. BHAGAT : There is no

by Radio Pakistan the popular opinion
was so pressing that utimately the
Government of Pakistan had to yield to
include songs of Rabindranath Tagore in
Radio Pakistan. But unfortunately, Bengali
films are mot being alllowed by the
Pakistani distributors to be shown in the
cinema houses of Bast Pakistan and ff
per chance any Indian film is shown in
East Pakistan there is a great rush by
the people of East Pakistan to witness
it. I want to know from the hon. Minister
whether the Government has made any
particular effort to see that the Government
of Pakistan, particularly the Government
of East Pakistan, withdraw the ban on
Indian films, particularly Bengali films,
so that they can be shown in Bast
Pakistan ? Secondly, during my tour of
South East Asia I have seen in Sabah,
Malaysia, Indonesia, Thailand, Cambodia,
Champa area of South Vietnam and Laos,
Indian films are very popular as also
Indian songs. I want to know what
particular steps have been taken by the
government to see that the distribution
of Indian Films and also of Indian records
can be made available to the people of
South East Asia.

SHRI B. R. BHAGAT: It is true
that some of the Bengali films are very
excellent and they have won prizes in
international film festivels. Theie is a
great demand for them in East Pakistan,
But, as the hon. Member knows, all our
efforts to normalise trade or commercial
activities with Pakistan have been spurned
and that applies to export of Bengali
films to East Pakistan audiences., Regard-
ing the promotion ef export of Indian
films to South East Asian countries, it
is true that there is great demand for Indian
films and songs in neighbouring countries.
Ope of the steps we have taken in the
direction is the setting up of a public
sector corporation which is trying to intensify
its activity of promoting the export of
Indian films to these areas.

SHRI SAMAR GUHA : Will the
Government renew their efforts to have
negotiations with the Government of East

likelihood of any response from Pakistan,

SHRI SWELL: Why
that 7 How do you know it ?

do you say

SHRI B. R, BHAGAT :
past experience.

That is our

SHRIMATI SUSHILA ROHATGI : I
would like to know from the hon.
Minister whether in the matter of
selection of Indian films for exports they
take into consideration whether those
films depict our cultural heritage or they
take into consideration only the financial
aspect. Is the hon. Minisier aware
that many films are made wilth an eye
on box office which do not necessarily
represent our cultural heritage 7

SHRI B. R. BHAGAT : That is the
cencern of the Consor Board when
it certifies fiims. The production of
films is the concern of the Ministry of
Information and Broadcasting and they
concern themselves with the question whether
our films portary our culture and heritage
and whether they are decent. On the ques-
tion of exports we really consider their
marketabllity in those areas and the demands
of those countries. [ think no indencent
films are being made because censor will
not allow them. Even if they are there, we
do not encourage them.

DR. RANEN SEN : Some of the Indian
films, at least portions of them, are produced
in Europe for which a lot of hard-earned
foreign exchange is spent. After these
quesjions and answers still it is not clear
to me whether in the matter of the export of
these films the State Trading Corporation
operates throuph some agency or directly.
If they operate through some agency may
I know why such an important commodity
like films should not be exported directly
when in other sectors, even human hair that
is shaved before the shrines, commeodities
are directly exported to foreign markets ?

SHRI B. R. BHAGAT : As for films
which are short outside, in certain cases
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the shooting outside is allowed only if the
producers guarantee more amount of foreign
exchange coming in than the cost of shooting
outside. This is very carefully screened by
the Reserve Bank and the Finance Minis-
try.

As for the agents being employed by the
STC, the STC has set up a separate cor-
poration, the Indian Motion Pictures Export
Corporation, and through that they direct
sales promotion.

DR. RANEN SEN : Are they Governe
ment corporations or private corporations.

MR, SPEAKER : Next question, Shri
Madhu Limaye.

Diversion of Export of Indlan Goods
Through Nepal
*962. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether a copy of the memorandum
written by a Member of Parliament to the
Prime Minister in regard to the diversion of
the export of Indian goods through Nepal
has been received in his Ministry ;

(b) whethe, any enquiries have been
made from the bank into this diversion ;

(c) whether any independent proble has
been carrisd out into the loss of export
earning resulting from this diversion ;

(d) the results of this investiation ;
and

(¢) the action taken on the basis of this
investigation 7

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) Yes, Sir.

(b) to (). Our investigation has not
yet been completed. We are also consulting
the concerned authorities on possible rem-
edies, A statement will be laid an the Table
of the House in due course.

st wg foud : semw wERw, 3
FAady; 1969 At FF sy WA FT 9F

1891 (SAKA) Oral Answers 10

foar a1 @ ww &1 Afew @
aad wgA F fmr ) sew A
HqAt wiRg w33 § f5 ool aw g
aw g0 AT g 9wy A ¥ wF
el @ A g OT feg a9 awr
gag # & fear s ) a7 ww @
2 fF w7 T 7 A0 g ¥ ag AT 2
fr =@ X guy ¥7e F@lz e A A
SAEILr TE A ) o WY At wE-
z, #1 gfaar g 37 7 gfawr ¥ agEw
¥ gare F9ar fafad et aro s
¥ @ o N auetfad 7€ FAT T1Ear |
XO T A WG AT @A g X
qgar sar Afsdr 1 fm, doqdw W
Afeg 3 Fag af AT A aTE A
AT FAT A= AT AT AR 4R
W AR amfa g1 wwfeu s
agrem § F0 graem @ fF A0 wgew &
gfrer ¥ ggae af § a7 W ¥ Fagw
¥ 77 ¥4I oA afqr | W Wy
FE 7o 7GR aEw )

st @ U we: § qadg gee
F¥ araf # arfe F@IE1 AT GG
fr g2 foar a1 3f S fs =@
g g9z uF et fava R stz o
gk WX Ay ¥ @ § Amen aw
i ot dafer ot § ot g s
suqe ot § dwr fs fod @
aifz 9= g @ ¥ @k agw
TOfRATEF g9 I I G FI @
& fo oa% ag qufa do= a@we
& A FEdT & WY HR g
Fgedt fgm guEw I ¥ Wit weyEt
¥, W aEEr AR R agE TR
st wfe aggel & g7 99 9% AR A
@ §1 wmfer madlg §97 9] 7
avd fram gr ST FAAF AN
A A ey afes ¥
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foram feem wgar g i grew &
wr gu g AR AWAE s & N gw
Iq & "graar Igy § 1

Wagfomd: A sg@g &
TE IS T AT F WATT A F @Y
Ffem am

MR. SPEAKER : Will it be possible
before Parliament adjourns, or is there any
difficulty ?

SHRI B. R. BHAGAT : We have sent
an gide-memorie to the Nepal Government
on some of these matters. This will require
their reaction and a discussian with them,
1 cannot say how readily the response will
come. It is not within our cantrol ; there-
fore, I am not in a position to say any-
thing.

MR. SPEAKER : It is pot going to
come before the session ends ; s0, you put
your supplementary questions.

sit =g ol ;A1 Tl A fre-
¥ ? ¥4 99 TG ]!

MR. SPEAKER :
the dclicate position.

it wy fomd : ot oo 21X o A€
it 8 fAesy e ) '

he has explained

&7 HAY AEIXA FY TF TG O 947 &
fs W T Ha@ & 7 § gar s
g &Y a9 ¥ 409 T ATRT  AiET @),
WETY FT ATAA &, F UG &,  HIEHr
21, gz &Y, Al fFew & arae fada
¥ o & R vEw fog faddt gur e
dqre a1 fawr st § 1 g7 W F7 aR
dqre F1 A sqrarT gar & ag &6 ¥
¥ g ¢ swfor g fas v o smar
¢ fadsht gzr =8t ot 71 @ 9¥g A @R
#Y nFET F1 SaTT AT § WK AW A 5@
¥ A fow ¥ Y, A= fox
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£ 7w gwR w1 s Aar g f AR
¥ g0 @ Y@ FT WA FAT A @
27

&t o To WA : FAT AT FEEq
wiAd § v ot g Atger 9% wad
T IE F TaT Sy WA G & Ag
FatgrT & wFaT & S gw ¥ @
T ) T, § HfeT ordw Al & 1w
far fom gm0 a1% waAT e
A s faemar @1 W A S 9w 9K
TAT 97 | g0 SR HE-HST aET FY
Tl A1 W @ § AR IgR TwAw FG
AT FTRE)

st 7y fowd : oF g@w 9w gz W
& ¥ s W w1 A AT g5 B
1 979 %0 &1 WIS Aq@r § & S9!
fagait gaT Wwrew 7 fae s 3fe 5
feat fawfaer a8 w@r & 5 @1e durer
AHT AT & AR A7 80 g %O H
F=ar g1 80 g9 ®O H I & aig o
AqT% T F7 ¥ F97 28 AT 70 FT FrEST
A @ | T orgdEa #1 o faew §
TEH FFT AU ¥ =D T I W
FH Y FAH 48 AT To FT TATH 2T &1
80 FWIX TO &T T=4 9T I &1 20,000
O FT UIET FS AIG 9T A& {I4T 2,
Sfew 5 oY | T & Sriaw § -
fea & w92 ) FF F7 § &7 28 gL
§0 I9H! s M | TEET AdVAT 48
g f st faaia & o sweET 1 @l
¢ ag MR Tzt W wn A ag
dqre €1 99 JiE 1§ o faeg A
¢ fs o Jarw F1 anfos grar &30
dore % faaey mfe & ot #m1 &, g 39
AT & garfas wgrmar  &ifad
Afea & gaaT FTAaT =eaT § 6 osEd oY
S @ @ g SR N T S § o
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® 5t A1 fre @1 & w7 owgr A W
IAF FW FAT FA AERT OF 4T -
T

=t qo o WA : TH ATHS H &I
FRA TRIS 1 S A & ar wwer
g g ageA s W g & sl gw
Y grar &, S AT ot § W fareiT
ST AE § 98 TEFT TS I5W £ |
o f AavT § A9 T a7 99 ST
9 qTa-dG FE, 99 IR 59 A B
wrar o7 fr O qE 97 Qwegm s
A | G T S e e g, -
for dfara § @ ¥ aX & S WA
s fargt a1 fraam &rF G~ 5
e, sy R AN T 1 wW
fafrrs =t @t age <@ §, S
ATET FY AST-HST TEAIS H ATHT ITHT
AF-gw & for Ifeg o F1 sggear
FCAT EAIT 0

ﬁl‘ro!‘raﬁl‘!‘l’ﬁ: 49 ST &
afafces sda sTarL ErOT A9 ¥ Ao
fazat 1 NS et § o< fa2al & g
agi NF madt § | @ Frow gETd fdaft
et WY 75z Y § A gy Ffead€w
st @ § 1 & s e g amww
FrEdz s IS W@ e @
AT &t FT AT qE ?

ot g0 Wo AN : gl aF AL W
T g &, 9 WM A9 @0 AT
¢ 98 sdy ifyg < famrmar 31 @A
T A 9T w2 aF gENa & 9T
Fearq AITPad R § a1f% @ A OF
qry T T | YT LT F 9T Fg1 T

2.
it gro Ave forardt : gaw A

sft o To WA : gaT ALK & FifF
T AE OF FA AW wn , W
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FX g IR WG AU TEH E AR
T § | BT o WEFT AT oY 0FT

gt & e g T @ fe v
T § AR S AF q FA H g g
&g ¥ g% 7 g1 fe ot gw Afew

TR

SHRI 5. K, TAPURIAH : I do not
know why our Government allows the
Nepalese Government to take advantage of
the generosity shown by our Government in
certain trade matters, The hon. Minister
just now referred to his visit to MNepal in
November and said how the Nepaless
Government had agreed to certain of his
proposals. What they have been doing,
after his November visit, is contrary to what
is in our mutual interest. We have lost
a lot on smuggling of silver which went out
of our country. The Customs Act has
recently been amended even after his talks
and this Act allows incentive to export of
silver-ware which means silver which is so
sought to be stopped to be smuggled out will
be smuggled to Nepal and there they will get
incentive. May I know what are the salient
features of the aide-memoire which, as he
said just now, he has sent to Nepal Govern-
ment and what are the points which he has
raised in it and, specially, whether he has
raised the point of silver exports 7

SHRI B. R, BHAGAT : It will not be
proper to disclose the salient features of the
aide-memoire before it reaches the Govern-
ment, But, cartainly, the points that
have been raised in this House or in other
places regarding unhealthy trends and some
of the problems connected with the trade
between India and N2pal have bzen raised.
As for the export of silver, it is banned.
We must be very careful in dealing with
neighbouring countries, If they pursue any
industrial policy, we cannot take objection
to it.

SHRI BEDABRATA BARUA : It is
not only the relation between India and
Mepal that is to be considered. The main
point is this. Sometimes truck-loads of
Indian wheat and jute are, it is said, taken
to Nepal and it is also said that the jute
and wheat also find their way to China and
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from there Chinese goods are got and sold
from Darjeeling to the eastern area and in
the whole of Assam. This is a very serious
matter. May [ know what exactly Govern-
ment is doing to stop this type of trade with
China through Nepal 7

MR. SPEAKER : This pertains to
Nepal.
SHRI B. R. BHAGAT: We are not

allowing trade with China,

SHRI SWELL : I am all out for
improving and strengthening our relations
with Nepal and any neighbouring country,
‘The Minister now and the Minister of State
last year made a pilgrimage to Katmandu
to review the Indo-Nepal trade and transit
treaty of 1960 and to seek their co-operation
in preventing certain abuses that had crept
in. They had agreed at that time that the
import of goods manufactured in Nepal
from raw materials from third countries,
especially stainless steel and synthetic fibre,
would be at the level of 1967-68. I am
right. I would like to know whether the
Minister’s attention has been drawn to a
pews item according to which the Nepal
Textile and Stainless Steel Manufacturers’
Association have raised an agitation with
the Government of Nepal seeking action of
the Government of Nepal to undo the
agreement that was reached. May I koow
whether it is a fact that most of the people
if not all, who are behind this agitation—
the manufacturers and all that—are Indian
nationals and if so. whether the Minister
considers the action of these Indian nationals
as anti-national and whether he will take
steps to see that they are recalled from
Nepal 7

SHRI B. R. BHAGAT : It is true that
the members of the Nepal Chamber of
Commerce have denounced this agreement
and they have said that it will not be in the
interest of Nepal's industry, and a certain
amount of criticism Is being mounted
against the Government of Nepal. We are
aware of this.

SHRI SWELL : He has not answered
the most important question whether the
people behind this agitation are Indian
nationals and whether “¢ consjders this action
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of a few Indian nationals as anti-national
to India and whether he is going to recall
them and see that they come back to India
and do not indulge in this kind of activity
in Nepal,

SHRI B. R. BHAGAT : At the moment
there is no power to recall anybody from
Nepal because anybody can go to Nepal
freely. It may be possible that the Indian
businessmen who are involved in this trade
may be behind it, but not in the forefront.
No. non-Nepalese nationals can agitate...
(Interruptions).

SHRI SWELL : If we cannot control
our own npationals, how are we goiog to
control the Nepalese ?

st WS A9 /IR ;AT § S0
23/ AW FEN qar A § Al
T 3% dew ¥ Gy 8 I AW
IF A A F 1w WD FER NS
TE 71 foq i fF g7 faaan Szamw
[ F Y gud afewr gw @gi ¥ few
o fFe s g ? g aw & ag
ST Jger § S fiwe g e §
1-1 goz %0 & fomr & amrw it q¥ =
AT FroveT FAE AT § T IR
4% O F7 R 9@ Frar ar ?

St ¥o Vo W : 3 aF T2 HT
41" ¢, a8 1 ) ¢ fFgw S ¥ I
¥ 731 ¢ 5 ool ¥9 ¥ qreEw T
A o1 AT 1 SER AF A ¥
foir Fifarwr &1 sl &1 g aF fireE
qIEHT FT HATS §, AE AE G F
afee ¥ § A< gw gg AH FT FwS
g1

st AR W ATre ®IC W @Y
ggR fredt &1 <91 F feawr ¥
Tiw § foet g afeai g faw 9o
Tt § o fad 9w @wr §
@Y T ATaT Foear @9 e OF qfe-
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R &t wifg &1 o & ofa & S aer
agt, AT AT A @y §1 e @
T I wEew W g gL AW F1 o
X | a7 qCTC 98 A8 qwwdl & fE
TH OYE § S W AA ggi W H
Joré ot 3, WA AUE Y WA A
# gz QX ¥ wgrgar a8 faedr & 7

TEHT SUTITT 4T Eam & | 59 FTC0
¥dag e ANga= g, 9
o St F9 it g€ § | T AW §H @Y
g WHEM Y A F Aw, aifqma
| T A1, FAFT, 19 Anfy I w7
wTe agt @er gTAn ¢, zafen ag @R
OgT TS & FX AT & | AT IR AW
Y A aTT }, TEH gET H W@ GG
AqF g@R ¥ faadfamd 5@ ™
FUET FT YT G F1 FIfTw 90
AT 747 T AWK AT AT § Ig Y
%7 ¥ fau 39F a9 faw w7 gfivfea
ATy F4 arfr faerria A AT A G A
g’

st qo To WA : Y g, T HF
aftaaar ot fFgraa o T Haw &
g A 7Y Fgwaa F qrg @ ank §
faame w7 =rfg

st dam Fd A A A9 F
gror gat i & frofw @t §, 9%
aegeg § aft fomdr ot & wet fvar ar)
¥ aAar wrgar g 6 dars & o e
frgta 2x &, #ar ars Y g § o9
frafm ar s et a@@ w1 wfrarw
s ? afz A & srowr S 7 A9
¥ et ¥ gra wre fRar arar &, Far
34t F at ¥ frary FCT F TAT IHH
AT FT WA F § A ALY § A A
IH A AFAm FA FAXF A9 £
2y w79 ISAY av Agf Iz ?
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St o Wo WA : 7 AYS F1 g5 &
fs gt frafa § ooae =@ o 7 gH
e ffegw Ao % fofd ¥ wee
T | gitfog 23 zifar & gf 4t ok
Ia% gg o1 f& 9 ¥ sgroiT gar @
W anfas sgaeqr & fga § &1 Qwaiw
HATE AT At AT ¥ Y T ama-
i ®TF SAGT | SgF aF guIL 98 ¥
T &1 gare &, g sae § fE
T I U AR e for gue waw
e A §

Decrease in the Export of Iron Ore

*055., SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the export
of Iron ore has considerably decreased in the
last few months ;

(b) if so, the reasons therefor ; and

(¢) the steps taken by Government in
regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir. During calendar
year 1968, the exports of iron ore from India
in fact increased to about 15.65 million
tonnes compared to 13.49 million tonnes in
the previous year.

(b) Does not arise,

(c) Strenuous efforts are being made
to further increase the exports of iron ore in
the coming years.

st A dEd :  quAs  frae
fedyqifz sTooltaa ¥ X4 oft wra
fag 3 Fg1 & fF amaeT o & qwaE §
gas! ATd wrE @ Wr & | IeEi 3y o
serifragr Y s @ wAT A,
I T4 frar TIA Y IRT T2 & FwAT
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® | & ot =g g e sl W
w TR @4 a1 78 & ? Hieg fafe-
Iqq TT g 9TACT AT THFER FQ § A
§F ¥ ¥ 6 fufwaw = gwawm ¥
I & A F O oW FmETA
Hag amr ¢ f5 oo & =9 &
AT T FA &1 haar fwar § fw &
TR AET ¥ qE AEE AR WM W
FTCOT F AT F1 FATT A AIT AT
ST § I Wy Y gRi 0 & S
argaT g fF @ ww FY @< aar @ o}
IR A TEF A FH AT T FE ST
@ E?

qifrw savare aar gfe s (st @
o AWG) : WY 2, T@ @1 &1 g "@aT
&1 &w aga grae § | 9 v @ fv gur
TFOE FTATEE ¥ /) qgar 9 & Afew
affz 477 FTEE AR FT A G v Y
ST 5w Froor ¥ °re F1 qfcfeafy qav @
T ¥ Ay @ fada gz afww w0 F
T H F A ARS 4% ¢ | g TRw
2| TEY WS qgd WA 1 g
AN 1 A gw ofifeafmt g
qraY § A g 9 o3 g faee s
wg

st ot 7w wwd ;. Ao T foeet
¥ arrzs wrna gl f 1 vl federe
FEI A g AT FAE H aTeig 3
#1, Tfea 27 w1 Ffaediz frar a1 ®w
# gaR @19 frsarq sEge W
ST & AT GATL AT §, IaF] garw
TFE EI §, 99 99 qg gIR AT
sfaatfar s<ar & & #7 7g 9 94
Ffaehz & fards adfsrdt & s @
FTOT § FHAI ST CFAGIE F 1 ERw
2 WO AT FT IqH FHT AGT GEAT G ¢
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st ¥o To wwa: faelt Wt B &y
9T} A I § AT AF I gY Ig -
X § i ag aow fefae @@ & 9o
| arAfar ¥ oama aR d agw
fefem &1 som ) &9 ST
g qg W Y WAL O IEYy v @
A T & WY arwr g¥ AE A wfer

st far T dwd T yE gEa
a1 | feddre wgtwr & o feddfor s
§ I qRaE St g9 F WA F
AT FIA I 19 FG) 91, IAHT T AIAN
Feifer 37 a7 @9 w6 Y1 Hag
I STgar § f A9 9w @ § wer
ATy & ar A vt § ?

=t To Wo 7w ¢ oY A" | HY oy
Fg1 2 fF o=t s Faifaw #1 o=-
@TaE FTA FT AT § |

SHRI D. N. PATODIA : Japan is one
of the most important buyers of our iron-ore
In this connection, I was surprised to find
that firstly Japan purchases a small quantity
from India. Secondly, the prices obtained
by India for exports to Japan are comparati-
vely very much lower compared to what is
paid by Japan to the other countries such as
U. S. A,, African countries, Chile and Peru.
May I know, therefore, the reasons why
Indian exports have earned lesser price com-
pared to what other customers get from
Japan ? Secondly, may I know what steps
Government is proposing to take so that the
prices are increased to the level of world
market price 7

SHRI B, R, BHAGAT : Japan is still
the most important buyer of iron-ore so far
ac India is concerned and in future also they
will continue to be the most important buyer,
As regards the reasons for our getting low
prices, the main difficulty, apart from the
comprable quality of iron-ore, is the ship-
ment., In other areas like Australia or
Brazil, their bulk-carriers have the capacity
of over 100,000 tonnes whereas our port is
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not in a position to take more
than 30,000 tonnes.. This isthe big
bottleneck. We have to take steps

to improve the facilities in Vizag and Goa.
‘This will take a few years in the Fourth Plan.
We are already behind by ten years. This
is one reason. Unless this difficulty is re-
moved, the shipment position cannot improve.

SHRI SRADHAKAR SUPAKAR:
MMTC was formed with a view to eliminat-
ing middlemen in the export of minerals and
iron-ore. Bat still we understand that a new
class of middlemen are coming up who have
to supply different ores to the MMTC.
Previously this was directly purchased from
the mine-owners. May I know whether there
is a shift in the policy ?

SHRI B. R. BHAGAT : A new class of
middlemen are comingup? 1 do not have
that information.

st e : 97 A wERE X oo
g FFaeq & qamar ¢ fr =g &faer &
st frafe gar & sad wwer 7€ gam
Fsgm e g far 1 Mar F S
TS ST & ST w7 @O gEd 2wk
F1 IEH! AT G | ARATAT F @y
FE F W2TEE I W )

o HAW qG : A QEF T4 &,
ﬂﬁ?ﬁal‘g '

stfasd ST N1, SeMamg ¥
M § FIGAT T FH AT 24 §F IWAT
qr 7g I 12 6§ A A [war 0 w@r
1 9 Fifer gaafen § Iad fefewedt
a1 7% #X W FTOT graAfiET F=wng
Fifea e g wiovagmd
ErE AT AT A ¥ qg AT F |-
Mg 9T T /T F F @ TEG A A
& faad ziadl & #m § aga fefeseat
sTa 2 | at agt WY wigs Er mrar
1 T A% g1 T e fw wmo wAGY
ST FTFT &, FAT I I ATTHT A AGT
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g Wk M T @ gAEAr A W
sAFferamar st @gE?

Wo AN qG : TIg €T §
wWIEET g

st qo Wo A : 1967 & 7z fagwa
Y aitt 78t 5 @3 5 fafewa = & s09
frafa r asr a1 AT 1968 ¥ agw
gugar g1 7 fafeas & sawr v
TN g g | g s & fr ak
ST AT I

SHRI CHINTAMANI PANIGRAHI :
The hon. Minister has said that our ports
can handle only up to 30,000 tonnes. I
would submit that it is not a correct state-
ment. Paradip alone can take in about
60,000 tonnes, if only it is really looked after
well.  May I know whether it is a fact that
an agreement was entered into by the STC for
export of 3 million tonnes of iron ore from
the Bihar and Orissa mines, and whether it
has now bzen brought down to one million
tonnes, and if so, the reason for the same,
especially since recently the Paradip Trans-
part in its resolution has urged upon
Government......

MR. SPEAKER : I wonder the hon.
Minister can say now which mine is produc-
ing how much. He is only the Minister of
Foreign Trade,

SHRI CHINTAMANI PANIGRAHI :
It is a question of the port facilities. I am
bringing two points to his notice. An agree-
ment was entcred into for 3 million tonnes,
and now it has been brought down to one
million tonnes. May 1 know why it has bzen
brought down ? As regards the guestion
whether the export is decreasing, he has said
that the export is not decreasing. Secondly,
I would like to point out that the port facili-
ties are there at Paradip. S'ill, may I know
why it is being reduced 7

SHRI B. R. BHAGAT : I would like to
have notice of the gquestion in regard te why
the shipment from Paradip has not picked
up.
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SHRI CHINTAMANI PANIGRAHI :
May I know why the agreement which was
entered into for 3 million tonnes has been
brought down to one million tonnes by the
STC, if it is not a case of decrease of ex-
ports 7 Let him give the reasons. I do not
know why he should be so rough with Para-
dip port.

SHRI B. R. BHAGAT : In the case of
the Paradip port, the corporation has utilised
the facilities available to the maximom
extent. As the ore from the Daitari mine
was not becoming available, the corporation
developed a new unloading site and orga-
nised road transport facilities for moving
the ore to Paradip. These were some of
the difficulties, but they are trying to deve-
lop the facilites.

SHRI CHINTAMANI PANIGRAHI :
Please give me a little indulgence. I am
not in the habit of disturbing the procced-
ings of the House......

MR. SPEAKER : That does not mean
that he should disturb now. The hon.
Minister has not got the {nformation.
There is no use asking him all these ques-
tions now.

SHRI S. 5. KOTHARI : When develop-
ment is proce:ding a pace a basic change
should take place in the pattern of
trade.  There should bs more of export of
finished goods and less of export of raw
materials, In view of this, may I know
at what stage the hon, Minister feels he can
put a ban on the export of iron ore and
encourage export of more of iron and steel
products 7 Secondly, may I know whether
Government have made an estimate of the
reserves ofiron ore in this country so that a
stage may not come when there may not be
enough of iron ore for our own mills ten
or twenty years hence ?

SHRI B. R, BHAGAT : That point
is always kept in view. That is why we
should mot export all our exportable iron
ore, but we should conserve it for our own
use.

SHRI S. S. KOTHARI: I wanted to
know whether he would put a ban at some
stage.
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SHRI B. R, BHAGAT : No ban at
the moment.

SHRI S. 5. KOTHARI : He has not

replied to my question. Have Government
surveyed the iron ore resources in the coun=
try and whether there would be enough for
our use ?

SHRI P. VENKATASUBBAIAH :
With regard to export of iron ore, the hon.
Minister was explaining to the House the
harbour difficulties and ship difficulties. I
would like to draw the attention of the hon.
Minister to the fact that the Japanese when
they entered into an agreement with regard
to export of iron ore from Bailadilla, also
entered into an agreement to give assistance
to lay a railway line, It was envisaged
that there would be a coordination between
the excavation of iron ore and also the
development of the shipping facilities and the
development of ports. Since Visakhapat-
nam and Goa happen to be the important
ports, what was the action taken all these years
to coordinate the efforts regarding promotion
of export of iron ore, and whether sufficient
amount has been sanctioned to these ports,
and if so, whether there has still been a lag
in the time-schedule for the exeution of the
projects, and the actual difficulties in this
regard ?

SHRI B. R. BHAGAT : 1 entirely
agree with the hon. Member that unless
there is a coordinated effort at development
of the iron ore mines, transporation from
the pitheads to the ports and the develop-
ment of the facilities from the technical
point of view, we shall not get the best
adventage. It is unfortunate that that has
not happened. So far is Visakhapatnam
is concerned, already they have decided to
take up this qusstion so as to have mechani-
cal loading facilities etc. Thes things are
being done, and I hop: that it would be
completed according to the programme.

SHRI P. VENKATASUBBAIAH: In

Visakhapatnam it is awflully behind
schedule.

A Fum w1 faww

* 967 st g Feg At © w
qafirs WO aqr giw W o T
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FY 31 F7 fF

(%) 70 F=ftw axw ¥ 99 FrOwl
Ft o1 #7 & {479 W SoreT a9q1 99
¥ foq sgwifa sqq ) fraa osg
AT F A TG FY 91 7S A}
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FU gTa AE fRY o oF fF uew
@R q94 AT &7 50 wiow o9 g
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= (st Sed T ¥Ew) (7)) g

(=) @t gt F fou fraa ga-
wewm N wifa ¥ = 6 wfawa =t
awoATA F oA @, Safs samw F 40
garad Y FA Wl T A ST 0%
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= & 25 gt WO Ft sgEedT TE w7
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I% fou T dragas ar

it AgroTe fag Wil - asaer qEieq,
7 9 I W W oaw AW F
W A IER feae wT W ¢ oER
ofirar # aroE # 9w % deER = @
el f5 W & SaeT & fou ww
g e AWy wrfgg faadr wagd
9gdt @ 9w wer F fgmm & ag wagd
Ao g1 W foy ¥ OF AT
e % 3w A 7 a7 <@ & qwr gEd
<% IR 9 Wr g 1 g9 39 | §
a8 §9H X 4a T F I§ AW H QT
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w1 0 3w fadat g ¥ df g @
AR A A ¥ dfeq REN @
Tofa § @ g & 9w A dR)
&M g, Y adr Qe g faw S
T U A S gg Hagew A
@ AT AT [ I & qGIET 8 qF |

AT s aar g W (st @0
Wo 7NA) : AT T & grd § F1H
T gfewa &1 ag faew F1 SR -
fe et & grafrag & wafeq v @t
FIT A @A awd g @ow W
TER S g AIN A AF A G
faew A1¥ #Y 49T 89 7 39 fou A1 %
o1 & fgd qaifedt &R gonew # 9
afe ¥ 8F AT Nt dwadta e §
T o aifaw A Ef5 gEsl o wiw
o7 faw g s o7 & o7 30 @1w fel-
IR &Y AT AT FT & 9T g IaT
T g%, F 22 o Gar grar 8, 99
wirg 30 @t feamm dar FT 8F &
31 0T #1 CFEIE W A & | 58 I
# qUEFE Hgw g A wWH
¥ gL #, T G T AR
ot ¥ weT gw TR § )

st mgrow fag WAt ;o § S
STEAT g AT A AN FE § fF Faw o
NI g T w0 wwy § aife
§OAT g9 FAT g% @1 AAIH AGI, wiA-
FaW F&Y AT 4] G T@AT g AAH
sre frafa ot #¢ g4, d &T WT F71
IaTeA *C g Fai & gfvar § A g
o] & s ngan g f Y & aE
S &9t G AEY ¥ @Y § FUT FEIA I
Yagwwr ¢ fF g o e g §
1Y IGH JUAT ATET FREAT agId AT Igi
FFg e gmw fawr @ 7 oww A A
gai & afgQuam gl | A @ w@
QW aw?
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ot To Wo WA : & I78 TG A
T G5 7€) fret ag @1 el Qe w
o\ A AT 3T @ A 9w F de
Ffeeda fFamr g 3ty T g &
fooa g ag awha 8T F g7 w0
@ Y g9 affr Ao St AT @ g
I8 ¥ o7 A ¥ araEie 5w & fou
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=it wgrow Fag WK @ T g
q v 7 fear § 7 ag s w6 w@y
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T ®o o WW : ToUW Tg TR
2t fFar & | 9% a9 F FA G

o TYAT AR HAS © FEAH AL,
T W &1 Ay § B fage @ frge
g3 & 9 Wy Aer foger awmm g
A <1 & ueEi 7 7€ g Wfe F
faes fwreit it & 1| fF fagre &t
St feafa &, sawt efe & @@ gu 25
sfawa fede frate 9u% fag whes
21 @ fou Far a@ Fww AR fagie
FatHowax fex faae w00 &
25 sfama fatds ¥z ¥ QU 9 oy

st qo To W : 7% 39 F &9
FEAT TN F—FH 7F fE F owEA"
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A

st @< qnAg AR #§ faew W
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[ F Faew F7 g, e At s
faes FT@ETE T w7 I@TEw AR
frafe &t ot s¥few & a8 o9 T
q fa= et & v agi #1 SwmET W
a8 &\ frafa o ;

SHRI VIKRAM CHAND MAHAJAN :

. As the industry is likely to earm a lot

of foreign exchange, will the hon. Minister
be willing to appoint a committee to
suggest ways and means of hitting the
target and of incentives to be given to
silk producers to achieve that end 7

SHRI B. R. BHAGAT: The Silk
Board which has been constltuted and is
working is engaged in this excercise.
As to what amount should be allotted,
how it should come, what should be the
share between State and Centre so as to
achieve the target of production of 30
lakh kg. of silk and export silk worth
Rs. 31 crores—all these are being at the
moment actively pursued.

SHRI K. LAKKAPA : Mysore is the
biggest single producer of silk... )

MR. SPEAKER : That is why I
called him.
SHRI K. LAKKAPPA : So far as the

State is concerned, silk production is
decreasing day by day. The Silk Board
that has been constituted is not able to
function properly as it is situated far
from the State in Bombay. There are
also  administrative  bottlenecks  with
the result that the suggestion made to
give incentives to the silk producing centres
to see that that export target is adhered
to are not implemented. What steps
have Gowvernment taken to shift the
office of the Board from Bombay to
Bangalore and ease the administrative
bottlenecks so as to give proper incentives
to the producers in Mysore and other
States 7

BHAGAT: As for
shifting the office, it was in Bangalore
and then it went to Bombay. There is
also an idea that it should be brought
back to Bangalore. This question is
under consideration, It is not yet decided.

SHRI B.R,
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As for the production, it is true that
Mysore is not only an important but the
most important producer.

diwraat of =l W w=req safeqat & fog
dfas afirmw
+

968. =it srzw fagrdt aTow :
=t TR TOE e
=t gL
st ST T e
it 3w Jov S

a1 Sfatar w9t 9 qaW & Fur
sar ¥ :

(F) war framadt &4 § ot @
saferal &) dfs sfgawr 3 &) gE&Te
A w1 groET TS 2

(=) afz g, @ SwFT AT AT ;
El L

() afz =i, at s&%F 7ar s § ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). Civilians enrolled
as Home Guards are given training in the
use of arms. Provision for training in
the use of arms also exists under the
Civilian Rifle Training Scheme. Apart
from the N. C.C. there is no other
scheme to impart military training.

it srza fagrt avawdadt : wewe AQ-
zg, WAt gglm ¥ S ¥ gg gz A
g Fedw A dfts fom Jw
Y saew fFaT T & U T S
il fArsew? o
T waew & At Sae fEor A g ?

SHRI M. R. Krishna: This scheme
is operated under the Ministry of Home

Affairs. There is a scheme to train about
7 lakhs of people in Home Guards,
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Specially in forward areas, and border
areas the Home Guards are provided with
better equipment which is not available to
Home Guards in other areas,

st ses fagrdt At . § SrAew
argar g f #ar @it amfot o o gg-
T2 E, 9 # dfaw T [ F s
TEFR YA fFarg ? wd
o § mowr AR g fs
g w2 I g ] ?

SHRI M., R. KRISHNA : This is a
general guestion. The Home Ministry
examines the question regularly. Based on

the availability of equipment, training of
personnel, instructors, etc., the training is
being given by the Home Ministry and we
are trying to give effective training in wea-
pons etc. to able-bodied persons who join
the NCC and the Territorial Army.

&t TW NaTE e ¢ IEqH qg-
7, frgd 22 qut # Faw FsaT &7 §,
St svy &7 darad! @7 §, g & qife-
&Y g2 1 A 67 g g gUHC A
T A g @AAEdt @4 § Twae
T AT E AR FTERFATE R
AT 9gaT g e ¥ 59 g
siafedi B AwA, e Q6 F
franfrat 1 gfaqit aw s 3T 7R
G afierm P Ffod 7 P @ 7
afz g9 adi fear @ & SeFT Far FOT
g7

SHRI M.R. KRISHNA: Ino the
border areas, we canoot introduce uni-
versal uaining and give arms and
equipment to everybody in the border,
We will have to select people who are
first physically fit and who fulfil certain
other conditions. After that, we will
have to impart training. The scheme is
very effective and the Home Ministry is
doing whatever is possible.

Y TS WA 99 a% [T
frar 7 s vO0—% Suet ad qEa,



31 Oral Answers

frgd 25 a5l & & fear 7 weae w@-
T, ¥ I w T 7@ fear maw g
Tg a0 qEGA TR

SHRI M. R. KRISHNA : There isa
scheme to train 7 lakhs people and all
the facilities are available, We may even
Increase the number when required.

ot e W orsaE wERd, 1965
¥ o aifeera 3 wrw@ad 9T gEer
fear- g 99 et ¥ s qrw 97
@ A, AT O A @R F e SR
71 fgorwa & fodr A9 X gWY @
Al F @ W) oA a% 98-
w1 dfe s gfea sem adl
anaT o1, 7@ for & fas ot s 1 FT
o3 | Tg o S 94 98T ¥ aqar
f& i == snafmal s Efw & s,
T A FIF AG T | AT X @A A
gL AT F1 Y glaare won @war g
Ik F oy s tar ¥ s &
ot o< @, & s agan § 5 s
Ffm 23 ¥ folr amod ar A e
ar 7@t ?

SHRI M. R. KRISHNA : Fortunately,
from the border areas, we have got a
lot of people in the armed forces, They
have already been trained and  their
presence in the border areas after retirement

will be a great help.

St TATYN IE : AAH WG, AT
4t warEw 7 a@a fF g e ane-
firdt #t 3Fn & STl | @R W A
TiET goar 72T ¢ e foms) wr & fobr
¥ grq o sngdl foEEr s EF &
faoge TER § | AT W g WA
sredi AFgm @ fFamr o @y AN
fraifgat # e qawardie @
g FEEEd If R @ aT
i Afe s d Fht @A
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ST =g g R m anst @t fyeew
3 folr amv 37 &A1 A D-feeiog ame
W F T FaR §?

SHRI M. R. KRISHNA : Apart from
Home Guards there are warious other
agencies like Assam Rifles, Territorial
Army,* otc,. Members should not think
that we are going to protect the borders only
with the help of 7 lakhs of people.

sit TR fag : wfiwe 1gET, w6e
9T TG ATl A gATd qTal @ 9g OF
T A AR I A @ § | A a1 @
FHWAIC GAIT AT G vEA e ek wgi
% q9Eq g gwar § | # srAwm =gar
g 5 99 o® #1 woEm F & fog w
AT ! W AR I A FTE
aawT g, W fegd fmfed samed s
diowd §  WIfF 98T T a9\ 9@y &,
goni-anE] & TR § fogia qeata 2
<@l &, 797 9% A9 Ag T AW &
T N 7 T woTar A1 Al F At
Iy O W FW R fou W
fafedt 2 &1 daom &1 @ifs &<
qEHT FEH, T TATT AT F qF A
FT P TEWT 9F a1 3w & fay 5=
7t ?

SHRI M. R. KRISHNA : All these
things are constantly examined by the
Defence Ministry and also the Home
Ministry, We will take all these things
into consideration.

WRITTEN ANSWERS TO
QUESTIONS

Closed Textile Mills in Gujarat

*963, SHRI M.L. SONDHIL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it isa fact that Gujarat
State Government are taking over on lease
the closed textile mills which are being
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liquidated and run these mills through the
State Textile Corporation ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B, R.
BHAGAT) : (a) No, Sir.

(b) Does not arise.
Review of Working of MMTC

*964. SHRI PREM CHAND VERMA )
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether at any time a general
assessment of the working of the Minerals
and Metals Trading Corporation was
done :

(b) if so, the results thereof ; and

(c) if not, whether Government have
any idea of securing the services of any
expert in order to find out the drawbacks
and to bring about improvement in its
working 7

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGWAT) : (a) and (b). Though no
general assessment as such has been under-
taken by Government, the Government keep
a close watch of the performance and
activities of the Corporation,

() The Miaerals and Metals Trading
Corporation has set up a committes consist-
ing of officers of the Corporation and the
Planning Commission 10 review the work-
ing of the Corporation and will take
appropriate action, in the light of the
recommendations . of the Committee, to
bring about improvements. At present,
Government have no proposal to appoint
an expert to go into the working of the
Corporation.

Import of Wool from Australia

*966. SHRI GEORGE FERNANDES :
Will the Minister of FOREIGN TRADE

AND SUPPLY b ploased to state :
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(a) whether Government's attention
has been invited to the statement made by
the Executive Director of Raymond Woollen
Mills in Thana that the Mills had to close
down because of official delay in granting
licence for importing raw wool from
Australia ;

(b) if so, thc reasons for the delay and
the action taken to remedy the sitnation ;

(c) whether it is a fact that production
in the Raymond Wollen Mills has gone
down because of Government’s delay in
issuing import licences ; and

(d) if so, whether Government propose
to make a detailed inquiry at> this
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHURY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c). There has been no  undue
delay in the issue of licences to the Ray-
mond Woollen Mills for the import of
raw wool from Australia. As a matter of
fact, since November, 1967, import of raw
wool was been canalised through the State
Trading Corporation and all imports take
place In their name, The woollen Mills
have to obtain allotments of imported raw
wool from the State Trading Corporation
on the recommendation of the Textile Com-
missioner. There had been some delay in
arranging for imports of raw wool from
Australia after the issue of the canalisation
order in favour of the State Trading Corpo-
ration, but this was caused mainly because
of the action of the Raymond Woollen and
other mills who had filed a writ petition in
Bombay High Court against this order and
obtained an injumction restraining the
State Trading Corporation from importing
raw wool. The initial difficulties have
now been smoothed over, in consultation
with the wvarious interests concerned, and
adequate arrangements for the import of
raw wool from Australia have now been
made. Howevcr, the quantum of imports
on account of actual users is mot such as to
ensure the full utilisation of the capacity of
the mills. These imports are supplemented
by replenishment licences agrinst exports of
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woollen and mixed fabrics and hosiery
goods, but the choice of the spinner is left
to the holder of the replenishment licence.
Even with these, full utilisation of the
installed capacity in woollen mills cannot be
ensured,

Moreover, a Customs Clearance Permit
issued to them in April, 1965, for the
import of greasy wool worth Rs. 75 lakhs
bad not been fully utilised till then. Imports
against this permit had to be effected by
the mills themselves directly. Their
applications for issue of release orders
against exports were dealt with by the Joint
Chief Controller of Imports & Exports in
the order of their receipt, according to the
approved procedure.

(d) Dwoes pot arise,

wiferw & anfaw feere & fold wgran
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Delhi Corporation”s Engineer’s flight to
Pakistan

SHRIMATI ILA PAL-
CHOUDHURI :

SHRI BHAGAT SINGH
CHAUHAN :

*971.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that recently
an Engineer, Mr. Mohammed Ahmed of the
Delhi Corporation's Slum Department, had
fled away to Pakistan after embezzling
Rs. 10,000 from official accounts and after
getting clearance from his Ministry on forg-
ed documents ;
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(b) if so, the full facts about this
matter ; and

(c) the steps taken in regard thereto 7

THE MINISTER OT EXTERNAL
AFFAIRS (SHR1 DINESH SINGH) : (a)
and (b). According to information receiv-
ed from Delhi  Administration  Shri
Mohammed Ahmed left for Pakistan after
drawing an advance of Rs, 10,000 from
official accounts for alleged payment of
charges on certain official consignments,
He travelled to Pakistan without getting any
clearance from the Ministry of External
Affairs, and on the strength of an India-
Pakistan passport secured by him from the
Delhi Administration on production of a
forged “‘no objection certificate.”

(c) A case for embezzlement of official
funds has been registered against him and
is presently under police investigation.
Goverment of India have also requested
the Government of Pakistan to make
arrangements for early return of Shri Ahmed
to India.

Criteria for Determining Back wardness
of any Region

%972, SHRI R. K. SINHA : Will the
PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No.
4153 on the 11th December, 1968 and state ;

(a) whether the backwardness of an
area would be determined on the basis of
any one of the 15 indicators listed or on
basis of the cumulative apalysis ; and

(b) if so, the regions classified as back-
ward 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The backwardness of an
area within a State is to be determined on
the basis of the cumulative analysis of all
relevant indicators.

(b) Attention is invited to the reply
given to Unstarred Questions No. 3622 on
March 19, 1969 and Np. 4153 on December
11, 1968,
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Armoured Brigades with Pakistan

*973. . SHRI RANIJIT SINGH :
SHRI BALRAJ MADHOK :
SHRI HARDAYAL DEVGUN:
SHRI BENI SHANKER
SHARMA :
Will the Minister of DEFENCE be
pleased te state ;

(a) whether Pakistan has got four ar-
moured brigades equipped with Chinese,
American and British made tanks ;

(b) if so, the reaction of Government of
India thereto ; and

(c) the preparations made by India to
balance the position in this regard 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) According
to information available with Government,
Pakistan has two armoured divisions equip-
ped with American and Chinese tanks.

(b) and (c) : Our armed forces are
equipped to deal with the threat from this
increase in strength.

Permission to Pilgrims to Visit India
and Pakistan

*974. SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) how many East Pakistani Muslims
have been given permit after the Indo-Pak
conflict of 1965 to visit places of Muslim
pilgrimage in India ;

(b) how many Hindus have been allowed
by the Government of Pakistan to visit the
places of Hindu pilgrimage in India at the
same time : and

(c) what are the corresponding figures
of Hindu and Muslim citizens of India who
visited East Pakistan and the Muslim and
Hindu citizens of East Pakistan who visited
India during the same period ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
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Since the Indo-Pak conflict of 1965, 305
persons from East Pakistan have visited
various Muslim shrines in India for pilgri-
mage,

(b) No request for the visit of any
pilgrim party of Hindus from East Pakistan
was received by the Goverment of India,

(c) Accordiog to available ioformation
during the period 1.10.1965 to 31.12.,1968,
20300 Pakistani natiopals entered India from
East Pakistan and 17329 Indian nationals
entered into East Pakistan on passports and
visas. Separate figures for Hindus and
Muslims for the whole period are not avail-
able,

Textile Export Promotion Comncil

*975 SHRI BABURAO PATEL : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the amount of foreign exchange
earned by the Textile Exports Promotion
Council by the export of textile goods and
yamn during the last two years ;

(b) whether it is a fact that the textile
importers in U. K. have asked for a stagger-
ing of shipments of Indian exports and also
requested the Council for short and medium
term credits and if so, the reasons therefor ;
and

(c) whether the target sat by the Textile
Bxporis Promotion Council was achieved
and if so, to what extent 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The Cotton Textiles Export
Promotion Council does not export any
textiles and the question of earning any
foreign exchange by it does not arise,

(b) The U.K. Government introduced
the Import Deposit Scheme in November,
1968. WU. K. importers then requested some
Indian exporters to postpone shipments and
to offer credit facilities to offset the adverse
financial effects of the Scheme.

(c) As against the export target of
Rs, 110 crores fixed for mill-made cotton
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textiles for 1968-69, exports during April,
1968, January, 1969 were of the order of
Rs. 8135 crores.

Taking over of Textile Mills

*976. SHRI CHENGALRAYA
NAIDU :
SHRI N. R. LASKAR :
SHRI B. K. DASCHOWDHURY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the
National Textile Corporation has recom-
mended to Government to take over three
more textile mills ;

(b) if so, the mills recommended for
taking over ;

(c) the reasons therefor ; and

(d) when a decision is likely to be

taken in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) MNew Victoria Mills, Kanpur,
Cambodia Mills Ltd., Coimbatore and Om
Parasakthi Mill Ltd.,, Coimbatore,

(c) Because the mills are lying closed
and they can be made economically viable
with injection of limited finances within a
reasonable period.

(d) The recommendations are under
ideration in consultation with the State
Goveroments concerned and a final decision
will be taken as carly as possible.

India’s Trade with African Coantries

*971. SHRI P. C. ADICHAN :
SHRI JAGESHWAR YADAYV :

Will the Minister of FOREIGN TRADE
AND SUPPLY be plsased to state :

(a) whether it is a fact that our trade
with the African countries may receive a
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set-back dus to the Africanisation policy
followed by Kenya, Uganda, Tanzania,
Zambia and Ghana ;

(b) whether Government are thinking
of evolving a multi-pronged strategy for
stepping up our trade with thess countries ;
and

(c). if so, the steps Government pro-
pose to take in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

AND SUPPLY (SHRI CHOW-
DHARY RAM SEWAK)1 (a) While
it is difficult to foresee . definitely

the effects of Africanisation measures in the
individual countries named, there is no
indication that our total trade with them has
received a set-back.

(a) and (b). Government are making
constant efforts to step up India’s trade with
these and other African countries, taking
into account favourable as well as unfavour-
able factors. Among the measures adopted
publicity through exhibitions, delegations and
promotional literature ; trade agreements,
intensive studies of  trade opportunities in
particular commodities or countries ; and
encouragement to joint- ventures in these
countries, involving exports of our machinery
and capital goods.

Exports under Fourth Plan

*978. SHRI K. M. MADHUKAR :
SHRI HIMATSINGKA :

Will the Minister of FOREIGN TRADE
AND. SUPPLY be pleased to state :

(a) whether the Fourth Plan target for
exports has been finalised ;

(b) if so, the extent of increase in
exports envisaged during the Plan period ;

(c) the estimated total export ecarnings
during the Plan period ; and

(d) the steps being taken to achieve the
target 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (CHOWDHARY RAM SEWAK):
(a) to (d). The Fourth Five Year Plan is await-
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ing finalisation and as such it is not possible
to indicate the export targets before such
finalisation. However, in the Planning
Commission’s Paper entitled *“‘Approach to
the Fourth Five Year Plan" {t is stated that,
“it will be pecessary to raise the exports by
about 79/ per annum"™ during the Fourth
Five Year Plan period,

Jmport of Non-ferrous Metals by
M. M- T. C.

S

4979, SHRI MEETHA LAL
MEENA
SHRI P. K. DEO :
SHRI D. N. DEB :
SHRI R. K. AMIN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) . whether Government propose to
import various non-ferrous metals on the
monopoly basis through the Minerals and
Metals Trading Corporation ;

(b) if so, whether the business circles,
including the Federation of Indian Chembers
of Commerce and Industry have cautioned
Government against taking any hasty deci-
sion in this regard ; and

(c)
thereto ?

if so, the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir. However, the
requirements of non-prority industries will
be met by the imports through M. M. T. C.
as in the last year,

(b) Representations have been received
about difficulties that may result il complete
canalisation is introduced.

(c) Consideration is always given to
such repersentations consistant with the need
for arranging imports of essential raw
matrials on economical basis.

Wt quasty Qi e TR
aare w1k § famww

*980 i aiwIC wTH AW w7
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Procedure for making decisions on
vital Defence Matters

SHRI D. N. PATODIA : Will
DEFENCE be pleased to

*981,
the Minister of
state

(a) whether it is a fact that the
Di of the Insti of Defe Studies
and Analysis is reported to have stated that
India was psychologically unprepared In
1962 to fight China and there was a complete
collapse of the system of decision making
which was inherited from the colonial days ;
and

(b) whether the procedure of decision
making in regard to vital defence matters
has since been set right ?

THE MINISER OF DEFENCE (SHRI
SWARAN SINGH) 1 (a) and (b). Govern-
ment have seen reports of the speech
referred to. As the House is aware, a
comprehensive statement was made in the
House on  the 2nd Szpiember, 1963 anayls-
ing the various reasons for the reverses
suffered in the operations occasioned by the
Chinese aggression in October-November,
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1962, It was also indicated that the process
of taking corrective action had started stmul-
taneously with the institution of the inquiry.
Adequate measures have been taken to im-
prove the decision making procedure,

Foreign Collaboration in Trading
Activities

*982. SHRI BHOGENDRA JHA 1
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarted Question No. 1070
on the 25th February, 1969 and state :

(a) the benefits, in concrete forms, so
far accrued to the country from foreign
collaboration in traning activities ; and

(b) which collaboration agreements
have been finalised uptill now and since
when they have been in force ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (2) and (b). No case of foreign
collaboration in trading activities has come
up for consideration of Government so far,

Distillers Trading Corporation, ‘Bombay

*983. SHRI DEVEN SEN: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to the Starred Question No. 151
on the 25th February, 1969 and state :

(a) whether any license for the
import of chemicals was given to the
Distillers Trading Corporation, Bombay
after devaluation ;

(b) the additional exports for which
the licence was issued to the company
in 1967 over their previous performance ;

(c) whethar any donation was given
to the Chairman, Degree College at
Kalakaker (U. P.) by Setk- Jivanlal, a
partner of this Company just before the
General Election in 1 ; and

(d) if so, the amount thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) and (b). Mfs.
Distillers Trading Corporation, New Dzlhi
(and not M/s. Distiller’s Trading Corpo-
ration, Bombay) effected exports of Ethyl
Alcohol  of Rs. 14,50 lakhs (post
devaluation rupee) during 1965-66. Against
these exports the firm applied on 8-2-66,
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8-3.66 and 15-3-66 for import entitlement
licences for Rs. 5,80,101 (post devaluation
rupee) to be issued to five firms nominaled
by it under the erstwhile special Export
Promotion Scheme for Chemicals and
Allied Products. Licences were accordingly
issued by the Joint Chief Controller of
Imports and Exports (Central Licensing
Area), New Delhi, during July-November,
1966 to the following parties: —

-

Sl, No. Name of the firm Amount Date of issue of
licence,
1. M/s. Kesar Sugar Works, 65,067/- 25-7-66
Bombay, (post de-
valuation) .
2, M/s. Polychem Ltd., 1,57,500/- 25-7-66
Bombay. (post de-
valuation)
3. Mj/s. Chemicals and Fibres 2,71,087/- 25-7-66
of India, Ltd., Bombay. (post de-
valuation)
4. M/s. Chemicals and Fibres 43,922/- 23-11-66
of India, Ltd., Bombay. (post de-
valuation)
5. M/s. Kesar Sugar Work 42,525 2-9-66
Ltd., Bombay. (post de-
valuation)

(c). We have no information on the
subject.

(d) Does not arise,

Expo-T0

*984. SHRI R. BARUA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government have decided
to participate on a large scale in Expo-70 ;
and

(b) if so, the total expenditure likely
to be incurred oa this accouat 7
L]

THE DEPUTY MNISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM

SEWAK) : (a) and (b). Yes, Sir. The
Government have decided to participate in the
Expo—70 at an appropriate scale. An amount
of Rs, 195 lakhs including foreign exchange
element of Rs. 170 lakhs is expected to
be the expenditure of the Ministry of
Foreign Trade and Supply on this event.

Trade Agreement with France

*385. DR. SUSHILA NAYAR : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) wﬁelher any trade agreement has
been signed between the Government of
India and Prance recently in New Delhi ;

(b) if so, the details of the agreement ;
and



49  Written Answers

(c) the value of the goods likely to be
imported from and exported to France under
this agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b) A statement is placed
on the table of the House,

Statement

Following the meeting of Indo-French
Jolot Economic Commission from Tth March
to 11th March 1969 the Indo-French Trade
Arrangement came to be renewed for a
period of one year from the 1st January,
1969 and Protocol containing agreed cone
clusions of the meeting was signed on the
17th March, 1969,

The main provisions of the Protocol are
as follows :—

(i) Increased quotas for some of the
Indian products still subject to
quantitative restrictions in France
were agreed to by the French
delegation. For cxample, quotas
for dried mushrooms have been
increased from 1.5 million Frs, in
1968 to 2.0 million Frs, in 1969, for
articles of woollen hosiery from
200,000 Frs, in 1968 to 220,000
Frs. in 1969, for clothing other than
cotton from 50,000 Frs. in 1968
to 720,000 Frs. in 1969 for Tennis
and basket ball shoes from 660,000
Frs, in 1968 to 800,000 Frs. in 1969
for fairs and exhibitions from
750,000 Frs. in 1968 to 800,000
Frs, in 1969 and for miscellaneous
products from 600,000 Frs, in
1968 to 650,000 Frs. in 1969,

The French delegation informed
that all quantitative restrictions on
import of onions into France were
abolished for the period 1st March
to the 15th of May, 1969,

(i)

It was agreed that the import
licences for the articles made of
coir fibres into France will hence-
forth be visaed by the Indian
Embassy in Paris.

(iii)
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In order to promote trade exchanges
between the two countries, a Tradc
Delegation  comprising  French
importers, exporters, manufacturers
and bankers would visit India to-
words the end of 1969.

(iv)

The French Government has agreed
to receive two experts from India
for Identifying the specific items
in the non-traditional field and
studying the measures that may be
necessary with a view to promoting
their exports to France.

)

The French delegation would
recommend to the French television
authorities to televise special pro-
grammes on India depicting bher
industrial and export potential,

(vd)

(c) The Indo-French Trade Arrangement
is on the pattern of our trade agreements/
arrangements with free market economy
countries and does not involve import/export
commitment from either side.

Export of Walnuts

*986. SHRI S. K. TAPURIAH r Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether walout exports have been
continuously declining year after year for the
past three years ;

(b) if so, the relevant figures showing
exports of walouts in terms of weight and
earnings therefrom for each of these years
and how they compare with the correspond-
ing estimates for the year 1968-69 ;

(c) the reasons for the decline in

exports ; and

(d) the steps taken by Government to
boost exports of walouts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.
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(d) (i) Inorder to provide the required
packaging materials an import re-
plenishment licence of 2%/ of the
f. o. b. realisation on exports of

walnuts is available.

(ii) The Ministry of Food & Agricul-
ture have drawn up special schemes
to produce exportable varietly of
walnuts.

(iii) A Standing Committee on Walnuts

is being set up to go into the pro-

blems of production, marketing,
research and packaging for export.

Allotment of Quota of Raw Films to
Producers

*987. SHRI JUGAL MONDAL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Unstarred Question No. 3130
on the 3rd December, 1968 and state :

(a) whether the information regarding
the allotment of quota of raw films
to producers has been collected by
Government ;

(b) if so, whether any complaints
have bzen received against the Film
Companies referred to in the aforesaid
question that they mostly sold their
quotas of raw films in the back market ;: and

(c) if so, the action taken by Govern-
ment agaiost them 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir. A statement is
laid on the Table of the House. [Placed
in Library. See No. LT—987/69] -

(b) No, Sir.
(c) Dwoes not arise.

Target of Commercial Vehicles for the
Fourth Plan

*988. SHRI D.C. SHARMA: Wil
the PRIME MINISTER be pleased to state :
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(a) whether the working group of
Plaoning Commission on industries has
recommended a target of 75,000 commercial
vehicles for the Fourth Plan ;

(b) whether the
been examined ; and

recommendation has

(c) if so, the decision taken in the
matter and the steps envisaged to achieve
the target 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) ; (a) The Planning Group for
Machinery Industries set up by the Ministry
of Industrial Development at the instance
of the Planning Commission has recom-
mended 2 demand target of 85,000 units
of commercial vehicles including 10,000
of light commercial wvehicles for the year
1973-74 ;

(b) and (c). The recommendations of
the Planning Group are under examination
and a decision will be taken after the
Fourth Plan has been approved by the
National Development Council.

Trilateral Arrangement between India,
Baulgaria and Tunisia

*989, SHRI A. SREEDHARAN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state : :

(a) whether the State Trading Cor-
poration has recently concluded a trilateral
arrangement with commercial organisation
of Bulgaria and Tunisia for the export
of Tea and other commodities to Tunisia :
and

(b) if so, the foreign exchange likely
to be earned thereby 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) 1 (a) Yes, Sir,

(b) The arrangement envisages export -
earnings in non-convertible Indian Rupees
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to the tune of Rs. 34 million to be
utilised for importing urea from Bulgaria.

Ilustrated Brochure issued at the Time
of P, M.’s Latin American Visit

*990. SHRI YAJNA DATT SHAR-
MA :  Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
1273 on the 26th February, 1969 and state :

(a) the necessity of issuing an {llustrated
brochure with the oumber of copies
printed ;

(b) whether Government are prepared
to lay a copy of the brochure on the
Table :

(c) if not, the reasons therefor : and

(d) the number of persons who accom-
panied the Prime Minister with their
designations, separately 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) The
official wvisit of the Prime Minister to a
foreign country is always an important
occasion. This was also the first visit
of an Indian Prime Minister to the area
and the brochure was issued to meet the
local demand for detailed Information
concerning India and the visiting guest.
2,000 copies of the brochure were printed
in Spanish and 1,000 in Portuguese.

(b) A copy of the brochure has been
placed in the Parliament Library.

(c) Does not arise.

(d) A statement containing the Infor-
mation is placed on the Table of the
House. [Placed in Library. See No.
LT—655/69].
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Textile Mills in Coimbatore

5724. SHRI BABURAO PATEL:
Will the Minister of FGREIGN TRADE
AND SUPPLY be pleased to state :

(a) the number and names of textile
mills in Coimbatore district closed by the
managements leaving 16,000 workers in “utter
misery and despair' ;

(b) the salient features of the reports
about the closed textile mills made by the
investigating committee set up under the
Industrial (Development and Regulation)
Act ;

(c) whether it is a fact that Government
had given notice of the proposed seizure of
the closed mills two months ago ;

(d) whether the Governing body of
Coimbatore  District Textile Workers'
Union has threatened to seize the mills say-
ing that “it is the only alternative left to
us” and

(e) if so, the action taken by Govern-
ment to counter act this proposed illegal
seizure and if oot the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE AND SUPPLY (SHRI CHOW-
DHARY RAM SEWAK): (a) A
statement is laid on the Table of the
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House [Placed in Library. See No.

LT-656/69]

(b) Investigation Committees have been
appointed under the Industries (Develop-
ment and Regulation) Act, to enquire into
the affairs of 13 mills out of which reports
in respect of 8 mills have since been received,
Since the reports are of a confidential nature
it would not be in the public interest to
disclose the salient features of these reports,

(¢) No, Sir.

(d) to (e) : The Textile Labour Unions
affiliated to Hind Mazdoor Sabha were
reported in Newspaper to have resolved
to seize the closed mills if they were not
re-opened before a stipulated date. The
resolution was, however, not given effect to
by them.

Demarcation of Indo-East Pak Boundaries

5725. SHRI BABURAO PATEL :
SHRI ONKAR LAL BERWA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that 98 miles of
the Indo-East Pakistan boundary is still to
be demarcated ;

(b) the number of Indo-Pak. conferen-
ces held so far on boarder demarcation ;
and

(c) the reason for the delay in demar-
cating boarders and the likely date when
they will be finally democrated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Out of a total length of approximately
4050 kilometres of the Indo-Pakistan bound-
aries, demarcation work has not yet been
taken up in respect of about 1050 Kilo-
metres.

(b) The Surrvey authorities of India and
Pakistan have held 164 conferences so far.

(c) There are a few territorial disputes
on the Indo-East Pakistan boundaries, The
pace of demarcation would depend on the
settlement of these disputes. Also the
demarcation of the international boundary
has to be done jointly with the Pakistan
authorities. Ewvery effort is being made to
enlist their cooperation.
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Transfer of external Pnlﬂiclty Wing to the
Ministry of Information and Broadcasting

5726. SHRI KIKAR SINGH :
SHRI GNKAR LAL BERWA :
SHRI DEVEN SEN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

?

(a) whether there is a proposal to
transfer External Publicity Wing of the
External Affairs Ministry to the Information
and Broadcasting Ministry ;

(b) If so, the reasons therefore ; and

(c) what are the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AEFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) and (c). Do not arise.
~ faewitfoa faew, wrge
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Creation ofpuuowa-rernanw
in Canteen stores Department

5729 SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that a number
of vacancies of Deputy-General Managers
were created in the past two or three years
in the Canteen Stores Department (India) ;

(b) the number among them reserved
for ex-military officers and for officers
belonging to the Department (separately)
for the last three-years ;

(c) the number of posts filled up by
ex-military officers and also by the Depart-
ment's own officials, separately, year-wise
during the past three years ;

(d) whether it is a fact that these posts
are kept reserved for the *‘Nominees’ of the
high officials who are on its Board of
Control at the Army Headquarters and that
these appointments get coofirmation from
this Board as a mere formality, resulting
in a wholesale frustration among the
officials of the Department ; and

(¢) the steps Government propose to
take to stream-line lhis recruitment procedure
so that the Department’s own candidates
could fill up the post of the General
Manager, when it becomes vacant ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (¢). Two posts
Deputy General Managers have been filled
during ihe last three years. Both the posts
were filled by S:rvice Officers. There is
no reservation of the posts and the same
are filled on merit, Departmental officers
are also considered for the posts. The
present procedure is considered satisfactory.

Canteen Stores Department (India)

5730 SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) the status of the Canfeen Stores
Department (India) j.e. whether it is a
Government’s sub-ordinate office or a Semi-
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Government undertaking run on commercial
lines, or it is just a private concern ;

(b) in view of its status not having been
defined so far, how is it that facilities
applicable to military units like the use of
military credit notes etc. are extended to
this Department ; and

(c) whether Government have decided
to form a Corporation to run this Depart-
ment, in view of its transactions running
into crores of rupees every year ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) 1 (a) Canteen Stores
Depatment (India) is a Government depart-
mental undertaking.

(b) Does not arise by virtue of (a) above
(¢) Mo, Sir.
Profits made by Canteen Stores Department

§731. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
‘be pleased to state :

(a) the amount of profit shown in the
last three years (year-wise) by the Canteen
Stores Department (India) ;

(b) whether Statement of its annual
accounts for the last three years (year-wise)
will be laid on the Table showing how the
amounts of its profits were disbursed under
different heads, such as, Troops Welfare,
Defence Services Club, Defence services
Yatching Clubs and other sub-heads etc ;

(c) whether any amount was also alloca-
ted for the welfare of the C. S. D. Staff
during any of those thriec years ;

(d) if so, the amount thereof under
different heads ; and

(e) if the reply to part (c) above be in
the negative, the reasons therefor 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The profits earned
by the CSD(I) from the canteen activities as
per profit and Loss Accouuts for each of
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the three years are as follows 1 —

(i) 1965-66 Rs. 1,35,92,597
(ii) 1966-67 Rs. 1,53,18,577
(iii) 1967-68 Rs. 1,39,81,223

In addition, the profits eamned by the
CSD(I) Cinemas are as under : —

1965-66 4,771,201
1966-67 3,69,799
1967-68 2,18,666
(b) Audited statements of annual

accounts of the CSD(I) are published in the
Commercial Appendix to the Appropriation
Accounts of the Defence Services which are
placed on the Table of the House every
year.

A statement showing the surplus avail-
able for distribution and detailed allocation
thereof for each of the last three years is
laid on the Table of the House. [Placed
in Library. See No. LT-657/69]

(c) and (d). Yes, Sir. These are
indicated in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-667/69]

(e) Inview of (c) and (d) above, the
question does not arise,

Upgrading of the Posts of Tutorial
Staff in the School of Foreign
Languages

5732, SHRI N. SHIVAPPA
SHRI 8. P. RAMAMURTHY :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are aware
that the tutorial staff of the school of
Foreign Languages are required to work
for 30 hours a week as compared to 18
hours which is the normal for college teach-
ing ;

(b) if so, steps proposed to be taken
to bring them on par with other colleges
teaching staff to relieve them of their ar-
duous duties ;
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(c) whether it is a fact that they have
not been made permanent even though the
posts are permanent posts ;

(d) if so, whether Government will
make the incumbents permanent so as to
give them a greater incentive for work ;

() whether about 5 years back all
class II posts of the school were upgraded
to class I ; and

(f) if so, the reasons for not implement-
ing the programme of upgradation so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (b). The School of
Foreign Languages conducts three courses
of instruction, namely, Preliminary, Ad-
vanced and Interpretership. The first two
are part-time courses and these are held In
the morning andfor evening. The third is
a full-time course of three hours instruc-
tion daily, and is run on *‘as required”
basis. The weekly workload in the two
part-time courses for a lecturer generally
varies between 2} hours and 15 hours,
When all the three courses are run simul-
taneously the weekly workload increases to
about 30 hours.

A comparison of the existing workload
with comparable instructions is being under-
taken.

(c) and (d). Of the 12 permanent posts
of lecturer, three have been filled on a
permanent basis, Four lecturers are eligible
for confirmation and their cases would
be considered shortly.

(e) and (f). Orders for upgrading the
posts of lec- turers from Class II to Class
I were Issued on 16.11.1964, and have been
imple- mented.

Locally Recruited Employees of
India House, London

5733. SHRI BRIJ RAJ SINGH * Wilt
the Minister of EXTERNAL AFFAIRS be
pleased to state !
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(a) the number of locally recruited em-
ployees in India House, London who have
been in service for more than 15 years
and 10 years but have not yet been confirm-
ed,

(b) whether they are proposed to be
confirmed ;

(¢) if 8o, when ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
The inormation is as follows :

No. of employees No. of employees
with , service of with service of
15 years and 10 years and
above but not above but pot
confirmed confirmed
49 97
(b) o (d). Under the existing or-

ders of the Government of India only
members of the local staff of the High
Commvission of India, London who were
recruited on or before 31.3.1966 may be
made permanent and pensionable subject
to their  fltness Tor confirmation and
availability of permanent posts. The pum-
ber of employees mentioned in the answer
to clause (a) above, includes employees
recruited after 31,3,1956 also. Those who
were recruited before 31.3,1956 and yet to
be confirmed will be confirmed in due
course, subject to fitness and to permanemt
posts becoming  available. They are
either waiting for  permanent posts
becoming available or for being de-
clared as fit for confirmation by the De-
partmental  Promotion  Committee/the
Union Public Ssrvice Commission, as the
case may be. Some of those cases are al-
ready under the consideration of the Minis-
tries comcerned. Others will be consider-
ed as an when occasion for their confirma-
tion arises.
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AM.LE. Qualified Persons in
Ordinance Factories

5734, SHRI A. SREEDHARAN : Wiil
the Minister of DEFENCE be pleased
to state :

(a) whether Government are aware
that a large number of A.M.LE qualified
Engineering Diploma-holders are working
as Chargemen in Ordoance Factories for the
last 4 to 5 years and have not been given
any promotion ;

(b) whether the Director General,
Ordance Factories has not been "even fn-
formed of the fact that they have passed
A M.LE Examination so that their cases
for promotipn may be considered ;

(c) whether it is also a fact that a few
years ago those Eogloeering  Diploma-
holders who passed A.M.LLE. examination
were promoted to the posts of Dy. Man-
ager ;

(d) if so, the reasons why the A.M.IE.
qualified engineering diploma helders are
not being promoted as Assistant Foreman/
Foreman, if there are not many vacancies
for their promotion as Dy. Manager ;
and

(¢) the details of the action proposed
to be taken by QGovernment in the mat-
ter 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) and (b). Promotion of
Chargemen in the non-gazetted cadre (i. e.
Asstt, Foreman and Foreman) is made on
the basis of select lists prepared by the
‘relevant Departmental Promotion Commit-
tees. While preparing these lists, the Com-
mittees take into account various factors
such as seniority, qualifications, record of
performance and not educational qualifi-
cations alone. The position, therefore, is
that even though some <Chargemen may
have passed AMIE examination, they can
be promoted only after they have been as-
sessed as fit for promotion by the concerned
Departmental Promotion Committee.

(¢) No, Sir. Only those engineering
diploma holders possessing AMIE quali-
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fication were appointed to the post of De-
puty Manager who had applied to the
Union Public Service Commission in res-
ponse to the advertisement issued by the
Commission and were found suitable by
them for appointment.

(d) The position has been exaplained
l.mdl.-r(_parts (a) and (b) above.

(c) Dwoes not arise.
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Export of Engineering Goods

SHRI SHRI CHAND GOYAL:

SHRI B. K. DASCHOWDH-
URY :

SHRI CHINTAMANI PANI-
GRAHI :

SHRI SITARAM KESRI :

5737,

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the export of eogineering
goods from India has increased ;

(b) if so, the nature of engineering
goods exported to each country during the
years 1966-67, 1967-68 and 1968-69 ; and

(c) the steps taken by Government to
boost up their export 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) Two statements showing scparately
the principal items of engineering goods
exported valus-wise and the total exported
of enginzering goods to each country during
the years 1966-67, 1967-68 ard 1968-69
(April-October) are laid on the Table of the

Home. [Placed in Library. See No. LT
658/69].
(c) A regular programme of market

surveys, publicity through publications and
advertisements, participation in exhibitions
and fairs, sponsoring of delegations and
study teams etc. is undertan through the
agsncy of Eongigeering Export Promotion

CHAITRA 19, 1891 (SAKA)

Written Answers 66 .

Council, besides other assistance allowed by
Government as follows ;

(i) grant of cash assistance ranging
from 5 to 30%, of fo.b. valse on:
selective basis ;

(ii) supply of indigenous iron and steel
at international prices for export
fabrication ;

drawback of central excise and cus-
toms duties paid on the materials/
components used in the manufac-
ture of the product exported ;

(i)

import replenishment licences rang-
ing from 5% to 909 depending
upon the actual need for imported
materials lor export fabrication etc,

(iv)

afedi wt frafa
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ATHTT F) AT qarar o1 @y aifs
fagfa ¥ for afas aro Sooea g @ )
W afafcs fafa & fag freafefem
"grAaT &1 ST § —

(1) g oz gew & 10 sfqaa
T T AT A% LA ;

(2) 40 wfqea &1 T 9T F@AE
sfagfa ergdw ;

(3) faffe wwrdi & sy
e weeEl 9T fa T FEE
IJqET Jur dAA-en
Y ; afa o
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ST FU 98A Fr AT 21 fafe
v ofaard a0 § Hgaq alnfus
IUET W wATIAT W owiElterdr & fauw
fafwwr wredry 9eif & s 67 weara) 97
WRT T A & g g H
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(@) fa2sfr T asd-woy 3% &
Iami & S wedd ggaT &
e ang-g7g ox A S @Ay § )
¥ gater # Sft-sragrsan, mifeaa § aex
faw it %37 ¥ oF @ gadew faw,
s ueafafqan wzas 47, s e
g4 91 0% farie feedt ¥ gafa

g

(w) gwrer & NA-grdEET 0 G
FEM aAE F g Ay
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Fgwwatal & afcafea #< faar m ar 1
T &, WA fowd Wi a® aRdg
9 §HEE W ¥ waEy  ggAIiEy &
qasE T @ § 1 guiRr A-gEear
Fawd ¥ wrd aw@ Ny gaier
T & s o &1 yher #:T @

4
Export of Trucks

5740. SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :
SHRI MAHANT DIGYIJAI
NATH :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether there is any proposal under
consideration of Government to boost ex-
port of Indian made (Tata made) trucks to
foreign countries ;

(b) whether any agreement has been
signed with any foreign country ;

(c) if so, the names of those countries
and the number of trucks likely to be expor-
ted ; and

(d) the amount of foreign exchange
likely to be earned thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) It is the policy of Govemn-
ment to boost exports of all engineering
goods includiog trucks.

(b) to (d). It is understood that an
Indian firm has secured the following order
for supply of trucks :

CHAITRA 19, 1891 (SAKA)

Country No. of Trucks Value
U.A.R. 355 Tata Mer- Rs, 189,39 lakhs
cedes-Benz
vehicles
Qatar 5 trucks Rs. 1.8
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Modernisation of Textile Mills

5741. SHRI R. K. AMIN : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that a suggestion
bas been made to link the reduction in the
excise duty on textiles with the renovation
or modernisation of equipment of textile
units ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) It has not been possible for Govern-
ment to accept the suggestion,

aXfare sTqre ag i Ao W
fE=t wr mam

5742, st WiWg TAW : 4T TAEE
sqqre aan qf A g gaTy & ar
F0r 5 :

(%) T wmar afafaw & agaor
¥aqr z@ afufrrr & odflw e
qAreg gt ard 5y arRAl ¥ §gEr,
I FArEE A (1) Awy @it st
# fgt & swwrfo &7, (2) wqd s
st #F Fav gReasal @ R
¥ fea, (3) 33 gT FTAR F4 A
oy gu sfafoam sgarsl aor f=Y
mefredt @ frgfm & fagr afafom
grufe w Faas swR, (4) fg=dt
wfirsry aier % sftw famis 1 add,
1961 # 45 T T W &y A
arfaarfeat st sv=fat 71 fgh feary
¥ fer sww dae w@, (5) f=h
ary iy Awarta & for FweTd
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FTa fgedt & s sftand F@ a4
(6) fedr & w1 Fxar WoW F@
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e s & for fed o @
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T FTEAE A E
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atfie s @r gfa wwew
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(1) «fes sfadedl, wx o
sfegeareil, st arfe qar arfawiw ww-
gl &1 (A IAF) Fe w7 A Fa |
frafa s & o g9 §) fesv & s
fam fFm s wr &

(2) vt @ ¥ gfewd  fomdt
®H gyeew @ IEd, @ & IF
feht e as @t § o wgd Aot
st & mawd fg @t # Ty @
SqeEdT &1 S |

(3) s &
(4) wmw  wwew @ R

wfwae Msar.F ager, sfasfaiaar

. wifadi 31 fed wfraw & oy o
T 4
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() fet wx @ wET
T s ¥ fedr & F &
for e &1

(6) fot Dorrait &t Frmfefy
¥ grafag afasrd s = = &1

(1) s A ge, whifs fadafh
R qaT Argfa wAed § w1
faQedY araraor 7t @1

Trrea gy faerie & fed

forwifram fafum s

5743, =it sew fam<t arddt
st g "
=t Ty T S
st Tonita fag -
st g wEw 57

1 g9W WAl qg qAW I FA
w0 f -

(%) #n ag a4 § fegra ¥
farntfagw fafag ame dare #Y It
i afc g, @ afes Searew e
g g

(&) 3% smama &< & ¥ F7E;

(@) arwfiar s 53 F fag
I g F fay qur FEAE #N
L S 15

(8) = m@ s+t 7w & fswm
T ¥ dwfie ¥ oA comy
frogex & for foreifram fafaa arg
goTt $ W G § agag  fam
o7 T afz gf, @ 39 X T FEAE

wfy?
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ST w4, AgwiE @ aqr Qe
wofl (sftwet gy witet) ¢ (F) o 7

(@) w@ a5 fewifran faseg
&1 IAWEA ART ¥ FTH F7 579897 T8
Y, a7 aF wrawwsaa #1 gfw F fa
T FT ATATT FIAT T |

(m) foesifras fasarg & s sy
F9E aw fFar @ 9w 9T faRsn
2T # 166 @@ w9d @< gU |

(%) g & fasfaa v mf @i
SAHd & g X fGwfw W@
IARA FCF I OF @9 FUOR i
SWAT ST @ E |

(z) = 7@

Property Rights Under Indo-Nepal Agreement

5744, SHRI GADiLINGANA GOWD :
Willlthe Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fect that as per Indo-
Nepal agreement of 1950, the Nepalese
citizens residing in India and the Indian
citizens residing in Nepal can acquire pro-
perty in the countries not of their adoption ;
and

(b) if so, the number of Indians residing
in Nepal who have so far acquired property
in Nepal and the number of Nepalese citizen
residing in India who have acquired property
in India and the amount thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Article VII of the Treaty of Peace and
Friendship signed between the Governments
of India and MNepal in 1950 provides that
+The Governments of India and Nepal
agreed to grant, on the reciprocal basis,
nationals of the country in the territories of
other the same privileges in the matter of
residence, ownership of property, participa-
tion in trade and commerce movement and
other privileges of a similar nature".

CHAITRA 19, 1891 (SAKA)
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(b) We bave no authentic statistics of
Indians living in Nepal who have acquired
property, there. It is equally difficult to
establish accurate figures of MNepalese settlers
in India because Nepalese nationals are not

quired to regi themselves under the
Foreigners Registration Act.
sl arre W arfeere & Sten

5745, =t 3w wETR @
&t AT ey wal -

FAT SHST TR -
st T Ty framdt -
¥ &fw-rd 5 18 frarg 1968
¥ arifeg wav g=aT 834 ¥ 9% F gy
¥ qg qq T FIT F4 6 <

(%) w1 mifFea @Y SEd
T A o Qo FHo TEIAT HT Ty &
T A qgw OfFEd 9gT o #Y gfie
A

(@) afzgi, o fee arde 1 a8
gfez &t % ;
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ot T sy faodt -

w1 adfve-wrg 5 18 fagwa< 1968
¥ sarcifeq W gear 4963 F IAT &
FF 9 | Ig aaT #7 FO ST
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(m) afxg A EE AR
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() fe=h wen & fou it @& ™y
afs s e § ?

atfwwrg swrem A gt (s
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FMET Y GAT F NG qEATIF 9X
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FiiEl 71 fertgm & s faewm
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%) frafag sarat § gl o @90 I
st & foy v & ar faiy FawEl w1
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A et R F o AR qreE
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¥ s @ aw  gAr afgwiial w1
TR daE yFg g 5 oag @
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aq1 qdfee-wnd @A) 7g T A
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Famwr § T g fF ogmeE §
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grram fag) :  faacw § aifga =
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(%) warag a9 § fF =10 5 fg
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T

(M) warag A gu 3 5 amw
e 3% WA & frr % 2 o

(%)
7

auE w5, wy wfe W a9 s
ot (st o) @ (%) STaRT
F fag & @ a77 & £ ad @y 1955
¥ o sw gleew fefaee eqifim far
TAT GT, A« TFT FU T92 HIC I Gedr

T 9T G &1 g4 sfafwar



77 Written Answers

¥ 99 Feret § gy o< fodr &1 1967 #
At 9% & 95 &Y SR T AW AT
ararfewt g7 & amw w2 fad

(=) 168 “at” gw'g 7T AT 3370
[T AT ;

(7) =T (). FmET AT FATET Y
fawifer a3, @ #10 # 97 9T @@}
g, wE geew fofde &1 Wi gord
1968 ¥ gz N sdfaF sgaa WAy
#t faar mar a1

Nishan Brake Shoes

5749. SHRI MADHU LIMAYE : Will
the Minister of DEFFNCE be pleased to
refer to the reply given to Unstarred Question
No. 1442 on the 20th Novemb:r, 1968 and
state :

(a) whether the information regarding
the verification of antecedents and wvalue of
the orders placed with Messrs Krishna
Engineering Corporation, Surat has since
been collected ;

(b) whether any irregularity or improp-
riety was discovered in the placing of order
by the Ministry/Gun Carriage Factory, Jabal
pur ; and

(c) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) The full required informa-
tion is not yet available.

(b) and (c). Do not arise.

Indians acquiring Foreign Citizenship

5750. SHRI BEDABRATA BARUA:
SHRI NARAYN SWARUP
SHARMA :
KUMARI KAMALA KUMARI
SHRI RAM SWARUP VID-
YARTHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a number of Indian citizens
have given up Indian citizenship and acquired
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foreign citizenship during the last three
years ;

(b) which are the countries whose citiz-
enship has been accepted by these Indians ;

and

(c) whether any of them have applied
for Indian citizenship again ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) to
(c). The information is being collected and
will be placed on the table of the House as
soon as possible.

Centrally Approved Schemes for States

5751. SHRI NARENDRA SINGH
MAHIDA : Will the PRIME MINISTER
be pleased to refer to the reply given to
Starred Question No. 362 on the 27th Nov-
embers, 1968 and state :

(a) whether the Central Ministries have
since worked out the details of the approved
schemes which are to bz spoasored by the
Centre in the States in future ;

(b) il so, the nature thereof ; and

(c) the details of the guidelines formula-
ted with regared to the new development
schemes which are to be sponsored by the
Centre.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). The work is still
in progress and is expscted to be completed
shortly.

aE i T
5752, «it wrea fag wtg
St gwA S EAT

7 Sfaesn #91 4g IO F) FAOU
F fF

(%) v FETT T CF AU A
g & for & fawm, otre, T senfe
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5753.
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ATt garat ¥ faRei v fag
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Defence Plan for Modernisation of Air Force

5758. SHRI B.K. DASCHOWDHURY :
Will the Minlster of DEFENCE be pleased
to state :

(a) whether the Government have drawn
up any Defence Plan for modernisation and
strengthening of the Air Force; and

(b) if so, the details thereof 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The five
year plan formulated for the modemisation
and strengthening of the Air Force, is under
the consideration of Government. It would
not be in public interest to disclose details.
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Permission to Freedom Fighters in East
Pakistan to come to India

5759. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the former
freedom fighters, who belong to Hindu com-
munity in East Pakistan, are not given parmit
to travel to India by the Government of
Pakistan and generally the minorities there
find it extremely difficult to secure travel
permits from the Government of Pakistan;

(b) if so, whether such attitude of the
Government of Pakistan violates the provi-
sions of Nehru-Liaguat Pact and Indo-Pak
Agreement of 1953 on maintenance of Shrines
eic; and

(c) if so, whether Government will take
steps to make movement betwzen India and
East Pakistan easy and normal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government of India are aware of the diffi-
culties faced by members of the minority
communpities in Pakistan in getting travel
documents for coming to India.

(b) Discrimination in such matters is in
violation of the Nehru-Liaquat Pact.

(c) Government have repeatedly urged
the Government of Pakistan to facilitate travel
between India and Pakistan as a step towards
normalisation of relations between our two
countries,

Profits earned by S.T.C.

5760. SHRI B.K. DASCHOUDHURY:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the total amount of profit earned by
the State Trading Corporation from exports
during the current financial year;

(b) whether there is an increase during
the current financial year; and

(c) the total number of contracts signed
so far for exports and imports 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The profit earned
by the State Trading Corporation during
1968-69 will be known only after the closing
of the accounts for the year which Is expected
to be completed by the middle of the year.

(c)- During 1968-69, upto February, 1969,
492 contracts for exports and 217 contracts
for imports were signed by the State Trading
Corporation.

Imports from U.S.S.R.

5761, SHRI K. M. MADHUKAR :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government have taken any
dzcision regarding the new items of import
from the Saviet Union under the new five
year trade pact proposed to be signed with
that country shortly; and

(b) il so, what are the new items of
import from that country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Nzgo:iations for the
next Long-term Trade and Paymo:nts Agree-
ment with the U. 8. 8. R., to b: effective
from 1971, have not yet commenced. The
question of identifying new items of imports
from the Soviet Uaion for purposes of incor-
poration in the future agreem:nt is cngaging
the attention of Government.

Translation Arrangements during P.M.'s
South-American Tour

5762. DR.M.SANTOSHAM : Will the
Minister of EXTERNAL AFFAIRS be pleas-
ed to state :

(a) whether the news in the papers stat-
ing that translation arrangements during Prime
Minister's tour of the South American Coun-
tries was most unsatisfactory is true; and

(b) if so, the arrangements that are be-
ing made for satisfactory translation in the
future 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir,

(b) Does not arise.

‘Trade with Cuba and North Vietnam

5763. SHRI JYOTIRMOY BASU :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state the total
volume and value of exports to and imports
from Cuba and North Vietnam from the year
1960-61 to 1968-69, year-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : A statement is laid on the Table
of the House. [Placed in Library. See
No. LT —660/69.]

Staff Position of Indian Embassies Abroad

5764. SHRI JYOTIRMOY BASU :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total number of staff in Indian
Embassies abroad officers as well as others
ly, at the t; and

¥ s

(b) the total annual pay-bill including
salary and emoluments for (i) officers and
(ii) other staff working in the embassies in
each country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : () and
(b). Relevant statements are placed on the
Table of the House. [Placed in Library.
See No. LT—661/69.]

Supply of Railway Wagon to Poland

SHRI SRADHAKAR SUPAKAR:
SHRI D. C. SHARMA :

SHRI C.K. BHATTACHARYYA:
SHRI MUHAMMAD SHERIFF ;

5766.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether India has recently entered
fnto an agreement for the supply of some
Railway wagons to Poland;
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(b) if so, the details thereof; and

(cj the price at which and the date by
which the supply is to be made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Yes, Sir. The State
Trading Corporation have signed a contract
with M/s. Kolmex Warsaw (Poland) for
supply of 500 UIC Type I four-wheeled stan-
dard gauge wagons, Two proto-typs wagons
will be delivered in June, 1970, but bulk
delivery will start In April-May, 1971 and
is likely to be completied by the end of Octo-
ber, 1971.

Since S.T.C. is exporting rallway wagons
to many countries, it will not be in their
business interest to disclose the unit price of
the wagon under any particular contract.
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Working Hours of Gun Shell Factory,
Cossipore

5768. SHRI DEVEN SEN : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the weekly
working hours of the Shell Section of the Gun
Shell Factory, Cossipore have been reduced
from 60 hours to 54 hours, involving finan-
cial loss to the employees concerned; and

(b) if so, the reasons for such reduction
in weekly working hours ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b) . The normal work-
ing hours in Ordnance Factories are 44} hours
per week. They have been working overtime
depending upon the workload. Due to re-
duction of workload in the Shell Section of
Gun and Shell Factory, the overtime working
hours have been curtailed.

Gun Shell Factory, Cossipore

5769. SHRI DEVEN SEN : Will the
Minister of DEFENCE be pleased to state :

(a) whether it Is a fact that the forgings
for She!l Shop of Gun and Shell Factory,
Cossipore is not being adequately supplied
by Metal and Steel Factory, Ichapore and
Ordinance Factory, Kanpur; and

(b) if so, what are the reasons for inade-
quate supply of forgings by the factories at
Ichapore and Kanpur 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) Requirements of forgings
for the Shell Shop of Gun and Shell Factory,
Cossipore are, by and large being met from
supplies by Metal and Steel Factory, Icha-
pore and Ordinance Factory, Kanpur,

(b) Does not arise.
Rifle Factory at Ichapore

5770. SHRI DEVEN SEN: Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that
time of the Chinese

from the
aggression, Rifle
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Factory, Ichapore has started producing
semi-automatic rifles alongwith bolt action
rifles ;

(b) whether it is also a fact that every
month, Rifle Factory, Ichapore has been
supplying semi-automatic rifles and bolt
action rifles in large numbers since their
production started ;

(c) whether it is a fact that from the
6th  February, 1969, the inspecting
authority has started rejecting a large
number of rifles, supplied by the Rifle
Factory, [Ichapore in consequence of
which not only the workers are losing

their earnings but Government are losing
it their income ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI

L. N. MISHRA) : (a) Yes, Sir.
(b) Yes, Sir.
(c) and (d). A certain number of

Bolt Action Rifles which were found to
show some defects were returned to the
factory by the Imspectorate for necessary
rectification which is in progress,

Meanwhile further production of Bolt
Action Rifles has been  considerably
reduced and production of Semi-auto-
matic Rifles has been stepped up.
There has been no loss of wages
to the workers as a result of the change
in the pattern of production. The question

of any loss of income for Government
does not arise.
c Cooperative Spinning Mills

5771. SHRI P. GOPALAN) :
SHRI P. P. ESTHOSE :
SHRI K. M. ABRAHAM :
SHRI A. K. GOPALAN :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether Government had decided
to reduce the spindlage capacity of
Cannanore Co-operative Spinning Mills ;

(b) if so, the reasons therefor ;
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(c) whether the Government of Kerala
have requested not to reduce the spindlage
capacity and also recommended for extend-
ing the validity of the Industrial Licence to
this Mill ;

(d) If so, the decision taken in the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir,

(b) As Cannanore Cooperative Spinning
Mills had installed, during the wvalidity
period of the licence, only, 1,600 spindles
against the licensed capacity of 13,000
spindles, it was decided to reduce its
capacity 1o the extent it was implemented.

(€) Yes, Sir.

(d) This is receiving the attention of
Government.

Ministerial Talks between India and
America

5772. SHRI GEORGE FERNANDES :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is proposed to hold
Ministerial talks between India and the
United States of America ;

(b) if so, whether any date has been
fixed ;

(c) whether the decisions taken during
the last year's Ministerial talks have
been implemented ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The next round of bilateral talks between
India and the U.S.A. is scheduled to be
held later this year. This composition
of the delegations has not yet been
decided. .

(b) No.

t;c) Durlog such talks there is nor-
mally an exchange of views on interna-
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tional and bilateral
decisions are taken.

issues. No formal

(d) Does not arize.
Ship Building at Maragaon Docks, Bombay

5773, SHRI GEORGE FERNAN-
DES ; Will the MINISTER OF DEFENCE
be pleased to state :

(a) the number of ships and their

gross tonnage now being built at the
Mazagaon Dock, Bombay ;
(b) whether orders for ships are

pending execution ; and
(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Mazagon Dock at
present has five Vessels for the Indian
Navy and two Vessels for civilian customers
under construction, Except for one
Passenger-cum-Cargo  Ship, the other
Vessels are sophisticated, specialised craft
and in these cases gross tonnage would
not represent the effort involved in their
construction or the size of the Vessel.
The approximate tonnage of these is 9,000
tons,

(b) and (c). The Company has an
order for another Leander Class Frigate
on which work has not yet been started.
In addition the Company is likely to
receive shortly orders for two Passenger
Vessels from the Shipping Corporation
of India meant for international routes,
each of GRT 10,000 tons.

Modemisation af Indian Navy

5774. SHRI GEORGE FERNAN.
DES :
SHRI B. K. DASCHOW-
DHURY :

Will the Minister of DEFENCE be
pleased to state :

(a) the progress made in modernising
the Navy ;

(b) the number of new ships acquired
during the last two years and the number
of new ships proposed to be acquired dur
ing the current year ; and
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(c) whether the acquisition of new
ships will increase the fire power of the
Navy or will only help in replacing the
obsolete vessels 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
The modernisation of the Navy is a conti-
nous and long-term process and Govern-
ment have taken a number of steps for the
purpose. These include procurement of
new ships, construction of frigates, mine-
sweepers, S:award D:fence Boats, tugs and
other ancillary vesse!s, establishment of a
submarine arm and development of base
facilities at Goa, Port Blair and Vishakha-
patnam. It is not in the interests of
security to give further details,

(c) The modernisation programme is
intended to achieve both these objects,
Visit of Chief of French Army Staff
5775. SHRI BAL RAJ MADHOK :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
SHRI HARDAYAL
DEVGUN :
SHRI RANIJIT SINGH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Chief of the French
Armmy Staff visited India in February,
1969 ;

(b) if so, the purpose of his wisit;
and

(c) the outcome thereof ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.

(b) This was a goodwill visit to
reciprocate the visit of our Chizf of the
Army Staff to France in Ssptember, 1967.

(c) The visit provided an oppertunity
for an exchange of ideas on matters of
general military importance and has helped
to strengthen the boads of friendship and
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the two

mutual understanding between
countries,

Assistance for Indonesian Five Year
Plan

5776. SHRI D. N. PATODIA
SHRI D. C. SHARMA :
SHRI MUHAMMAD
*  SHERIFF :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Foreign
Minister of Indonesia during his recent
visit to India sought India’s assistance for
the Indonesia’s five-year plan ;

(b) if so, the nature of assistance that
India had given to Indonesia during the last
three years for that country’s development :
and

(c) whether the present request has been
considered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The Foreign Minister of Indo-
nesia welcomed the participation of India
in the Indonesian Development Plan
projects especially in the field of joint
ventures, technical cooperation and invest-
ment.

(b) The Government of India granted a
credit of Rupees ten crores to Indonesia in
1966. This was by way of bring a long-
term credit for the purchase of machinery
and industrial equipment from India and
also technical training in the use of such
industrial equipment.

(¢) Yes, Sir. While a general agree-
ment regarding India’s participation in the
Indonesian Development Pian has been
reached between the two Governments, the
details of such a participation are under
consideration.

Secret pact attached with Tashkent
Agreement

5778, SHRI D, N. PATODIA 3

SHRI G. C, DIXIT :
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SHRI DEVEN SEN :
SHRI S. 5. KOTHARY :
SHRI HIMATSINGKA :
SHRI R, BARUA :

Will the Minister of
AFFAIRS bz pleased to state :

EXTERNAL

(a) whether it is a fact that a British
daily has pointed out that the Tashkent
Agreement had some secret pact between
signatory countries and USSR ;

(b) whether the Indian Embassy have
taken steps to refute the press report ; if so,
when the press report was issued ; and

(c) if not, what is the wveracity of the
news-item ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). The facts are well known
and the Government of India consider that
the story is too far fetched to merits any
consideration.

Defence-based Industry in Gujarat

5779, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
DEFENCE be pleased to state :

(a) whether any defence-based industry
is proposed to be located in Gujarat ;

(b) if so, whether any survey has been
conducted to find out the suitability of such
an industry in Gujarat ; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The Government of
Gujarat had suggested the location of a
particular Defence Undertaking in their
state. Mo decision has, however, been
taken regarding its location for which
several other States have also made proposals.

(b) and (c). has been
conducted,

No survey
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Fourth Five Year Plan

5780. SHRI D.N. PATODIA :
SHRI R. K. SINHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is fact that the Govern-
ment of West Bengal have urged upon the
Centre to postpone the commencement of
the Fourth Five Year Plan ;

(b) whether any other State Govern-
ment has also made similar suggestion ;
and

(c) if so, whether Government have
considered the matter and if so, the decision
taken in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) No, Sir.

(c) The Government of West Bengal
have been informed that as decided by the
National Deve]lopment Council, the Fourth
Five Year Plan would commence from the
1st April, 1969,

Breaking out of fresh hostilities between
UAR and Israel

5781.vSHRI MADHU LIMAYE :
SHRI D. R. PARMAR :
SHRI RAMACHANDRA J.
AMIN :
SHRI P, N. SOLANKI :

Will the Minister of EXTERMAL
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to fresh hostilities which have
broken out between UAR and Israel ;

(b) whether the U.A.R. Chief of Staff
had been killed ; and

(c) the reaction of Government to
these new happenings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir.

(c) The Government of Indla favour a
peaceful solution of the West Asian problem
and maintain that the ceasefire should be
scrupulously respected. They continue to
support the Security Council Resolution of
November 22, 1967 and all efforts being
made to implement it.

Export of Mica

5782, SHRI BENI SHANKER
SHARMA : Will the Minister of
FOREIGN TRADE AND SUPPLY be

pleased to state

(a) the names of the countrles to
which Indian Mica is exported with the
quantity thereof during the year 1966-67
and 1967-68 ;

(b) the names of other countries which
are competing with India in the export of
this commeodity ; and

(c) the effect of this competition on
India’s markets abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) A statement is placed on
the Table of the House. [Placed in
Library. See No. LT —662/69]

(b) and (c). Brazil and South Africa
are the other important exporters of Mica.
The mica from these countries is not Mus-
covite (as of India) but Phlogopite type.

Large Scale Production of Nuclear Power

5783. SHRI UMANATH :
SHRI1 K. RAMANI :
SHRI A. K. GOPALAN :
SHRI B. K. MODAK :

Will the PRIME MINISTER be pleased
to state :

(a) whether the attention of Govern-
ment has been drawn to the reported
suggestion of the Director of the Bhabha
Atomic Research Centre that there is need
for taking ‘‘financial and physical” steps
for the production of nuclear power on
* large scale ; and

9, 1969 Written Anwers 96

(b) if so, the action taken by Govern=
ment so that the nuclear energy might
become available at prices comparable to
hydro-electric power 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) with the progressive increase fn the
size of Nuclear power-stations, and the
development of nuclear engineering techno-
logy, the cost of nuclear power is expected
to become increasingly more economic.
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Setting up of Regional Office in Trivandrum
for Rubber, Cashewnut, Pepper elc.

5787. SHRI MANGALATHUMA-
DAM : Will the Minister of FOREIGN
TRADE AND SUPPLY b: pleased to
state : Lo
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(a) whether Government have any pro-
posal for setting up of a Regional Office in
Trivandrum for the commodities like rubber,
cashew-nut, pepper etc, ; and

(b) if so, the details thereof ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) There is already a Regional
Office of the Rubber Board at Trivandrum.
Government have no proposal for setting up
a Reg'onal Office for Commodities like
Cashewnut, Pepper etc., in Trivandrum.

(b) Does not arise.

Scheme for Cultivation of Waste Lands
by Ex-Servicemen

5788. SHRI MANGALATHUMA-
DAM : Will the Minister of DEFENCE
be pleased 10 state :

(a) whether the Central Government
have studied the scheme of the Madras
Government of giving waste lands for culii-
valion to Exeservicemen ;

(b) if so, their reaction thereto ; and

(c) whether other State Governments
have also becn told to implement schemes
o1 similar lines ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). The
Government of Tamil Nadu has made ser-
ving and ex-service personnel eligible for
allotment of agricultural land to make up
(with their existing holdings if any) a total
of 5 acres of dry or 2} acres of wet land.
There are similar schemes in other States
also,

The Government of India had requested
all the State Governments in January 1963
to allot surplus agricultural land to depend-
dents of those service personnel who are
killed as well as to ex-servicemsn, special
preference being given to those service
parsonnel who are decorated for gallantry,

Reorganisation of the Ministry of
External Affairs

5789. SHRI MANGALATHUMA-
DAM : Will the Minister of EXTERNAL
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AFFAIRS be pleased to state :

(a) whether the Ministry of External
Affairs has been reorganised recently ; and

(b) if so, the nature of steps taken to
avoid wasteful expenditure in various Divi-
sions 7

DEPUTY MINISTER IN THE
MIN Y OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No major re-organisation has taken place in
the Ministry of External Affairs recently,
though there has been some re-allocation of
functions between Divisions in the interest
of greater speed and efficiency.

(b) The staffing pattern of the various
Divisions is kept under constant review by
the Internal Work-Study Ubnit and economy,
effected wherever found possible,

Export of Sarees and Jewellery to U.A.R.

5790. SHRIMATI ILA PALCHOW-
DHURI : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that there is an
ever increasing demand for Indian Sarces
and Jewellery in the U.AR. ;

(b) if so, whether the demand is for any
particular make or type of Indi»n Sarces
and Jewellery or it is for a mixed variety ;

(c) the steps, if any, taken or proposed
to be taken to boost the export of the best
quality Sarees and Jewellery to U.A.R.;
and

(d) the quantum of exports of these two
items during the years 1967, 1968 and 1969
so far 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir,

(b) and (c). Do not arise.

(d) Negligible,
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New Sainik Schools to be opened during
the Fourth Plan
5791, SHRI YASHPAL SINGH :

Will the Minister of DEFENCE be pleased
to state

(a) the number of new Sainik Schools
proposed to be started in the Fourth Plan ;

(b) the number of such schools proposed
to be opened during this year ; and

(c) the number of suggestions received
from different States in this respect 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
Board of Governors of the Sainik Schools

Society has approved the proposal of the

Government of Mysore to open a second
Sainik School in Coorg District. The
School can be started only after the first
phase of the building project is completed
by the State Government who have initiated
action on the project.

(¢) There were proposals in the past
to open one morc Sainik School each in
Tamil Nadu, Madhya Pradesh and Haryana,
but the State Governments had deferred
them. Haryana Government have recently
revived the proposal to open a Sainik School
at Jhajjar, but they have not yet accepted
the commitmznt. The Board of Governors

will consider the proposal when this is
done.
Armoured Regiments
5792. SHRI BRIJ RAJ SINGH-

KOTAH : Will the Minister of DEFENCE
b= pleased to state :

(a) whether Government are aware that
our Tank crews manning the Armoured
Regiments are woefully short of vital com-
plements for their essential use, namely anti-
scratch driving goggles, dust-proof filter
masks and anti-flame dungarees ; and

(b) if so, the steps taken by Govern-
ment to rectily these shortfalls 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Con-
stant endeavour is made to improve the per-

CHAITRA 19, 1891 (SAKA)

Written Answers 102

sonal equipment for the Tank crews. A new
design of goggle and an improved sophis-
ticated face mask are being considered for
introduction, which are expected to give
better all round performance than the present
gogeles and face masks. Regarding use of
antiflame dungarees, it may be stated that
few Armies in the world use overalls made
of fire-proof materials, '

New Textile Mills, Ahmedabad

5793, SHRI GEORGE FERNANDES :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government have reports
on the circumstances in which the New

Textile Mills of Ahmcdabad were closed ;

(b) whether any efforts are being made
to rcopen the mills ;

(c) if so, at what stage are the efforts in
this direction ; and

(d) if not, the rzasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d). An Investigation
Committee was appointed under the Indus-
tries (Development and Regulation) Act,
1951, to enquire into the affairs of the Mills
and Committee’s report is under examina-
tion io consulation with the State Govern-
ment.

Indo-Pak Secretaries level Conference
on Eastern River Projects

5794. SHRI SITARAM KESRI :

SHRI D. N. PATODIA :
SHR1 B. K. DASCHOWDHURY :
SHRI SHIVA CHANDRA JHA :

Will the Miaister of EXTERNAL
AFFAIRS be pleased to state : '

(a) whether it is a fact that ap Inde:
Pakistan S:cretarics level Conference was
held at Islamabad on the 18th March, 1969
on Eastern River P.ojects ;

e

(b) if so. the outcome of the ralks ; -/

(c) whether it is a fact that a demand
for an Indo-Pakistani Ministerial level Con-
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ference was made by the Pakistan] delegation
st the Conference ; and

(d) if so, the reaction of the Govern-
ment of India thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) 1 The
Conference was held at Islamabad from the
21st to 26 March, 1969.

(b) Further data regarding the Eastern
rivers was exchanged and it was agreed
that another meeting of the Secretaries will
be held early in July, 1969, The purpose
of these meetings, as the House is aware, is
1o review the progress already made in res-
pect of the technical discussions and to
establish procedures for the intensification
and speeding up of the technical level
talks.

(c) Yes, Sir.

(d) The Government of India consider
that it would be premature to consider the
question of Mipisterial level mecting unless
technical data has been exchanged to the
satisfaction of the two sides, as envisaged in
the Agre:meat between Prime Minister
Nehru President Ayub in 1961.

Clash with Chinese-trained Underground
Nagas in March, 1961

5795. SHRI SITARAM KESRI :
SHRI HUKAM CHAND
KACHWAI :

Will the Minister of DEFENCE be plea-
sed to state

(a) whether it is a fact that about 200
China-trained underground WNagas had a
clash with the Border Secu-ity Force at
Kiphire near th= Burma border in third week
of March, 1969 ;

(b) if so, the number Nagas arrested and
the weapons etc. seized from the hostile

Nagas ;

(c) the number of casualtics on either
side ; and
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(d) the steps Government have taken to
prevent such clashes ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (d). During
third week of March, 1969, a rumber of
clashes took place between the Security
Forces and groups of Issac Swu's China-
returned gang, near Kiphire. The exact
number-of this gang is not known, Attention
is invited to the statement laid on the Table
of the House on 1.4.69, where in it was
stated that as a result of the action taken
by our security Forces, Issac Swu'e gang
split into several small groups. These
groups continue to be pursued by our
Security Forces. According to the latest
information available 90 persons from lssac
Swu's gang have been capiured and three
have been killed in the encounters and
clashes with our Security Forces. On «ur
side, there has bteen only one casualty,
namely, one officer wounded. Qur Security
Forces have 5o fa: recovered 98 wearons
from this gang.

Indo-West German Talks

5796. SHRI SITARAM KESRI :
SHRI K, M. MADHUKAR :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that talks be:-
ween the representatives of West Germany
and India were held in India in March,
1969 ;

(b) if so, the details of the discussions
held ; and

(c) the outcome thercof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). The two sides exchanged
views on a wide range of international aond
bilateral questions in a spi it of frien'li vess
and understanding. They also discussed meas-
sures to further increase cooperation between
India and the Federal Republic of Germany
in the ceconomic, commercial and cultural
fields. Such consultations are of a con-
fidential nature and it is not the practice to
disclose the details of the discussions.
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Joint Industrial Ventures in Nepal

5797. SHRI D. C. SHARMA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the possibillty of setting
up joint industrial wentures in Nepal has
been examined ;

(b) if so, with what results ; and
(c) the steps taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHRY RAM
SEWAK) : (a) to (c). His Majesty’s Go-
vernment of Nepal and the Government of
India have agreed in principle, to setup a
Joint Industrial Co-operation Council to
aid and assist in the process of industrial-
isation of Nepal. The suggestion of His
Majesty's Government of Nepal regarding
the terms of reference of the Council are
awaited,

e gradt (weq sIg A afe ww g
AA & ST AR F T gfeare

5798, it T fag swcaws ¥
qfacan 54 7g @ ® F9 54

() wragev g fo am grEd
qeq wiW H 700 vwE yfiw qx @wwq
500 gf@ 7 100 a5t § wfes a0q
¥ afedyi 3T FIFH ST Q@ & 5

(') #ar ag +t @9 & fF ¢
Faar ffar &1 Ea @ s aw Afew
fer a2 § frad sreor ¥ RAsare W
IR E;

(v) afk g, @ ¥ ag Afew
aifew ¥ F1 gTwT w7 A § oS
afz 7, @ 99% Fa7 L@ § ; WK

(w) ®r % @ ey
ww yfw fel oy o fawrc 7

CHAITRA 19, 1890 (SAKA)

Written Answers 106

sfrcar st (sit ek fog) : (%),
T grat & @ 707 uww g sfw
il ¥ foqg w1 awa ¥ 106 qe-

qifdi & qr 9EE R
(=) s
(1) aar (7). S AE I

Export of Railway Wagon and Truck

5799. SHRI BRIJ RAJ SINGH—
KOTAH : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state the names of the countries which
have placed orders for the supply of RaH-
way track and wagons giving details
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : Export of Railway wagons
and track materials is frez and as such ex-
port orcers may be negotiated by exporters
without prior approval of Government.
According to information available, a state-
ment showing the particulars of the export
orders placed on Indian exporters is laid on
the Table of the House. [Placed in
Library. See No. LT-663(69).

Protest by Film Producers on Plracy
of Indian Song Records in Malaysia

5800. SHRI RAM AVTAR SHAR-
MA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state @

(a) whether the Indian Motion Picture
Producers’ Association and Indian Phono-
graphic Industry have lodged a protest
with the Malaysian High Commissioner
about the ‘piracy” of Indian song records
and have sought copywright protection from
the Malaysian Government ;

(b) whether Government of India have
also been approached in this connection ;
and
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(c) what steps Government - propose to
take to protect the interest of Indian film
industry in Malaysia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). Yes, Sir. The matter has been
brought to our notice. We are taking it
up with the Malaysian Government at the
Diplomatic level.

Export of Jute to Common Market
Countries

5801. SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that *Common
Market' countries have

refused to pay
higher prices for the Indian Jute ;
(b) whether it is also a fact that

negotiations with them for batter terms have
failed ; and

(c) if so, the steps proposed to be
taken to find suitable markets for Jute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM SE-
WAK) i (a) Presumably the reference is to
jute goods, During the current scason,
jute goods prices have been ruling at
abnormally high levels owing to an excep-
tionally short jute crop. Exports to
Commeon Market countries and others have
consequently had a sct back.

(b) No, Sir. Negotiations with the
E.C.M. in regard to quotas and tariffs are
in progress,

(c) Does not arise,
M/s. Lever Brothers India Ltd.

5802, SHRI ARJUN SINGH Bhadoria :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(2) whether it is a fact that M/s. Lever
Brothers India Ltd. imported tallow in the
years 1967-68 and 1968-69 ;
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(b) if so, the quantity and value thercof;

(c) whether this firm was legally
authorised to import tallow ; and

(d) if not, the action taken against the
said concern ?

THE -DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). No. Sir. How-
ever, the following licences for the import
of tallow were issued to M/s. Hindustan
Lever Ltd. during the yecars 1967-68 and
1968-69 :—

Value in ‘000" Rs.

1967-68 1968-69

No. Value No. Value
16 3,20,35 11 3,87
(¢) and (d). Do not arise,

Import of Tallow

5803, SHR1 ARJUN SINGH BHADO-
RIA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state

(a) the names and addresses
companies which import Cow
tallow from abroad ;

of the
and Pig

(b) whether the tallow of these animals
is also exported ; and

(c) if so, the names and addresses of
the Companies which export it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
BUPPLY (SHRI CHOWDHARY RAM

SEWAK) : (a) Scparate  statistics for
import of cow and pig tallow are not
maintained. A statement showing the

names of firms to whom licences were
fjssued for import of tallow during 1967-68
is laid on the Table of the House. [Placed
in Library. See No, LT—664/69].
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(b) and (c). No, Sir. Only a negligible
quantity of Mutton tallow has been exported
during 1968-69.

Import licences for Import of Wool to
M/s. Modella Woollen Mills

3804, S. A. AGADI: Wil the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether any permits for the
import of raw wool have been issued to
the Modella woollen mills since 1967-68 ;

(b} if so, the quantity and the dates
of issue of permit ;

(c) whether it is a fact that recently
a consignmant of the said Mills was seized
by the Customers authorities at Bombay
since it was found in excess of the import
permit ;

\d) if so, the details thereof and the
action taken thereon ;

(e) whether Government are aware that
such a practice was in vogue with the
said firm previously also ; and

(f) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) and (b). No customs
Clearance Permit was  issued to M/s
Modella Woollen Mills, Ltd., during 1967-
68 However, a Customs Clearance Permit
was issued to the mills on 24.7.64 for
Rs. one crore involving a quantity of 20
lakh pounds and its wvalidity had been
extended upto 31st March, 1969,

(c) and (d). Six consignments involving
a quantity of 2,76,129 1bs, of greasy wool,
valued at Rs. 10,62,717 were held up by
Customs authorities at Bombay, but were
subsequ:ntly releassd after re-varification
of the relevant docum:nts, in consultation
with th: Textile Comnissions:r and the
Joint Chisf Controller of Imports and
Exports, Bombay.

(¢) No, Sir.

(f) Does not arise.
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Chairman, Cardamom Board, Kerala

5805, SHRI E. K. NAYANAR : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state ,

(2) whether Government are aware
about the allegations against the Chairman
of Cardamom Board in Kerala State which
appeared in the Cochin Edition of
Deshabhimani Daily, dated the 10th March,
1969 ; and

(b) if so; the steps taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The matter is being looked into.
Irregularities Committed by the Textile Mills

SHRI SHASHI BHUSHAN

SHRI ESWARA REDDY :

SHRI KRISHNA KUMAR
CHATTERIJI :

5806.

‘Will the Minister of FOREIGN TRADE
AND SUPPLY be pleas=d to state :

(a) whether it is a fact that there was
control on the prices and production of
cotton textiles from Scptember, 1960 to
October, 1964 ;

(b) whether Government have received
a representation, dated the 17th December,
1968 regarding irregularities committed by
the manufacturers ;

(c) with reference to the statement
made by the then Minister of Commerce on
the 10th September, 1964 the names of the
mill ownsrs and of the three persons who
were prosecuted for having stamped or
charged higher prices than the prices speci-
fied as the maximum ex-mill prices ;

(d) whether Government have not taken
action against the influential textile mills,
namely Central India Weaving, Spinning
and Manufacturing Co. Ltd. Nagpur, Ex-
press Mills, Nagpur and Birla Cotton Mills
Limited, Delhi who, in coatravention of the
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above price control, charged 17 per cent to
20 per cent higher than the prices allowed
under the control scheme ; and

(e) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) While production of cotton

. textiles was being regulated under the Cotton
Textiles (Control) Order, 1948, there was no
price control on cotton textiles on statu-
tory basis from September 1960 to October
1964,

(b} Yes, Sir.

(¢) to (¢). In the absence of statutory
price control, the question of Central
Government launching prosecution against
any party alleged to have charged higher
prices of cloth did not arise. However,
certain aspects of this matter are at present
before a Court of Law,

Permit for Import of Wool issued to
Himachal Pradesh Government

5807. SHRIS. A. AGADI : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that a permit
for import of wool was issued to the
Himachal Pradesh Government by the
Textile Commissioner, Bombay ;

(b) if so, the quantity of wool, worsted
weaving yarn and hosiery yarn imported
on various occasions since 1967-68 ;

(c) whether the quantity of wool so
imported was subsequently allowed to be
transhipped to Punjab :

(d) if so, the grounds on which the wool
was permitted to be imported by the Hima-
chal Pradesh Industries Department for
weaving and hosiery units ;

. (e) the circumstances which prompted
Government to change the stipulated con-
ditions ;

(f) whether the Textile Commissioner,
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Bombay was consulted b=fore the relaxation
of these conditions ; and

(g) whether this relaxation after the
issue of p2rmit is in consorance with the
regulations for the import of raw materials
laid down by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) An allocation of Rs. 12.5
lakhs worth of imported wool was made by
the Central Government to the Himachal
Pradesh Government for the period April-
September 1968. This quota was to be
distributed to handlooms in Himachal Pra-
desh which had previously been wusing
imported wool. The permit was not for
import of wool by the Industrics Depart-
ment of Himachal Pradesh Government but
for its allocation out of wool imported
through the State Trading Corporation who
import all wool required in the country since
its canalisation in November 1967.

(b) Imports of worsted weaving yarn
and hosiery yarn are not allowed. No
quantity of wool allocated has so far bzen
delivered to the Gowernment of Himachal
Pradesh.

() to (g). Do not arise,

Tariff Concessions by European Common
Market

5808. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be plcased to state :

(a) whether only fresh moves had been
made during the last 6 months to secure
concessions in tariffs from the FEuropean
Common Market for safe-guarding and
securing interest of Indian exports to Euro-
pean Common Market ; and

(b) if so, the particular items in respect
of which such concessions were sought and
to what extent and the response of the
E.C.M thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The Gowvernment
of India have been making reguests on a
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continuous basis to the E.E. C. for
reduction/elimination of tariff and non-
tariff barriers on items of particular export
interest to India.

Besides the continuance of tariff suspen=
sion measures to several Indian products,
the Community has announced recently the
suspension of customs duty on unground
pepper (for non-industrial purposes) from
17 per cent to 10 per cent and on unground
pepper (for Industrial purposes) from 179
to 0.

Discussions are currently taking place
on jute goods, coir products and selected
handicrafts.
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Natioaal Satellite for Communications
and Television System

5810, SHRI K. N. PANDEY :
SHRI V. NARASIMHA RAO:

Will the PRIME MINISTER be pleased
to state :

(a) whether any progress has been made
for setting up of the National Satellite for
Communication and Television system ;

(b) whether the Experts Committee has
finalised its report in this context ; and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). The Study Group
on Mational Satellite for communication and
Television has submitted an Interim Report
which is still under discussion and study.

Import of Synthetic Fibre and Stainless
Steel Utenslls from Nepal

5811. SHRI K. N. PANDEY : Wwill
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state the steps taken
to limit the imports of synthetic fibre and
Stainless Steel utensils from Nepal 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : Asa result of the discussions
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between the representatives of India and
Nepal held in Kathmandu in November,
1968, the Government of Nepal have agreed
to limit the export of synthetic yarn fabrics
and stainless steel manufactures to India to
the level of 1967-68, and to restrict also the
allocation of foreiazn exchange for the pro-
duction of these items to -1967-68 level.
The effectiveness of these steps wonld be
reviewed at the next meeling of the Inter-
Governmental Joint Commitiee.

Export of Tobacco

5812, SHRI K. SURYANARAYANA i
SHRI P. ANTONY REDDY :
SHRI G. S8. REDDI :
SHRIMATI B. RADHABAI :

Wil the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) the actual quantity of flue curved
Virginia tobacco and country tobacco
accumulated in the country at present and
the steps being taken to clear the stocks ;

(b) whether it is a fact that Government
have approved the barter deal proposal of
a Bombay firm, which has in no way any con-
nection with the Tobacco trade and rejected
the proposal made by the firm which is
having surplus stocks ; and

{c) whether Government are considering
any arrangments for the import of tractors
against the export of surplus tobacdo to
foreign countrles on bilateral basis 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The accumulated stocks at
present have been estimated at about 9
mil'ion kilograms for flue cured virginia to-
bacco and one million kilograms for country
tobacco respactively. With a view to clear
these stocks through exports, the following
measures have been recently taken : —

(i) Minimum export prices have been
reduced by 20% and 25%, for lower
grades of flue cured virglnia to-
bacco of the 1968 and earlior crops
respectively.
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(il) A barter deal worth Rs.1.5 crores for
export of lower grades of flue
cured virginia tobacco has been
approved.

(iii) A tobacco delegation was sent to
European countries in December,
1968 to explore new markets,

»

(b) A barter proposal of a Bombay
firm which is not a regular dealer of tobacco
has been approved. At that time, there were
no other proposals for export of tobacco
under barter,

(¢) No, Sir.

Export of Jute goods to European common
Market Countries
5813. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state &

(a) whether negotiations have ol late
been held with the European Common
Market countries regarding export of carpet
backings and other jute goods ;

(b) ifso, the proposals and counter
proposals made in this connection ;

(c) the outcome of the negotiations ;
and

(d) the latest prospects of jute goods
exports to the E.C.M. during the year
1969-70 and how it compares with the
corresponding flgures for the years 1967-68
and 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Since the nego-
tiations are currently in progress, it will not
be in the public interest to disclose their
details at this stage.

(d) Exports of jute goods during 1967-
68 and 1968-69 (for 9 months from April to
Decomber 1968) were as under :—
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Year Qun-nlity Value
(in ‘000" tons)  (in Rs. crores)
1967-68 37,92 10.05
1968-69 20-80 712

(April-D:c"68)

OfF these, exports of carpet backing cloth
were of the following order :—

1967-68
1968-69
(April-Dec, *68)

4.29
4.45

1.72
236

Prospecits of exports of carpet backing cloth
to E.C.M. counlries during 1969-70 are
bright.
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Eaquiry into Charges of Corruption
against a former senior officer of
Proof and Experimental Depart-

ment at Balasore (Orissa)

5815. SHRI S, KUNDU : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government have received a
letter from Member of Parliament and a
Member of Legislative Assembly of Orissa
complaining that a junior officer of the Mili-
tary Department has enquired into the charges
of corruption etc. on the basis of C. B. 1.
report against a former senior officcr of the
Prcof and Experimental Establishment, Bala-
ssore, Orissa and whether they have said an
attempt is made to *hush up® the enquiry afier
the C, B. 1. report.

(b) if so, whether the the facts alleged
are true and if so, what steps Gevernment
are taking to see that the matter is not hushed
up;

(c) whether the letters have been replied
to; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI1
SWARAN SINGH ) & (a) Yes, Sir.

(b) It had been decided, in consultation
with the Central Vigilance Commission, that
the allegations brought out in the S. P. E.s
report. should be investigated further by Head=
quarters Central Command. 1t is true that
the Central Command appointed a junior
officer to conduct further investigations.
However, when ihis fact came to the notice
of the Army Headquariers, instructions were
issucd to Headquarters Central Command to
appoint a Court of Inquiry, with a Presidiog
Officer of the appropriate rank under the
Regulations for the Army. Final action in
this case will be taken in consultatian with
the Central Vigilance Commission after the
Court of Inquiry proccedings are completed.
The question of the case being hushed up
does not arise,

(c) Yes, Sir.

(d) Does not arise,
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Setting up of atomic power Statloa in
Andhra Pradesh

5816, SHRI ESWARA REDDY : Will
the Prime Minister be pleased to state 3

(a) whether the Andhra Pradesh Govern-
ment have requested the Centre to locate the
proposed fourth atomic power Station at
Sokeasila in Andhra Pradesh; and

(b) if so, the decision taken thereon ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) No decision has yet bsen taken re-
garding establishment of new atomic power
stations either in Andhra Pradesh or in any
other state.

Arrangements for bringing Normalcy in
Nagaland

5817. SHRI HIMATSINGKA : Will the
Minister of EXTERNAL AFFAIRS be pleas-
ed to state :

(a) whether Government's attention has
been drawn to the exchanges between the two
groups represented in the Nagaland Assembly,
the two groups of underground MNagas and
the new middle ground Nagas group in order
to arrive at a conmsensus to evolve some
arrangement to bring about normalcy. in
Nagaland 7

(b) il so, at what stage such exchanges
have reached and whether any agreed
arrangement has been p ed to Govern-

ment; and

(c) if so, the details thereof and Govern-
ment"s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). Governmznt have seen Press reports
of as speech given by Dr. Aram, Convenor
of the Peace Observers’ Group in a meecting
of Delhi Citizens' Council in March, 1969
in the course of which he s stated to have
mentioned that the four political groups in
Nagaland, —the two parties in the Legisla-
tive Assembly of Nagaland and the two fac-
tions of the underground,—were trying to
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reach some sort of a consensus for the solu-
tion of the Naga problem, Government
have no other information on the subject nor
has any agreed proposal been made to the
Government in regard to this.

Payment of Salary to Defence services
officers without reczipt stamps

5313; * SHRI YASHPAL SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that officers of
the Defence Szrvice are still being paid every
month thzir salary without the usual stamp
receipt;

(b) if so, the total loss of revenue to
the Government in this bzhalf; and

(c) whether it is also a fact that prior
to World War II all such officers were paid
after signing their monthly pay bills on re-
venue stamps ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Except
for (i) S:rvice officers serving in field ser-
vice or operational areas or in the Indian
Navy ships afloat, for whom a special ex-
emption has bzen given; (ii) Army officers
generally, in whose case the system of sub-
mission of bills and receipts is not in vogue
and instead remittances of salaries are made
to the bankers who furnish stamped receipts
for the cheques received, and (ili) Naval
officers who choose to follow the same pro-
cedure as the Army officers in general, all
Service officers draw their salaries on
acquittance rolls and sign across receipt
stamps as required by law.

(c) Yes, Sir.
Development of Calcutta

5819. DR. RANEN SEN: Will the

PRIME MINISTER be pleased to siate :

(a) whether it is a fact that the Planning
Commission has proposed allocation of ruppes
forty crores for the development of Calcutta
in the Fourth Five Year Plan and has placed
the proposal before the Central Government;
and
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(b) If so, what is the final outcome of
the proposal ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Plan outlay will be finalis-
ed only after the meeting of the National
Development Council.

(b) Does not arise.

Scheduled Caste Gazetted Officers in
the Directorate of National
Sample Survey

5820. SHRI RAMJI RAM : Will the
PRIME MINISTER be pleased to state ;

(a) the number of posts of Gazetted
Offiicers of Class I and II in the Directorate
of National Sample Survey ;

(b) the number of Officers belonging 1o
the Scheduled Caste communities confirmed
against the permanent posts ;

(c) whether the quota of Scheduled
Castes has been completed ; and

(d) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Class 1-29, of which
11 are permanent posts. Class 11 —88, of
which 64 permanent posts.

(b) There is one Schduled Caste officer
holding a temporary Class I posts, on an ad-
hoc basis ; there is no officer in the Direc-
torate, at present, who is holding a Class I
post in a substantive capacity.

Conformations in Ciass [ are not made
against any pasts in the Direcorate of Natio-
nal Sample Survey, but in the relevant grade
of the Indian Statistical Service.

Reservations are made in favour of Sche-
duled Castes in ths Service taken as a whole,
not by every one of the departmsnts in
which they may happzn to be employed.

Three officers belonging to the Schduled
Caste are holdiog Class II posts in the
Directorate. The question of the infer se seni-
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ority of some of officers of Class II (Superi-
tendents) is under consideration and confirma-
tions will be made after this matter has been
decided.

(e) and (d) : Class 1 post in the Direc-
torate are to be filled by officers of Indian
Statistical S=rvice and there is no separate
quota for Scheduled Castes in this category
in the Dirctorate, The recruitment quota
of Scheduled Castes in Class IT posts in the

Directorate is short by one. A reference
has bezn made to the Union Public Commi-
ssion for the selection of a suitable candi-

date.
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Liberalisation of leave for industrial
Employees in Defence Establishments

5822. SHRI 5. M. BANERIJEE ¢ Will
the Minister of DEFENCE be pleased to
state

(a) whether it is a fact that the Second
Pay Commission recommzndsd liberalisation
of leave for the industrial employees in the
Defence establishments in the years 1959,
but those recmmendations have not so far
bzen implemented ;

(b) whether the recommendatioas will
be implemented with retrospective effect ;
and

(c) ifso, the tim: by which these will
be imlemented ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH) : (a) to (). The
recommandations of the Second Pay Commi-
ssion regarding leavs to industrial works in
Delence Establistments, except the recom-
mendation relating to *‘earncd leave™, have
been implemented. The recommendation
relating to earned lcave involved siight deli-
beralisation in a few cases, particularly in the
first few year of service. It was decided
by Government that it should be placed be-
fore the National Council of the Joint Con-
sulative Machinery as it involved a general
The Council discussed this item in

issue.

their mectings held  on 1lth  July,
and  12th  July, 1968. A detailed
note was circulated by the official

side, with a view (I) to simplify the proce-
dure in working out the leave entitlement ;
and (ii) to get the concurrence of Council
to the recommsndations of the Commiss-
jon. As the staff side wanted further time
to consider the full implication of the pro-
posal, further consideration of this item
was postponed. The question of date of
effect of the implementation of the recom-
mendations will arise, if and when it is
decided to implement the same.

fare (gfcaron) § s wew geT W
5823, sit ®o wYo wwal v wfiawan
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Ill-Treatment of Haj Pilgrims in
Saudi Arabia

5826. SHRI D, N, PATODIA ;
SHRI HUKAM
KACHWAL :

CHAND

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) whether it is a fact that the
Indian Haj Piigrims are subj:cted to
ill-treatement In Saudi Arabia because of
the anti-Indian attitude of the foreign
government ;

(b) whether it is also a fact that the Indian
Embassy in the Saudi Arabia is not
functioning effectively and its voice is not
heard by the Saudi Arabian Government ;

(¢) whether  an  Indian Minister of
State was subjocted to ill-tratment while
on Haj pilzrimage by Saudi Arabian
Government and no effective help was
given by the Indian Mission there ; and

(d) the steps Government have taken
to remove the difficulties now being faced
by the Haj pilgrims and to make the
working of the Indian Mission there more
effective in giving aid to the pilgrims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)1 (a)
and (b). No, Sir.

(c) The Government of India have po
knowledge that any Indian Minister to
State was subjectcd to a treatment different
from that meted out to other Hajis from
India or other couatris. So far as the
Indian Embassy in J:ddah is concerned,
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it gives all possible assistance pilgrims
irrespective of their status, who go to
Saudi Arabia for performing Haj.

(d) The Indian Embassy in Saudi
Arabia tries to meet the problems of the
pilgrims within the limits of its physical
and financial resources and its functioming
must be judged in the context of the
presence of over 15,000 pilgrims In Saudi
Arabia with a wide wvariety of personal
problems. However, in order that the
Embassy may be able to give greater
assistance to the pilgrims, it has been
decided to create the post of an Assistant Haj
Officer in the Embassy of India, Jeddah,

Arrest of General Mowu Angami
5827, SHRI BENI

SHARMA :
SHRI D. C. SHARMA :

SHANKER

Will the MINISTER OF DEFENCE
be pleased to state :

(a) whether interrogation of  the
Naga underground *‘Commander-in-Chief™"
*‘General” Mowu Aogami, who was

flown to Delhi on the 16th March, 1969
after he was captured by Security Forces
in Nagaland, has been completed ;

(b) if so, the facts that have come to
light ; and

(c) the action proposed to be taken in
the matter ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(c). The interrogation is still in progress.

Outer-Space Liability Conveation

5828. SHRI BENI SHANKER
SHARMA :
SHRID. C. SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether experts of five countries—
B:lgium, Hungary, U.S. A., Russia and
India met in New Dclhi in March, 1969
to formulate a draft of the outer space
liability convention ;

(b) if so, the outcome thereof ; and
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(c) the details of the draft, if finalised 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
SHRI (SURENDRA PAL S'NGH): (a) Yes, "
Sir, Representatives of Belgium, Hungary,
the U.S8. 8. R., the U. S, A. and India
met in New Declhi from 13th March to
2lst March, 1969 to discuss certain
major outstanding issues regarding a draft
Convention oa  Liabllity for damage
caused by objects launched into OQuter
Space.

(b) The discussions were fruitful and
have helped in the soluwtion of certain
major issues regarding the draft Conwvention.

(c) The draft Convention
to be finalised at the mnext session of
the Legal Sub-Commitlez of the U. N.
Committee on the Peaceful Uses of Outer
Space to be held in Geneva, Switzerland
in June 1969,

is cxpected

Joint Ventures of India and France

5829, SHRI K. P. SINGH DEO : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased 10 state :

(a) whether it is a fact that talks were
held in New Delhi recently with the French
Delegation for setting up joint ventures in
the two countries and also in the third coun-
tries; and

(b) if so, ihe outcome thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). During the meeting
of the Indo French Economic Commission
from the Tth to 11th March, 1969, the ques-
tion of Indo-Freach collaboration in the third
countries was also discussed.

The Indian delegation stated that India
was now in a position to coliaborate effec-
tively in the establishment of a wide range
of industries with France in third countries.
1t was agreed that the Government of France
would, from time to time make available to
the Indian Embassy in Paris a list of French
and internarional organisations which were
assisting in and implementing the develop-
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mental projects of the France Zone countries
in Africa so that direct contacts could be
established between Indian entrepreneurs and
the French concerned organisations. It was
also agree that the Indian side would furnish
a list of specific industries in which joint
Indo-Freneh ventures in third countries
would be of interest to India and this inform-
atlon would be transmitted by the Govern-
ment of France to the French organisations
concerned.

It was further agreed that the Freach
‘Trade Delegation which would be visiting
India in October/November, 1969, would
also include some industrialists who may be
fnterested in such joint ventures in third
countries. The French delegation agreed to
eancourage such ventures,

Import of cotton through State Trading
Corporation

5830, SHRI Y. A. PRASAD i Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government propose to can-
alise import of cotton through State Trading

Corporation;

(b) if so, the reasons therefor and when
a decision is likely to be taken;

(c) whether it is a fact that it is a con-
dition for buyiog cotton from the U. 5. A.
under PL-480 that it will have to be market-
ed through the normal trade channnels;

(d) if so, the proportion of import to
be routed thuough the State Trading Cor-
poration;

(¢) whether any compensation shall be
paid to the existing importers of cotton in
case its import is taken over by the S. T, C.;
and

(f) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) There is no such proposal

at present.
(b) Does not arise.
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() If the Hon’ble Member is referring
to a condition for the marketiag of cotton
through normal trade channels in India, the
answer is *“No, Sir.

(d) to (f). Do not arise,

Export of Tobacco

5832, SHRI Y. A. PRASAD : Will
the Minister of FOREIGN TRADE AND
SUUPPLY be pleased to stated :

(a) the quantity of tobacco exported
during each of the last three ycars ending
1967-68 and the value thereof;

(b) the percentage of exports to total
domestic production during these years;

(¢) the quantity and wvalue of tobacco
exported by the State Trading Corporation
and the private traders in these years; and

(d) the special measures taken to pro-
mote the exports of tobacco ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) to (d). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT—665/69]
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(n) afxgh, @ Afew fex oA ¥
FT0 ¥ AT 5 X TR T Fqr qfa-
frar g ?

dafe wnd swrew ¥ qwEn) st
grraw fag) @ (%) & (7). FwwIed
g @ ¥ A W oF mew W P,
feed gqae A § agT FERE
¥ % o 3T NfgIdT N Ffn e
w1 &y faar T @ e faawo @
H%-AF qa1 AAN fega gk fegw ¥
ST AT W |

Export of Wool

5834, SHRIGUNANRND THAKUR )
SHRI D. R. PARMAR :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

{a) the names of the couutries to which
India is exporting wool;

(b) whether Government are aware that
the quality of wool exported by India does
not compare favourably with that of other
countries,

(¢) if so, whether Government propose
to take soms effective steps such as introduc-
tion of new technigues and imparting train-
ing to men engaged in wool trade to imporve
its quality; and

(d) the amount of foreign exchange
earned annually from the export of wool ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (d). A statement is laid
on the Table of the House. [Pfaced in
Lebrary. See No. LT—661/69]

(b) Wool exported from India consisis
mostly of carpet variety and its quality com-
pares favourably with that of such wool ex-
ported by other countries.
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(c) Steps are being taken to improve the
quality of Indian wool as well as for training
personnel in the various processes connected
with the production of wocl and improve-
ment of its guality.

Misuse of Import/Export Licences

5835. SHRI P. N, SOLANRI :
SHRI RAMACHANDRA .
v, AMIN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state : )

(a) the action taken against firms for
the misuse of import/export licemces during
the year 1968-69;

(b) the action taken against the Govern-
ment officials found involved in the misuse
of licencest

(c) the steps Government have taken to
break collusion between private firms and
Government officials; and

(d) the names of the firms black-listed
in this connection during the year 1968-69 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (d). 151 firms/persons
‘were debarred form obtaining import licences,
Custom Clearance Permits, etc. for misuse
of import/export licences during the year
1968-69. A statement showing the namecs
of firms debarred is laid on the Table of the
Heuse. [Placed in Lebrary. See No.
LT—667/69.]

(b) and (c). No official has been found
to have been involved in these cases. How-
ever, the following steps are taken to check
the misuse of import/export licences :—

The sponsoring authoritics in the case
of units in the large as well as the small
scale sector are required to check the proper
utilisation of materials imported in the pre-
vious period before recommending their cases
for the fssue of import licences to the Import
Trade Control authorities, In the case of
units in priority industries also, applications
for the grant of import licences have to be
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supported by a certificate duly attes-
ted by a  Chartered Accountant
to show that the materials  pre-
viously imported have been properly utilised
by them. Copies of these certificates are
sent to the Central Excise authorities by the
Licensing authorities to enable the former to
check actual utllisation with reference to
their production. Particulars of all import
licences issued are sent to the sponsoring
authorities of the units concerned to enable
them to watch the actual import and proper
utilisation of the imported materlals. All
cases of misutilisation or other violatlons of
Import Control Regulations are reported to
the Enforcement Section in Import and Ex-
port Trade. Control Organisation for further
necessary action under the penal provisions
of the Imports and Export Control Act.
Dependiog on the gravity of the the offence,
departmental action by way of debarment
from obtaining import licences and allotment
of imported materials andfor prosecution
after Investigation by the Central Bureau of
Investigation is taken,

India’s Pattern of Trade

5836. SHRI DEVEN SEN :
SHRI KIKAR SINGH 1
SHRI ONKAR LAL BERWA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the mames of the countries with
which Ihdia has barter trade agreements;

(b) the names of the countries to whom
India Is paying in foreign exchange for the
imported items;

(c) which of the system is more profit-
able and sultable to India; and

(d) the efforts Government propose to
make to shift to the more profitable and
suitable system in regard to those countries
where both the systems exist 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
BUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) India has not entered into
‘barter trade agrecments with any country.

(b) India is paying foreign-exchange for
the imported items to all countrigs except
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East European countries, U, S, A., Tunisia,
and Afghanistan to whom payment is made
in Rupees.

(c) and (d). Barter trade agreement system
not being in operation, no comparison can
be made.

Import of Transistor Radio parts from
Nepal]

5837. SHRI C. CHITTYBABU : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state ;

(a) whether Government are aware that
transistor radio parts are imported into India
from Nepal and assembled in Delhi and
other parts of India sold as transistor radio
at a low cost of Rs. 60 to 70 and thus com-
pete with the Indian radio industry;

(b) whether any representation has been
received by Government from the Radlo in-
dustry or trade in the country regarding this
unhealthy cometition; and

(c) if so, the actlon taken by Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Import of third
country goods—including parts of transistor
radios froms Nepal into India Is not ordi-
narily allowed. No import of transistor
radio parts of Nepalese origin from Nepal
have also been notlced. Radio parts to the
value of Rs. 1805/- bave been selzed by the
Customs authorities on suspicion of having
been smuggled from Nepal during the year
1968, No representation from the Radio
Industry or Trade on the subject has been
received in the Ministry of Foreign Trade
and Supply.

(c) Does not arise.
Pakistan’s Claim on strip of Territory
pear Sonadanga

5833, SHRI C. K. BHATTCHARYYA :
Will the Minister of EXTERNAL AF.FA]RS

be pleased to state :

(a) whether Pakistan had been trying w
lay claim to a strip of Indian tesritory ad-
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joining the Indo-Pakistan border to Sona-
danga, West Bengal, under Taltala Border
outpost about 25 miles from Malda, West
Bengal;

(b) whether Indian cultivators who had
gone there to harvest the wheat grown by
them were fired upon by the East Pakistan
Rifles on the 22nd March, 1969; and

(c) the steps taken to safeguard the
Indian rights 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SUREDNRA PAL SINGH): (a)
No, Sir.

(b) Yes, Sir,

(¢) The Indian Border Security Forces
returned fire in self-defence. Subsequntly,
on the 24th March, 1969, a border meeting
was held between the Sector Commanders of
the two sides and normalcy has been
restored.

Refogees from Sind, Pakistan

5839. SHRI K. P. SINGH DEO : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state )

(a) whether it is a fact that of late
large number of persons have been migrating
to India from Sind in Pakistan through
Hussaniwala border ;

(b) if so, the number of persons mig-
rated to India from Sind during the last six
months ;

(c) the reasons for their migration ;

(d) whether Government have taken
up the matter with the Government of Pakis-
tan ; and

(e) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDER PAL SINGH): (a) and
(b). According to available information,
during the last six months (August 1968 to
January 1969), 1814 persons belonging to
the minority community migrated from West
Pakistan to India. Most of them belonged
the erstwhile province of Sind in West Pakis-
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tan and crossed over to India from
Hussainiwala check-post,  Separate figures
fn respect of migrants from Sind are not
readily available.

() According to reports, the reasons
for their migration are : economic discri=
mination, unequality of citizenship, feeling
of insecurity of life, culture, property and
personal honour,

(dYand (¢) The Government of India
have repeatedly represented to the Govern-
ment of Pakistan regarding the plight of the
minorities there and have remined them of
their obligations in this respect but the res-
ponse from Pakistan Government has net
been encouraging.

Talks with Auwstralia om Problems
of Communist China in
South. East Asia

5840. SHRI K. P. SINGH DEO : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether talks were held recently
in New Delhi with the Australian declegation
regarding problems of communist China in
South East Asia ;

(b) if so, the nature thercof ; and

(c) the outcome of the talks held with
the Australian delegation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The India-Australia Consultative
Meeting was held in New Dalhi from the
13th to 15th March, 1969. A copy. of the
joint press-release issues at the end of talks,
which indicates the issues discussed and the
conclusions reached, is placed on the Table
of the House.

Statement

Joint Press release at the conclusion of
Coasultative

The third Consultative Me:ling bziween
the officials of the Ministry of External
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Affairs of India and the Department of Ex-
ternal Affairs of Australia was held in New
Delhi on the 13th, 14th and 15th March,
1969.

2. The Australian Delegation consisted
of Sir James Plimsoll, Secretary, Depart-
ment of External Affairs, H.E. Sir Arthur
Tange, High Commissioner for Australia to
India, Mr. J. C. Ingram, Assistant Secretary,
Department of External Affairs, and Mr. K.
McDonald, Deputy High Commissioner.

The Indian De:legation consisted of
Shri T. N. Kaul, Foreign Secretary, Shri
A. M. Thomas, High Commissioner for
India in Australia, Shri Kewal Singh,
Sccretary (EA-I), Shri V. H. Coelho,
Secretary (EA-1I) and Shri Manjit Singh
Director (EA).

3. The discussions were marked with
a spirit of frankness and cordlality. Both
the delegations noted with satisfaction the
great understanding and the further strength-
ening of friendly relations between India
and Australia and discussed the measures to
promote contacts at various levels between
the two countries. The two Delegations
exchanged views on a wide range ef inter-
national questions and reviewed the inter-
national scene with special reference to
dsvelopm:nts in Asia. The discussions
inclul:d Regional Economic Cooperation
and also covered bilateral trade, economic,
cultural and sciemtific relations,

4. During his stay in New Delhi, the
Leader of the Australian Delegation called
on the President, the Prime Minister, the
Depuly Prime Minister, Foreign Minister
and the Minister of Education.

5. It was agreed that the next meeting
should be held in Canberra.

Techno-Economic Sarvey of Tea Growing
States

5841, SHRI HEM RAJ: Wil the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the names of the Btates and Union
Territories where Techno-economic survey
of the tea growing reigons has been under-
taken and compleied by Tea Board ;
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(b) whether the same has been examin-
ed by Government and if so, the action
taken thereon ; and

(c) whether such survey is proposed to
be undertaken in the remaining Btates and
Union Territories where tea is grown ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Tea Board undertook
techno-economic surveys in  Darjeeling
(West Bengal), Cachar (Assam), Nilgiris
(Tamil Nadu) Apnamalai and Kanan
Devans (Kerala) and Tripura. A report on
the techno-economic survey in Tripura
has been published,

(b) The results were studicd by the
Tea Board and Government along with
other information available from different
sections of the industry and such actions as
were considered necessary have been taken
by the Tea Board.

(c) There is no such proposal at
Ppresent.

Chinese Protest Note on Dalai Lama

5842, SHRI V. NARASIMHA RAO 1
Will the Minister of EXTERNAL AFFAIRS
be pleased to state 3

(a) whether China has accused the
Indian Government of using exiled Tibetan
leader Dalai Lama to carry out provocations
against it ;

(b) whether any protest note has been
received in this connection ; and

(c) if so, the reaction of Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH 1 (a)
to (c). Yes, Sir. The Chinese charge d’
Affairs In New Delhi lodged an oral protest
which was rejected as it was baseless,

Balance of Trade with Barma

5843, SHRI V. NARASIMHA RAO)
Will the Minister of FOREIGN TRADE
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AND SUPPLY be pleased to state :

(a) whether it is a fact that India has
been having a continued adverse balance of
trade with Burma for the last seven years :

(b) whether India has lost traditional
market for textiles in that country to Pakis-
tan and China ; and

(¢) if so, the steps Government are
taking to cbrrect the adverse balance of trade
with Burma 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) Yes, Sir ; till 1967-68 ; but
.the adverse balance was considerably reduced
during 1967-68, and during 1968-69 (April-
December 1968), for which the countrywise
statistics are available, our exports to Burma
were of the order of Rs. 864 lakhs as against
imports of Rs. 806 lakhs, thus leaving a
balance-of-trade to the extent of Rs, 58 lakhs
in favour of India.

(b) It is presumed that the reference of
the Hon'ble Member is to cotton textiles.
Although there has been a very scvere com-
pclilmn from Pakistan and China to our
cotton textiles in the Burmese market, it is
not true that India has lost that markst for
our products, India’s total exports of
cotton textiles-including yarn, have increased
from Rs. 16.6 lakhs during 1967 to Rs. 310.8
lakhs during 1968. India has also secured
tenders for cotton textiles for the year 1969
to the extent of Rs. 446 lakhs despite com-
petition from other sources including Pakis-
tan and China.

(¢) Our balance-of-trade with Burma
during the last few years has been adverse
mainly on account of heavy imports of
Burmese rice due to sevcre scarcity condi-
tions in India. Foreign trade of Burma
has been completely nationalised, and im-
ports are generally affected through global
.tenders. All possible efforts are being made
to maximise our exports by securing maxi-
mum volume of lmport tenders issued by
Burma,

mh.CmMuum].l(hllry

5844, SHRI VALMIKI CHOUDH-
ARY : Will the Minister of FOREIGN
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TRADE AND SUPPLY be pleased to state:

(a) whether the report of the Borooah
‘Committee which went into the problems
of the Tea Industry in India has been pub-
lished ;

(b} if not, the reasons for the delay iIn
publication ; and

(c) fibe main recommendations of the

Committee and Government's reaction there-

to?

THE DEPUTY MINISTER IN THE
MINISTRY -OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). The report is under exami-
natlon. The report of the Committee and
Government's decisions on its recommenda-
tions will be released as soon as possible,

Desalination of Sea Water

5845. SHRI ARJUN SINGH BHA-
DORIA ; Will the PRIME MINISTER be
pleased to state the progress so far made by
the Atomic Energy Commission In its pro-
grammes for use of desalted Sea water ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA

'GANDHI) ; Preliminary studies on ths

practicability of an Agro-Industrial Complex
comprising a nuclear power station, a
desallnation Pplant, a fertiliser plant and an
aluminium plant in the Kutch-Saurashtra
region indicate the possibility of making use
of desalinated sea waler profitably for agri-
culture, provided certain crop-romunns and
proper water and farm-manag ti
are followed, It is therefore plal:med to set
up an experimental farm in an arid region,
combined with a small fossil-fuelled desali-
nation plant to supply water to the farm, in
order to investigate in a practical manner
the economics of the use of desalinated sea-
water for agricultural purposes.

Export of Iron Ore from Minor Ports
of Orissa

5846, SHRI 8. KUNDU :
Minister

Will  the
of FOREIGN TRADE AND
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SUPPLY be pleased to state :

(a) whether there is any proposal
from the Orissa Governmsnt or the Office
of the Minerals and Metals Trading
Corporation at Cuttack to export ores
from the minor port of Chandbali in
Orissa ;

(b) whether a study of such a project
has been undertaken and if not, whether
Government propose to undertake such
a survey ;

(¢) the minor ports from which ores
are exported and quantities of such
exports ;

(d) whether barges have been constru-
cted by the M. M. T. C. to export Iron
ore from Haldia Port and if so, - the number

thereof and whether they are lying
idle ; and
(e) whether these barges could be

used to export Iron and manganese and
other ores from Dhamra at the mouth
of Chanbali port in Orlssa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). No formal pro-
posal has been received from the
Government of Orissa. An  informal
reference made to the Regional Office of
the M.M.T.C. for the export of
manganese ore through Chandbali has been
examined by thc M. M. T. C. and found
uneconomical,

{(c) Iron ore exports through minor
ports are declining. However, during 1968-
69, the following quantities of iron ore
have been exporied through minor ports ¢—

Kakinada — 2.52 lakh onnes

Redi — 2.01 lakh tonnes
Belekeri — 1.95 lakh tonnes
Karwar —_ 1.61 lakh tonnes
Cuddalore —_ 1.07 lakh tonnrs
Mangalore  — 1.53 lakh tonnes
Haldia —_ 0.08 lakh tonnes

No exports of manganese ore were made -
through the minor ports during 1968-69,
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(d) and (¢}, M.M.T.C.has so far
taken delivery of three barges which are
being utilised at Haldia anchorage for
up-topping of ore carriers partially loaded
at Calcutta. Even though the capacity
of the barges is not fully utilised at
present, is it npot economical to
export ore through a new minor port,
particularly, when a major mechanical iron
ore loading facility exists mnearby at
Paradeep,

Misnse of Import/Export Licences

5847, SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :
SHRI KIKAR SINGH :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the number of firms so far
detected for misusing the import/export
licences during the year 1967-68 ;

(b) the action taken by Geovernment
against these firms ; and

(c) the steps Government propose to
take to stop the misuse of import/export
licences in future 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) 121 cases against 291
firms/persons who had misused the import/
export licences granted to them were
registered during the year 1967-68.

(b) of the 121 cases against 29 firms/
persons 61 firms/persons were sent up for trial
and cases against 80 such firms/persons were
reported to Chief Controller of Imports
and Exports for departmental action.
Cases against 150 firms/persons are pending
investigation. Of the cases sent up for
trial against 61 firms/persons, 10 firms
were convicted and cases against 51 firms
are pending trial, Of the 80 (firms/persons
which were reported to C. C.I. E.,
for departmental action, 16 firms/persons
were debarred and warned.

(c) The sponsoring authorities in the
case of units in the large as well as the
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small scale sector are required to check
the proper utilisation of materials
imported in the previous period before
recommending their cases for the issue
of import licences to the Import Trade
Control authorities. In the case of units
in priority industries also, applications
for the grant of import licences have to
be supported by a certificate duly attested
by a .Chartered Accountant to show that
the Materials previously imported have
been properly utitised by them. Copies
of these certificates are semt to the
Central Excise authorites by the Licensing
authorities to enable the former 10 check
actual utilisation with reference to their
production.  Particulars of all import
licences issued are sent to the sponsoring
authorities of the units concerned to enable
them to watch the actual import and proper
utilisation of the imported materials. All
cases of misutilisation or other violations
of Import Control Regulations are reported
to the Enforcement Section in the Import
and Export Trade Control Organisation
for further necessary action under the
penal provisions of the Imports and
Exports Control Act. Depending on the
gravity of the offence, departmental action
by way of debarment from obtaining
import iicences and allotment of Imported
materials andfor prosecution after investi=
gation by the Central Bureau of
Investigation is taken.

Interpretership Course at school of Foreign
Languages
5848. SHRI CHANDRA SHEKHAR
SINGH :
SHRI RAMAVATAR
SHASTRI :
SHRI N. R. PATIL ;

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the School
of Foreign Languages, Ministry of Defence,
conducts full time Interpretership Course in
different forelgn languages which are open
only to service officers and employees of the
Ministry of Home Affairs (Intelligence
Bureau) and the Ministry of Information
and: Broadcasting and that only these
personnel are allowed by the School to take
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the final examination of Interprotership
course even as private candidates ;

(b) whether it is also a fact that em-
ployees of other Ministries/Departments
possessing the necessary qualifications viz.
holding a Diploma in a foreign language
are denied admission to the final examina-
tion_ of Interpretership course as private
c dates and

(c) if so, the reasons therefor and the
hitch in extending the facility of appearing
at the final examination of Interpretership
course as private candid to employees of
other Ministries/Departments 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) Admission to Interpreter-
ship course in foreign languages conducted
by the School of Foreign Languages is open
to selected Service Officers and civillans
sponsored by  Government, However,
admission to the Interpretership examination
in wvarious languages conducted by the
School is open to students of the School and
Cadets of the National Defence Academy
and Indian Military Academy and private
candidates belonging to the Armed Forces,
officials of the Ministry of External Affairs,
staff of Intelligence organisations, candidates
sponsored by State Governments and the
students of Indian School of Mines and
Applied Geology, Dhanbad,

(b) No application from employees of
other Depariments has been recelved in the
recent past seeking permission to appear in
the Interpretership examination as a private
candidate.

(c) The grant of permission to such
candidates to take the examination wouid be
considered on the merits of each case, when
& request is received,

Officers sent abroad for Technical
Equipment Training
5849, SHRI S, KUNDU : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government have sent
abroad some Military officers for technical
equipment training during the last three
years 3

(b) if so, tho names of such officers and
the countries they visited, period of stay
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abroad, expenditure involved both in Indian
currency and forelgn exchange ;

(c) whether any selection takes place
for sending such teams and whether any
criterion is fixed for selection for this pur-

pose ;
(d) if so, the details thereof ; and

(¢) whether any such team is likely to
visit Soviet Russia for equipment training ;
if so0, the names of the officers ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a), (b) and
(e). Yes, Sir; but it will not be desirable
in the interests of security to give the
details asked for,

(c) Yes, Sir.

(d) The selecticn bf officers is made
based on the officers’s suitability as assessed
from his record of service and his qualifica-
tions and experience in the use and main-
tenance of similar equipment.

Raising Asguilla issme in United

Nations
5850, SHRI SHIVA CHANDRA
JHA :
SHRI BENI SHANKER
SHARMA :
SHRI MADHU LIMAYE ;
Will the Minister of EXTERNAL
AFFAIRS be pleaszed to state :
(a) whether it is fact that India’s
representative In the United States s
Afro-Asian

planning to mobilize the
countrics to help raise the Anguilla issue
in the United MNations ;

(b) if so, the detalls thereof ; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). The U. N. Special Committee on
Decolonization idered this question,
and requested the Government of U, K, to
accept a U, N. Visiting Mission to Anguilla.
India supported this move. The U. K.
Government have refused to receive a U.N.
Mission in Anguilla. C
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Marxist method of Planning

5851. SHRI SHIVA CHANDRA
JHA : Will the PRIME MINISTER be
pleased to state :

(a) whether Government have given
due consideration to the Marxist method of
planning as applied in any Communist
Country in finalising the Fourth Five Year
Plan ;

(b) if so, in what respects ; and
(c) if not, the reasons therof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). In formulating
our Five Year Plans, the methods enunciat-
ed by eminent economists in the country
and abroad are taken note of by our
Planners. The methods and techniques
adopted are those considered best sulted to
our circumstances as well as to our nationsl
interests,

Central Sericulture Research Station
West Bengal

5852, SHRI INDRAJIT GUPTA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the reasons for Government's
reported movc tp shift the Central Sericul-
ture Research Station from West Bengal to
some outside location to be decided by the
Central Silk Board ;

(b) whether this move will not adver-
sely affect West Bengal's sericulture

industry ;

(c) whether it will not also prejudice
the livellhood of the Staff of the Research
Statlon ; and

(d) the decision proposed to be taken
by the Central Government on the State
Government on the State Government's

representation in this respect 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) There is no move to shift
the Central Sericultural Research . Station,
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Berhampore (West Bengal) to some outside
location.

(b) to (d). Do not arise.

Pakistan Forces overfiylng India

5853, SHRI INDRAJNIT GUPTA :
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether personnel of the Pakistan
Armed Forces have been allowed to overfly
Inlia in large numbers from West Pakistan
to Dacca during March, 1969 ;

(b) whether the martial law administra-
tion of Pakistan asked for such facllities
from the Indian authorities ; and

(e) if so,
thereto 7

Government’s response

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
and (b), No, Sir,

(c) Does not arise.

Savings in Defence Expenditure

5834, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government’s attention
has been drawn to the visws expressed by
Lt, Gen. Khanna on the 26th March, 1969
at the Indlan International Centre for
effecling savings in defence expenditure ;

(b) if so, whether Government propose
to appoint a Committee to look into
defence expenditure with a view to effect
saving therein ; and

(c) if not, the reasons therefor ?

MINISTER OF DEFENCE
SWARAN SINGH) : (a) Yes,

THE
(S8HRI
Sir,

(b) and (). A numb:r of steps have
already been taken to effect economy in
Defence expenditure ; but for these eco-
pomy T , the Defi expenditure
would be appm.;ably higher than it is to=
day. E ¢ in Dell diture
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without impairing the operational efficiency
of the Services is a continuous process and
is constantly under examination in the
Defence Services and the Ministry of
Defence. An ad hoc Committee cannot
deal with this matter effectively and, there-
fore, it is not comsidered necessary to ap-
point such a Committee,

Punfslment to Navy Personnel for keeping
their beards Untied

SHRIMATI NIRLEP KAUR ;

SHRI B. K. DASCHOW-
DHURY :

SHRI K. LAKKAPPA :

SHR1 A. SREEDHARAN :

SHRI HARDAYAL DEV-
GUN :

SHRI KANWAR LAL
GUPTA :

SHRI KIKAR SINGH :

SHRI P. N. BOLANKI :

SHRI DEVEN SEN :

SHRI ONKAR LAL
BERWA 1

SHRI D. R. PARMAR ;

5855,

Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that some Navy
personnel have been court martialled for
keeping their beards untied in Vishakha-
patnam and other places, recently ;

(b) if so, their names ;

(¢) whether Goverament will issue ins-
tructioas to Navy Officers not to punish
and body on this account ; and

(d) if not, the reasons thereto ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir, but only at Vishakhapatnam,

(b) (i) Mchnga B8ingh Gill, Petty

OfTicer.
(ii) Rajinder Singh, Electrical
Artificer. '

(c) and (d). Defence Services Regula-
tions, orders and tradition provide for the
proper dressing of the hair by Service
personnel.  Sikh personnel are expected to
do the same, It is desirable that the
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sams, It is desirable that the regulations,
orders and tradition, which have been
followed in the services in the past should
continue,

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ALLEGED FIRING ON THE EMPLOYEES
oF GUN AND SHELL FACTORY,
CossiPORE, CALCUTTA

SHRI H. N. MUKERIJEE (Calcutta
North East) : Sir, may I just submit one
thing 7 After this Calling Attention Notice
elicits some facts could you be pleased to
reconsider the Adjournment Motion of which
we gave you notice 7

MR. SPEAKER ; Let us see,

SHRI H. N. MUKERIJEE ¢ Sir, I call
the attention of the Minister of Defence to
the following matter of urgeat public impor-
tance and request that he may make a state-
mznt thereon :

“Reported firing on the employees of
Gun and Shell Factory, Cossipore,
Calcutta, by Dzfence Sscurity Corps
on the 8th April, 1969 resulting in
death of five employees.”

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) 1 Mr. Speaker Sir, an unfortunate
incident occurred yesterday the 8th April
1969 at about 07.30 hours at the Gun and
Shell Factory, Cossipore. Information so
far available indicate: that a gite maseting
wis held at about 07.00 hours outside the
Gun and Shell Factory, Cossipore during
which agltational spseches were made,
According to the usual practice, the factory
gate s closed at 07.30 hours after the muster
and then re-opened again after a short time
to admit late-comers so that a proper record
of late-comers can bz kept. According to
this practice, factory gate No. 3 was closed
at 07.30 hours after muster. A large number
of workers outside the gate forced an entry
into the faetory preinises. The workers
attacked the Defence Security Corps person-
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nel and the Durwans on gate duty, duoring
which a musket was snatched from one DSC
pessonnel and the Manager (Admn.) on gate
duty were assaulted, Faced with this situa-
tion, the DSC parsonnel opened fire in self-
defence. It is reported that ten rounds
were fired, and mine persons received gun
shot injurles. Five persons are reported to
have died. Prompt medical aid to the in-
jured was rendered by the factory medical
authorities.

Police authorities were immediately in-
formed by the management and a Maglistrate
was also requested to come. The Army's
assistance was sought for guarding the ins-
tallation and an Infantry company is in
position in the factory from approximately
10.30 hours on 8th April, 1969,

According to our information, Shri D,P,
Chakraborty, Manager (Admn.), Shri B.M.
Gupta, Assistant Manager and Shri J, M.
Ghosh, Assistant Manager, and one Durwan
have been arrested by the Police,

The Chief Security Officer of the DGOF
is holding an inquiry into this occurrence,
An army Court of enquiry will be held, The
factory has been closed with effect from 2.30
P. m. yesterday and will remain closed today
also. The workers are reported to have left
the factory premises yesterday evening.

The DGOF has sanctioned an ex-gratia
compaznsation of Rs. 10,000...

MR. SPEAKER : Rs. 1,000/-

(Shri L. N. Mishra th:n sat down),

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Sir, may I complete
the statement ?

The DGOF has sanctioned an ex-gratia
compensation of Rs. 1,000/- for the family
of cach dezeased worker and Rs. 500/- for
each worker injured.

SHRI H. N. MUKERJEE : I am sorry
the Minister takes such a cavalier view of
an incident which is so serious. Within a
few days attacks against workers have taken
place in Centrdl establishm:nts in Wost
Bengal, and the statement says things which
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[Shri H.N. Mukerjee]

are entirely contradicted by Ministers of the
West Bangal Governmant, who have gone
oa record. According to the Ministers of
the West Beoagal Government, including
the D:puty Chief Minister who is so ably
conducting the law and ordsr portfolio, the
firing was without provocation, that the
report of the rifle being snmached was
fictious—*fictitious” is the word used by the
Minister of Parliam:ntary Affairs in West
Beagal —that the firing was done on point—
blank range, that not a single personnel
of the Security Staff nor any officer was
injured, and in splte of all this five peaple
have been killed. And according to the
reports in the papers there was a meeting
at the gate of the factory which concluded
at five mioutes before 7,30 a. m. and the
workers were going inside the factory when
they were stopped even bzfore 7.30 and
a situation was created where suddenly,
precipitatedly, without provozation firing
was resorted to. In view of this I would
like to know how it is that the Minister
considers that an army court of inquiry
would satisfy the needs of the situation,
when the Ceantral, Government is putting
forward a case which is entirely contradicted
by the State Governms=nt, when the State
Government is asking for the military per-
sonnel involved in the matter to be handed
over to the police for legal proce:dings to
be taken against them, when the eatire
question of the Centre-State relationship in
regard to the use of CRP, which is successor
of the Crown Reserve Police of the British
days and all that short of thlog, when the
whole thing is on the anvil, how is that the
Minister merely tries to satisfly the
House by reference to an army court of
foquiry, I wouald like to koow if the
Minister has got into contact with the
Govarnm:nt of West B:ogil, if the Minister
has trizd to understand the situation along
with th: Governm:nt of West B:ngal and
tried to solve th: situitior in a manner
which would really proluzz results, which
woull b2 good for th: workers as well as
for the whole of thz country.

SHRI SWARAN SINGH : I would like
to assure the House w2 not take a light view
or, as the hon. Member has said a cavalier
view or attitude in this respect. It s a
very scrious matter, because the Gun and
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Shell Factory is a very important defence
proparty which is engaged in the important
task of manufacturing very vital equipm:nts
for the defence forces.

SHRI VASUDEVAN NAIR (Peer-
made) : In spite of that, workers are murd-
ered every day in this country.

SI-LRI SWARAN SINGH ; So far as
this inckdent i3 concerned. my colleague,
Shri L. N. Mishra spoke to the State
on telephone. The officers of the Dzfence
Ministry have spoken to the officers
of the West Bengal Government. We
are in touch with them. Our attitude
is not to hide anything, or coms in the way
of whatever legal procedures or processes
have to be gone through. -

SHRI S. M. BANERJEE (Kanpur):
Why has no Minlster gone therre 7

SHRI K. N. PANDEY (Padruma) :
Why these threats ?...(inferruptions).

MR. SPEAKER : Order, order. All
of your will get a chance. Now let us hear
the reply to the quastion, which is a pertinent
question, raised by Shri Hirea Mukerjze.
As he has himself stated, it is a serious
matter...(faterruptions). My fear s that
the importance of the question will the
redusel if the attention of the House is
diverted. The Centre-S:ate relationship is
a vary impart quistioa, If som: interrup-
tions com: the importance of this question
will th: reduced. Therefore, 1 would appeal
to hon. M2mbzrs to patiently hear th: reply.
It is no doubt a very serious matter. If the
reply of the Minister is not satisfactory,
certainly Shri B:nerjee and Shri Jyotirmoy
Basu can ask quzstions.

SHRI SAMAR GUHA (Contai) : If
the Minister were taking a serious view of
the whole thing, he would have flown to
that place instead of having a telephonic
talk.

SHRI SWARAN SINGH ; The Defence
Security Corps personnel are governed by
the Army Act and it is according to law
that an Army Court of Iaquiry has to be
constituted to look into the incident, invsti-
gate the matter and take appropriate action.
That is pzrfectly according to law.

It is also afact that a case has been
registered by the West Bengal Government
police, They arc lnvestigating and some
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arrests, as has been mentioned by my collea-
gue, have already taken place. Our approach
in this matter is to have the best possible
inquiry into this matter,

It is one of those cases where 1 am myself
initiating action even to hold a high-power
judicial inquiry so that everything may come
to light and we may be able to find out as
to what happened, what were the circums-
tances and what is the best way of dealing
with the situation. We are approaching
this question in that manner.

We are conscious of the fact that there
are several matters involved in this. Itis
not our desire either to husile or to hide
anything but we must at the same time adopt
porcedures which are legal and correct and
which also inspire confidence. That is
precisely the spirit in which we should
approach this problem.

SHRI INDRAJIT GUPTA (Alipore) :
This is a very tragic incident because it
involves, apart from anything else, the major
defence establishment of this type in the
country which manufactures shells for the
army. Before Shri Kashi Nath Pandey gets
so excited he should remember if he has
read the papers carefully this morning.

SHRI K. N. PANDEY : I will correct
the information.

SHRI S. M. BANERIJEE : You will
correct the information. You are interested
only in the sugar industry.

SHRI K. N. PANDEY : The State
Government has allowed these people to
make provocative speeches. It is the Com-
muist Governmeat fthere...( Interruption)

SHRI INDRAJIT GUPTA : I was re-
questing Shri Pandey not to get excited and
h: got excited agiin imu:diately I said
that.

SHRI SONAVANE {Pandharpur) : Why
should Shri Banerje: get excited ?

SHRI INDRAJIT GUPTA : You are
alos getting excited.

SHRI S. M. BANERJEE : I am excited
becanse five of my workers have been killed.
I have known them for the last 20 years,
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MR. SPEAKER :
them for 20 years.
minutes.

You have known
Nuw you wait for 20

SHRI INDRAJIT GUPTA : A gentle-
man, called Shri Madan Sen Gupta, who is
the Secretary of the INTUC Union at that
plant—therefore, he must be well known to
Shri Pandey—has issued a statement on
behalf of the INTUC Union protesting in’
the strongest possible terms against this
killing of workers. So, tbere is no need
for his boss to get so excited here,

SHRI K.N. PANDEY ; These people werc
were allowed for five days to make provo-
cative speeches...(Interruption)

SHRI S. M. BANERIJEE 1 These people
were not taken back after the assurance of Shri
V. C. Shukla twice that temporary employees
will be taken back. That assurance has
not been fulfilled and we will go on agitating-
throughout the country for its implementa-
tion. What do you say ?

MR. SPEAKER 1 Shri Banerjee has
finished his chance now. Shri Pandey will
now reply to the question of Shri Baner-
jee.

SHRI
Harbour) :

JOTIRMOY BASU (Diamond
You are never so unkind.

SHRI INDRAJIT GUPTA :
serious matter,

It isa

In the statement that the Minister has
read out there are certain obvious omissions
which I must place before you. In the first
place, we do not know whose report Is this,
on the basis of whose report they are making
this staterment in this House, We do not
know whether the report has been taken
from the sources exclusively of the manage-
ment of the factory or of the DGOF's Office
or whether the State Government was at
all asked over the telephone as to what their
version of the fact was. We are not told
about that,

Secondly, strangely emough a very vital
fact is not revealed to us at all to who give
the order to fire. Here, he says, in the
statement ; )
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“The workers attacked the Dafeace
Security Corps parsonnel and the
Durwans on gate duty, during which
a musket was soatchel from one DSC
personnel and the Manager (Admna)
on gate duty were assaulted”.

That means, according to the statement, the
Manager (Admn) was at the gate—he
was on gate duty. Th: next sentence says :

““Faced with this situation, the DSC
personal opened fire in self-defence.”

Would it, therefore, be illogical to conclude
that the Manager (Admn) was at the gate
duty, Mr, D. P. Chakraborty, is the gentle-
men who actually ordered them to open fire ?
Otherwise, we have to say that they opened
fire oa their owa without any orders from
superior officers. 1 do not think normally
such a thing happens. Therefore, Mr.
Chakraborty must bz the gentleman who is
to be blamed for giving the order to open
fire although the Minister has cleverly
glossed over it.

There is a report this morning in the
pewspapsrs that the General Manager of the
Factory knew nothing of the firing and he
did not order it but the Manager (Admn),
Mr. Caakraborty, said he had taken por-
mission from the General Manager for
the firing. So, the General Madager says,
*1 do not know anything about it"". and this
geotlemen, Mr. Chakraborty says. “I took
permission from the General Manager'.
But the Minister says absolutely nothing about
it. He keeps quite about that.

There is one more thing. In the state-
ment, he has said that an army court of
enquiry Is mnecessary because DSC
personnel are army personnel. Therefore,
their eonduct will be enquired into, 1
presums, by an army court of enquiry. But
the previous sentence says 1

“the Chief Security Officer of the
DQGOF Is holding an inqulry in this
occurrence.” '

I would llke to kdow what I3 the necessity
of this procedure. Why shoutd the Chief
Security Officer under whom the Security
Forces operate be entitled to hold an inquiry
foto the whole Incident ? What kind of an
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inquiry ? It will be a hoax. Therefore,
apart from these obvious defects and defici-

ies In the stat t, I would only say, in
conclusion, that, eventually, the matters will
have to be brought to light by some impart-
fal inquiry, by some high-powered inquiry,
because the versions of the State Govern-
ment and the Central Government do not
tally at all. In conclusion, I would just
draw your attention to the fact that this is
becoming a pattern which is most disturbing.
It may‘be beyond the competence of the
Defence Minister to answer thls point—the
Prime Minister has thought it desirable just
at the moment to go out. What exactly is
happening ? If in Central Establishment
located in States where the State Governments
do not belong to the party which is ruling
at the C:ntre, if a series of incidents like
this take place, what is going to happen 7
It happened in Durgapur only the other day.
The workers demonstrate or agitate or some-
thing, they are fired upon by a force which
is a Central forcz, whether it be the C.R.P.
or whether it be the U. P. Armed Constab-
ulary or whether it be the Defence Security
personnel, and then the State Government
carries out the arrest of either cerlain mem-
bers of that administration or of offtcers
who are employed in the Contral Govern-
ment. This is what is happening and is
bound to happen now.

I want to know whether instructions have
be:n given at the Ce=ntral Establishments
to their security personnel or the Central
Police Forces which are posted there that
they nced not be afarid because the State
Government does not have any control over
them and they are frez to do want they like,
If that is what is going to happen and the
State Government retaliates by arresting
officers belonging to the Central Government
how the Central and State Governments.
going to function ?

My hoo. friend, Mr. Benerjes, asked
why some Minister did not go there immed-
iately. Somebody should have gone there,
In such a serious situation, at least, they
could have talks with the State Government
about it, If they do not go there, if they
are afraid of being arrested there, they
could inform the State Ministers 10 come
here provided they guarantee that they will
not be arrested, Is this the pattern of
Centre-State relationship that is going to
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develop 7 1 would request the entire Govern-
ment here—it is not only a matter of one
Ministery—to take up this matter very
seriously because, in future, unless there is
some pattern of functioning by which the
Central and State Goveroments on occasions
like this can get together and have mutual
discussions to decide how to handle the
situation, unless this is done, the Centre=
State relationship will break. They are
sitting here and the State Government is
sitting in Calcutta and they are issuing
statements contradictory to each other. There
is nobody to make any sugeestion how the
parties are to be brought together and how
the matter is to bz satisfactorily investigated
and settled. Is this the way the Central
Government and State Governinent are
going to function ?

1 hope this matter will be speedily
investigated and for the future, Mr. Chavan
and the Prime Minister too will lend their
thought to this matter, This is becoming
a dangerous precedent. If that is the way
we go on, then the whole pattern of Centre-
State relationship is going to break down
completely.

SHRI SWARAN SINGH: 1 fully
appreciate the importance of the issues
involved and I, for one, would not like to
jump into the fray by issuing oae typ:
of statem:nt or another typ: of statem:nt.
It is not for mz to criticlsz the statem:nts
that have appeared in the newspapers
as having bzen made by West Bengal
Ministers because I would not like to
comment on thes¢ unless I have got an
authentic report from Government itsell
about the statements that are said to
have been made. It is a common practice
and a rule of prudence that in matters
which are under Investigation either by
the police or by any other authority, no
statemznts on the merits of dispute or
the merits of the occurrence are made,
particularly by persons in  authorily,
because the wery act of making a
statement might prejudice the ultimate
determination of the point which is in
dispute. So, 1 would not like to go
into any details...

SHRI INDRAJIT GUPTA: You

have already gone,
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SHRI SWARAN SINGH :...and would
not like to comment upon the authenticity
or ‘upon the content of the statements
because I have read only the Press reports
and I would like to assure the hon.
Member that I have gone through all
those statatements that have appeared in
the various newspapers, but after having
gone through all those, I do not feel I am
the wiser by that because the wersions do
not quite tally, It is quite elementary
that in an incident of this nature whether
pzople have died as a result of firing and
the processes of investigation have
been initiated—actually soms offices have
been arrested—for any Minlster, for me
or for any other responsible person, to
make a comment upon the rights or
wrongs of the incident will not be correct....

SHRI INDRAJIT GUPTA: You
have done that.
SHRI SWARAN SINGH: I have

done that bzcause your party and yourself
are asking me to make a statement.
But even there I have carefully avoided
saying anything on my own and I hawe
said that this is what has been reported
to me...

SHRIS. M. BANERJEE : By whom ?

SHRI SWARAN SINGH : My seport
is from the D. G. O. F. Wz are also in
tonch with the State Government. As I
have said already, Shri L. N. Mishra
actually got in touch with them, I
would appeal to the hon. Member not
to look at either my statementment or
the statement of West Bengal Government
in any from except that this is the report
with the West Bengal Government as It has
appzared in the newspapers and what I
say is what has been reported tome. I
have already said that I am initiating
action, so that a high-power judicial
Inquiry is held and they go into the
whole aspsct, go into causes and go inwo
the niture of the incident. As Mr,
Indrajit Gupta himself has said, there
should be some high power judicial
inquiry. I have already said that and I
stand by «that. [ would, in this
background, appeal to the  hon.
members not to go into the merits
of the case as might be put forward
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cither by the police or by me, because,
this is what has been reported to me
and what the West Bengal ministers have
said if they have made any statements, is the
report that went to them from their agency...

SHRI JYOTIRMOY BASU : No ; the
Minister visited.

SHRI SWARAN SINGH: Even if
the Minister visited himself, he would
have heard from others. 1 have enough
of judicial experience mot to be hustled
to make a stalement merely on hearsay—
whether he is a friend or foe, he makes
a statemeat and on that basis I jump
to the conclusion ; that is not the way.

Complicated matters of fact and matters
where there are  two versions
cannot be sorted out merely by

the amateurish way of rushing to the
spot and trying to find out for oneself,
This is the function of law, of wvarious
investigating agencies, and we should
permit them to function rather that
impose ourselves, I would appeal to the
hon. members that they should mnot
forget that they are not only union leaders
but they through their party are also in
governm:nt there ; they have the govern-
ment machinery to initiate action, to
hold inquiry and then place it before a
court of law or a judicial forum. Let us
remember that we—even I or anybody
else who happens to be a Minister or
M=mber —are not investigating authorities.
We should not arrogate to ourselves ths
functions which, in law, are entrusted to
others. This should be our approach and
I would appeal to the hon. members that
they should not raise any controversy
over this.

SHRI JYOTIRMOY BASU: This
incident that has happen2d in Cossipore
has actually killed 4 p:rsons from bullets
and injured 11 people. Ouae Bihar worker
friend ours Mr. Fouzdar Paswan, who
came there for his livelihood was bashed
in his head to death and his dead body
was hidden in the bathroom guarded by
a jawan of the factory. The whole thing
is unwarranted. This is a paper from
Calcutta, My party Secrerary, Mr. Sunda-
rayya, cam: flying this moming with ths
pews that the workers were rushing to
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meet the Welfare Officer of the factory
to say certain things about the difficulties
they were facing, At that moment, this
man, Chakravarty—it is all a pre-aranged
thing it se:ms—ordered firing. Immedia-
tely the Defence Security Foree without
giving any warning, without doing a lathis-
charges, without firing a single tear gas

shell, resorted to firing. There was
no brick-batting and there was bpo
damagg to the Government property,

cither. imside or outside,
MR. SPEAKER : That is your report.

SHRI JYOTIRMOY BASU: Four
Ministers of the United Front Ministry
personally went there, stayed there for 3
to 4 hours and fvestigated. If they want
to call them liers, I do not know.

SHRI SWARAN SINGH: 1 never
said that, He is putting words into
my mouth,

MR. SPEAKER : That is why I said

that there are two versions.

SHRI JYOTIRMOY BASU; Two
incidents have happened during this short
span of 6 wezks of the United Front rule.
One is the CRP firing Durgapur and the
second one is this firing and bashing in
the head. In the background of Centre's
hostile attituie towards the United Front
Government it has naturally raised certain
justified misgivings of som:thing deeper
at work behind.

I would require the hon Minister to
state here categorically whether he is
going to iostitute an fImpartial inquiry.
If so, how soon and what is the
composition ? Is he poing to hand over
the Police-wanted personnel 1o the local
police so that the law can take its own
course 7 Would he give adeguate compen-
sation to the dependants of those pesople
killed there and, il so. how much and
how soon ?

SHRI SWARAN SINGH: I would
like to say categorically that it is not
fair that the C:ntre’s attitude towards the
United Front in West Bengal is in any
way hostlle. It is an insinuation
which is unjustified and there was
absolutely no occasion to make that
insinuation,
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Tne secoond point is about the
substance of the incldent itself. It appears
that my earnest appeal to the hon. Members
not to comment upon the substance of the
incident has fallen on deaf cars. (Imrerrup-
tions) When a matter is under investiga-
tion by Police...

SHRI S.M. BANERJEE: On a
Point of order, Sir.

MR. SPEAKER : [ will call you.

SHRI SWARAN SINGH: In a
matter when their own Police is looking
into the case, would they like to prejudice
the investigation of cases by comments
of senior Members of the Party, by hon.
Members of this House or by statements
made by their own Ministers to give
opinion on the facts of the case? Then
what is the use of investigation or inquiry ?
‘What is the use of going to courts of
law ? We should resist this temptation
of ourselves pronouncing upon the
substance of the incident. It is a matter
for investigation by the Police or by the
army authority or even by the other inquiries
which might be initiated. The other
point that is mentioned is this why
this thing is happening. Well, I
must confesss that I mysell feel greatly
disturbed as to why this did happen
there and why should there be an iIncident
of this nature. He has asked me this
question, but I would myself like to be
enlightened as to why suddenly this turn
of events took place- and why the workers
are adopting a certain attitude. I do not
know the background myself. But that
is a matter which can be gone info...
(Interruptions).

SHRI SAMAR GUHA : The Mini-
ster himself is making a reference to
it...(Interruptions).

SHRI SWARAN SINGH : The other
question that was asked was whether it
is our intention to institute a high-powered
inquiry and if so how soom. It is our
intention to institute a  high-powered
inquiry either by a High Court Judge,
serving or retired, or even by somebody
higher than that, if possible and we are
initlating action immediately tp jostitute
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such an inquiry. The other point was as
to whether the defence security personnel
will be handed over to the Police or not.
I have said already that an Army Court
of Inquiry is being instituted and they
will look into it and whatever is the
legal procedure under the Army Act will
be followed. 1 need rot go into the legal
procedure, The Army .Act has laid down
the conitions under which those who are
Army discipline, if they
commit any offence, are to be handed
over to the Police and when they are to
be tried by Court Martial. The manner
of dealing with them is laid down there,
‘This is not a matter within my discretion.
It is a matter laid down by law and law
will take its normal course.

MR. SPEAKER : What about the com-
pensation 7

SHRI SWARAN SINGH : I have
already said that some amount eX-grafia
bas already been paid. We will examine
the case further and if any further amount
has to be paid, we will certainly not hesitate
to do that.

MR. SPEAKER : Now Shri Banerjee
can raise his Point of Order.

SHRI S. M. BANERIJEE : I may invite
your attention to the Rules. Here it was
mentioned that we should not ask about
the substance. But the Rules are very clear
on the subject. This is a Calling Attention
Motice and we are putting questions. The
Rule clearly says that no motion which
secks to raise discussion on a matter pend-
ing before any statutory tribunal or statutory
authority performing any judicial or quasi-
judicial functions or any commission or
court of enguiry appointed to enquire Into,
or investigate, any matter shall ordinarily
be permited to be moved. Here it is a
court of enquiry under the Army Act. I
understand that the Chief Secority Officer
is not a judical officer. He is the head of
the Defence Security Forces......

MR. SPEAKER : He said that it will
be a High Court Judge.

SHRI S. M. BANERJEE i The only
question is whether we can make a reference
to it or not. He said that we should not
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ask about the substance becausc it is under
inquiry. That applies only if it is an
Inquiry under the Commission of Enquiry
Act. So, I request you that we should be
permitied to put questions on substance
also,

MR. SPEAKER : There is no
question of any rule. He has given
information which he got from certain

authoritles. You are giving the facts which
you got mot only from the Minister, but
also from other sources such as respected
Party leaders like Shri Sundarayya. Now
that a judicial enquiry is announced...

SHRI S. M. BANERIJEE : In that case
let us have a condolence meeting.

MR, SPEAKER ; A stage will come when
we will have to pass condolence resolutions
also. Do not take this serious matter to the
limit where everybody will laugh at us.
It is serious, but there is a much more
important and much more bigger question
involved here. This is only a particular
incident. There is a bigger issue and per-
haps one Minister alone cannot answer that
question. Perhaps this Cabinet and their
Cabinet and leaders of both the Governments
may have to sit together. Perhaps it may
have to be on an All India basis also
involving leaders of Parties and Governments.
It is a bigger question involved. But we
should not touch that here. The Defence
Minister alone cannot answer this. That
is a much bigger matter, So, the hon.
Member may kindly ask his question about
this now.

SHRI S. M. BANERIJEE : From the
statement, we find that the hon. Minister
has said :

“Information so far available indicates
that a gate meeting was held at about
0700 hours out side the Gun and
Shell Factory, Cossipore during which
agitational speeches were made'”.

I as the president of the All India Defence
Employee’s Federation wish to make it
clear that after the solemn assurance
was given in the House by Shri Vidya
Charan Shukla, Minister of State in the
Ministry of Home Affalrs on the 14th of
this month that all employees includiog
temporary employees with the exception of
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a2 few dozens will be taken from among
those who had participated on the strike
of 19th September, 1968 and after he had
conf rmed that again on 28th March, 1969
when be was intervening in the debate on
the Demands of for Grants relating to the
Home Ministry, people took it more seriou-
sly ; I can tell you that the assurance of the
Minigter is taken scriously. On the basis
of tbar'assurance the workers thought that
the temporary employees would be taken.
But when the officers said that the Minister
could say any damn thing in Parliament
but they were not to abide by it and they
would care two hoots for it and they would
only go by the letter and spirit of the order
and not by the Minister’s assurance, nat-
urally we on behalf of the federation decided
that people should hold mass meetings
outslde the factory for half an hour demand-
ing reinstatment of the workers who were on
the verge of starvation, because six thousand
men are stlll on the verge of starvation,

This meeting was held at 0700 hours and
was addressed by the general secretary of
the Mazdoor Union, Gun and Shell Factory,
Cossipore, Just at 0725 hours what happened
was this. I am speaking not on the basis
of the press reports, but I had contacted the
president of the union, Shri K. G. Bose, the
general secretary and also an MLA of the
West Bengal Assembly and alse Mr. Jatin
Chakravarty, Minister of Parliamentary
Affairs in the West Bengal Government. 1
had a telephonic talk with them for nine
minutes each and I am speaking on the basis
of the information that I got from them.

The meeting ended at 0725 hours. Mr.
D. P. Chakraborty, who is wvery well known
for his highbrowed attitude because he was
the vigilance officer under the DGOF, who
is the most unworthy son of a worthy father,
Shri Tripurari Chakralorty, one of the most
respected men of West Bengal, was the duty
officer at that time.

MR, SPEAKER : Let him come to his
question now.

SHRI S. M. BANERJEE: I am only
contradicting the statement of the hon,
Minister. 85, kindly allow me.

At 0725 hours, the people were going.
1 have served in an ordnance factory for 20
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years and I know how the gates are closed,
when five hundred or six hundred people are
waiting outside. It is not closed in such a
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there and three of them had visited the
place. The hon. Minister of Defence may
Dot believe that statement becauss théy
belong to the UF Government, but he would

manner that it results in a stampede or in
injury to anyone. The closing of the gate
is always done in this manner. First, one
gate is closed and then another gate is open-
ed, because if the workers are late, they will
be marked late and the wages will be
deducted for half an hour.

But this gentlemen Shri D. P. Chakra-
borty ordered the gates to be closed. The
Defence Security Corps personnel wanted to
close the gates. There was some scuffle,
and a worker was injured very badly. A
worker wanted to take that person on his
lap; he wanted to take that boy of 22 or so
lap and put him before the Labour
Officer to show what had been done. When
the workers were going to see the Labour
Officer whose room was just 'a hundred yards
away and not just 50 yards away from that
place, Shri D. P. Chakraborty said 2

TH YT AN 7T &, T qEaT
HUIT |

*Fire, fire, fire’. He said *fire’ thrice, and
this was the result that three or four of the
Security Corps men started firing at blank
range and killed that man. I was rudely
shocked when I came to know it. The
body was there. The injured man was lying
there. They sat on his chest and shot at
him. The first man who was shot at was
that injured man. This was what had
happsnd. There are just there narrow gates
there, One gate was barricaded by the
Defence Security Corps. When the search
is going on, so that people could not come
out, all the gates are closed. So, all the
gates were closed.

Today, we are observing the Jallianwala
Bagh Centenary. All those pegple were
killed and they were not even allowed to run,

Those four people were killed. Ope man.

died at the R. G. Kar Hospital; another
man was merciessly beaten to this extent that
he was dumped in a lavatory from where he
was actually taken out afterwards.

1 would like to kmow from the hon.
Minister whether this has been brought to
his notice. Four Cabinet Ministers were

only believe the statement of Shri Thimma
Reddy against all opposition because he
belonged to the Congress Ministry. I dé
remember all this. This is double-dealing.

I would like to ask the hon. Minister
why he did not visit the place. We knew
it yesterday afternoon, and we comtacted
our people and got the information. He
could have contacted the DGOF, because
the DGOF was at Dehra Dun along with
Shri L. N. Mishra, and he had come with
him; he could have visited in the night. In
the meantime, the UF Government has
arrested all these murderers. There were
four people there; three of them have been
arrested; the fourth ome, Mr. Verma has
just been sneaked out and he is absconding
and he has not been arrested. He also
should have been arrested. I am glad that
those officers were handcuffed like criminals.

SHRI RABI RAY (Puri) 1 They are
criminals.

SHRI S. M. BANERJEE: And they
should have been charged under section 302
Cr.P.C.

The hon. Minister has said that they
are governed by the Army Aect. But I
would like to ask him whether they get
the Army Pay. No. In fact, we fought
for the Defence Security Corps people and we
said that they were full-fledged Army people,
but we were told that they were only half-
Army and half-civilian people. It was in
1951 or 1953 when their pay was revised and
they were brought on the civilian list. There
was a similar incident in Kh ia, in
Jabbalpur and other places.

So, I would request the hon. Minister to
do one thing. Up to this time, we had
thought that it was the monopoly of the
Home Minister to create trouble for the UF
Government. I would like to ask the De-
fence Minister why he should also become
a party to the pefarious activities. We had
respect for him and his Ministry. Why
should he also become a party to these
nefarious activities? I would like to ask
whether he is prepared to receive a delega-
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tion of the fedorasion from Calcutta and
those Ministers who had made that statement
and discuss the entire issue, Here and now,
I would urge upon you to allow a discussion,
because the facts are to be brought to the
notice of the House that these are daylight
murders which have taken place at Cos-
sipore.

MR. SPEAKER : I think this has
alfeady been answered by the hon. Minister,

SHRI S. M. BANERIJEE : But one point
should be answered, namely whether those
employoes who were addressing the meeting
have not been taken back as yet,

SHRI SWARAN SINGH : Certainly,
some Minister should go from here, my
colleague Shri L. N. Mishra or the Deputy
Minister or myself. One of us can go to
make an on-the-sopt study. We shall do
that. But [ would again appzal to hon.
Members about one thing. Our going will
have its own effect in the sense of easing
tensions and trying to restore normalcy. But
so far as the process of law is concerned,
namely whether it is an inquiry by the
police, investigation by the police or inquiry
by the Chief S::urity Officer or inquiry by
an Army court of inguiry, that is something
which should procced according to law and
according to normal procedure, That is all
that I am submitting.

The ho. Mamber tried to make a disti-
nction about the Chief Security Officer hold-
ing the inquiry. He has forgotten that the
police is investigating the case and they have
actually made arrests. In a matter which is
under investigation by the police, surely we
do not discuss on the floor of the House the
rights and wrongs of the actual incident.

SHRI JYOTIRMOY BASU: Is he
sheltering someone 7

SHRI SWARAN SINGH : It is a
matter which will be gonein to by the police.
That is the normal procedure. 1 have
further said that I am initiating the move
to constitute a high-power judical ioquiry so
that the whole thing might come out. In
the fact of this, I fail to understand what
particular thing hon. Mambers arc urging
now, because I have gone to the farthest
limit to their viewpolnt.
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I would also like to add with your per-
mission that it was an unfair suggestion or a
fllog at the Home Minister when the hon.
Member said that he wanted to be hostile
or he did not want to act in the interests of
the State Governments.  That was an abso-
lutely unjustified remark for which there was
no warrent,

L3 1

SHRI JYOTIRMOY BASU : That is
what the hon. Minister is saying.

SHRI SWARAN SINGH : The Home
Minister, the Prime Minister and I myself
are in touch with the whole matter. We
have already had ‘discussion, and itisas a
result of that that I have made this annou-
ncement that we are constituting a high-
powered judicial inguiry.

SHRI 8. M. BANERJEE: The hon.
Minister has evaded my main question,
namely whether those employees have not
been taken back as yet, in spite of the assu-
rances of Shri Vidya Charan Shukla, Shri
Y. B. Chavan, Shrimati Indira Gandhi and
Dr. Ram Subhag Singh. All of them had
promised - that they would be taken back,
but nobody has been taken back, with the
exception of two who have been transferred
to Kanpur, because they were told that unless
they agreed to go to Kanpur the orders of
suspension would not be concelled.

MR. SPEAKER :
question altogether,

That is a different

SHRI S. M. BANERJEE : That is one
of the reasons given. [ would like to know
whether the hon. Minister is prepared to
have & discussion on this matter, invite a
delegation from the federation and discuss
the entire issue when he happens to go there
and whether he is likely to discuss the matter
with the Chief Minister or the Home
Minister of West Bengal.

MR. SPEAKER : Dr. Ramen Sen.

SHRI S.M. BANERIJEE : He has not
answered. Then you allow us a discussion.
SOME HON. MEMBERS : No.

SHRI S. M. BANERJEE ; Why not ?
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DR. RANEN SEN (Barasat) : Since yester-
day we are getting trunk calls from our frinds
who has visited the area, some of whom
were present when the shooting took place,
Wo are also told that the Central Govern-
ment, the Defence Ministry and officials
concerned, instead of trying to help the
normal process of law functioning there are
trying to put all sorts of obstacles, giving
rise to a sense of suspicion born out of the
past experience of West Bengal people about
the attitude of the Central Government to-
wards the UF Government which is rein-
forced by the present attilude which is also
under suspicion and doubt in West Bengal,
that the Defence Ministry is trying to obs-
truct the normal process of law which should
actually opzrate in West Bengal in this
case,

It is reported in the newspapers and
we are also told on the ‘phone that the
Home Minister, West Bengal, demanded
of the DGOF that all those personnel,
not only officers but even the sentries
who fired on the people, should be
handed over to the State police. We are
informed that the DGOF has refused to
do so, and ultimately the Deputy
Commissioner of police somehow or
other entered the factory gate and caught
hold of these three gentlemen while
another officer escaped. But none of
the security personnel could be arrested.

1 want to know whether the suspicion
that the Central Government and the
Ministry are trying to create difficulties
for the West Bengal Government which
wants to sec the law takes its normal
course is not substantiated by the fact
that the Minister makes a statemznt here
without making any reference to the talks
he had with the West Bengal Ministers
on the subject. So itis a fact or not that
the report that Shri Misra got from the
Minister when talked with him on the
*phone has been suppressed and only the
DGOF'S report has been given to the
House ? [ say this because his talk with
the Minister must have been related to
this particular incident and nothing else.
Secondly, Is it true that the Home
Minister, West  Bengal, wanted all those
people involved in the shooting to be
handed over to their police, a
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request which was rejected by the DGOF?
If so, what steps are the Government of
India going to take in regard to handing
over the guilty or allegedly gullty perons
to the custody of the State police 7 Thirdly,
will the army court of Inquiry stand in
the way of the normal functioning of the
law courts in West Bengal in regard to this
case? If it does, what would be the
attitude of the Central Government in
regard to this ?

SHRI SWARAN SINGH: I wil
confine myself to the specific questions
he has put. One was concerning the

talk my colleague, Shri Mishra, had
with the Ministers there. This was about
the general situation ; as regards the
actual facts, at the stage he got into touch
with them, they themselves were investi-
gating. The talk was with a view to
find out what the situation was ; there was ;
no talk going into the merits of the case,

As regards the press report which he
quoted in which the Home Minister of
West Bengal had said that the defence
security personnel should be handed over
to them, I have already touched upon it.
This is a matter governed by law. What-
ever are the legal procedures, we do not
grudge. Equally the West Bengal Govern-
ment should not grndge that ; If there is
a procedure in the Cr. P. C. that has to be
followed, If there is a procedure in the
Army Act, that has to be followed. That
should be appreciated rather than be high-
lighted in this form,

About the third question, I have parti-
ally covered it, because the Army itself lays
down the procedure for courtmartial and
investigation by a court of enquiry. That
will be gone into and thereafter a decision
can be taken as to what happens to those
persons. I would appeal to the hon. mem-
ber not to have any suspicion that might
be lurking in the mind of his party or of the
ministers, there. We on our side want to
function in the normal manner, recognising
whatever {s their authority and their jurisdic-
tion ; and, we expect them to recognise
what is our authority and our jurisdiction,

DR. RANEN SEN 1 I seck your pro-
tection, Bir, 1 asked whether it is a fact
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that the Home Minister of the West Bengal
Government wanted from the D. G. O. F.
that all those persons involved in the sho-
oting should be handed over and D.G.O.F.
refused to do it and whether this is an attem-
pt to obstruct the normal functioning of
law.

SHRI SWARAN SINGH : In the first
instance, no request as much has been made.
But 1 have seen press reports and I cannot
comment purely on that, I presume that
after the legal advisers of the Home Minister
of West B:ngal have examined the provisions
of the Army Act, I am sure they will advise
him as to what is the procedure to be
followed. It is not something on which
publicly a demand can be made I should
reject or accept that. It is a matter of law
governed by statute, If a proper request
is made, we will examine it on merits.

SHRI 5. M. BANERIJEE (Kanpur) :
Sir, we want a discussion on this.

MR. SPEAKER : I cannot say any-
thing about it now on the spot.

12.53 hrs.

QUESTION OF PRIVILEGE AGAIN-
ST EDITOR OF ‘'BASUMATI"

MR. SPEAKER ; On the 2Ist March,
1969, Shri Bamar Guha had sought to raise
a question of priviled in . respect of the
editiorial published in the Basumati
dated the 18th Mach, 1969, As decided by
the House, the Editor was asked to state
what he had to say in the matter,

I have now received a letter dated the

31st March. 1969 from the Editor of the
Basumati in which he has stated fnter alia
as follows :—

*“From the report of the proceedings
of Lok Sabha on the 3rd of March
last of reported in ‘several papers,
including Amrita Bazar Patrika on 4th
March, 1969, an (impression was
created that Shri Samar Guha, M. P.,
opposed the admission of the short
notice guestion put by Shrl Jyotirmoy
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Basu regarding the recall of the West
Bengal Governor, Shri Dharma Vira...
On the basis of that report the edi-
torial in question was published in
Daily Basumati on the 18th of March,
1969...Having regard to the statement
of Shri Samar Guha I find that the
said reports on the basis of which the
said editorial was written were not
éoprect and I regret that the said
editorial was written on anerroneous,
though bonafide, impression of the
stand taken by Shri Samar Gubha,
M P. In any event no personal
reflection was meant against Shri
Samar Guha,”

In view of this, I think the matter may be
dropped and the Editor asked to publish
the factual position in the next issue of his
paper.

I take it that the House agrees.

SHRI SAMAR GUHA (Contai) ; He
has expressed his regret and he says there
is no reflectlon. He should publish that,

MR. SPEAKER : Order,
discussion on it now.

order. No

12.55 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REORT OF BHARAT ELEC-
TRONICS LIMITED FOR 1967-68

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : Sir, on behalf of Shri L. N.
Mishra, I beg to lay on the Table a copy of
the Anoual Report of Bharat Electronics
Limited, Bangalore, for the year 1967.68
along with the Audited Accounts and the
comments of the Comptroller and Auditor
Gener.1 thereon, under sub-section (1) of
section 619A of the Companies Act, 1956,
[Placed in Library. See No. LT-657/69.]

~ REVIEW ON THE WORKING OF THE
MINERALS AND METALS TRADING Cor-
PORATION OF INDIA, ETC.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : Sir, I beg to lay on the Table :—

(1) A copy each of the following papers
under sub-section (1) of section 619 A of
the Compaines Act, 1956 :—

(i) (a) Review by the Government on
the working of the Minerals and
Metals Trading Corporation of
India Limited, New Delhi, for
the year 1967.68.

(b) Annual Report of the Minerals
and Metals Trading Corpora-
tion of India Limited, New Delhi
for the year 1967-68 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

Review by the Government on
the working of the State Trading
Corporation of India Limited,
New Delhi, for the year 1967-98.

(i) (a)

(b) Annual Report of the State
Trading Corporation of India
Limited, New Nelhi for the year
1967 68 along with the Audited
Accounts and the comm-nts of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. L.T.-652f
9]

(2) (i) A copy of the Central Silk
Board (Amendment) Rules, 1968,
! published in Notification No.
G.S.R. 2038 in Gazette of
India dated the 23rd November,
1968, under sub-section (3) of
section 13 of the Central Silk
Board Act, 1948,

A statement showing reasons for
delay in laying the above Notifi-
cation.

(i)

[Placed in Library. See No. L.T.—
653/69.]
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COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

FoRTY-SEVENTH REPORT

SHRI KHADILKAR (Khed) s Sir, I
beg to present the Forty-scventh Report of
the Committee on Private Members® Bills
an Resolutions.

COMMITTEE ON PUBIC UNDERTAK-
INGS

THIRTIETH REPORT

SHRI G, S. DHILLON (Taran Taran) 1
Sir, I beg to present the Thirtieth Report
of the Committee on Public Undertakings on
action taken by Government on the recom-
mendations contained in the Twenty-second
Report of the Committee on Public Under-
takings (Third Lok Sabha) on Indian Drugs
and Pharmaceuticals Limited, New Delhi.

12.57 hrs.
*DEMANDS FOR GRANTS-Contd.

MINISTRY OF FOOD, AGRICULTURE

CoMMUNITY DEVELOPMENT AND Co-
OPERATION.

MR. SPEAKER ; The House will now
take up discussion and voting on Demand
Nos. 29 to 33, 113 and 114 relating to the
Ministry of Food, Agriculture, Community
Development and Cooperation for which
10 hours have been alloted.

Hon. Members present in the House who
are desirous of moving their cut motions
may send slips to the Table by 14.15 hours
indicating the serial numbers of the cut
motions they would like to move, They will
be treated as moved if they are otherwise
admissible. .

DEMAND NO. 29—MINISTRY OF FOOD
AGRICULTURE, COMMUNITY DEVELOP-
MENT AND COOPEATION.

MR. SPEAKER : Motion moved 1

*Moved with the recommendation of the President.
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“That a sum not exceeding Rs. 1,58,22,000
be granted the President fo complete the
sum necessary to defray the charges which’
will come in course of payment during the
year ending the 3lst day of March, 1970,
in respect of ‘Ministry of Food, Agriculture,
Community Development and Co-operation®.

DEMAND No. 30—AGRICULTURE,
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
8,85,01,000 be granted to the President fp
complete the sum necessary to defray
the charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of *Agriculture’."

DeEMAND No. 31—PAYMENT TO
INDIAN COUNCIL OF AGRICULTURAL
RESEARCH.

MR, SPEAKER : Motion moved :

“That a sum mnot exceeding Rs,
12,91,69,000 be granted to the President fo
complete the sum necessary to defray
the charges which will come in course of
paymeat during the year ending the 31st day
of March, 1970, in respect of ‘Payments to
Indian Council of Agricultural Research'.”

DemMAND No. 32—FoOREsT.
MR. SPEAKER 1 Motion moved :

“That a sum not exceeding Rs. 1,48,38,000
be granted to the President fo complete the
sum necessary 10 defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Forest’."”

DeMAND No. 33—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF FooD
AcricuLTURE, CommuniTy DEevELOP-
MENT AND CO-OPERATION.

MR. SPEAKER 31 Motion moved :

“That a sum mnot exceeding Rs.
37,98,89,000 be granted to the President fo
complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st day
of March, 1970, in respect of ‘Other Revenue
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Exp:nditure of the Ministry of Food, Agri-
culture, Community Developm:nt and Co-
operation'."

DeEMAND No. 113—PURCHASE OF
FOODGRAINS AND FERTILIZERS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
2,03,40,48,000 be granted to the President fo
complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st day
of March, 1970, in respect of ‘Purchase of
Foodgrains and Fertilizers'.”

DeEMAND No. 114—OTHER CAPI-
TAL OUTLAY OF THE MINISTRY OF
Foop, AGRICULTURE, COMMUNITY
DEVELOPMENT AND COOPERATION.

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
47,00,08,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st day
of March, 1970, in respect of ‘Other Capi-
tal Qutlay of the Ministry of Food, Agri-
culture, Community Development and Co-
operation®,” ’

MR. SPEAKER 1 Hon. Member's may
now move their cut motions,

SHRI P. VISWAMBHARAN : (Trivan-
dram) : I beg to move :(—

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and C tion be reduced to
Re. 1.

[Failure to make India self-sufficient
in production of foodgrains. (1)]

SHRI N. SHIVAPPA (Hassan) : I beg
{0 MOVE le=

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. L
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[Need to give incentive to the farmers
by not levying heavy taxes which touch
their economy in all respects. (2)]

*“That the demand under the head Minis-
try of Food, Agriculiure, Community De-
velopment and Cooperation be reduced to
Re. 1."

[Failure of the Government to provide
funds through the co-operatives and
the commercial banks to agriculturists,

3]

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1.”

[Failure of the Government to bring
up the district-wise agricultural pilot
projects to effective function. (4)]

“That the demand under the head Minis-
try of Food, Agriculture, Community De=
velopment and Cooperation be reduced to
Re. 1.”

[Failure of the Government to provide
adequate opportunity to agriculturists
to gather and gain experience and
technique of advanced agriculture by
visiting certain foreign countries at
the cost of the Government. (5)]

“That the demand under the head Miais-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1.

[Failare of the Government in not
implementing the Maload Improve-
meat Schemes. (6)]

*That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1.”

[Failure to make a study of the real
need of the tractors for the farmers

in the country, (7)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Co-operation be reduced to
Re. L.V
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[Failure of the Government to evolve
a pational policy to augment agroe
industries and agro-business in the
country to facilitate the agricultural
development and to improve the con-
ditions of the agriculturists with a
change for better economy. (8)]

*“That the demand under the head Miois-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.7

[Failure to provide sufficient funds in
the shape of loans to the agriculturists
to purchase tractors. (9)]

"That the demand under the head Minis~
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1.

[Failure to see that the monopoly
procurement drive had led and is
leading to fraud and corruption. (10)]

“That the demand under the head Minis-
try of Food, Agriculture, Commumity Deve-
lopment and Cooperation be reduced to
Re. 1.”

[Failure to give a free market to the
cultivators by not imposing controls.

(1]

*“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. L.

[Failure of the Government to visua-
lise that the continuous use of chemi-
cal fertilizers makes the land barren as
per theopinion of agricultural experts.
(12)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
1 and Coof i be reduced to

Re. 1.”

[Failure to make proper arrangements
of water supply along with chemical
fertilizers. (13)].

*“That the demand under the head
Ministry of Food, Agriculture, Community
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Development and Cooperation be reduced
to Re. 1,

[Failure of the Government to take
necessary steps to increase the cattle
wealth so that it should serve as a
natural source of manure which is
necessary to keep up productivity of
the soil,  (14)].

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced to
Re. 1."

[Failure of the Government to see
that the use of insecticides and pesti-
cides has proved harmful to the cattle
consuming the fodder as also the
human beings. (15)].

*That the demand under the head Minls-
try of Food, Agriculture, Community Deve-
lopment and Cooperatlon be reduced to
Re. 1.

[Failure of the Government to provide
cheap foodgrains, (16)].

SHRI MEETHA LAL MEENA (Sawal
Madhopur) ; I beg to move 3

““That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.

[Failure to keep the Rice Mills in
Rajasthan running which are closing
down due to scarcity of paddy. (17)].

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.

[Failure to provide assistance to
"Rajasthan for the expansion of Rice
Mlls in Rajasthan. (18)].

SHRI P. VISWAMBHARAN ; I beg
to move :

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be meduced
by Rs. 100."
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[Need to supply adequate quantity of
rice to Kerala State in order to main-
tain at least 8 oz. rice ration per
adult per day. (20)].

SHRI N. SHIVAPPA : I beg to move :
“That the demand under the head Agri-
culture be reduced to Re. 1.”

"PPailure of the Government to provide
land to the landless. (23)].

“That the demand under the head Agri-
culture be reduced to Re, 1,

[Pailure of the Government to provide
enough minor {irrigation facilities
either by tapping the under ground
water or the surface water resources.

@9).

SHRI P. VISWAMBHARAN : I beg
to move 3

*““That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Need to start without delay the pro-
posed large size State farm in Kerala.
@1).

“That the demand under the head
Other Capital Outlay of the Ministry of
Food, Agriculture, Community Development
and Cooperation be reduced by Rs. 100."

[Need to reduce the administrative
expenses In the Food Corporation of
India with a view to reduce the selling
price of foodgrains handled by it.
(39)].

*“That the demand under the head Other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development and
Cooperation be reduced by Rs. 100."

[Need to allot more funds for the
development of fisheries in Kerala
State. (40)].

SHRI OM PRAKASH
(Moradabad) 1 I beg to move 1

TYAGI

“That the demand under the head
Ministry of Foed, Agriculture, Community
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Development

and Cooperation be reduced
by Rs. 100, '

[Failare to abolish food zones. (62)].

“That the demand wunder the. head
Ministry of Food, Agriculture, Community
Development and Coopmuoa be reduced
by Rs. 100.”

[Fallure to make the country self-
sufficient in food production. (63)].

*“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."

[Failure to arrange for adequate
warchouslog capacity to nore food-
grains, (64)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."

[Failure to save foodgrains from mice
etc. (65)].

“That the domand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100.”

[Loss of thousands of tonnes of food-
grains by allowing it to be carrled in
open railway wagons during rainy
season. (66)].

“That the demand under the head

Ministry of Food, Agriculture, Community
Development and C tion be reduced
by Rs. 100.”

"[Failure to create stocks of foodgrains.

in rural areas. (67)].

“That the demand under the head
Agriculture be reduced by Rs. 100"

[Need to pay attention towards milk
production. (68)].

*That the demand tu;der the head Agris
culture be reduced by Rs. 100.”

[Failure to protect cows. ().
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““That the demand under the head Agri-
culture be reduced by Rs. 100.*

[Delay in presenting the report of the
_cow protection committee. (70)].

“That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Failure to set up Go-Sadans and to
improve the breed of cows. (71)].

“*That the demand under the head Agri~
culture be reduced by Rs. 100.”

[Need to encourage the scientists
engaged in agricultural research. (72)].

“That the demand under the head Agrie
culture be reduced by Rs. 100."

[Need to wutilise fully
water. (73)].

the ground

*“That the demand under the head Agri-
culture be reduced by Rs. 100."

[Failure to arrange for the spare-
parts of the tractors and also for their

repairs. (74)].

“That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Failure to protect the crops against
bats, parrots, monkeys and othgr
harmful creatures. (75)].

“That the demand under the hoad Agri-
culture be reduced by Rs. 100."™

[Failure to achieve the same per acre
yield as in other developed countries,
(76)].

"“That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Pailure to provide water, mtillzm.';;
and implements for agriculture. (77)].

*That the demand under the head Agri-
culture be reduced by Rs. 100."

[Failure to bring about land rd'm
legally. (78)]. . L
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“‘That. the demand under the head Agri-
culture be reduced by Rs. 100.*

[Failure to provide land to the land-
less. (79)].

“'That the demand under the head Agri-
culture be reduced by Rs. 100."

[Failure to ensure remunerative prices

of foodgrains and sugarcane to farmers.

(80)].

“‘That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Failure to make improved seeds
easily available. (81)].

*That the demand under the head Other
Revenuve Expenditure of the Ministry of
Food, Agriculture, Community Development
and C tion be reduced by Rs. 100."

[Failure in achieving the progress to
improve the breed of cattle. (82)].

'."l'hnt the demand under the head Pur-
chase of Foodgrains and Fertilizers be redu-
ced by Rs, 100."

[Failure to check mismanagement in
the purchase of foodgrains. (83)].

“That the demand under the head Pur-
chase of Foodgrains and Fertilizers be redu-
csd by Rs. 100.”

[Looting and harassing the farmers la
regerd to the procurement of food-
grains by Government agents (84)].

SHRI BENI SHANKER SHARMA
(Banka) 1 1 beg to mowve :

“That the demand under the head
Mipistry of Food, Agriculture, Community
Development a.nd Cooperatmn be reduced
to Re, 1.

| Failure to remove food zones when
there has been good crop in the conse-
cutive two years, (85)].

. “That the demand under the head
Ministry of Food. Agricultore, Community
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Development and Cooperation be reduced
to Re, 1.”

[Failure to complete big river valley
projects such as Gandak and Kosi
in North Bihar. (86)].

“That the demand under the head
Minjstry of Food Agriculture, Community
Develépment and Cooperation be reduced
to Re, 1.”

[Failure to asture economical price to
the cultivators for the f
produced by them. (87)].

“That the demand under the head
Ministry of Food, Agriculture, Commu-
nity Development and Cooperation be
reduced to Re. 1,”

[Failure to get economical price to
the sugarcane cultivators.(88)]

“That the demand under the head
Ministry of Food Agriculture, Community
Develop t and Cooperati be d
to Re. 1",

[Failure to utilise vast tracts of
land in the hilly and plateau regions of
Bihar for cultivation purposes, (89)].

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re, 1.

[Need to cancel PL-480 agreement.
(90)).

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."

[Need to stop further imports of
foodgrains, (91)].
“That the demand under the head

Ministry of Food, Agriculture, Community
Development and Coagmljon be reduced
by Rs. 100.”

[Need to lay down long range
policy for the production and
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development of sugar industry. (92)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."

[Need to start floating lift irrigation
schemes on the banks of perpetually
flowing rivers. (93)]

“That the demand wunder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."

[Need to start cultivation of such
crops in the hilly and platean
regions of Hazaribagh and Santhal
Praganas areas which can be easily
grown by cultivators in those lands.
(94)]

“That the demand wnder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100,”

[Need to establish a met-work of
power=driven tubewells throughout
the country especially in Bihar
which is more susceptible to drought
in case of failure of rains. (95)]
“That the demind under the head
Agriculture be reduced to Re. 1.”

[Failure to finalise the agreement
with World Bank for the scheme
for water resources studies. (100)]

“That the demand under the head
Agriculture be reduced to Re. 1."
[Failure to arrest the increase in
price of seeds and equipmeat. (101)]
“That the demand under the head
Agriculture be reduced fo Re. 1.

[Failure to modemise fisheries and
make it a great forelgn ‘exchange
eamner. (102)]
“That the demand under the head
Agriculture be reduced to Re, 1."

[Failure to activise the Intensive
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Agricultural District  Programee,
(103)]
~ “That the demand under the head
Agriculture be reduced to Re. 1.”

[Failure to completely modernise

agriculture in the country. (104)]
“That the demand wunder the head
Agriculture be reduced to Re, 1,”

[Failure to start more farms like the
one at Suratgarh in each State, (105)]

“That the demand wunder the head
Agriculture be reduced to Re. 1."

[Discontinuance of subsidies to manu-
facturers of fertilizers. (106)]
“That the demand under the head
Agriculture be reduced to Re. 1.”

[Failure to reduce administrative
expenditure of Indian Council of
Agricultural Research. (107)]

“That the demand wunder the head
Ministry of Food, Agriculture, Commu-
nity Development and Cooperation be
reduced to Re. 1.

[Need to form a Bhoomi Sena (Krishi
Sena) on the lines of the Army to
reclaim and bring into cultivation
desert areas of Rajasthan and Kutch
in Gujarat. (113)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.

[Need to provide means and technical
know-how to agriculturists in the
desert areas of Rajasthan and Kutch
(Gujarat) for reclaiming large tracts
of barren land for cultivation, (114)]

“That the demand under the head
Agriculture be reduced to Re, 1.”

“Failure to prepare a comprehensive
scheme aiming to get two crops from
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the ‘Khazan" lands of ‘Communidades’
in Goa. (115)]

“That' the demand under
Agriculture be reduced to Re. 1.”

the head

[Failure to prepare a scheme for
the development of deep sea
fishing in the Konkan Coast of
Malabar. (116)]

“That the demand under the
Agriculture be reduced by Rs. 100.”

head

[Need to provide substantial funds
to the Union Territory of Goa,
Daman and Diu for the development
of forest wealth, (117)]

“That the demand under the head
- Agriculture be reduced by Rs. 100,

[Installation of more saw-mills in
the public sector, in the big islands
of Andaman group. (118)]

*“That the demand wunder the head
- Agriculture be reduced by Rs. 100,”

[Need to educate the people of
Nicobar engaged in coconut plantations,
to follow the methods used in Goa
and Kerala for the same plantations,

(19)]

“That the demand wunder the head
Agriculture be reduced by Rs. 100.”

[Need to scrap the monopoly in
Nicobar Islands to buy the Area
- and Coconut. (120)]

“That the demand under the
'Agriculture be reduced by Rs. 100.”

head

[Need to instal plywood factories in
the Andamans in public sector. (121)]

. “That the demand under the head
Agriculture be reduced by Rs. 100.”

[Need to exploit by organized
. planning the forest . wealth of
Andamans which can give India
crores of Income. (122)]
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“That- th¢ demand uader “head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-

ment and Cooperation be reduced by
Rs, 100, ' ’
[Feilure to iostal fruit and fish

canning plant in Goa iIn public
¥ sector. (123)]

“*That the demand under the head
Other Revenue  Expenditure of  the
Ministry of Food, Agriculture, Community
Development and Cooperation be redueed
by Rs. 100.""

[Need to provide necessary funds to

maintain the river side Khazan
bunds in Goa threatenped by sea-
tides. (124)]
“That the demand under the head
Other Revenue  Expenditure of the
Ministry of Food, Agriculture, Commu-

nity Development and Cooperation be

reduced by Rs. 100."

[Need to open in Goa an agricultural
college. (125)]

“That the demand under the head
Other Revenue Expenditure of the Ministry
of food, Agriculure, Community Develop-
ment and Cooperation be reduced by 100,”

[Need to supply at moderate cost

seeds of hybrid qualities to the
farmers in Goa. (126)]
“That the demand under the head

Other Revenue Expenditure of the Ministry

of Food, Agriculture, Community Develop-

ment and Cooperation is reduced by
- Rs, 100,

[Need to open in Goa ap experi-
mental Agriculiural Farm on the
lines of Suratgarh. (127)]

“That the demand under the head
Other Revenue Expenditure of the Ministry
of Food, Agriculture, Community Develop-
ment  and Cooperation reduced by
Rs, 100.” ’

the grafting
in Goa . regarding

[Need to experiment
methods  used
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mango-crops, in other suitable parts
of India. (128)]

“That the demand wunder the head
Purchase of Foodgrains and Fertillzers be
reduced by Rs, 100.**

[Need to investigate into allega-
tions against cooperative societles in
Goa dealing with selling of fertilizers.
(129)]

““That the demand under the head
Purchase of Foodgrains and Fertilizers be
reduced by Rs, 100.”

[Need for regular supply of ferti-
lizers to the small - agriculturists on
credit basis. (130)]

“That the demand under the head Purch-
ase of Foodgrains and Fertilizers be reduced
Rs. 100,

[Malpractices by Government servants
in regard to distribution of Fertilizers,
(131)]

*“That the demand under the head Purc-
hase of Foodgrains and Fertilizers be reduced
by Rs. 100."

[Need to provide proper training to
the staff of Cooperative Societies
which is engaged in purchase and sale
of fertilizers and foodgrains. (132)]

#“That the demand under the head Purch-
ase of Foodgrains and Fertilizers be reduced
by Rs. 100.”

[Disregard by Government servants in
Diglipur Area of Andaman group of
Islands by evading the timely purchase
of paddy from farmers. (133)]

“That the demand under the head Purch-
ase of Foodgrains and Fertilizers be reduced
by Rs. 100.”

[Need to prepare a scheme to purchase
fertilizors made from fish in Goa.
(134)]

“That the demand under the head Other
Caplital Outlay of the Ministry of Food,
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Agriculture, Community Development and

Cooperation be reduced to Re. 1.”*

[Need to provide funds to the small-
bolding-agriculturists of Goa through
Agricultural Credit Corporation per-
sonal surety. (135)]

" “That the demand under the bead Other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development aud
Cooperation be reduced to Re, 1.”*

[Need to provide fishing trawlers to
Corporative Socleties in Goa on easy
terms. (136)]

SHRI SARJOO PANDEY (Ghazipur) 3
I beg to move :—

*“That the demand under the head Minis-
try of Food, Agriculture, Community Deve=
lopment and Cooperation be reduced to
Re. 1.”

[Failure of the Government to formu-
latc a national policy for the expan-
sion and development of agro-trade,
(149)]

“That the demand under the head Minis-
try of Food, Agriculture, Community, Deve-
lopment and Cooperation be reduced to
Re. 1.

[Failure to make available foodgrains
at cheap rates. (150)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. L™

[Failure to make India self-sufficient
in food production. (151)]

*That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re, 1.

[Failure to make adequate arrange-
ments for fertilizers and water, (152)]

“That the demand under the head Minjs-
try of Food, Agriculture, Community De ve-
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lopment and Cooperation be reduced to
Re. 1.

[Failure to set up cooperative sugar
mills in U, P, (153J]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.7

[Failure to grant licences for rice mills
in U. P. (154)]

SHRI K. M. KOUSHIK (Chanda) : I
beg to move :

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
-nc. lll’

[Policy of restricting free movement
of wheat which is detrimental to the
interests of the cultivator and consequ-
ently on agricultural production.
(155)]

“That the demand under the head Minls-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.”

[Failure to provide land to the land-
less for purposes of cultivation. (ISG)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Coopemtion be reduced to

Re. 1.”

[Failure to provilte minor irrigational
facilities. (157)] -

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.”

[Failure to tap underground water as
also the surface water for irrigational
purposes. (158)]

] “That the demand under the head Minis-
try of Food, Agriculture, Community Deve-

“lopment and Cooperation be reduced to
Re. 1."

[Leading agriculture of the country to
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ruin by forcing the cultivators to take
to hybrid and to the use of fertilisers
without ensuring a regular and timely
supply of water, (159)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
1op|¥rnt and Cooperation be reduced to
Re, 17

[Use of chemical fertilizers without
giving any thought that the land after
some time becomes unfit for any crop.
(160)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.”

[Failure to take adequate steps to
increase cattle wealth producing natu-
ral manure which is necessary for
retaining the fecundities of the soil.
(161)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve=
lopment and .Cooperation be reduced to
Re. 1"

[Failure to take note of the fact that
the use of insecticides and pesticides
have proved deleterious to the safety
of cattle and men consuming the pro-
duce. (162)]

*That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.

[Failure to implement in full or part
the recommendations of the study
team on agriculture appointed by the
Administrative Reforms Commission.
(163)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.

[Pailure to implement the policy of
purchase through cooperatives. (164)]
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“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.

[Failure to provide free trade to agri-
culturists by removing all controls and
zonal restrictions (IGS)]

“That the demand under tne head Minis-
try of Food, Agricultural, Community Deve-
lopment and Cooperation be reduced to
Re. 1.

[Failure to solve the problem of agri-
cultural deuelop t and production
owing to its failure to pursue realistic
policies as opposed to ideological
apporaches. (166)]

““That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.”

[Failure to act on the experience
gained by removing control over the
free movemnent of pulses includin gram
which has shown distinct advantages
to the producers and consumers.
(167)]

SHRI SARJOO PANDEY :
move -

I beg to

“That the demand under the head Agri-
culture be reduced to Re. 1.

[Failure to formulate schemes to
locate underground water resources.
(168)]

. '"That the demand under the hoad Agri-
culture be reduced to Re. 1"

[Failure to provide land to the land-
less. (169)]

“That the demand under the head Agri-
culture be reduced to Rs. 100."

[Failure to provide boring rigs in
drought-hit areas of U. P. (170)]

“That the demand under the head Purch~

ase of Foodgrains and Fertiliers be todmed
by Rs. 100.”

[Parchase of fertilizers and its fauty
distribution system. (171)]

“Thar the demand under the head Other
Capital Outlay of the Ministry of Food,
Agricultural, Com ity Develof and
Coorpeation be reduced by Rs. 100.”

[Need to reduce the prices of food-
grains by the Food Coopcration of
India. (172)]

RAMAVATAR
1 beg to move ;-

SHRI SHASTRI

(Patna) :

““That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.

[Failure of the policy of allowing the
sale of 40 per cent produce of sugar
in op:n market. (173)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Cooperation be reduced to
Re. 1.7

[Failure to stop the import of food-
grains under P. L. 480 and thus make
the country self-reliant. (174)]

*That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Coorperation be reduced to
Re. 1.”

[Failure to contrel the price of essen-
tial commodities. (175)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-
lopment and Coorperation be reduced to
Re. 1.”

JFailure to nationalise the wholesale
trade of foodgrains. (176)]

“That the demand under the head Minis-
try of Food, Agriculture, Community Deve-



195 D. G. (Min. of

wm&opwaﬂon be reduced to

[Failure to check black marketing by
monopolist grain merchant in India.
(1]

*That the demand under the head Minis-
tl'!' of Food, Agriculrure, Community Deve-
aud Coop be reduced to

Re. 1.

[Failure to check profiteering and
hoarding. (178))

SHRI BENI SHANKER SHARMA : 1
beg to move :

“That the demand wunder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced by
Rs, 100",

[Need to run Super Bazars on sccond
business economical lines so as to
save them from losses. (196)]

“That the demand wunder the head
Agriculture be reduced to Re. 1.

[Failure to run the Suratgarh farm
on sound economical basis, (198)]

“That thc demand under the head Agri-
culture be reduced to Re, 1.”

[Need to grow quick growing and
fruit-bearing trees in the hilly and
plateau regions of South Bhagalpur,
Santhal Parganas and Hazaribagh are-
as Chironji dana, Kend and Kata-
hal. (199)]

“That the demand under the head Agri-
culture be reduced by Rs. 100."

[Need to grow Kenda leafl trees used
Bidi manufaciure in hilly regions of
Bihar and Madhya Pradesh, (200)]

“That the demand under the head Agri-
culture bz redeeed by Rs. 100.

[Need t© constract small reservoirs
for ‘storing rain water for irrigation
purposes in the hilly and Platcan
reglone of Bihar. (201)]
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““That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Need to dig deep tube-wells by dia-
mond ring movement process in the
billy and plateau regions of the
country, (202)]

“That the demand under the head For-
est be feduced to Re, 1.

[Necessity of afforestation of the hilly
and plateau areas of South Bhagalpur
Santhal Pargana, and Hazari Bagh
regions (203)]

“That the demand under the head For-
est be reduced to Re. 1.”

[Failure to check spzedy deforestation
of the regions lying in the Katoria
and Chandan and adjoining: hilly
tracts under the Banka and Devghar
sub-divisions in Bihar. (204)]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Development
and cooperation be reduced by Rs. 100."

[Need for colourisation of vanaspati.
(205)]

“That the demand under the head Other
Capital Outlay of the Ministry of Food,
Agriculture, Community Development and
Cooperation be reduced by Rs, 100"

[Need 10 improve the working and
service of the service of the Delhi
Milk Scheme. (206)]

SHRI RAMAVATAR SHASTRI :
to move :

1 beg

*“That the demand under the head
Ministry of Food, Agriculture, Commuuuy
Development and Cooperation be red
to Re. 1."

[Failure to exempt uneconomic hold-
ing from land revenue. (207)]

““That the demand under the head Minis-
try of Food, Agriculture, Community Dave-
lopment and Cooperation be reduced Ra.
1..‘
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[Failure to provide land to cultivators

though  progressive land refoms,
(208)]
“That the demand under the head

Ministry of Food, Agriculture, Community
. Development and Cooperation be reduced
to Re. 1."

[Failure to bring all cultivable fallow
land in country under the Plough.
(209)] '

“That the demand under the head
Minisrry of Food Agriculture, C ity
Development and Cooperation be reduced

to Re. 1.

[Pailure to distribute all cultivable
fallow land among the landless and
cultivators having inadequate land.
(200)]

“That the demand under the head

Ministry of Food, Agriculture, Community

zvelopment and Cooperation be reduce
to Re. 1.

[Failure to stop the import of food-
grains, (211)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduce to
Re. 1.”

[Failure to stop imports under P, L.
480, (212)]

“That the demand under the head
Ministry of Food Agriculture, Community
Developmant and Cooperotion be reduced to
Re, 1.

[Failure to enable farm labourers to
rid themselves of indebtedness and
clutches of illegal money-lenders.
(213)]

“That the demand wunder the head
Ministry of Food, Agriculture, commubity
Developmant and Cooperation be Reduced to
Re. 1,”

[Failure to check rise in prices of
sugar, (214)] )

“That the demand wunder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced to
Re. 1.

[Failure in starting large scale coopera-
tive farming. (215)]

“That the demand wunder the bead
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re, 1.

[Failure to provide drinking water
for the agriculture labour. (216)]

“That the demand under the head
Ministry of Food Agriculture, Community
Dvelopment and Coperation be reduced to
Re. 1. '

[Failure in nationalising the wholesale

trading of Foodgrains. (217)]

“That the demand under the head
Ministry of Food, Agriculture, Community
De=velopment and Cooperation be reduced to
Re. 1.

[Failure in reducing the gap between
wealthy and poor in village through
developmental works. (218)]

“That the demand under the head
Ministry of Food Agriculture, Community
Development and Cooperation be reduced by
Rs. 100,”

[Failure to check or abolish illegal
money lending in rural areas. (219)]

“That the demand under the head
Ministry of Food Agriculture, Community
Development and Cooperation be reduced by
Rs, 100.”

[Failure to make country sell de-
pendent in food. (220)]
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*That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced by
Ra. 100/-."

[Failure to set up Cooperative Socie-
ties for agricultural labourers and
landless farmers in all the vellages.
(221)].

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
¢lop and C fon be reduced by
Rs. 100/-."

[Failure to sell entire sugar at con-
trolled prices. (222)]

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced by
Rs. 100/-.”

[Failure to nationalise all Sugar Mils.
(223))

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced by
Rs. 100/-."

[Failure to mnationalise the wholesale
trade of foodgrains. (224)]

“That the demand under the head Minis-
try of Food, Agriculiure, Community De-
velopment and Cooperation be reduced by
Rs. 100/-."

[Failure to give proprietory rights to
the families in rural areas over the
land tilled by them, (225)]

“That the demand wunder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced by
Rs. 100/-."

[Need to take over the Mohini Sugar
Mill of Warsaliganj in district Gaya
in Bihar by Government. (226)]

*That the demand under the head Minis-
try of Food, Agriculture, Community De-
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velopment and C
Rs, 100-.

tlon be red

d by

[Failure in starting Mohini Sugar Mill
ol_’ Warsaliganj in district Gaya in
Bihar, (227)]

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Ceoparation be reduced by
Rs. 100/-,"

[Failure in fixing the minimum price
of sugarcane at Rs. 15/- per quintal,
(228)]

“‘That the demand uuder the head Minis-
try of Food, Agriculture, Cemmunity De-
velopment and Cooperation be reduced by
Rs. 100/-."

[Failure in laying down a maximum
difference of 15 percent in the pur-
chase and sale prices of foodgrains.
(229)).

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced by

" Rs. 100/-."

[Failure to give land to the tillers by
introducing progressive land reforms.
(230)]

**That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1/-7 ’

[Failure in checking corruption ram-
pant in cooperative societies. (237)]

“That the demand under the head Minis-
try of Food, Agriculture, Community De=
velopment and Cooperation be reduced to

“Re. 1/

[Failure in laying a net work of minor
irrigation facilities in the entire coun-

try. (238)]

“That the démand under the head Minls-
try of Food, Agriculture, Community De-

"
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velopment and Coopzration be reduced to
Rs, 1/-."

[Failure in ending the farmine condi-
tions in various States. (239)].

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1/.-"

[Failure in arranging free relief in
famine affected areas, (240)].

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1/-,"

[Failure in implementing Panchayat
Parishad law in all districts of Bihar
except three districts. (241)].

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1/-."

[Failure in entrusting the cooperative
societies to the poor after getting
them freed from the grip of rich per-
sons,  (242)].

“That the demand under the head Minis-
try of Food, Agriculture, Community D:-
velopment and Cooperation be reduced to
Re. 1/-"

[Need to reduce the prices of wheat
available at ration shops. (243)]

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
viopment and Coop:ration be reduced to
Re. 1/-."

[Meed to supply other consumer
goods through ration shops. (244)].

“That the demand under the head Minis-
try of Food, Agrculture, Community De-
velopment and Cooperation b: reduced to
Rs. 1/-."

[Failure in fixing the price of sugar-
can at Rs, 14/- per quiotal, (245)].
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“That the demand under the head Minis-
try of Food, Agriculture, Community De=
veloment and Cooperation be reduced to
Re, 1/-"

[Failure in reducing the prices of
sugar. (246)].

*“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velup and Cooperation be reduced to
Re. 1f-"

[Failure in free distribution of Go-
vernment’s waste land among the agri-
cultural labourers and poor farmers.
(247)].

“That the demand under the head Minis-
try of Food, Agriculture, Community De.
velopment and Cooperation be reduced to
Re. 1/-.

[Failure in introducing graded income
tax system in place of land revenue in
rural areas. (248)].

“*That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1/-"

[Failure in implementing fundamental
land reforms. (249)],

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velor and Cooperati be redoced to
Re, 1/-."

[Need to give more powers and pro-
vide more resources to Panchayats so
that they could work more effectively.

(250)].

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1/-”

[Failure in abolishing land revenue
on uneconomic cultivation. (251)].

“*That.the demand under the head Minis-
try of Food, Agriculture, Community De-
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velopm:nt and Cooperation be reduced to
Re. 1f-."

[Failure in abolishing the Block De-
velopment Offices (252)].

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation bs reduced to
Re. 1/-."

[Failure in holding elections to Pan-
chayats in time. (253)].

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re. 1/-."

[Failure in supplying seeds in time
and at cheap rates to the cultivators.
. (254)).

“That the demand under the head Minis-
try of Food, Agriculture, Community De-
velopment and Cooperation be reduced to
Re, 1/-."

[Failure in checking rise in the prices
of fertilizers.  (255)].

“That the demand under the head Agri-
culture be reduced by Rs. 100/-.""

[Failure to make available good sceds
to farm:rs to increase food produc-
tion, (256)]. )

“That the demand under the head Agri-
culture be reduced by Rs. 100/-."

[Failure to check the theft of seeds,
fertilizers and insecticides. (257)]

*That the demand under the head Agri-
culiure be reduce by Ks, 100/-.""

[Failure to fix adequate price for the
produce of farmers. (258)].

+That the demand under the head Agri-
_culture be reduced be Rs. 100/-."

to give special assistance to
fruit growers. (259)].
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“That the demand under the head Agri-
culture be reduced by Rs. 100/-,"

[Need to grant special asslstance to
banana and mango growers. (260)]

“That the demand under the head Agrl-
cultupe be reduced by Rs. 100/-."

[Failure to check blackmarketing in
the sale of fertilizers, (261)]

“That the damand under the head
Agriculture be reduced by Rs. 100/-."

[Need to lay more stress on the
development of fisheries, (262)].

*“That the demand under the-
Agriculture be reduced by Rs, 100/-,"

head’

[Unsatisfactory progress in the direc-

tion of agro-scientific education
(263)].
“That the demand under the head

Agriculture be reduced by Rs. 100/-

[Failure in propagating and publiciz-
ing process of conservation of plants
among villagers. (264)[.

“That the demand under the head Agri-
culture be reduced by Rs, 100/-"

[Failure to provide incentive to agri-
culturists for co-operative agricul-
ture.  (265)].
_“That the demand under the head
Agriculture be reduced by Rs. 100/-"

[Failure to check the misuse of
money in Government Agricultural
Farms. (266)].

*“That the demand under the head
Agriculture be reduced by Rs. 100/-.”

to make the Government
Agricultural Farms useful, (267)].

“That the demand under the head -

* Agriculture be reduced by Rs, 100/-."

[Failure in protecting and

foodgrains from mice.

crops
(268)].
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“That the demand under the head
Agriculture be reduced by Rs, 100/-."

[Failure in fixing suitable prices of
commercial crops- (269)].

“That the demand under the head
agriculture b: reduced by Rs. 100/-."

[Failure in supplying folder or paying
wages to the nearby village women
in lieu of their working daily for
two hours in the Indian Agricultural
Research  Institute, New  Delhi.
(210)].

“That the demand under the head Agri-
culture be reduced by Rs. 100/.-"

[Failure in checking the malpractices,
arbitrary actions and corruption by
officers in Central Potato Research
Instltute, Phulwari (Patna). (271)].

“That the demand under the head Agri-
culture be reduzed by Rs. 100/-."

[Failure in reinstating the retrenched
employees of Central Potato Research
Institute, Phulwari (Patna). {2?2)].

“That the demand under the head Pay-
meznts to Indian Council of Agricultural Re-
search be feduced by Rs. 100/-."

[Need to confirm the male as well as
female labourers working in the
Indian Agricultural Research Insti-
wte.  (273)].

“That the demand under the head Pay-
ments to Indian Council of Agricultural
Ressarch be reduced by Rs. 100/-."*

[Need to increase the wages of Rs.
2.50 paid per day to the labourers
working in the Indian Agricultural
Research Institute. (274)]. -

“That the demand under the head Pay-
ments to Indian Council of Agricultural Re-
search be reduced by Rs, 100."

. [Meed to find a solution in regard
to the difficulties of the Indian
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Agricultural Research Institute, New
Delhi, (272)]

“That the demand under the head Pay-
ments to Indian Council of Agricultural
Research be reduced by Rs. 100.”

[Need to develop the Indian Agri-
cultural Research Institute, New
Delhi into a most modern Institute
(276)]

“That the demand under the head Pay-
ments to Indian Council of Agricultural
Research by reduced by Rs, 100,

[Violation of the agreement con-
cluded between Central Potato Re-
search Institute and the Central Potato
Research Institute Workers' Union,
Phulwari before the Deputy Labour
Commission of the Central Govern-
ment (277)]

“That the demand under the head
Payments to Indian Council of Agricultural
Research by reduced by Rs. 100,

[Failure to give recognition to the
Central Potato Research Institute
Workers® Union, Phulwari (278)]

That the demand under the head Pay-
meats to Indian Council of Agricultural
Research be reduced hy Rs. 100™

[Need to fix the minimum wages of
the workers of the Central Potato
Rescarch Institute, Phulwari at
Rs. 100 per month (279)]

“That the demand under the head Pay-
ments to Indian Council of Agricultural Re-
search be reduced by Rs. 100™

[Need to confirm all the workers of
Central Potato  Research  Institute,
Phulwari (280)]

“That the demand under the head Pay-
ments to Indian Council of Agricultural Re-
search be reduced by Rs. 100

iNeed for the further development of
the Pusa  Agricultural Research
Laboratory Bihar (281).]
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SHRI GADILINGANA GOWD
(Kurnool) : 1 beg to move
““That the demand under the head

Ministry of Food, Agriculture, Community
Development and Co-operation be reduced
toRe. 1™

[Failure to provide sufficient drills to
Community Development Blocks for
digging wells (282)]

“That the demand under the head
Ministry of Food, Agriculiure, Community
Development and Cooperatmn be reduced
to Re. 1.

[Policy regarding selection of farmers
to see the agricultural development
in foreign countries under the youth
exchange scheme (283)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.

[Failure to provide adequate medi-
cines in the primary health ceatres in
Community Development Blocks
(284)]

“That the demand “under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re, 1"

[Failure of cooperative  rice mills
set up in Andhra Pradesh (285)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.”

[Failure to provide facilities to the
agriculturists under T.B.P. in Andhra

Pradesh (286)]
“That the demand under the head
Ministry of Food, Agriculture, Community

Development and Cooperation be reduced to
Re. 1"

"[Failure to abolish the Suratgarh
farm in spite of the recommendations
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of the PAC and also to drop
Sidancor project and other such
projects in the country (287)]
SHRI MAHANT DIGVIJAI NATH

(Gorakhpur) : I beg to move :

“That the demand under the head
Mibnistry 6f-Food, Agriculture, Community
Development and Cooperalion be reduced
to Re. 1"

[Dependence on foreign countries
particularly USA for food siuffs
(288)]

““That the demand under the head
Ministry of Food, Agriculture, C-mmunity
Development and Cooperation be reduced
to Re. 1.

|Failure to make the country self-
sufficient in food (289)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re, 1"

[Failure to encourage the farmers to

grow more food in the country
290)]

“That the demand wunder the head,
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1"

[Failure to provide the facility of
loans to farmers through cooperative
banks (291)]

“That the demand under the head
Ministry of Food, Agriculiure, Community
Development and Cooperation be reduced
to Re. 1.”

[Failure to abolish the food zones in
country (292)]

“That the demand under the head
Ministry of Food, Agricultural, Commu.
nity Developmgnt and Corporation be
reduced to Re, 1"

[Failure to provide the facility of
free movement of foodgrains in the
country (293)]
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“That the demdnd under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
te Re. 1.

[Failure to ask the *Krishi Pandits’
to go to the villages and teach the
farmers the best methods of cultiva-
tion (294)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re, 1"

[Failure to hold annual agricultural
exhibitions .in wvarious parts of the
country (295)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1"

[Failure to pay more and more
attention towards the supply of good
and sufficient quantity and quality
of tractors to farmers {296))

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.

[Failure to pay any heed to the
warnings given by the agriculture
specialists that the land becomes barren
as a result of use of fertilisers
(297)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Dazvelopment and Cooperation be reduced
to Re. 1.”"

protect the

[Failure to take steps to
the natural

animals which provide
manure to lands (298)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1",

[Failure to cxamine tho anti-germs
medicines which causes troubles to
the animals and human beings
(299)]

“That the demand wunder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.”

[Failure to provide cheap foodgrains
to the public in the country (300)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.

[Failure to increase the quantity and
quality of ration given to ration card
holders in the country (301)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1."

[Faiiure to evolve a good policy
relating to food production in the
country (302)]

“That the demand under the head
Mipistry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.””

[Failure to fix a favourable price of
sugarcane in the country (303)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperalion be reduced
to Re. 1,

[Failure to have good and sufficient
godowns in the country (304)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.”

[Damage caused to the foodgrains in
transit in open wagons during mon-
soon season (303)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.
foodgrains

[Failure to protect in
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stores from mice and other harmful
insects (306)] .

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re. 1.

[Failure to construct more godowns
in the villages (307))

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
to Re, 1.

[Failure to stop the PL 480 help
(308)] :
“That the demand under the head
Ministry of Food, Agriculture Community
Development and Cooperation be reduced
to Re. 1.

[Failure to provide irrigation projects
to the districts of eastern Uttar

Pradesh, particularly Gorakhpur
district (309)]

“That the demand under the head

Ministry of Food, Agriculture, Community

D:velopment and Cooperation be reduced
by Rs. 100.”

[Failure to increase the production of
sugar in the country (310)]

«That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100.”

[Failure to reduce the price of sugar
in the country (311)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100.”"

[Failure to compete with the forelgn
countries in the field of export of
sugar to foreign countries (312)]

the head

+That the demand under
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Ministry of Food, Agriculture, Commuuity
Development and Cooperation be reduced
by Rs, 100",

[Failure to export sugar at low price
to foreign countries (313)]

“That the demand under the head
Ministey of Food, Agriculture, Community
Developihent and Cooperation be reduced
by Rs, 100"

[Banon the manufacture of gur in
villages which is the main diet of
farmers (314)]

“That the demand upder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."”

[Overlooking the domestic needs of
sugar while exporting it to other
conntries (315)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."

[Failure to encourage farmers to grow
more sugarcane in the districts of
Eastern U. P. and particulary the
Gorakhpur district (316)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100"

[Failure to introduce the floating lift
irrigation projects in the country (317)]

That the demand wunder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."

[Failure to make the provision of
storing of foodgrains mandis in the
country (318)]

“That the demand under the head
Ministry of Food, Agriculture, Community
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Development and Cooperation be reduced
by Rs, 100,

[Failure_ to control the price of the
fpadgrains in the country (319)]

:'That the demand under head
Ministry of Food, Agriculture, Community

Development and Cooperation be reduced
by Rs. 100,

[Failure to provide cheap fertilisers
and irrigation facilities to agriculturi-
sts (320)]

“That the demand wunder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100,

[Need to provide vocational training
to farmers in the country after harvest
(321)]

“That the demand under the Head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100.”

[Need to supply the boring machines
in the drought effected areas of the
country particularly the Eastern dis-
tricts of U, P. and more particularly
the Gorakhpur district, (322)]

“That the demand wunder the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs, 100,

[Failure to check the black-marketing
in foodgrains, (325)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs, 100,

[Failure to take stern action against
the hoarders in the country. (323)]

“That the demand under the head
Ministry of Food, Agriculture, Community
.Development and Cooperation be reduced
by Rs. 100.”

[Need for immediate reliel steps in
the famine effected areas in Haryana
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State and most particularly the Gur-
gon district. (325)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100."

[Need to provid: seeds to the farmers
at cheaper rates in the country.
(326)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100.”

[Failure to ban the sub-division and
fragmentation of land in the country.
(3zm] )

“That the demand -under the
Agriculture be reduced by Rs. 100"

head

[Need for projects for the use of
underground water in the country.
(328)]

“That the demand under the head
Agriculture be reduced by Rs. 100.”

[Need to cenvert sea water into the
frrigatable water. (329)]

SHRI RAMAVATAR SHASTRI: I
beg to move :—

That the demand under the head
Ministry of Food, Agriculture, Community
Develop and Coop i be reduced
by Rs. 100.”

[Failure to end corruption and mis-
management in the Food Corporation
of India, (330)]

“That the demand under the head
Ministry of Food, Agriculture, Community
Development and Cooperation be reduced
by Rs. 100.”

[Failure to extend uniform
to all the employees working in the
Food Corporation of India. {331)]

“That the demand wunder the head
Ministry of Food, Agriculture, Community
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Development and Cooperation be reduced
by Rs. 100.”

[Failure to recognise the union of
employees of the Food Corporation of
of India (332)] '

“That the demand under the head For-
est be reduced by Rs. 100,”

[Failure to conserve the forests,
(333)]

“That the demand under the head Fore
ost be reduced by Rs. 100."

[Failure to safeguard the traditional
rights of the people living in the
forest areas to chop wood, month-clean-
ing twigs and leaves from the forest.
(334))

“That the demand under
Forest be reduced by Rs. 100."*

the head

[Sclling of forest wealth at less price
to the monopolists of the country.
(335)]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation be reduced by
Rs. 100.

[Pailure to make adequate and
extensive arrangements for the treat-
ment of cattle in rural arcas. (336)]

*That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation bs reduced by
Rs, 100,

[Need to extend poultry farming.
(337))

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Development
and Cooperation be reduced by Rs. 100.”

[Benefiting sugar magnates by Natio-
nal Sugar Manufacturers Association.
(339))

*“That the demand under the head Other
Revenue Expenditure of the Ministry of
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Food, Agriculture Community Develop-
ment and Cooperation be reduced by
Rs. 100.

[Need to pationalise sugar industries.
(339)]

“¥hat the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperati be duced by
Rs, 100

[Failure to take over Mohini Sugar
Mill, Varisliganj (Bihar). (340))

““That the demand under he head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Develop-
ment and -Cooperation be reduced by
Rs. 100.”

[Failure to ensure the payment of
arrears to cane-growers by sugar Mills,
(341)]

“That the demand under the the head
Other Revenue Expenditures of the Ministry of
Food, Agriculture, Community Development

apd Cooperation be reduced by Rs, 100."

[Failure to end the policy of depend-
ing on the foreign experts. (342))]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Development
and Cooperation be reduced by Rs. 100.™

[Unsatisfactory working of the De-
partment of Animal Husbandry.
(343)]

SHRI MAHANT DIGVIJAI NATH : [
beg to move : —

“That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Need to pay more attention towards
the increase of milk production in the
country, (344)]

“That the demand under the head Agri-
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culture be redeced by Rs, 100."

[Failure to ban cow slaughter in the
country. (345)]

“That the demand under the head Agri-
culture be reduced by Rs. 100."

|Failure to declare the ¢ow as
National Animal in the country.
(346)]

*“That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Delay in submission of the Cow
Protection Committee Report. (347)]

*That the demand under the head Agri-
culture be reduced by Rs. 100,

[Failure to take immedicate steps for
the improvement of Haryana breed of
cows in the country. (348)]

“That the demand under the head Agri-
culture be reduced by Rs. 100"

[Need to make provision for free
training in operatin of tractors.
(349)1

“That the demand under the head Agri-
culture be reduced by Rs. 100."

[Need to make provision for the
manufacture of spare parts of tractors
in the country. (350)]

- “That the demand under the head Agri-
culture be reduced by Rs, 100"

[Failure to introduce foreign methods
in cultivation for growing mbre food.
(351)]

“That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Failure to help Grow More Food
Campaign in the country. (352)]

“That the demand under the head Agri-
culture be reduced by Rs. 100.™

[Need to improve the position of
milk supply in Delhi. (353)]
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“That the demand under the head Agrle
culture be reduced by Rs. 100.”

[Need to apply the Bombay milk

supply techique for impr of
Delbl Milk Supply Scheme. (354)]

“That the demand under the head
Agriculture be reduced by Rs. 100."

[Need to set up agricultural farms in
Gorakhpur on the pattern of Suratgarh
farm. (355)]

“That the demand under the head Agri-
cultare be reduced by Rs. 100.”

[Failure to stop the I'nnd slides in
Uttar Pradesh, (356)]

“That the demand under the head Agri-
culture be reduced by Rs. 100.”

[Need to set up more and more agri-
culture colleges in Eastern districts of
Uttar Pradesh and particularly in
Gorakhpur district. (357)]

“That the demand under the head Agri-
culture be reduced by Rs 100,”

[Need for soil conservation In the
country. (358)]

SHRI RAMAVATAR SHASTRI: 1
beg to move :-

“That the demand under the head Other
Revenue Expenditure of the Ministry of Food,
Agriculture, Cc ity Development and
Cooperation be reduced by Rs. 100.”

. [Failure to meet the shortage of good
breed of bulls in the country. (359)]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Development
and Cooperation be reduced to Rs. 100.”

[Failure to supply adequate quantity
of fodder for cattle at cheap rates
during famine. (360)]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
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Food, Agriculture, Community Development
and Cooperation be reduced by Rs. 100.”

[Fallure to guarantee the supply of
pure ghee and milk in the country.
(361)]

““That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Development
and Cooperation bs reduced by Rs. 100."

[Failure to diagnose the animal dise-
ases. (362)] '

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Development
and Cooperation be reduced by Rs. 100.”

[Failure to ensure payment of arrears
amounting to lakhs of rupees due
from South Bihar Sugar Mills, Bihta
to cane growers. (388)]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Development
and Cooperation be reduced by Rs, 100.”

[Failure to oust foreigners from agri-
cultural sector. (389)]

*“That the demand under the head Other
Reveoue Expenditure of the Ministry of
Food, Agriculture, Community Development
and Cooperation be reduced by Rs. 100."”

[Failure to check many-sided Ameri-
can infiltration in agriculture sector.
(390)]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Food, Agriculture, Community Development
and Cooperation be reduced by Rs. 100.”

[Failure to oust American Peace
Corps aclive in agricultural sector in
various State in the country. (391)]

“That the demand under the head Pur-
chase of Foodgrains and Fertilizers be
reduced by Rs. 100."

[Failure to make the country self-
sufficient in fertiliser production.
(392)]
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“That the demand under the head Pur-
chase of Foodgrains and Fertilizers be
reduced by Rs. 100,

[Need to set up fertiliser factories in
each State In the country, (393)]

SHEI. GADILINGANA  GOWD:
Kurnool) : Sir, this is one of the most
important ministries of the Government of
India whose help has to reach 70 per
cent of the population of our country
who happen to be agriculturists. My
leader, Professor Ranga, during his speech
on the General Discussion on the Budget
rightly said that adequate funds have
not been kept at the disposal of this
‘Ministry. In spite of these drawbacks
and in spite of there not being coordination
and cooperation this Ministry headed by
a scnior Cabinet Member and ably
assisted by two State Ministers has brought
a green revolution in the country for
which the Ministry and the concerned
Ministers deserve congratulations.

I have been submitting to you for
the last about fifteen years that some of
the schemes evolved by the Ministry after
deep thinking and a lot of research are
not being propsrly implemzated in the
States by the persons in charge of
implementation., 1 can cite hundreds of
such instances but in the limited time at
my disposal I will only give a few so
that Government may look into them and
rectify them in order that. the farmers may
benefit and there could be increased food
production in the country.

There is the TB Project in Andhra
Pradesh. Water was Jet into the canals
nearly 15 years ago—in 1953.54. But
till now, evea after 15 years, nearly 50,000
acres in this area still remain uodeveloped.
Government has to make enquiries and
give proper assistance to the farmers here
to get their land developed. I do not
know how many such instances are there
in the whole country. All these things
* must bs thoroughly gone into. .

When I asked a question I was told
by the Minister of Irrigation that 1,14,000
acres of land have already been developed.
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Of course, this Ministry is not concerned
with that. As I also happen to be a
member of the irrigation advisory board
of the State, I asked him outside how he
supplied this figure when only 50,000 acres of
land have been developed and 50,000 acres
are yet to be developed. He said that
this is the information furnished to him
by the State, Therefore, my submission
is that the Centre should not reply comp-
letely on the information furnished by the
State Government. They should have a
separate machinery to get these things
verified and give necessary help.

MR. SPEAKER : The hon, Member
may continue his speech in the afternoon.

13, hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen
of the Clock.

[SHR1 VASUDEVAN NAIR in the Chair)
DEMANDS FOR GRANTS —contd.

MINISTRY OF FoOD, AGRICULTURE,
CoMMUNITY DEVELOPMENT AND
Co-OFPERATION — contd.

SHRI GADILINGANA GOWD :
Mr. Chairman, the Government set up
the Suratgarh Farm about 13 years ago
for the production of good seed for
distribution to the farmers. It has
completely failed to achieve its objectives.
The Public Accounts Committee in their
Report, on p. 17, strongly recommend the
abolition of this Farm and the distribution
of 36,000 acres of this Farm to progressive
farmers. Likewise, on Singanoor Farm in
Mysore Siate, the Government intends
spending Re. 1 crore and 68 lakhs, It
is of an area of 7500 acres and it amounts
to nearly Rs, 2500 per acre. The Public
Accounts Committee has also said that
in view of its location in the drought-
affected area, the Government should not
think of investing large amounts in this
Farm. Therefore, 1 request the hon,
Minister to kindly examine this,
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The Indian Council of Agricultural
Research has been very good work. When
it was constituted it was decided that 80
per cent of the money allotted to it should
be spent on research work and only 20
per ceat on administration. Now, what
has happened is that the Government is
spending about 80 per cent of the money
allotted to the Council on administration
and 20 per cent only on research work,
This should be avoided. The administ-
rative expenditure should bz reduced.
They should, strictly, adhere to their
original intentions.

As regards the Central Seeds Corpora-
tion, the high vielding seeds are being
distributed and the black-marketing is
going on because the farmers are very
much impressed with these seeds and
there is great demand from the farmers
and, taking advantage of this thing, some
middlemen have come in the field. Some-
how or other, they have been able to get
agencies from the Central Szeds Corpora=
tion and these middle-men are making a
lot of black money. Therefore, this has
got to be investigated and middle-mea
should be avoided. The cooperatives
should be entrusted with the work of
distribution of seeds.

As you are aware, for Youth Ex:hanges,
the farmers are selected to go to forcign
countrizs to study the development of
agriculture in those countries. What is
actually happening is that the farmers
belonging to the Congress party only are
being selected and 1 do not know if even
one farmer belonging to  Opposition
parties has been selected. Selections are
not made on the merits of the candidates
but on the party considerations. That
should be avoided. The merits of the
youth are not taken into  consideration
in the selection. The persons who are
in a position to give Rs. 3000 to Rs. 6000,
even among Congress people, for some
building—I do not know whether it is
for the building of Bharat Krishak Samaj
or some other building—are seclected. I
was told by persons who gave the
amount of Rs. 3000 to Rs. 6000 for
being sclected to go to foreign countries
that they were the only persons who were
being selected. This kind of a thing
is going on.
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SHRI ANANTRAO PATIL (Abmed-
nagar) : . To whom is the money paid.?

SHRI GADILINGANA GOWD
Some people who are in charge of selections
are paid. How can a poor man afford
to pay Rs. 3000 to Rs. 6000 for being
sent to a foreign country to study the
development of agriculture 7  Therefore,
the Government should examine this and
sce a that not single pie is collected from
such people.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : 1 would like to have more
information from the hon. Member,

SHRI GADILINGANA GOWD: I
can give the names of the persons who

have paid the money. But I did not
like to mention them here. I can give
the names.

Then, the Government are giving

titles of Krishi Pandit and First prizes
to farmers with a view to give impetus to
farmers to produce more. Here again,
only the persons who can manocuvre to get
the statistics inflated are being given the
First prize, 1 am telling you this from
my personal experience. I come from
Andhra Pradesh., In 1966, ome Mr,
Machan Gangana was awarded the title of
Krishi Pandit and given the First
prize. There, the big industrialists
can afford to purchase the officers
and get statistics inflated. 1 would
request the hon. Minister to send
somebody to find out these things. Itis
sajd that they have been given the title
of Krishi Pandit because they have
produced 35 quintals of paddy per acre.
That comes to about 43 bagt, I am prepared
to resign my membership if this is a fact,
Tam a farmer myself, and I know that
they cannot produce even 25 bags of paddy.
In fact, this has bzcome a matter for
laughter in my area. Anyhow, itis a past
event. I would request the hon. Min ster
to see that such things do not recur.

Regarding financial assistance to far,
mers, I am glad that the State Bank of
India has been instructed to give financial
asgistance to the farmers. But the State
Bank authoritics do mnot appear to know
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the rules and regulations properly. One of
the agents of the State Bank of India in
my place approached me and asked me to
take a loan. I said that that was not
pecessary. Then he said that I had to take
it because then alone other ryots would
come and take advantage of the facility. I
agredd, Then he said that the Bank would
give at the rate of Rs. 250 per acre for
producing paddy. I accepted it and they
recommended Rs. 4000. After a month or
so, the agent came and told me that I had
to mortgage 15 acres of my wet land. We
1and would cost about Rs. 10,000 per acre
and he wanted 15 acres to be mortgaged for
aloan of Rs. 4000. I could understand
if the crop is to be mortgaged, because
there must be some security for the amount
that is being advanced by the banks. I do
not know whether the rules are like that
or not. These things are to bs gone into
and thoroughly examined ; the crop has
to be mortgaged and else personal security
may be taken for the amount that is
advanced.

Co-operative socicties are working more
on political lines rather than with a view
to helping the agriculturists, If co-operative
institutions are headsd by Congressmen,
they got all th: banzfit but if they are
headed by non-Congressm:n, th:y are con-

demned. All these aspzcts should be got
examined. !
Itis only recently that agriculturists

have started coming up and they have begun
to stand on their own legs. [ would like
to know whether bsfore proposing the tax
on agricultural wealth, the Deputy Prime
Minister had consulted the Agriculture
Ministry or not and whether this Ministry
gave its concurrence to that tax or resisted
it. I would like to know what is going to
happen to thzse poor agriculturists.

It may not be possible for Government
to take up big proj:cts like MNagarjunasagar
or Tungabhadra or Bhakra-MNingal etc.
because there appzars to be d:arth of
funds., I would, thercfore, suggest to the
hon. Minister to kindly make available
drills so that underground water may be
tapp>d and lift irrigation may be arranged.
I have seen a report in The Hindu dated
the 3rd instant that the Government of
Tamil Nadu has been able to procure one
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drill manufactured in Tamil Nadu itself.
It can bore a hole of 8 inches to 16 inches,
and up to a depth of 1000 feet amd it can
bore at the rate of 15 to 60 feet per hour.
‘That appears to be a good thing. Instead
of wasting money in farms like the Suratgarh
farm and the Singanur farm etc, these
amounts could be iovested on purchasing
these drills. I would suggest that these
drills may be made avajlable to the com-
munity development blocks in all the States.

Coming to community development and
co-operation I would say that the scheme
has completely failed, 1 would suggest the
abolition of the posts of gramsevaks and
gramsevikas. As a matter of fact, you
must all be aware of it and yet you may
probably hesitate to say it, that the
presidents of panchayat samitis have become
like Lord Krishna going about with these
gramsevikas who have become like gopis.
Actually, they do not do any work, I was
a member of the panchayat samiti and [
koow that there are rules and regulations
and there are also guidebooks which are
bulky volumes. But none of them is doing
any work. I was told that the gramsevikas
were expected to go about and preach about
smokeless chula and so on. But they are
doing nothing. Therefore, I would suggest
the abolition of these posts. Instead, I
would suggest that engineering supervisors or
additional demonstrators may be made
available to the community development
blocks.

As regards primary health centres, Rs.
42,000 are being spent on the staff while the
cost of medicines to be used there is only
about Rs. 7000. Even this amount of
medicines is not supplied to them and they
have to purchase only from certain medical
stores where they are not available. They
make an indent for the medicines, but these
are not supplied to them. Things required
are not bzing supplied to them. Distilled
water is required to the extent of only about
Rs, 200 and it appears that that would be
enough for one year, but when indents are
made, Rs. 2000 worth of distilled water is
supplied instead of the medicines needed,

I would submit that the doctors should
be given some authority to purchase the
medicines. The medicines are intended for
preventing diseases. For instance, suppose
cholera starts spreading somewhere and the
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doctor has make an indent with the central
stores and the medicine does not come in
time, then many people would die by the
time the medicine is received. Therefore,
there must be some provision for giving
authority to the doctor to purchase the
medicines required under such circumstances.,

I am very glad to find that Gowernment
have an intention to set up a vanaspati
factory at Adoni. Itisa very good centre
which produces a lot of groundnuts needed
for the vanaspati factory, -

Iam told that the State Gowvernment
have recommended some new society
for this purpose. There iz a society called
the Adoni Co-operative Marketing Society
which was started in 1939. But_ when the
Central Government asked for proposals
from the State Government, it appears that
the State Government wanted their followers
or friends to form themselves into a society,
and that society was organised and registered
and afierwards they submitted a proposal
for giviog this plant to that society, I did
know about it till I received a represzntation
from my area saying that such a thiog had
happened. 1 immediately wrote to the
hon. Minister about it. I did not mention
a single word about the directors. [ am
now told—of course, I have not yet received
any reply from the hon. Minister, but I
have got information from my State—that
the Government have said that this society
is not working properly and, therefore, the
new society has been given that plant...

SHRI K. SURYARAYNA (Eluru) : He
wrote to the State Government, not to the
Central Government.

SHRI GADILINGANA GOWD 1 My
information is from the State. I would like
to point out that the work of this society
has been praised at all levels by the Depart-
ment during ail these years. Successive
registrars have been praising that society.
That resulted in the NDCM giving Rs. 3}
lakhs or so for the Iipstallation of oil
expellers, decorticators and ginning
machines. The registrar had recommended
Rs. 21 lakhs for the working capital of
this society. Since the processing for Rs. 21
lakhs would take time, very recently the
registrar had recommended to the Govern-
ment to give an amount of Rs. 5 lakhs.
This was on 6th October, 1967; On 8th
November, 1967 he had recommended to
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[Shri Gadiligana Gowd]

the bank to see that Rs. 2 lakhs were given
to the society, 1 would, therefore, like
to know when this society became a bad
society. 1 want to tell you that this society
became a bad society on 23-4-1968. The
Registrar recommended Rs. 5 lakhs. The
Government, in turning down the proposal
of the Registrar, has cbserved in the last
para, as follows :—

“Further, there is no information
whether a close watch was kept by
the Department over the working of
the society. The efforts made by the
Department in this regard may please
be intimated to this Department as
early as possible.”

That is to say, upto 23-4-1968 this socicty
was good, but from that time it became bad.
The Registrar, who was appreciating the
society for its good work, teversed his stand
from appreciation to condemnation. This
is how things go on. Of course, this is not
a small affair. T would appeal to the Minis-
ter to send a team from here. Agriculture may
be a State subject, but still the Centre also
has to take action; otherwise, there is no
neccessity for the existence of this Ministry
here.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M.S. GURU-
PADASWAMY) : 1 have already decided 1o
send a tcam of officials to look into the
matter.

SHRI GADILINGANA GOWD :
This Team should also examine who are the
promoters of the new societies whether they
have vested interets or not. My information
{s that they are persons doing export busi-
ness in groundnut oil which is mainly requir-
ed by vanaspati factories. There is also, 1
am told, litigation from the STC and Andhra
Pradesh Co-operative Marketing Federation...

14.23 brs.
At this stage, two visitors threw

some pamphles from the Visitors’ Gallery
on the Floor of the House.

MR. CHAIRMAN : Order, order.
hon. Member may continoun bis speech,

The
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SHRI GAPILINGANA GOWD:
The Team should be asked to investigate
into all these things. The Adoni Coopera-
tive Marketing Socicty has already set up
ofl-expellers and decorticators and provision
has been made in the buliding for the in-
stallagtion of four more oil-expellers. 1T re-
quest that the tfeam that is going must be
asked to investigate whether it is going to
cut down the expenses of the factory if this
plant has an adjunct to the society, I re-
quest you to look into the matter.

I have just received information from
the tobacco growers of my State, which is
as follows. Government gets more than
Rs, 194 crores from tobacco through the
excise duties in 1969, So much benefit
was derived through foreign exchange i. e.,
Rs. 19 crores in 1967. Yet, Government
does so little to help the tobacco growers.
Tobacco stocks worth more than Rs. 10
crores, graded and redried and produced
during the last three years, are still groan-
ing in godowns because the 8. T. C. has not
made any effort to promotc its export, In
the past, the STC rendered some help by
itself coming into the market, and through
its competition, tobacco prices were prevent-
ed from falling too far below the cost of
production. But during this year, the STC
has rcfused to make any purchases, so that
its favourite firm from Bombay, controlled
by some Valia, can have freedom to pur-
chas<e at low prices some tobacco upto Rs. 2
crores.  Actually this Valia firm has no
firm order from England or other countrics
for tobacco exporis, as it is not a tobacco
exporter, This firm is trying -to beat down
tobacco prices by forcing regular exporters
at Guntur and other places to quote too low
prices and hand over their firm orders in
favour of the Valia firm, The result is
that there has been no export, no movement
of tobacco to other countries and a heavy
depression has set in tobacco trade.

While this is the fate of tobacco stocks
of 1967, 1968, 1969 crop is finding no
market. As a result of this mischief by
Valia firm and 8TC, peasants and traders
are losing heavily. The result is that peasants
have no credit to invest in the next crop.

Therefore, we urge that the STC should
be persuaded to enter the marker, purchase
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this year’s tobacco crop primarily from gro-
wers and later from traders, stock it in the
Government warehouses, draw credit from
State Baok etc. against those stocks and
thus help growers.

To discharge such functions I request the
formation of tobacco development and
marketing Board.

Thank you, Sir.

ot e fag (Tgaw) . AaTE
RRg, 999 Tge & fafrex w@em,
g ATAET U A F1 AT IAH Gy
oY pevgEardY, A faed s St ofer o
fe ta @97 agr 9v gfaw @) §, s
qa1E 3971 § | 79 arq X gt awra
s sm A H & ¥ wifa e &
ag #1% W a@ A g1 oF SA=r
¥ ST AT G921 graT 91 99 q9 WY
g S &Sy gEET § gar s ¥ e
qTS 97 I H AT AETE a9 g, WS
TEAYE FWME S TEEE AT IER
for agt s aue fFam fadrr & ag
a0 TIF AR AT AR 7 H IJAFY
FATIE 7 W Fidq qEf ¥ Fg2 qUinaf
femats § o aga AR & fEU §
31T AT & |rg ATy oY ¥ F ardfeazw
g, AfF gem-seT deqri # 1 F@
9% frqar g ar o= AT @ AT @R AW
¥ geafas wgl o¥ giafed §—a
qi eIl 9T fiT g are FET § A
AR 91l qegHe ¥ qEE WY 10 §—
T 9T I% FW FI JEHC AT ATH
g7 1§ g A Ew T ¥ e e
g from & FT g & dfew @i
AFT gAA 2T 5 T o F A, w9
wfea & @19, T@ @R § |9 6
T o< ¥ W19 ¥ 3w wt T S -
Wiw A swax ®E A I, a9
N wwow AT & faw 3 8-8, 99
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1 9F AEAA ¥ FHFAE ww
7 gIgHel WEH IeT F@ d 1 R
W sroad sfawa & sEivw
W F wrwfasic @™ & wry e §
AT g oie g frae Dawd &
T Ofex 9 AT HTA AT @ o7 fE
& AT TG AT A AT FAY gl
A A9 a0 1 smowr Wy fafrex
AT § & 78 Fg wgar ¢ fF ITAne-
AIET F1 A TAEAT § a1 ot IAA
fofar #dgw §, 7 Y aveAE € =1
o anfree & geae & 1@ &
St ansferey qzn an a1 @l feew ¥
fedmar Tefiode=d X F@ & IAR
gorae § § arsferer w1 smar ag-
frrma 2ar g 1 3 S @Y 2w Y o g
#t &w s & fou g = §
e T Sm @ dw # ek gfam
T FT FH FIW §, AR 37 A gfan
F GEAT F T w7 F FI &1 Famq
T HTHA I S} FT T8 AIAT  FHH
orar § st s g v fafaeet e
ECi i B HE T GO T 0
I ol & ey § S gaw adf o o
FT aOAY ATEi JFWMTE 1 FT T F
A 7 50,50 & ¥Iwww & @i T av
FLRAAT Y1 IwT F9 frgrme wwEr
3 AN FR T EEE F IT qE
FET qFATT |

a0 N F Aed wier F AR H
Fgar wrgar g & aww g fs @
N wex ards W wifgy, W
Fwrf gl ardw ® ) wE Wi
i 0, @S, W AR HTY ¥ AR e
FE ¥ AT FEHAE | WEAE A
FITY AR IWM A FOTERE qET WVl
3 W e g ATd awn @
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[t TmeitT Fag!
21 ggiox g feew 1 waS dar #
ot awdt &1 & g § fad -
e ff uF Tar 3w @ wEf WG W
¥ 97 @S g o gEdl §1 TWE
fou & s 7 GrEFAESEL F AL AL
aifes Form wgn g1 & wgm fE
AT IAFN X frew F gEHTT AR A
WEF | aud AW A1 a1 ZAST
w1 fag i § Afe o 3w T T I
F@ & % & arws A W A ameAfnic
Ty §—afs aw & fag gward
gfran & wind feed 3—F sgw fs &
Syt B 0 g a9 foeme
FL |

uF o GUEAT T4 §AT § T TR
2 fr gt 3@ § & A A g Ae
F A% wad R W F R g ek
T A wES % Y 4AGT Feg F
o5 & oY I T2 @ar 91 A < @I
gt s g @1 ¥ WEK T
g1 wagaT AT w1 S 3T F A
afer 1 v @ ¥ gt w & A
# Towt AGFUTT FTAT M |

g7 Ar A o e e faee
e & i o @91 wEET den fRar
gaw! arw afge dod §1 wWR AR
FTHATE &) 7T a1 qg ar faww arr & oft
dar T EeT & A1 ST A /@ wN
g1 fw g d W ek & awl
g s ardw A wfgd =
e i oed § fe T qfie @
§ AR TR ww qde @
@ o s 120 fafeqs =7 dar w4
W% & om a9 SEN fear e A
. mrﬁm‘hunmmﬁmﬁw
§ AN g wTTaR owit ¥ frwe €
ﬁww‘(’rd’mmnmﬁh fararT
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A A FUT # AU W@ E, AW
A% fesi ¥ qadlell amdt &1 AR
grefeee ot fad &1 #17 FI @ &,
AT fram FesF o f fam A
arfes @ Sifgd 1 gt agee aw
af R it ma § A § 9w few ¥
Tha & for R w wwR A
W W gifgad # A F1 §, I aw@
qrg ATAET T St AT AR g #
gk fram afzal ag w@d

g # Edy, TR AR oF Feam
arer I F1 FTEE gt g a9 FY awg
¥ SR FEr @ g1 ogey G
fafeas =7 ar o1 3= TS daER
WA AR Ay Y Ay
g wwffr awwr, gk
St w fmd W 9T T F A
qgEIt gARFAIR F gEIw £ &
g 5 =7 fosdiw #1 w@Er ¥
s fFar s

# aifes Fem 0 waon & aE
F GiFea T A fs 9 £ Aaw
SRR U o Sl L
g f args A AT w1 W I
™ AR fraw feam
g dEl Arasy g fas ¥ 3 &
#AY wErEm & oaarg @ g fw s
Ta feem T AE & Aug w23 A
g o AR fraet & ddfe W
ey | feam 3w & feyr ae fadwma
T fom & sOC EwS agd dw Y
99 1 e N ww@ &, 9w
I8 #1 wafer &€, W1 et ¥
wieamaT X St i Aw e @ §
g A ST Aifgd | AR qRo dte
AR wE g WAl @ f feem w6
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T & wurRr e oy, saa ug-
Tfer wrm fax 1 am s
Tga #gm &, IEH Adw Adf @R
&, faw snfte &t ar fram & se=t

Tz %3 &1 (sgawra) What is all
this nonsense ?

SHRT 5. KUNDU (Balasore) : He
said what is all this nonsense.

SHRI RANDHIR SINGH : That was
because he did not allow me to speak.

¥ vz w arfs 9fF wfearsax
#EW ¢ TAIHY MR T THS HUAT |
[WAF ST AT RN FOT E W
TEW ¥ AN TEH ¥ F GG I
@l & 9 e aam | afer
¥ foy 7z w=d & fs it oY MEc
¥y fFgM FAm@r § @ SE% U
¥ a9 g I 9T wwer € fEy
TET FTASA J T9AT HFF | I
dar fear mr @ W W fF oS
wleoTga A8 @dT ¥ @ M
& e @1 | Y9Er W a8
qary § & o foaw waw @3 § 59
Y Ja T F 97 FT qiwy § anfs Fomar
e A ME A7 FW § T8 AW /G
¥@ war g wfod & sgm fF it
STt STY FUST T9AT AL FleATEAL T

g9 FL Q@ & T AL FT TG @G

¥ g9 @har & & & A qurfar
2 fF wieotgwe # @@ #fay oifs
T fFam 989 @] 9% | w6 At
gfrr & @7 & s wgMW wfewTgaR
gL AR R 1

offr é AR g 4% X v e
g & sgm & @ WA s
aifgr 1 & 0 APy § wrdAr €W
f& AT AT F .59 9 B GH FCT
g draga g g 5 fadeh oWl &
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qv =9 ¥ =y &, sHe ¥ o
“oﬁogﬁ%ﬁa’% mm?é’iﬁ
V1 gRowiz ¢ 5ot wiw
T aw FOAT AT qfgr d2 o A
a9 A AT qAAA § IW I ST WY
g aET

Zgd 45 IR ofor Gz ¥ o
Y ogww ¢ fF v FaRew g
aifey 1 wifs aft ot feam #
3 AT IR T9ar ST AN &F TE@ A
faear & SEW & Fer wwaT At F @
Y oW F AW AE, FRA
Ay g ey 431 a1 < st
# g8 T frear g, sk 9w o
20 g SR ST 9T R | qwled
™ T fRa #1 e w0 W
4% FRET a9 T ey § @
oF § g e & 9w A9 Te-
@ ¥ o v fre amg

g St 1 oads & w3, aw
fod T adff @ wifs ag @y FHw
A # a9} § faa® s A -
FoAL FHITA FHFL FH FT TS 49
@ &\ F g fF ST R g1 AT
T wtww ot wrE foafoani & aw
¥ 40 w19 9gS GHLL gAT 91, 9§ FHIOA
AR AW T 7T FI, A F A F GF
R, A Y SEEl FT AT FL ) I
FHwT ¥ wgd agAl w1 A ot
T & Wi w oag dEym afew
waew d o fFE Qe e &
A @ AwEd T I -
o 100 7 T T@AT AT I FHIVA
w7 wezt dor & | Fwa ) Fead o
o gk IeiT § e g 3w 0F AR
e s | gt § wiga g e
AT T FY ATE qO AR |
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[t <ot Ty )

oF fawmm w3 78 7§ frag
ﬁmma,i@ﬁaﬁﬁm_
T Y IE% for a Uuiweat Twfaae
R T FAS IR AT T R
WE | I T oW Y e w § AR
W WET qEE # §, 80, 85 Swdr g
FIEAFIC & ITHT WG X ¥ U =€
WifeeaT wreAE FTORwT T 31 &
SEm R S 5T FOEE 2w o
T 9T WFEET SO 8 A Y
Far fFam dar F1% ST 2@ a1
&7 F I FU T FI FWRWT I A/
FA TZ AR SN @ A R i,
FIREH AG1aT W | TH ¥ AT 48
e f5 39 F1 A FW A S -
gl § e 9N AR e # T97
fae et 1 gE (O § ag g Tod
g foom FW1 ST AE wHEE R
am wwfey & sgm fv weAw
TR FT 7XHT T A @ |

¥ @€t ot & 1 uE at fafres
HIgE F ATAA ITEATET F@TF ST FAR
R ST TS | X EY FF ) A FW
Y € | TAWA AW, TH WH FH
frer wifgm ) e ar =Ew faesr
arfgg | OYeT AT AW A9 AW AT agr
g

el AT o & FEAT AEAT qE TG
§ f a9 A GNFEIT ARIST S ATATE
g, % IEd qAF FE@IE1 Tho &lo
ko amed §, T A® wH WG §
¥ fawrad o § w6 w41 a< § 1 e
grit At frew g s g Wow
ot AT § gEFERTA F AR H (W
# Srenefer e § 1§ wenaifer
Araredie & fawrs 7@ g e feat
st o< frara & wray fewrn qwen @,
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ferorr & agar § 1 afrar g@w mar
3 Fevifer Al e @ g,
IFTET S T @1 R, TAHHE ¥ TR
T LEH @ § | TF A0 @R A A
ML ATAT ], G919 Mg ST FT
WS T67 301 IAEA A | TWH AW
T | #3 sngfear smre ® faar g akk
a1 et g § FU | @S qwran,
g 3T & FIET L

4T WEw, TF Ao EfEE
FoRw g, fomsr & a1 9 @z i
& o fFame #Y 11 g@Fe $3¢ AT qear
&1 & 7o ¥ 7 WS F wgm 6 A
T AT TEL T |

% 3T I1a & 30T ¥ ag FgAT MFM
fr dga e 97 faawaT o T R,
afier frama a9t 0w 1 ST sTeay
qq S 9T § a1 WA W 9
g% fou o 44 @ F¢ 91 5 goeie
A gEdr somgt # ar & 1 w7 97 -
m ¥ foq ave &Y ST d, T R
13 § 1 s o frart w1 9t feaw 54
sl § Frew ST 9T, Ae § | fagel
are f § S Ak # g Av 1 ww
THFT qGAT FL | A9 T@T FIA A FFEm
ag wEgy o fs O A g, TEEe
IgF g Ja1 F@ G, X TG FWT
21 T A ¥ gifea & T aw @9
14.42 hrs.

MR. DEPUTY-SPEAKER —in the Chair.

oF A1 A § g e § A g
ag g fe & ot wggE FEE AW
frm wgge wan & & framl &1 ol
q dY oy & difer e & 5 20 oRe
SuTeT A A€ geY, 30 uEE & wWiaEr
At gt 1 *fFa weTarel A ol &
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fora, foard agi g A3 E X qU A
A, gAY gg@@l A WEA # oyl
WY F IALE TAT St §, TR a0
fou §, aga S a1 for § & oM
¥ T AT ZHAT FY gAY §, A
qrasl T8t §1 o feedfadam w1 ?
o fearm £ aftT o at @ifar ga
F{ & 7gi 9T S M H sl s
2, uF Fex Y @ifaw g T FC )
o9 I TAfed 2R E A gaw awE )
I gz % g & uF e ar s Wy
¥ sgrar Y e fray Fam A g &
Fzar & f5 @@a) O FT 1 T 9w
FAG Y q9 O FARH TR FWE |
fFaTAl ot 100 q3g & 39 & | FEOIT-
W 9% 299 &, 9@ &79 g, qivew ¥T AT
3 g AR g T dw Ay o 7E-
T3 FrEERATT § T A T WA 2,
eresfrat wYT gL &0 § 2 a9 91¢ 1 gW
7| T F1 A A AT I A F I
gT R FOW FER F A gU g I
T & wiifs 78 7 9 & fawre
3, acare ¥ faars ot § 1 (Fwa € 94Y)

TR @ 7T 5 Afew, wi-d A
Wt fawar 1 9@ 719 ATy § A sy
9 SFR §, 9 W1 AT | qE FART
fasyd

oF S o & G FFA AP A
ag § fe a1g o o &t waw fafeew
qTgd ¥ T # F1Aa 10 T gEI AN
YT gg Far 5 ag ®RL &1 | 9 ¥ gwA
F1Aga @ 2@ A A AT AT IE@w
gE g ' & fom 9R W
go dto g, darm ), ghammw
@, ® @, wWT F gEw W
a8 AT R SR ¥ T fAeE Hreia-
fadargd F & avaT AT &
&, et 7 smad gww 1 A 7 o gw-
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fou framl &1 AR e W g s
W ar gar srxw fafreex age wad &
¥ quTH &S T8l AW § | AT JT
¥ & fou & Tar w2 & & 98 wran
feam g@ a19 W WgEE FA sm e fE
T A AT A
ardt | gfed & amed wgnr f& grEa
®1 9 STEW AT ¥ FF § a7 TS Y,
TRITFA 7 g, JIfF GEFR FT @A
ANl 3 7T ¥ 7T T A | (|AT @ GA)
it @Y A S i ATy AR g §
ez g wier i samr orgw
faemr fge 1 faaar zrgm @) mar & 400
arzfadl #t qidf &1 FeAA g atweAC
1 3 ¥ w72 arefedl A af ¥ wede
& 1 3= at 30 fawe faw 77 s g Tg
gl | v zrew A faa s frer
g1 a3 FEAMR A Imwar g fey
T AZRT, AT FTFL G E 7

oF I & 7g FgAT 90EW 1 O ww
# FUTH § AT AOFI AT 1 R
ot Aag ¥ @are vorar av i gacda
# &F Fma A fredt 1 SEEr S
#va faat sfge 1 o= fea 1 919
& F o & A AT gk § W S
@, 9 T 4R W 79 FT TR
&1 g9 TN AR AG FFHA N AT
M FRE aga d @1 aw
& 1 e AT 7y smadt § ? W
#1 =N § | J0fge |

UF 17 FIAT G F F g
3 FgAT ITEAT § | I AT HISRRAN,
o€ 4T FTC FT FAGT FT FHFC FQ § A
17 2 § fF s ST 9 6 g
€ o f 50 oz yATHr T
framr &1 w4 fgem ST aA fe
firar @ @ & 3 IER TATH Q) ?
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JAFEY FTET qET L1 AT GEE F A
A AR fer a1 T
7 ¥ f oy oTEE Y g FT 7 AR
fecaugra g fr oo wEw
wHr & o deax § § 999 @w fear
g wifge 1 g 7% i mifeaniie & e
& &1 o et & g gued @ &,
yean gf 1 % agt sgm f el
s A oY, & ara 5% HAr swrgan w@ifs
ag aYE! frdr g€ @@ A, - AT A
HMC | qgi 9C ) S SEd I grdd
g ¥ feai & faors &, 3 999 fad )
Fegrer 9 § 1 g @A a3f Al
F30 a1y Feaan aen st & ) (wwa W
w#)

g f FQRIMSTE | @O 1@
# g FAT WgaT g, AL A 7 7 qAA,
A ATEAE ¥ Frgfeedt e T AN
w0 3 wga afem w1 FgawrQa
#azg dfea St #7 aarg gE d, W
gt ® Aoz w fzar do A qETAE T
o® wia ¥ oA §, e afafa &
aréfarsit § 1 faer afceg #, cdvael #
W aifsariz § &1 3@ H EE FE
& T faar & 1 o9 AG@E 7@ TWH
A% 57 forer afweg T gamaat 9
W | ag A% g AfEw g agl
wUC | % FUC ? FAAES FTG A
yaTe fag #31  goa # farar ar | SR
e ar fF S srRAY gAwEE T -
A HACAT, mmatﬁﬂﬂ!ﬁ'ﬁﬁ
fear a1 1 &% 77 FE A i T A
7 | (awa W GA)

TF AT A FE L GH FWE |
aggfmi Fakd | qrgsh, fomet
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FHIT gTAT A W ¢, WA A wfm
&, B F A7 ], TiT quTHS # wwf=
2, I6IE TFT Y| 6 ATH UFHT ¥4I
¥ 6 FUT UFT FaTE AT § | IW AAA
RN ATEF | WA feam at sm
F@ § Afew 3 mhw gforT oa% 3=t ot
WA IR @I | I
9T AT § | AT qg THT TF TF
¥ A Q A ag Ay feeor A dar
R FER F QT @A AT @ § 1 A
FRHE WA w7/ E S IwH
THEE AT AT | THied AT FIT 48
g fe radiie & o O g e @
M8 T8 AgS B &, FeAlfeaT F Y, 7§
NN TENG AN WIANE, T8
& @il #1 8 &Y ore, ot 9% 48 afew

T Aife® AT S @RI A H
qMET B
o arfedy I ag € 5 gfamn

T F A FABIT AT TG F g9 QA |
fog T TG TP, TEH qav
wmrat | & wwwa § G @) wwar § 1 gfc-
v @ T agT AR E, WEERA R |
JHHT AGFT TF TF gAK AN I QY gL
F & AfFT g = A my Froww
Y 1 g avgaat § 1 agr o fergema ¥
uF ¥ uF Fifas qedt 43 §, a8 A 5
axa g1

oF afar @@ agg v aghar
weAET @ T Y, SEwr Ay A and
ST FT W | AT I T X A FWE @Y
g1 fegel &t s wdt @AY 39 AE
X | fa ¥ frmrdl & F9¢ FFTCE
@r & agi 1§ AwT g Amar g | W@l
o< framit & fo gwedt e &1 500
awo divie 1 fad 15 uHe drste agh
frars 37 &1 A FAL o AT §, AT
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fagrdl &t § ot fra §,  3ai adf a@i
ara & | ¥ ga S fRGTAT #1 aRgeeTgR-
o7 F § afew fewry Qar § fF oA
TR g ag qT gWIEM W e AT
foraral st gt M1 3 e a@ A #
A9GFT AgR ANEL § F o g e
%7 zrew faar |

14.50 hrs.
RE : ORDER OF THE CHAIR
8-4-1968

it wzw fagrd amRd (T Uwge) ¢
IR AEIRA, T T8 Ay fo
X 3FGT F Ao & fou wE, F Ay
UF f73q7 FAT AT | FH T H
we faedfl % el #Y ggar® § AW
¥aaf @t @Y 4 & FEr I 9=
gf, N NE g WX 99 Arge #
1Y Fq 7g ARy a4 7 faar fe w
g & 3 vy #ft FAT I T AW A
gFW 9% AW & W #Y 8 faT A%
w8 fom sTQaT 1 &I 9 a9 g A
At gw 9 A e 7@ fr W g
FT ARY AT FEAT FIGHT AL & 1T A
fagw & so=t gonad W §, 7 wEw
g § | T 99§ FdaE) T A
g% Y e @ 5 g9 reaswedt & g
2 NI Iw (@A Fao Q@ TEd
F art & w1 a1 fF o1 wmww A
s fs g ot e § A H T Q@
& | AT Frfardy 39 aFT § | 9 I
9T WrET SIX T ITH BE LT 7S
|
' WgH A6 GEW T FgAG T qA
g, FgAE F SAw omq A agr g &
awar g fF ag MRy aw @

st Tt fag  (Qgas) © A% §%
frar o @9 | aga ooy et § 1 g
TR AHET 3§

ot s fagrt A=t ;. g

Com. Dev. and Coop.)
WEIRY, WEA F WA FH Y W, FA K
T §@H agaw 3 & fou da E)

MR. DEPUTY-SPEAKER : I am glad Mr,
Vajyapyee, the leader of the Jan Saogh has
raised this issue. In fact, I thought yester-
day itself.it could have been raised. When
you sit in the Chair continuously for 2 hours
and 15 minutes, out of which for one hour
you are absolutely driven to desperation and
a member persists, you come to a breaking
point. I am satisfied that Shri K. L. Gupta
never made a general charge. He wanted
to charge only two doctors about whom he
has some evidence. But some of us heard—
it can b: verified—that the doctors® profes-
sion was unnccessarily dragged in a general
way. Therefore, I said nothing will be re-
corded. Mr. Kachwai was shouting. I
must say that Mr., K. L. Gupta makes a
good contribution and I am always helping
those who make good contributions by even
going out of my way. Hon. members will
bear me out in this respect. I do not want
to shut out or suppress any member. On
the contrary, | have been charged with a
little generosity. Therefore, there is nothing
personal at all either against Mr. Gupta or
against Mr. Kachwai. They know it wvery
well, They will get their opportunities.

SHRI P, VEKATASUBBAIAH (Nan-
dyal) : Some distinction should be made
between shouting and talking.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) 1 1 was under the impression that it
was only for the time being.

MR. DEPUTY-SPEAKER : As I said,
the time was such. When a man comes to
a breaking point, members should realise
that notking is meant personally. No pre-
judice is meant against any individual so
far as I am concerned.

DEMANDS FOR GRANTS —contd.

MinisTRY oF FooD, AGRICULTURE,
CoMMUNITY DEVELOPMENT AND
COOPERATION— contd.

KRISHNAMOORTHI
we are given to

SHRI V.

(Cuddalore).:  Sir, -
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understand that due to the adoption of
new agricultural strategies by the minlsters,
there has been increased production and
a fall in the import of foodgains from
foreign countries, But we are disappointed
to pote that we are still importiog
foodgrains. Last year, as stated in the
report, about Rs, 360 crores worth of
foodgrains were imported. After 20 years
of independence, If we are importing
foodgrains, it is really a8 matter of disgrace
that we are not actually going in the
direction in which we wanted to go.

Why are we not producing
foodgrains ? Is there any
land or human labour? Both are
availchle, But there is no concerted
effort. Ido not want to discourage these
ministers, but they should put in more
and more efforts to produce more and
more foodgrains, so that we may be ina
position to export fooodgrains. That
should be our approach. What are the
necessary facilities required for p.oducing
more foodgrains in thils country 7 We
want more tractors, more pump sets, more
power drills as well as boring materials,
Are they available in this country 7 No.
The reason {is, tractors, power drills,
manufacture of pump scts, oil engines
and motors are all under the control of
the Ministry of Industrial Development
and not under the Ministry of Food and
Agriculture. The Ministry of Industrial
Development has no interest in more Road
Production. There is no coordination between
the Ministry of Food and Agriculture and
the Ministry of Industrial Development.
That is why tractors are not available
in this couniry. Some days back I read
in the papers that lots are being drawn
in Chandigarh and thousands of farmers
are being waiting for getting tractors,
In Delhi a Hindustan Tractors fetches
Rs. 3000 in the blackmarket, another make
fetches Rs. 4000 and so on. What is this
Ministry doing even after secing a'l these
things, even after seeing that agricultural
implements like tractors, pumps, power
drills and other things are being sold in
blackmarket 7 That shows there is lack
of efficiency and there Is no concerted
effort in the matter of production of
foodgrains in the country. That is why
1say, apart from the efforts which this
‘Minlstry is taking to produce more and more

enough
shortage of
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foodgrains, production of tractors, pump
sets, power drills and other agricultural
implements should also be brought under
this Ministry and it should not be left to
the Mipistry of Industrial Developmen
which pays no attention to this aspect
of the problem.

THese is a lot of demand for tractors.
We in Parliament for the past two years
have been fighting for it. We are unable
to. get tractors. You will be surprised
to know that even I am waiting for the
last one year or even more to get a
tracter for ploughing my land. If it is
the case with a Member of Parliament,
who is there to help the poor farmer in
this country ? They are paying higher
and higher blackmarket money to get
tractors. That is the situation as far as

day-to-day affairs in this Ministry are
concerned.

I am coming from Tamil Nadu,
is a seclf-sufficient State. It was once a
surplus State. Duve to the vagaries of
nature we are short af some foodgrains
this ycar., I want to thank the hon.
Minister of Food and Agriculture, Shri
Jagjiwan Ram for the gencrosity which
he shows very often to Tamil Nadu.
Whenever we needed foodgrains, whenever
we nceled any special facility for growing
more foodgrains, he has always been
helpful. He says very often that food
policy or production of foodgrains is
beyond party politics. We agree. We do
not play politics in  the production of
food. Whether a Congressman produces
food or a Communist friend produces food
or that food is produced by a DMK man
it is all the same. So there is no
politics in food production.

Ours

But I am really sorry to place some
information before this House about which
the hon. Minister may not be aware
because it has been published in the
Tamil MNMadu Congress official paper in
Madras State about the visits of Shri
Jagjiwan Ram to Madras State very often.
There is nothing wrong if he praises some
Ministers in Madras State that they are
showing more and more Interest to produce
foodgrains and solve the probl:m in
Madras. His party paper in Tamil Nadu,
Navasakthi in its issue, dated 2-4-1969,
only a week back, has written this passage,
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While I was coming 1 was really shocked
to read such a report about the hon.
Food Minister here. For his benefit I
will read it and then translate it.

(Tamil extract read)
MNow [ will translate it :—
“Whenever the Food Minister, Jagji-
van Ram comes to Madras, he not
only praises the Madras Government

but also praises the Ministers lndivi-
dually that they are good people.”

What a curse for the Congress Party !
Not oaly that :

(Tamil extract read)
The translation is ;—
“When Jagjivan babu visited Madras

State this time he has praised the
DMK Minister’s implementation of

socialistic policy as the best policy in

this country,”
15 hrs.

What is wrong with it ? We are not going
to be cajoled into doing something by that
statement. Perhaps, it may even bring my
party into disrespect. It may even be that
we are crying hoarse and this statement is
to see that we may not work very hard.
We do not know. But we welcome that
stalement.

SHRI P. VENKATASUBBAIAH (Nan-
dyal) 1 Take that compliment with good
grace.

SHRI V. KRISHNAMOORTHI : We
are doing it.

SHRI P, VENKATASUBBAIAH : Then
how do disrespect and other things come 7

SHRI S. KANDAPPAN (Mettur) : We
do not question the hona fides of the
Minister. We take the compliment in the
spirit in which it is offered.

SHRI V. KRISHNAMOORTHI 1 T am
quoting this so that the House may have

some idea about the working of the Tamil
Nadu Congress Party. If a Central Minister
praises the State Government the Congress
Party does not like it. If Shri Jagjivan
Ram says “it is a rose” they immediately
say “no, It is not a rose”. If he says that
a crow is black, they imediately say “no,
it is white”. Imagine the position to
which the Congress Party has been reduced
in Tamil Nadu. Then it adds :

(Tamil extract read)

The meaning of “*vitharani Illamal” is, sen=
selessly or nonsense. So, the translation is
that when the Central Government Ministers
come to Madras they speak nonsense; they
speak sencelessly.

SHRI P. VENKATASUBBAIAH : They
do not use discretion; that is all.

SHRI S. KANDAPPAN : *“vitharanai
illamal™ is worse than nonsense.

SHRI R. S. ARUMUGAM (Tenkasi) :
Sir, that term only means “‘without knowing
facts”. They are misinterpreting it.

SHRI V. KRISHNAMOORTHI : Sir, 1
am quoting the editorial of Navasakti
dated 2.4.1969...(inferruptions). The mean-
ing of that sentence is that the Central
Ministers are praising the Madras Ministers
without any common sense. Is it not utter
nonsense on the part of those people to say
that merely because the Central Minister is
praising a Madras Minister he is speaking
nonsense ?

SHRI 5. KANDAPPAN : Probably the
advice of the Minister was meant to Con-
gressmen.

SHRI V. KRISHNAMOORTHI : Itis
true that we belong to an opposilion party
and the Congress Party is ruling at the
Centre. [Even then, if a Central Minister
comes to Tamil Nadu, our Ministers go to
Meenambakkam aerodrome and receive him.
Party differences do not stand in the way of
their functioning as friends. We fesl that
we are all co-werkers in the administration
of this country. My hon. friend, Shri
Arimugam should realise it. He shou'd tell
the Tamil Nadu Congress Committee through
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his good leader, Kamaraj, that they should
not do this sort of muds-linging over Minis-
ters.

Now I come to the new taxation pro-
posals which are before the House, namely,
10 per cent duty on fertilisers and 20 per
cent on pump sets, I do not know how Shri
Morarji had the courage to tax the agricul-
tural field even while they are importing
foodgrains. A time will come when there
is self-sufficiency in the country in the matter
of availability of food and we may be ex-
porting food. Then he can tax; but when
we are imporling Rs. 361 crores worth of
foodgrains from foreign countries, putting
our begging bowls before all the toilers
of this world, is it reasonable and fair on
the part of the Finance Minister to tax the
agricultural sector by levying 10 per cent
duly on fertilisers and 20 per cent on pump
seis 7

Sir, 1 come from an arca where there
is not even sufficient drinking water, In my
conslituency in hundreds of villages even
drinking water is not availabe. The water
table in my arca is 150 to 200 fect below and
I have to bore a well 500 to 600 feet deep.
In such a case if [ am to purchase a pump
for irrigating my field, I have to pay Rs.
1,500 to Rs. 2,000 extra tax due to this
impositionr on pump sets, Is it fair? 1
do not know Babu Jigjiwan Ram has agre-
ed to such a proposal.

SHRI SONAVANE (Pandharpur) : He
has not agreed.

SHRI V. KRISHNAMOORTHI : If he
has not agreed, we stand by him. If he fights
for the retention of the old prices and the
abolition of this tax, the entire House and
all the agriculturists and Kisans in this
country will stand by him. There should
not be any tax in the agricultural sector if
we want to achieve self-sufficiency in food

. production.

Then, we produce about 40 million
tonnes of paddy or rice in this country. But
we are having so very old rice mills that they
give only 55 per cent recovery. If we adopt
modern methods of processing rice, we can get
70 to 72 per cent recovery. Where is 55 per cent
recovery and where is 72 per cent recovery ?
There is 15 per cent of increased rice content
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if we could change all the rice mills in the
country from the conventional, old polishing
rice mills to the modern processing method
of rice. If we could switch on from pow
onward, I think, we could save several
thousand tonnes of rice from being wasted
by way of bran and other things. This should
be considered by this Ministry.

I would like to draw the attention of
this House to the policy pursued by this
Ministry with regard to the production of
sugarcane, I agree that there was a time
when we produced 30 lakh tonnes of sugar,
during 1964-65, but immediately it came
down to 20 lakh tonnes and then even to
17 lakh tonnes. But with some incentive
given by this Ministry, production increased
last year to about 22 lakh tonnes and this
year I hope we will even reach up to 27 or
28 lakh tonnes,

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) ¢ 30 lakh tonnes.

SHRI V. KRISHNAMOORTHI : I am
very glad. The hon, Food Minister admits that
the production of sugar in this country will
be 30 lakh tonnes. What is the home con-
sumption? It is 29 or 30 lakh tonncs. So,
there is sclf-sufficiency. Then why is sugar
being sold in the free market at Rs. 4 or
Rs. 4/25 a kilogram? There is something
wrong in the sugar Directorate, I know; Babu
ji may not know and my hon. friend, Shri
Shinde, may not know. They are manipulating
the release of sugar. Last month, the price of
sugar was Rs. 300 to 320 per quintal but
they cut short the release. Immediately, the
price jumped up from Rs. 320 to Rs. 390 or
even Rs. 400 at times, within a week, It is
because of the manipulation in the release of
sugar that the poor consumers o{ this
country are forced to pay 75 paise in excess
immediately within a week. Are we short in
sugar 7 As the hon, Miaister himself has
accepted, we are self-sufficient.

I would also like to plead one more
thing, He has stated in this big forum that
as long as he continues as the Minister for
Agriculture, he wi'l sce that the sugarcane
growers get a minimum of Rs. 100, Where
is it being paid? It is not paid anywhere in
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the country; not even in UP it is not paid
as has been recently pointed out by the
Chief Minister C,B. Gupta and some others,

The mill owners do not want to pay Rs. 100.

Shri Brahmananda Reddi has already voiced
the feeling that unless there is enforcement
by statute or under a notification, the
factories are not at all going to pay Rs. 100,
Thus, we are left to the mercy of the factory
people, I had to wage a war before the
factories in my State, which are about 15
in number, for getting an increase of even
one rupee a tonne, but we were not able to
succeed. 1 would like to ask the hon.
Minister what he is going to do in this
matter. When he makes an announcement,
he should sec that he implements it. Either
he should see that the factories pay the
minimum of Rs. 100 or else he should bring
forward legislation to comple the factories to
" pay Rs. 100.

But the fact remains that we get only
Rs. 85 a tonne in Madras State, We are
able to get even one rupee more than that,
We had reached a settlement even before the
taxation proposals had been announced;
otherwise, we would have got only Rs. 73
or 74 per tonne. That is the position in my
State.

In my constituency alone, about 2 lakhs
of tonnes of sugercan: are perishing, because
nobody is there to purchase the cane even
for Rs. 60 a tonne or even for Rs. 50 a
tonne. Our people are willing to part with
it even for that amount but there is nobody
to purchase the cane which is perishing and
is thus a national waste and it is a shame
on the part of the Goveromsnt of India as
well as the State Government that they are
allowing this cane to perish without being
crushed.

SHRI SONAVANE : Why should they
not manufacture gur?

SHRI V. KRISHNAMOORTHI : The
reason is that the faciorizs there are over-
booked. The booking is up to the end of July,
and there is no capacity to crush the cane.
If they crush cane after July, the recovery
will go down from 6 to 4 per cent and it will
be uaeconomic for them, and so, they are
not-at all willing to purchase .it. So, the
cane growers in my State, who have grown
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unregistered cane to the extent of 21 lakhs
tonnes in my area alone and about 5t0 6
lakhs tonnes in the whole State are suffering.
The Central Government are not taking any
steps to relieve their difficulty at all. The
Tamil Nadu Goveroment wanted three
licences to be granted under the co-operative
sector, They had also recommended for the
expansion of some of the exisling sugar
mills in our State, If I say that the Central
Government are showing partiality, the
hon. Minister will get angry. But I would
like to place before this House the painful
fact that they are not at all looking to the
interests of Tamil Nadu with regard to the
starting of sugar factories in the co-operative
sector or the expansion of the existing sugar
factories in my State.

I shall cite just one example. 1 would
like to quote a small extract in this connec*
tion from The Hindu, dated the 7th April,
1969, with regard to the evolution of a new
process for manufacture of sugar by Messrs.
Aruna Sugars in Madras State, which is
situated in Pennadam adjoining my con-
stituency. They are trying to crush more
cane but they do not have the capacity.
When I talked to the managing director, he
said ‘What could we do? Our capacity
is only about 1200 or 1300 tonnes per day.
If only our capacity could be expanded,
we could take the entire unregistered cane
from your area. But we know what the
facts are, They applied to Government for
a licence as carly as 1965. Before I come
to that, I would like to quote from The
Hindu, dated the 7th April, 1969, which
reads as follows :

“*Arupa Sugars Limited, Pannadam,
is the first factory in India to elimi-
nate the costly sulphitation process
in the manufacture of suzar, In the
conventional process, lime and
sulphur are mixed after the cane juice
stage and sulphur in the subsequent
stages when the juice passes through
the various clarifiers and evaporators,
In this process, after the raw cane
juice stage, lime (only 50 per cent
of that used in conventional process)
alone is mixed and the sulphitation
process eompletely avoided.”

So,.there is no nced to have sulphur which
costs foreign exchange. They had applied
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[Shri V. Krishnamcorthi]

to the Government of India for expansion
of their capacity from 1200 tonnes to 2000
tonnes. I am citing just one example
because I do not have enough time at my
disposal 10 mention every case, The expan-
sion programme suggested by the Tamuil
Nadu Government has been given a step-
motherly treatment by the officials as well
as some of the people in the secretariat.
They had applied to the Sugar Directorate
in 1965 itself. From 1965 on wards, they have
been writing, and writing, and but there is
no positive reply from the Ministers. Why ?
The reason is that they are giving licences
to Maharashtra and other areas, but as far
as Madras is concerned, they have not
agreed to the expansion in spite of the
recommendation of the State Guvernment.
The former Industries Minister of my State
Shri MNeduncheziyan had  written a d.o.
letter to Shri Jagjivan Ram in this regard.
But what has happened T The Tamil Nadu
Government had brought up the question
time and again that there was need for
expansion of the capacily of the sugar mills
in Madras State as well as for grant of
licences under the co-operative sector, at
least three licences under the co-operative
sector in that State. But that has not been
agreed to. From page 44 of the report 1
find that :

‘In 1967-68 an additional capacity
of 10,06 lakhs tonnes in the new
units and 7.82 lakhs in the existing
units have been created’.

May I know why they have not created
additional capacity or sanctioned expansion
of existing capacity in my State, when the
factory says that it does not want any
foreign exchange and it does not want any
sulphur and it does not want any loan from
the Government of India or anybody else,
and it has got its own capital and it could
expand by itself and it wants to help the
farmers by crushing the unregistered cane
in our area by adopting the new technique ?
Is that not a step-motherly treatment meted
out 10 the Madras Government 7 Is that
receiving the attention of the Food Minister
here T Will he concentrate on this 7 1 feel
wohappy at the treatment meted out toa
a government ruled by a non-Congress party.

SHRI SONAVANE : A minute back
the hoo, Member complained that no body
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was  purchasing sugar. But now he is
pleading for more licences. How does he
reconcile the (wo things ?

MR. DEPUTY-SPEAKER :
was not the hon. Member's point.

That

SHRI ¥. KRISHNAMOORTHI : In
spite of the drawbacks and in spite of the
inefficiency and other defects in this Minfstry
I congratulate Shri Jagjivan Ram and Shri
Annasahib Shinde and other Ministers in the
Ministry. They are really working hard
and let them concentrate more and more on
it. Let them know the things happening
in the country. Let them identify the
people ; let them identify the people who
are really working. The hon. Minister has
praised the people of Tamil Nadu more
than once and said that they are working
hard and they do not blame the Central
Government for this and that. But I would
submit that we nced some help, and the
Centre should give us more help.

This year, we are short of 3 million
tonnes, and the hon. Minister has promptly
agreed and he has said that he will release
one million toones immediately, That
really shows his generosity.

SHRI JAGJIWAN RAM : They asked
for 3 lakh and not 3 million tonnes,

SHRI V. KRISHNAMOORTHI : He
has agreed to give 3 lakhs tonnes of rice.
I thank him on behalf of the Tamil Nadu
Government. Next year, if there s no
vagary of nature, we shall produce more
and supply to the Central pool and we
shall supply to the needy States and shall
produce more and more. Let the hon.
Minister concentrate on greater and greater
efforts in this direction.

SHRI D, N, TIWARY (Gopalganj) :
Mri Deputy-Speaker, Sir, it is heartening
to hear in this House some pralse for
Congress Ministers and Congress ~ party,
The climate of the House has always been
against Congress Ministers and Congress
party aod, in season and out of
season, we are blamed for doing
this thing, omitting that thing and so on, Tt
is, of course, heartening to hear from the
DMK Member some praise about the Food
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and Agriculture Ministry. But that was
also done with a view to condemn Congress
organisalion in Madras, That was not fair
for him...

SHRI VASUDEVAN NAIR 1 Congress
is so foolish in Madras to say such things.

SHRI D. N. TIWARY : You say
everywhere the same thing, not only in
Madras. Have you ever praised anywhere 7

Sir, I have read all the four Reports
of the Ministry of Food, Agriculture,
Community Development and Cooperation.
I am very sorry to say that the Department
has ignored my friend, Shri Gurupadaswamy,
It has not mentioned him anywhere in any
of these Reports. [ have read all these
Reports. These Reports should be more
meaningful. They are not meaningful.
Right in the very beginning, it says :

“Shri Jagjivan Ram continued to be
incharge of the Ministry with Shri
A. P. Shinde as the Minister of State
for Food and Agricultore, Shri
A. L. Dias continuzd to bz the
Secretary 10 the Government of India
in the Department of Food during
the year.”

But you omit the name of my friend,
Shri Gurupadaswamy...

SHRI S. M. KRISHNA : It is a
serious lapse.
SHRI D. N. TIWARY : I have read

other Reports also. It is not mentioned

anywhere.

What I mean to say is that you find
unnecessary things in the Reports. The
information that should really be given is
not given there. Anyway, that was by way
of humour when I sald that my friend has
been ignored.

SHRI S. KANDAPPAN i
serious lapse.

ot gTe Ao faraTe: IaTeAE AEET,
w fowiz X Aoy g f @@ " T
fafreex st wofEa T ot Y q9TE
a1 AEATE fe W qw H aga Rl &

It is a
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e fammg =i
T g T g H g BT ) AT F
faame &er gar g1 fF S 1 7 fear
Tt §, e ® &7 faar w@w §, wET W
&9 fear mr §, 757 2T F FH CACHE
gar 21 ¥few a9 9w 9w &1 faq
T @, S A W I A

aF A FT A F Ao =g famrr
STEAT g1t ot e w2y # fafiear
g | sofafedt are e weww gT NRW
Fosdr agdf &1%g 16-17 q3'w §,
FEl 12-13 &, w5F 14-15 & 1 3t fa7 1@
THY H2T H OF 939 097 T 97 /1% 94t
F o Fag qardr af v ) 9@ W
g, @ oF T 1 wiew faer #1
HIET AT FTAT AT AT AL F I
T IFT I TAAT qAST FAT 3IF
T8 &1 Tad w A I+l A & A
& YET WAy T AY OF S Y FAAR
T T ST gET /T AFIT &1 AL
FE 1 w01 FRAX A T@gAT /Ay
& wae fear smar anfed e art swat
¥ oF a1 faaor &, oF @ wasfafed
UTE FEdaT @t | 3 & ot S Yar A
5 g T aFdw # § @Y AT 3w aw-
e 7 § W A R g § , aFw
¥ gt AN gR &1 A
T &1 ifey f5 W ot ¥ =
afeF AT ¢ AR AT™ A ww @
dres & T gHT FT AR Aty F @
FqTET | |

7z w6t & e = faquaw fwgen
RNAF Y MT T AW TRH FE W
feafy 3w & @Y qUw 4 A ams
Tian @ oar & wr femr o 9w
aw fgad o ¥ v @ WA
g # s #¥ A ) S S
A & A ¥ gy qg FA0 AW A
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[#Y gTe ATe firamdt] }
1 | A Ag) T ar 5 3w gaady #v
fas g7 Faw o g¥w ar 7€ 1 afe
AW ¥ A q1R-R | feafa @
T gt T AT ae F Ay H @

agr ¥ ame # o feafy § gue
gmgﬂ;{q; aTE ar | F qA ag

aF § o< gEdt a3 g & o A &
ST § I9F IH FH § | IAFT TF FIT
W & 1 e F Sy A & ar &, IEwr
O HA ot &=l gz § SE¥ AW
W ag A oW A ar @ g
A #t ag At & @7 (@ @ 9 9w
¥ e & qigeEd g e R
wge A e 9 @ 0w @RS
AR O qA© W7 qwaAT ¢ | gl
TR IAR g9 31§ | 98 A AFA
&FWA § 77 AT X HET TS FAT
gl Eni w AT ag g froaw W
& & AT & S fAae st uE & aml
oz fa® sgx 2w & T fean o wFar
| AT F AFATC AN ATS FFIT A
fareor &1 =T ST 91 98 St A
I W T FOT Y AA IR FAC
sfraa s faar & anfs madde & @
gfad Y o sitx Faw wEE@ W
wfgs €t faafa e 1 ww
WA ww femr s g ag dw
QAT FT T § ¥ ST ggfedr gar
e N TEw srEw o) A freft &
IFH! A G5 T AN E, A =y Feafa
T SME A SHEE@T A I § AT
Tw g ag  grar ¢ fF S e @
& ITHT AR FIAT qAT § | IAR A
Fw T 91 frelt 4 &1 A R
Ieer arfgd | Y F Faaor ¥ dar A
saeg AT Aty fr ot wdm S § o
1 T ATEE ¥ wgar O A s

a1 w st §, o @denia § ¥ Oy
mifFe # @0F + & T = oy feall &
feama & AT @ded § At 99w 21 &5
T A &, 37 1 wif g Ad

gt g,

# wgfrez wredl ¥ oF a@ s
IRATE 1 F% ¥ fA¥ ¥ oo wew A &
fad o33 & 1| a8 w78 3@T & fr At
fergeama % 7ar feaf & 1 <o 1 +vg-
frer ot smr Ry ¥ for wer 24
qar ¥ v g2 & ol ) &g wg) @
g e fage dar ) w@r &, s w2w &
AT IR A aY §eiaAs S &,
g @1 §, ar ga1T T fay uw 2

SHRI JYOTIRMOY BASU (Diamond
Horbour) : You will allow me to explain
our party’s position. We have been insis-
ting for a national food budget for the Jast
several years,

ot gto A1 famd : Y W H &
duan § SNt & %7 @ § | omaw agi ¥
WY W e F Q1 w@r § 1 ogAa aree-
u% & faeqa g wifgd o @ sg ww
a1 faaor gt 7%, Wy A R
F grar Jfgdr

ot satfavia ay : g2 aifafeag & &Y
fafrem & g &, 9% folr ¥ @
g

it gro Ato foramt : gm faqum &
& 7 g W Qar srE A @
grar & f5 g @ el oot s &
¥ | foale § g1 T § v 1967-68 #
faaar Sreww gam @1 amag @ @
1968-69 ¥ st g 1 et ot g W
IEA FF AL N | 1@ a1 Y T F
g @ T fr Sear & ST
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grar & a1 arag gu @ fefewsd # 07
w5y ¥oTaer Fram ag & fRogerd
= der @3 W 1 g faw g AR
ATIIH § W | WX 1967-68 F awaAx
g 1968-69 # aramr HF SiEwIA Fav
&, Ia¥ ey A ar ¢ A @ A
g g fe aaafafedt ams v 9%
F frer 7 @1 Jmnft st gy feferedt
qar it 1 g9 FY ¥ 798 WA g
A §4 T Tg AeTAT 4@ 1w o
T AN G P} § IAW A @m w e
¥ | g fad Sewad 9 & gW g
FT & at gfewe & arM w gw @
feferedt # g2 M0 27 9w &9 @R
Y e ST ear wrAr Sifed |

oF g A F wgw s aw & agi
o & F7 F0 ¥ oy Prer fae ami-
e &9 AR o em g,
Jua fodr qge-grefan saaw a1 &
grew = wuwy ¥ fr dgegretan
FTOERTT & I fqod [T gredw &
frafw genfa &1 ™ § g a7 3w
gt Freaitam & foredy § o ag Age-
gt g s e fafael §1 zEw
wT ...

SHRI JYOTIRMOY BASU : Warehous-

ing was done by hoarders so far in West
Bengal,

- et gto e frardt : dfew W W
|y § i medde o Frafor st § Joe-
T R T wwRww ot fmfw
wTar &, da grafar st @ Gat
T § AR B e R Frate s
2, 78 =< ArATEoE § | = w1 e
U d2aT & | WX &t SR §T FTORAA
T Q1T F4T AT ? AT qg THAAE
w1 33T grafan wwitaa § a1 58 s
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wEm F e owm A W) A A e
TEIT dY ? TF FRGRAT FT G 9 2-
T a1 g T1fgd f 2 4 *1 |derd
&, 98 1 3% fesdeqam ) o)< 99 w1
SREFA & | AR AT oAl Age-
grefan FTEA F FM H a1 3gT-
greaa & fanio # w1 &5 s ozt
g Pwsar @ fvoamy dqegrafaw @Te
TRET FY FR qILT FL AR FEF
foer ag @ v @1, T i & fow
¥ A ge waraT & frd & & F
zq fa & fo% 7g @19 aud ave
@ & fr adifsfadt @ andargseg
T 8 X w1 w0 | afaw gl &,
M e & am @ & o2 famr s §

fogFam e FAET A #
FAT FEAT § | HIE FRAEA, RIAT grar
g Ry Idw Wi ggdmem
g ¢ Wra | AT SR FT FH R
a1 & =gy di gRar FT 41 Iq FT IEqT-
T & framt & faqor #21 3f6w a3
foafy aff &1 frdlt it A T e &
far mae &Y 0T gEiw o gw winy §
@t ag Fgr faomr adf & fed foemy
& 98 *1 S A @ &) &Y Agw
TR BT WA AT A & ? oA gt
i & TE gaT T ag W &9 § dew
gotet w7 & ? gal @ der I
FW@ & AT a8 o Faw faoww v §?
W TCH I FT A I & 4T g, a8
awg ¥ 7l ar @ & Ao fF
dre FIEIRET F FA4 A GIE SR
qasag & oy AT WA FAA T @Y
fF ¥aw 3w Faaor aF & feaml &
fagaafeam g wg arar
fema Wt S ¥ AFT I AR qg T@AT
g, T At gw e § e ar gy -
TorIT g oft ST STy smmaAY oy
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[t g0 10 farardl]
§ ok wha feam A gy famar T
3.

sit TaeliT fag : &%, ¥ ™ for,
% *rf a81 BN gies ar &

it gre ATo frardt : T F aww A
afew @ =12 7 ), 3T ¥ 9% Awe
M R Ay A R
faw st afsq o ww e gw €
A w1 gg Ag fawar | ey fafrey
1 72 fwar =nfzy f5 o o et
w1 ot qg i faw A%

SHRI JYOTIRMOY BASU ;
Randhir Singh speaks for big farmers.

st gro Ato faawt : gudt @ & 1y
sgaRaT g f5 amwr s A W
feffeftar@iggres e a2
T[® TET AT G TEEw g S,
I A g, FA & A W)
gTetdl YRaEay § gr-gr  frae
1 wegr aga #feFs g1 IAF 9w
T gred A & 5 g %X @dw A,
qfegy §= o &% 1 St QA gFE, @
TFE 7 AL T(9 THT FHIT aiw frEr
gag 9z 71 A4 I THd TWE I
& #Y 9arf A Adf Ger g A W
P AT IRl Ham F 9
IS AIEAT IT§ F 44T | AT ITS
et A8 gy qai 4 foaar g g
g gs & afd se go &R
2 @ wres @ A amt 1 g@iEg
gr-ag feam wfas o= I A
gwd | §y e f4 N wWE I G
Ty fear a1 ax s fox gaar §
s Tz A soTw AT T FG e
1 AT FF  (HATAT FT AT GLAAR
fog | a1 wifed | wafey s we-a
femT Sg @™ I R | AT ITH

Shri
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qTET F | q WTET A A FA { WAX |
T A A § T AW I W\
Treaty frg ot fir oo = frerdr i €,
@ gt e gard & fag v saew &
T ot ag SEEr wner 3 F fog qae
& wTTd | sy we ot afew Jar g,
ITH Y FTART O HIT S B -
g vgw ¥ oy e ¥ & g
g aMFR G o @ e
g'g Wt 7 T qgar | g fawaw
fr afc ¥t &Y qarf ot @ &% @
T1%! g1 & fearT & v 41 Ffw-
Fw Seoreore afe & feamt # 7
fawan 3 @t e qcang R 4d | S
gAEt w4 gk g 9w, 9 fe 9w
AT g fae s Y fewm wfas s
41 & S | ¥ gt g TG ;AR
TFA | R I¢ Tqaaq 3 fRg e’ i
¥ ¥ 9T ¥ g fau I A AW
FT HEATT qg AAT AT A9 HY Gar W
Mizmfac f ao ¥ adls w=w fw
™ s ameer fafet &1 ema o
W |....u...(w‘m)..... aa
g3 § F Vfweafeee §, #9 T,
w@H & 7@ gag A AT Sgar 1 A
Yitgeafier adf § e ¥ aga wW
w3en g N Faw faow 9T @€
ot # Witweafee g qgar @

# Uk F@ F A AR WH
femmr wgaT § 1 38 ®ew W Efe
wgt woftT aga a~ar & ¥few <fe agi
g ag) § xafer g wea A Ag
& arelt | 9 gaErT A1g fag D
14 fag # g N FAT ¥ afew
21 3T A 4 g PR A1 fag
¥ ag O g afww @) wgiaw
qr-%faer rwn faedw 105 i 110 &)
agx fagre w1 222 #ix 223 § AfeT ang
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fagi 7 105 & swnar AdF 21 sEd W
|r7A o1 R faat &1 fawr 100 @1
ITH N WET AG) § AHT qg7 | qE)
gl § W N Arg fagre #1 Ay A
& ¥ fvgr arg @Y Fae a4 fagre A
gz & g fage ¥ow afesde @
awar g Afew agr 7 F1§ fg=rd v g7
g W efearzax Fw @0z &
A & IAF A|L | BEIR 930 TSH
AT ) 1T gE WA g W I@ awi A
T ww @ g & FEf S fF i
1T fad ad '3wd &y | gafeu & g
fr 99 ofar § ot a5 1§ Age @
w7 g A8 AT AR g fawara
& oig @@ af ot A A g
Fifs faq a3g & wgu #1 9 ag @
@Y I A W 9w AW
%l &, §9 2gad® qmw fow § .
AT FU %Y §, IGH N9 gl &4
AT gg T A T § g
aifge #4ifF fram oiw @ g9k s
IH 9T T AGS GBS ¢ | 9@y A1 afewEr
et 4t 38 o a5 &1 S | o afEd
agt fass <t & 1 v @ &g afewsy srd
gt sifgq 4T madde A aee ¥ Fg
zgade agi faw 91d @Y T A qEA<
TG aedt @ | orw ot feafa & W w9
qeE gH a3t T w4 § Afew ow @
GO% FL g%y ¢ I F TET F 979
TEN FT A 1 A9 qET AT gEH AT
dfre &Y agi #1 T0A 3T @ awAr
a1 stfas o= #Y Gaarz g gt 21

WUl & g, 4fd @ a5
T g, & AYAT 91T /9T F@E |

MR. DEPUTY-SPEAKER: 1 would
like 10 accommodate as many Members as
possible each having 15 minutes, 1 would
also like to point out that since the parties
suggest too many names, you must divide

the names among yourselves.,

APRIL 9, 1969

F.A. Com. Dev. and Coop.) 262

=t 3w T WY ((IRER)
SNIEyE WERT, WA 99 1 geFfa s
AT FT, 59 30 FT IAT F g AT
1 3w 1 AR @ R, g gHmEw W
WS FERATIT N T A qrw
FR A A Ao s @ fE
H A7 gFasly g F sfw #
YT Y 1€ x gEet wrwr IA-IEE
#1 qgq warar agd fawmr mar ) & @R
Freor § ) o wEwr—owr R F
gura & ar w3 fvar 4T a1 sywaEw
forar wam, g gT YA gy AW
feafa g w2t & : & gt T F ¥w-
97 ¥ qmy &t wifes wvar ghasr
frel 8, @ & TIEw F 9% T
g g g—w i femr €

“qray & amgfes faerw # #fw

F1 gETIAT fawre e g g 1"
Fiy 5 I4mr FF wigad w1 faaAr
ot mfaat §, 37 wwfawt #1 &€ @@
sgrag &, gafedr sfe 3@ aam <t
T & I wEETwEE 91, FfE ag
T ey mar ) fE ot S Eg e @t
w8, I9%F far ¥ oo wfg g A ®
SFOATE 34T § | A Y A 6l &
93Y 9T ¥4 wAeg ¥ 43 §, 78 agan ot
Jqt & w19 ¥ oftfm T ¥ w1 79
TEAT § ; F9T §9 9% 9T Tq HATSH! A}
iy @ & sy 4 atc o & o &
0t 9 A€ a7 wwi, fomst gg o Tar
ag) a1 v feg wfaw & 9 ar ot dar
gar

ag 3% § & o gy feafa awi &,
9, I HERw, e Wl gal
IUNT-aET & gy & &7 W
g Y T & | A FiwE WA
AR ¥ M E Fd & IR
T4 A AUE AR NEGT AT
gt f—
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[t S w@wit]
(za wre difew 2t &)
IO & AiFE
1964-65 1965-66 1966-67 1967-68
et ¥ ey s 76.6 62.2 * 659 83.4
I 39.0 30.7 30.4 37.9
Ui 12.3 10.4 11.4 16.6
L AR O B 89.0 72.0 74.2 95.6

afs 17 za®) Alga fAwe argg
2.4 wfawa favedt § 1 7 feaa s 0

15:44 hrs.
[ mfgfem sty fiara go |
aamfa o, 7afy 4 I X £

wifa g€, 70g gard afufors swel
e faege Stfas @y ol dar wg-
g@ a1 & fF g9t ms faege sqm
T frar a1 STETw & fou F e
TG JHET AOF Jq1 H wEgE FA
qEET g !

(o &)
1964-65 1965-66 1966-67 1967-68
farerger 105 80 82 102
HareY 59 42 44 58
T 57 48 50 56

™ FiwE ¥ faogs o afge §§ @R
fr foaet gurdd siteifrs <o §, anfor-
faw ous §, ITar A faegw wm
i Rarman ) @ W M aga I
R §2, O AR foogw w w-
foa &, fe @t Garre & wif qfe
gl g€\ ot feafr 1964-65 ¥ <Y, 1967-
68 % 7 feafa sui * @i o g€ &1

tFEm AT W § o aEEY 9%
FgT WgAT §—ag 75 ¢ 5 ot o
# gfg v o A qama ¥ gt §, 1@ 9
1T ¥ faliy wael & g &Y, 4 At

¢ | anfas whe & 955 5 9T femr g
—

gt #Y qerare & Y afe gk @

39 # ¥ afewax 7fe o7& A a¥ar

afes Fimaraft s gl g
T gEF  AA Ag §, §WE A
qEqs & werdwa fear § 0 F @
gy WISt g9 SET W &7
g g 196667 H 466 wrw
o gfa ¥ &dt g A, o fawrd amer
wfiy o, AfeT 1967-68 ¥ 1492 ara uwg
Hfir # ar gk, Frad oY o) 9@ @
W m qN N ol F§ oo gfe gi g,
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W Fw ey S afa gl g, Afea &
a7 ft aren g s=ra e w7 oft g
g TFt gra @ g 1 wwled F arow o
Fgar argan ¢ fe Gr-gww faat deER
amiaR€d, ImaAwEF fEEm A
GITFT, §9 9T AT FY A AT §AIT |

g0 A foast N swalc &
s fearn Tigar i—fF FE A g
fadry eqrq A4Y faar nar @ | FMT W ATE
e e AT fear mar & @ A A
6 I FT FIA IART AT STHST F1A,
ngaetr i 1 faw wafy § ave e
I °W @I, I HIIT F WG gAY
ST F IOT G AG G 21 gL
FET I F 1955 F | w7 20 grE
feqeea oY, afFq 1968 ¥ g=t deur a7
T 1 #0270 ore & wf ¥, waky fig-
e %) wer ¥ 42 sfawa ) 3fz @t af
2, o fr wamw ) FIrac ¥ FEw 22
sfrma 1 3f2 g€ 3 | =@ ww o A
3o ¥ 20 wfywa % N F 55 G R,
IF FIT FATU HILT AW @@ A
| FAT & 1 &R FI A 1 fg Y AR
g 1w Al frar rar @) @ agw
% wfeard qar @ oA gAr A
1955 % ®§ %1 50 wr wiE dav g€ oY,
aq f5 1968 #§ ¥ 61 v widi w1
YT ¢, @ atg ¥ frgeh e g §
10 @rey i} 7t wfqay  gwrt agi wwY
AN e Rt T afi & @,
0 w4 Y g QU FAT | TWHET FTOA
7g 7§t & fF gt o Ffy #Y g 4
2, afs faaft s & o & T gt
2 9@ Slr-owy IIA A TG T ASE
& 1 Forat gfe & g agr s A &
QA Y, AT wT ¥ g yfw
& &, &few fee o gfar § @
o Rl AR AWM a1 w0
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o § F99 ¥} A gt @ a7 fv
{Qwr § g ¥ andt yf ¥ A Ak

T & A g @ -

19 €7 wiwy WY Afer—
L 1: SR 692 dfe wfx qve
sfEs ......... 614 q¥= sfa uxe
TAOFT ... 508 qfe wfy oFe
JoToHATo ...... 591 ¥z gfa oFT
L eG ]

......... 115 9fz wfr oFw

sqia wTaay §  gfrar F gEd geai &
FEES (T QFT I9F GIAFHZ 1 Zo
To #To WY WY TATET § | Ui &aY ¥
3o Y graed A §, A aw Ag ¢
wrR ATy fFd ar g% §—gara & wiq
TG § UF UFT ¥ 652 ofz sarH qav
gé s aTwIe wagew (Frmage) am
# 1,430 oY #t dema gf | il s
TG o 2 a1 F918 F F gFE FaT-
are qgrt 91 gFAT & e g
R =i A T @ g

£6T ¥ & NG AF wATH A G-
AT FT T §, FAL AW ©W, FAwT §
Y UFT grET FqErAr it §, S 5w
Y@wwAN e afa ¥ & S
dararx &Y a1 Fwar @, aft gLE IW
s W ¥ | fou afes o ©)
it w1 srrmEar W § 1 ST FEY &
Mt aamgsar 7@ 21w A § flw
Ty mgEgmagar g fexw WH
Tt Afe A oA g ag 24
st § 5= fs swwe &Y 2f7 &1 ag-
qrr (1951-61 & argarx) & sfwaa ¢
1961 & Tz @ =wA-NT A =T F
U G & FT07 e ¥ Jd 92T g7
¢ T wAEE wEASWE @ O A9



267 D.G. (Min. APRIL 9,
[ sive wo @]

? 1 3w gw feaf w1 gerren few s
¥ ? g AN ¥ v o afa
T @ @ IR AT aga AT &<
dar g smim

T Fgafraae srerqw g ?
JEFCF FITIZE WIM Y gva-
fraa foram fawrr § 998 orow § aweay
T 1 Ffw & fou st e # ye@
g, ot #t Jeeg &, A FY awa 2,
U ¥ AEAEFAT F | T GIO SvAl ®
foq &Y e waw fawr §, wregw Qe
qear & f5 Sasr Ao ¥ $1% Senfzaaw
gt & 1 ¥ arew ¥ faowe w1 QYomT T8
@R o sfa & arawsad g 7@
grit gl o oF 39 A9 §  SYa-
‘Feram g} @i qxas wfw § =l 78
& asar § | g wIw 9 § e wgwer
QT FTANE § 1 TO* Afafam Ffw
wYA ¥ ey gu st wEw Ay § o
fe i 3 ool Y aEF §, 3% ¥ ow o
qdt F F fag Fare adl § 1+ A afa-
afadts & sidat a3 & for dart §
e adr & for A 0 daeadi 3
wF Ad ¥ q1g wsitaw ww At ¥ fadw
®7 § wgT1 wrgm § fs wfas deme A
M FoF IRy ag ¥ fe o Jw S
23 suF wifow adl § 1 &t frdt R
FigaR s R aRstwr ) @
foq <1 w51 a7 & Fe feart & w7 as
wwer a1 7Y g e ag it A aw
% wfas 7w AGI G wwA & gEF
fon s a7 av wigwas yfv gu ad
& q9 IF F1E T a9 AT AG 2
Ry g W H Ny A aga W
& @ ot & wifew §1

&N &1 Ifa F o gw T § A
o, &=, a7, Argfrs sie qmw, sfa-
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o ¥ I qgfew w0 & g7 Ffe g
w7 s T¢Y &1 ] ) e w1 am a
T T R

A4 g aF A FT qrasy F, gAIL
geerR #1 g8 sfasr s<A aifzn fFgw
T 4 1 i &R Al FT A WY
F I | GIEXH  qG AT @
wifge |t T g & 5 @wwT A qar
wmar A8 36T 9§d 7g duT ag =i+
T & g W emar | @Ay
qar @y faaré F F9x FArAT 14T, IgA-
Iew AT FAHT X AWFIIIET Y A
waAd & gL AT oA faw @ fam
angw ATal vy aigt 9T o fagr sfeT
o aF A4 fE@mAT £ g 78 faeq mar
& | 78 wvar 9y fa=rd AwweEt o7 afe
®ITAT AT AT §1 g% AT F1 wAT fow
a1 47 | FGFA UF HX Iga a7 Qig=)
% @ &1 miE) ¥ Zadew Al Al &
feg gzare 3 Y qardw g fem i
IhET A gar Y femr B fas oar
2 | @% wwraEr ar7 1500 ggEr a0 ]| ¥
A TR gFe Ffgma & W&
oAt Fagd ma 15 oFg a@T gt g&y
#1 1500 s fas @Fd | @wET A
afgy 5 gea @ Fag st azs @k
S G OHT 1A T W g WY ST
g % af faad o adlw T8 &, o
o ooty gdgar w1gy g SwET AT Ag
I T B A% | IF faw ¥ g afc-
TG FA AT ArAETAT & | @ fmd
¥ AW 9T W A1 T aF fFFwAl w5
=7 3 ) § 99 fram 7 g a=fed

g@hamagg & AT & s
TR aF AT €, TEF @F FE A A
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a1e frmal # agraar s o oy
9T AT AT FT HAA AEY & | T W
¥ Y o § wgh o< qgre & ANY 9
—TgE Rl AT @Y & & A
Sygarawarg feoet Aaff g1 W
framal &Y ggraar smuw s wifgo
FIFIT WL qET qror wEnAl 1 geerd
Fagi ot feaw A9} g X 39 A
&7 aEr AR wmE 3g ey faard
AT B G T |

we afafsd & aw gR 97 g
g fFamaer & oww fmior#
FF w1y &, Su¥ A7 ¥ fendy @R
g dfawd AN AiGF Fare FUFL XS

WY, NfF farges I MY AN

YraTT 9T A wey fagifa sTad €
e @iz ¥ fagor & sygear A & &
T W R A T F U JEE B
qgAA FY S yEEqr A IrfgT Ag W
g &Y W &1 gEL I JATH BT @
FIETFR #Y FE, TW 1T 1 A6 ATFY
T T G o & @ e § AU
ggwa g 5 am feaat &1 gwd
wHt X F g T Al 9 3w q@-
=17 fr f5a s ) &= & fog feaa
qifY &Y e gt }, A Ao ¥ few
AT AN w9y awdt g W
e A g aEEd A g
HAGT AITH T TGS FFI IS A |

¥7 AT aE F1 GIFF O @
Wy qT AT WEgAT § s ag @ &
awear | faaen somer §@ ¥ § v v
& T T AT FT Y AR qG FE
edl a0 ¥ $TH &) Y w1 FF gFar
g afem 9T s T WY GTAw AEE fE
WML T QETRF & g
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ot & T I9d foq 3% T AR
T & 9w A oyt R v qwr A At
fa a1gw ¥ ag ey fear wt s
e & S awam @ § ) avh are g
TR QT T ome & arw M
¥ 1 wafo & s1od ag sz aRar ¢ fr
AT THT LIF F ATATL T J73188 |
frami & o W TRm AR § wten
AT AR ¥ IR AT FAE dwC WA
# 3t AR T | AgT 9T 9 A
| R & | IW AT T & AT AT G-
ETFIF A AT qRar gl wOF
AT @A 9T qHEET SATEY AT | TR
&Tar g fesl § sarer & Y 91y 9%
A 319 qEt am AR agt o ow
S & IUH WA fafrer & s ar fo
%I g fewai & amer W9 7 ediwly
| A A F &Y o) | oy T aTEl q
AT q9F ¥ @qF & g v |

UF 19 1T AR &1 fo aqmoe 480
F ATIR 9T TH 2 H oA~ oI oY ATy
99 FT I § IqF g 4% T Ay
| g 3w ¥ ywAlfaw % wiewlaw
g, A1 & for AT 1 Fawr A
STAT F&7T fF dro UFo 480 & IATHTT
9T 5§ 3T K o= 9 @14 ®1 A9 qfqsw
FT AT 22 AT AT AT TG AW~
Q%7 TFaet ¥ W1 g1 & 7€ TGl
ffg AR ATTW@E, IAETHE qar
g1 AT O 9TET § /AT gET 97—
I fa=r gt o< fagedy fang el
#1 1,24 ®ra g0 Gto uw. 480 § faar
13T AT qar AE F-wEr ATTEE AR
gadt gl ax 9uH fFe 3T ¥ g
R @ ? @ @ A A HTEE
IR A JT g HIfaQ | AT ST THC
&% a9 § I8 AT9E " AT fazarg
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[ &ire 5o arlt]

N FN ] | 08N &Y AT TG FEY T §
fr faaat & fova famar o #% gas
1T qFT HUG FA FT 9T A § AA(H
AT 9ZH XF T17 B F@AT Arfgw R
AP formar oo faw g3 ok
9% q1z 919 fadqi wr a@ Qfag .y F
@ arFTT g At fraw @ @ T
w@ & 98 787 ¥ frem & 71y A T oy
21 o ot e ), AR T W ¥
W, SAIAT TooT ANIT K & FET q=@T
g awgH g 2w fF feam
forgmr Teat AT T1¥ §, AT T Y ang}
q TEST WA FY AGEFAT TG ALY |

A wgegy aa @ fEowg
T &1 WO FT S T T A qgat gé
FAGET T AT 4 GHEST FL qHA,
YT TEHT WWE AT T g, TEH q3g
g1 awmagiar 10,15 gwae ug
et ATy I AT F - FATA FT G4-
®egz @91 93T | T & gaEl-
TgE A AgT @A § FFA gAy afgar
fag Y QWME T F IR FT
9T T9 & 9% § a8 ¥AS I S+t
f gwar &1 T afg s Tfgy o™
X ¥ Y gAl F eqreAr A wnfed
WAg-HATR WY WIATG FAAT AT )

16 brs.

FrgET IARNE A7 F 9
ity 21 FfeT o7 3w F w0F gfa
A & faad o avl f1f ST Ad g
9% W FY I 7 AL qg HE FA-
T wrgat &, T @AIAT AEAT § A
T Srgar & a O S o A
¥ fe qre FuAt ol 78 &, "W free
arfigd 1 T J F7 0 e Far afEw,
i @ W T T
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AT ZTF FeqiEA 9T A
g A orfeTT A gE A ATAY A
1 21 dew, arefomr g} Faver #
sfo safem gw &1 afaw 303, 754 sk
638 3oy & 1 qrfeearT # +fY 200 wra wfy
wfs gr e ¢ o & gat @i
123 g wfa =afes famar &1

T A F7 W AT ¥ Mwae afafy
AT 4Y, IR §g w0 A fwar an
Afsr Fr g g fs owafafa &1 o
T A A @ &1 & grdar s 5
A IqF W FE Ffwd, AT @
TAE AT F a@g § SHHT gt &0
Ao, faad fF s & am arq g9 &1
IrEA W AT saEr @ s e
AN @AM F HMA Y FE@ A
q¥ 1 I7 weal & §ig ¥ 9 Y 949

g |

st ger (fawrdt) @ & g9 wASw
*T |l F7 a¥YT S gU w9 fawwr &
Furfa®i, wfaal &t avg saifal #
qaTe AT W) AN FAAGIE I gW A
v adF W I qm A @A &
FUC ATHT T &1 G917 T@T | 6 F7am
frlgryse W ReET fe 37 oi& & &
Fafmrae fFrar v aa &
qar w=ar 2 5 wfy fasm w16 awet
s g 3| Faw & § go § feowedt
@t & 3A%) T AT Aq1GATE

Ffy aml & wa § g9 7 sgT
QUG E | FX T SAIET FAT A ¥
3 35 wre g i T F AA G Ak
12 wre gwe gqfa Ag ¥ A9 g1 1955-
56 ¥ w17 1 IeTa wfa gFeT 8.7 fages
a7 9« fs g w1 7 f¥wem 99 gz qr
3z 1965-66 ¥ 2 w1 Feared 8 foaeew



213 D.G. (Min.

SR qrge Sfy %< a1 | Fraer AawT &
fe Ag &Y @ #1 = Ay f g,
q A & FOC surEr s gl fean
g, a1 9= AE far, =R & aga
i JT AT E, UF aIE §§ feeiaAy
grar < aizy § ¥fpa fega o A
& Freo g femT 99 1 9T A8 991
qIF ; O 0T ¥ &7 ¥ ¥ 60 HE
femiw a3 gu 72Y 1 e s e fa
dgfr farrm & T & aar s o
fFe reaet &7 ¥ ¥ w1 & fa@my ¥ gAw
FWETAT AT FEAT & | AR, T S @A
fowre &8 -3 feaml &t ¥t feam &

foir & STaT FTAT 9T WA AT IT TAT FY
T ¢ foan mar § | Y WA W@
9 faare s afgd anfs scwaw &3 1

g1 SEHd & | ai aw )y
gfaar agf § &R gav fawr w=vew @1
Tt iwm om w g\ § g fs o=
¥ BT a4 F [FE GE TRHIS T 6
a7 a% &3 st afwg 4@l w1 ==
foir =fg dTor & IW 9T HEAT
aifgd

= ag ¥ g% ag e ¢ A
g wagd & Ak ¥ o At § 9
3 wew gl gery ¥ fom T Ey
¥R Frir st & 1 F AN
s AgY fear s g agl v 5 g
37 & fod war far 30

FW gew Jw ¥ N s fear g &
Iq F A1} A SqTET A FFAT AGATE |
g S & W F Aamer Fw e
sMT HI 2 3T arged R @ @
st | HATew 3 Al @) 40 Sredy
Ffgr AT H AT I WA D I
oY #1 grew gedy | waR A & e
gfa gea s & I &l W A @
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39 & FwT 1077 5 ¥ T97 FI W@ v
o § Y &1 SR g AE
q7 | T HATEY A AT Gy AT ¥ 40
) «Fr F=w w1 fauy fea 9w @
aqr ¥ Y FT IR qFT § | AGRE F
agFrQ wemal & afd I w1 sEE
IRANFREN T R E T aw @ &
feamasN M sTsaRT ST I ot
Rt & AR § ST e Agne §
a1 AT Ig @7 A s
fore meam dar @l @ saAr wgras #
o AN ¥ free amar § @i & fewm
#im w3d & FF gw w1 wean et
TV 4, TR 5T TIHE §ATNT g
W I R sferil ST g s R
fo grIsy WEIT F A 7T AR I
F I FN AAGT sqW T 91 Fwaw
grm i

T & FeAl F IR A qg T 2
fe & §RT & T §F {RT Ay
i & sw F o aw, g
A ¥o TART I qET 1
&1 &% & w17 #1 qra< feor ad ferar
g, orara ¥ =g faed § 1 37T & |reA
framal ®1 fag @ ¥ ScaTe" a7 qwar
2 | W @ guadTa AT aw 9§ s
7% fear T $RT TwEw ¥ gW A 99
F1 qgL ¥ ft 7 WA | TW R wA-
Fq ) oA AT A |

aq § 7y Q@ IWT F A H wgav
AEAEITE W W gH A IE@ R
gfy srgeam a fmnr & & 7w srfa
A fFara & o1 4 9T g8 faar gar &

Qe & graed ¥ ag Fga Agar
gfF @i ¥ fou o 320 w9 T
e § &t Fal F forlr 100 o WA @
2\ WUT F FT ALE AT 3G a1 3w T
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[« agam]
o Tearad & 99FT 80 ey Fw ¥
£ &t 9% S o9 oF-fagrd @9 T
g\ fag® fod w1 sumar da1 @ w
& IuF1 g9 F1 vaET 20 W § ) 9
wex § e o) fagr, dfsa &, s Fgn
2 fmg & @ 9T TR g9 A g
g T8 W!ﬁﬂﬂ-mrﬁﬁﬁs
VI T AT AR g2 A § 1 TR
Ty F1 gar i fear @ A ¥ wsdraw
Foama g W@ Fus Ffere §
ax =g *fs ag & Fr ey e g
f&g v Ham AR &S
St ¥ 9 w9 o FSld wT T
7z 1% fodr g€ aa agl & | W
AT g@ AE A F o 3@ A H A@n
T 7 T@E FE Fg9 qART F A5
faera | s XE grn B g are
N sugETd §, AT T@ AT ALY AT AT
et &7 ¥ FW § 7 IEA! W @r q|
g1l g ¥ VT e F1 ) AN
g, 9ud M7 YT IsEl g Al AT A
3g FY IFFT GET FHI AT & | HUC 9
ma F W A g @ IEF fag A
ngadz-#1E guA AEF A AT feeg ad
¥ gz wan & f& sarg &Y arg v 94
aF9 | 50 g S SgEEE gan g,
Iq ALHAA & WG H A g9 w7 qqqyq
3 a2 ‘@@ i %@ AN ww aF g
qre SaAg A 9247 3T IF AW H fag

R feama & qu fawr aga gfvws o

us gad I 12 ¢ 5 @ qw AT Ty
sqqar $fg & faegs adtq & 1 v 0
Tt a1 @@ {40 qg ¥ A I8 F 04y
e g s ge @m o ag feam I

aFard A dmaEw asar A am

dqr aga W ¢ ARy ¥ faege
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APRIL 9, 1969

F.A. Comm. Dev. and Coop.) 276

Frafes A0 w7 EEET TR, W@
39 d@ifwg & &l sEw q@ & ¥
1fgq | 17T 7% WrETTd F qE g THET
YA FY AT 8, FaAT g IA% qIF w9
2 9EF FwC o afwar @ w1 e R
g ar | F mEdde F aw g faw
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g zafoq +t ag =maam & @A)
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Fama FEfea § afd ¥ @&k
faas aF Iu%T gvary AgT A0 fagdy
faazar Al IemRT oF & §E4r FX 0 99
g3 A afaw gw faw awar g A
gaes! w1 afas oy @3 A gm0

uF gl A § AgHl S F may
Haga 9 13937 § 3@ eF
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Foqmr ATl 14 @ 2 g =
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frmdt 7t & 1| 7@ g 9% a9 g A
T § | WS JAW § gEA AvET wgr-
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AgH OHIA FT FTH FH ¥ @ AGH
¥ g & st g T Se F7 At
fast &1 sewm & A% dun fe agi o
UF Ag B 9F§ T @ 947 F46i0F qg
¥ g Hiw & agt 9 wge oo s
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a7 3T A THT FT AT AT QL AT
a7g ¥ FrEmA 800 tw qT A%
aE ¥ 1500 e qv W w@IE ¥
TgEY 9hE Wd § 1 &5 feC AT EE
ﬁaﬁmﬂﬂaraﬁﬂﬁ*‘%‘ﬁ
gt & oy R A gy Toir @ o
§ g1 IghT o adf 7 qman |

yvenE @ ¥ 1200 @t =7 3far
71 o wfad dfear g s
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T F 0 A gAT 1 W F AR
# 9 e § =Y geadty g |,
ait 3w ¥ Y qEE 9FEN A g
ag TR &g warew ¥ AT
FeqT fF gg G W9 #sy A
o9 foray gak W ¥ I SUM ar
FLEN

g g, IUFF AR, AME
s g gfeT ok figd at y ofe-
QT &1 TA AW H 1950-51 F 40 wrw
gwagt yfr sl F AT 4t andY
1968-69 ¥ #IFIX T 55 WM gFAX
wré 81 Fq wgm A & fe s
¥ oy o & Y eP A 50
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FHFE DT ADA G | IAG! FHET TH g
a@t A gl qgi 7T 800 HIX 1000
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srer free @51 & WX S &
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2 3gi 9 AT 40 e FFAL Y 55
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0 A (TEATT) —w o,
W A G AATHT /O I GG H
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[+ &g TR
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qOT S ¥l F AT E agaHA &
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adTa -9 T S fwErd § w7 qgey
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TATTI A AT RE AW
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AT N @, @ oarenfoic T@ @
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e AR AL AT F qww =1 A e
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T arinft, T 4 I RFET gEW
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w1 o1 vy Adi 1 sl eowre
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wgdt § fis g7 A1 4T a@R w E &)
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1 waar f&t A Fos xgr & & o ot
& fag o107 Aear g—vgy €f®
goq asAr ! wEd 1 s gT AT §
fFaaagter smmgsr W@ 31 g2
FIFC A InaAr g1 fegxr == 9
Wy 56 gATT =T FA AR 3T A qar
gar ot gakdw Ffagamw g 1 @aT
FO7 60-70 gAT T A FAF HoOCAT
o Y gF AEHY &1 &2 9w AT fasar
T THF FTCAgT AT fEy @ §
frgat 3w+ grod a=H 1 A
gt ik gz ar amg Y fafes samw &
sm—fasl § 19 F@ TA, FEAHI
¥ F@ A, g AlR—aaS
a7 o1 & famr qgw §, zafag fs
FIFIT X A TFA H FE FHOA Tl
adf

gEdr qr@ o & ww ¥ FgAT Aganw
gaE gz & & @ #t fif ger Afr
i sTS ¥ AW FY aw fFy o,
FTER F FE AMF a1 e wem
733 &% fydew 3| goefas @ R
400 wyqr feqzw weAr fader 7.33
¥ frdze i fox awR 7z IviR
sl & fe gat W F o wrmaE §
gaal gift 7 g5t 9 1 are ¥ ¥A
FW S G ¥ qgr § fe oawmw
sramae # mic g fasi #§ 10-12
Tq¥ 77 g fas g g, e A A
arar Aff &1 W s gAY OE
W & a1 A1 qrAr § fF g Freae
¥ o o aff ;i aw ¥ i e
¥ Wt A oA fzar g R et
T BT SOREW ¥ w1 giedw A
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FA I "W gATR &R fAAAT s ow
g1 @ faamr @A @ § fF oS-
T[F I AFAC GF G X | qH FaE
& AN, o Ao alte {, qar AH
A A%E W ¥ wiE F qua § e
T FT FOIN wAT AT F AT 9T T
Iz w1 gw A & Qe Ty
g1 A A @ =fer fawd fr
SFf 1 weqrr g1 FYAAT F AW 9T
¥ Al W owEl e AETR
r, ag Ao AamsE § gl amt )
UF TFT T 981 FW A 12-13 @
W EY $Q &1 "UC 7.33 9 fagew
T A AT A 400 TIX FT AT 97
FX BT fFam w1 ;A HT

st gemafgT R uF owE ¥
fovaar e G g 7

st g adg : ¥7 & A dar
T Tt W g g, W g agt
@A S @A 21 g A AT A F
feaft sma &d @4t g =R g,
qet W, ¥ET A S A wgard
¥ qiEgz T fawr 133 4% fEes
Tar Afar s g F Ao 3O a5
et @t fagr e 18-19 w0 feaes
fasrat @ o ¥ 10 w7 fas @
3 TR FsGRA IR T e
frer 1@ I = G T qe oE0F |
g Y frgd g s 10 s
1 G TENA TAWT RN T
qEl TR AW W TIAR § W IEET
wEET N @ FAre ¥ @ frd
ot & W A gEe e feEe S
Tizy qway §, 9¥ @i, @, w9,
gries, A, feay W wwTE A
g oveam s @ &1 A
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[« ®T qme]
1 # wer Afa g & WwH S
W Frowg Afg g s A
# Af Ad &1 A R A AT
T refadiT AEY & I ogwar
Fa@ Jd A IFT oaT F wger famaw
& @AY F gwgar g5 g
FE ot T ar 1 g anadY e
¥ 9 £ AR FUsI A3 §, IR
faorel 7€ el | o 4 ¥ St
Fr SRy g, WX gFEr faselt &
FATA g1 fAear )

L A % WS 4F q o g
e ot it feam ST widdw &% ¥
JAIT FAT AR &, AT I FAR W
IARY FoF AAT § A HIAT AT IAN IH
T 9gaT § | FEwre & faars, agdle-
T foes geay & famen, ag
JTT ATa-AtEy AT wEr g1 IGHT A
Wt g fawar §ag w@ § 5o v
I A ST AT AT ¥ T owEr ?
ot W fee #t 7 ey fear omar @,
7 faort & o @Y } g oy s @A
¥ fr g gea a8 Y ) 4@
Ay A A

gHTU TEt fer @ wwy warey frge
&, W /AT § 1 9 gEL W yFAET
Foawsoa gt W g dgmar F @
qim Y § 5 gl weT ST 1 EW
o ¥ gl § Treg d AgmAr |
@M $T &N, WA W 48 A& Fgd ¢ (&

o A8 fGar o @Y gwwr dsmAr
& G%aT § A gATQ e A & 1 faand
¥ @ ag 6 g R ad ¥
§t HE H ¥ 6 gFe # faarg w1 -
W A G ERAT R | I GHR I
T FY qF ST A I |
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# qaor g g fr o www A
tﬁa%ﬁwﬁ%ﬁfrmﬁgﬁmm
¥ wTETH qrEE QAT T A e
a1 | FIHTR G e FHArma e fa
AT | G FHET F qRGEET g
#1 frw o1 o ot g IR AR
AT WS amw Ag fear | gafeq &
g1 § 5 gl SR Nt @@=
TAEAT 9T Y& €9 ¥ s faur amw |
99 ToTHI § JT £ aEFH ¥ fog sarar
Y¥ourr aw faar smr aifs agi &
foam orqer w1 =T 5

R, T a5 smifea F ant § #g
FHEw FEAM qg W FrEAOfed
fawmr & TEwT FTEC T safew avmar &
fF Y FrTEET & Fwei feeT @ IEw)
ag wa faur &t BfFw ag weneifer
fn feet Faeie feelr & T WY
ar afer S9% gt w9 ¥ feam o9
o & 1 9y a1 S sremafea AT
¥ a9l dFT gT W E A A9 AN
TN GT R IFT AW § | IHES @Y
78 @1 & & Famaifea & a1a 97 afrs
#tT A af @1 I S oam-
afrs fegmm dfome & 9 &g ARt
WL AT qgT A=A OII L1
arr 7 ar T 39 faefed § i
grar & 1 999 fedl 1 € o A gar
i wmy Fgg fafeed § ok
TG FAE! WHodiAe X THeTHeqHoF

T WY O R Y e faes . AENAS 7wy fedar @ Awe

frra § N 5 wogav ¥ % fou
FASAE I 98 foat qm Yaw Eag
Fivg ¥ fou s 0 § 9 97
T AT ATAT AV AG ST FH-TA T
wiafeat ¥ foq Az " &1 ag o
fanm Fr s A FRAEL
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ga ¥ ¥ qg sgmrwigmr gloaw
faamn &Y M qe@ AE 20 zaF wA
it At g At wifge 1 fAErd #r aw
a1 gg & s A %41 37 &1 gAEAQIC T
7€l ®T gFaT I WA F AT qX @A
s 51 afawcagi 21 s W FoF
Y vt e ARar g At AN Ay d
i3 T At Agfea & mar gmar §
N 3@ ¥ T AqUET AT FE ALY v
21 zafeq & srgm f5 ag ot g9 fonr
Fenemgdag I3 Aetagw ¥
T A, ¥ YIAT TR Y g€ 9191 34
fawrr & sy of@da feg sng aifs
gark g & =l 7 o fad ) wifgr @
fF amre g AAY F1 I WA FT AN
g 2awy g aY A 0 wfgw A @
RECEC R

z@ 20 a9 &} ATAEY & g A A feafa
g § s fgar=a ¥ 3T saur gard) a%
aga ¥ @Al ¥ WS FY @a] A1 W
& mgm f& woit S0 @& gewa & A
qr ¥ g AT A a1 @ W &Y 4T
FATEAT HUM | AAT § & gHEar afew
¢, feamt 1 graa faal feq g &Y
a1 @Y & zafed & augm fF e St
w1 @z Afay, aer Afsr ate eg
#fe geaelt gfamg 3¢ gow
FfFT arfF o & gramm 1 33T 78,
w awafriar & =& ¥ 99 T G
A a3 A gAY Ay | FaS PR T
i At ¥ W A mgA Grer Ad
a1 & ot &€ f5 w50 wgiaw waww
a9 AT IFX AAWEF FIAAG
w%i ! 3% @iu xar fear o o @
T 3 § gugrd Ay, W@ e &
FreafrdT T W w4 Agiky €@ 2w
% smar 7 feam &1 @fr mEE) § an-
47 gifaw & @87 1
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SHRI S, B. PATIL (Bagalkot): Mr.
Chairman, first of all I thank your for
giving me an opportunity to speak om the
demand pertaining to the Ministy of
Food and Agriculture and Community
Development and Co-operation.

At the outsct, I congratulate our agri-
cultural scientists for evolving a new strain
of foodgrain varieties, that is, the high-
yielding varicties of fcodgrains. At the
same time | want {o congratulate our
farmers for adoption of these in our

country in order to increase our food pro-

duction.

I have heard many speeches from both
the Benches. Some friends have stressed on
increasing food production while some others
have stressed on increasing dalry products.
The important point is that agriculture is an
important sector and it generates nearly 49
per cent of the national income, Our
Government should take note of this and
increase their activities in this sphere of
agricultural Cevelopmnt.

But, Sir, what are the botilenecks that
we face in the agricultural sector 7 And what
are the bottlenecks in not achieving our food
targets ? One of them is that we are mainly
dependent on agriculture and 809/ of our coun-
trymen are engaged in agricultural occupa-
tions, It is really shameful that we are not
even gelting focod to eat in our own country.
But, we are importing foodgrains fiom seven
million tonnes to eleven million tonnes from
foreign countries. And we are spending
Rs. 1000 crores on this account. Our new
agricultural strategy has started only from the
last year and our agriculturists—farmers—
are taking keen interest as to how to achieve
the maximum yield from out of the limited
resources of their own.

In the First Plan period, our Govern-
ment stressed their emphasis on agriculture,
But in the Second and the Third Plan
periods, the emphasis on agriculture was
shifted to heavy industries and other types
of industries. In the Fourth Plan period
and especially in the last two years or so, in
our Annual Plans the Governmeént have
taken a firm stand as to how to increase
our agricultural production by using all
means of costlier inputs. But, still, there
are some bottlenecks which we must try to
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remave, QOur farmers and the small-holders
of lands are also experiencing some diffi-
culties, Unless we remove these difficulties
then and there, we shall not be able to
achieve our target on this important item of
food production,

Now taking our agricultural growth in
the last seventeen years, that has increased
from a mere stagnant figure of 139/ in 1951
to 3,949 in 1968, The rise in food produc-
tion was by 61.1%/ from 54.9 million tonnes
in 1950-51 to 89 million tonnes in 1964-65,
But, unfortunately, our production fell to 72
million tonnes in 1965-66 which was
due to severe drought conditions in our
country. But, again, it picked up in the
following year touching the mark of 75
million tonnes. We are producing nearly
95 millions tonnes of foodgrains at present,
That represents an increase of 73% over the
production in the year 1950-51. Side by
side, Bir, our output per acre has also been
increased from 2.45 quintals in 1949-50 to
3.37 quintals in 1964-65. But, still, we have
imported in the year 1966 nearly 10.4 million
tonnes of foodgrains while in the year 1967
we imported about 9.4 million tonnes of
foodgrains. In the year 1968, our imports
were restricted to about 7.5 million tonnes.
But, nowhere we have reached self-sufficiency
in food even though that s well within the
capacity of our country., The farmers to-
day produce foodgrains in about 120 million
hectares of land. If we even have a modest
yield of one tonne per hectare, that would
satisfy our present requirements and by using
high yielding variety of seeds, we can casily
raise our output even to 2 tonnes per hectare,
My own experience shows that our output
can be increased by two to three tonnes per
hectare. Thc gap between foodrain produc-
tion and demand is oot more than about
15%; at present. It may also be noted that
a similar proportion is estimated to be lost
through the action of pests and through
faulty storages. By this 159 of our food
production has been, lost. I have stressed
on the importance of achieving self-suffi-
ciency in food. What are the bottlenecks
that stand in the way to achieve the required
food production per hectare ? The country
is facing many problems. Unless and until
these are solved, we cannot really achieve
our target of food production. We have to
remove the bottleneck first of all if we want
to reach the target of food production to a
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maximum extent, One of the major difficul-
ties that I mentioned was the costlier inputs.
And many other friends here also mentioned
that. Secondly, slow implementation of
Land Reform Laws, These two important
factors are affecting the food production in
the country.

e

Firstly,"we must consider the prices of
agricultural inputs and the low consumption
of chemical fertilisers, which lead to low
output per unit in India as compared to
other countrie; of the world. The prices of
inputs in our country continue to be costlier,
one of the highest in the world. In the
U.S.A., for example, a farmer can purchase
one Kg. of NPK with 1.5 Kg. of paddy or
2 Kgs. of wheat; in Japan one Kg. of NPK
can be bought with 1.2 Kg. of paddy or
1.7 Kg. of wheat. The Indian farmsr has
to pay to buy an equivalent quatity of NPK,
5.2 Kgs. of paddy or 3.7 Kgs. of wheat.
This ratio is much more favourable even
in Pakistan, where a farmer has to pay only
0.85 Kg. of rice for one Kg, of NPK, One
of the major contributing factors for agricul-
tural development in the developed countries
has been the low price of agricultural in-
puts.,

Then, we have to compare the consump-
tion of fertilisers per acre of agricultural
area jn India and in other developed
countries, as also the output per hectare.
In Belgium, they are using 268.68 Kgs.
of fertilisers and they are producing 37.5
quintals of wheat. In West Germany, they
are using 204 Kgs. of fertilisers and they
are producing 30.5 quintals of wheat. In
Netherlands, they are using 249,32 Kgs.
of NPK and they are getting 43.5 quintals
of wheat. In China and Japan they are
using 255.84 Kgs, and 277.33 Kgs. of NPK
respectively and they are getling 21.1 and
27 quintals of wheat respectively. 1 will
now come to India. In Indla, we are
using only 4.57 Kgs. of NPK per hectare
and we are getting only 9 quintals per hec-
tare. This is the position obtaining in India.

This goes to prove that in’ India our
farmers are not capable of using costlier
inputs. That Is why our fertiliser consump-
tion Is very low and naturally, as a
consequence, the output per acre is also low
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in India. In my State, Mysore, huge
quantities of imported fertilisers, imported
chemical fertilisers, are lying In the godowns
for the last two years. Nobody is coming
to purchase it, Why, Sir? Bs=cause, it is
costly and they cannot afford to buy, In
India, only 49/ of the farming community
Is able to use costlier inputs like fertilisers
pesticides, tractors, etc. The other 96%
of the farming community is absolutely
helpless. What have the Government done
8o far to help these -people and what are
they going to do in the future for thess
people 7 A firm action on the part of the
‘Governmeat is needed in this respect.

I will pow come to the peasantry system.
According to the Natiopal Sample Survey,
1961-62, 129/ of the estimated 72 million
rural households owned mno land at all.
72.2); of the houscholds had less than 5
acres and owned hardly 20.2%, of agricultural
lands, Those holding less than 10 acres
were 88.19/, owning 40.5% of the total
land in the country. In contrast to this
the housechold:s with more than 20 acres
were only 4.4% of the total but they owned
3587, of the land in the country. The
remaining 95.6%/ are within the limit of 15
acres par houseshold. This is the situation
in our farming community. In order to
solve this problem, the existing Land
Reforms Acts must be implemented properly.
I will now quote official opinion in this
respect, The  National D:velopment
Council’s implementation Committee (Land
Reforms) has said in its report :

“Delays in implementing land reforms
add to great uncertainties and hamper
execution of agricullural production
programmes’ in the Fourth Five
Year Plan".

Again ; they utter this warning :

*“Unless reforms are speedily imple-
mented, the benefit of the proposed
large-scale investm:nt in the Fourth
Plan in agriculture will not accrue to
the rural poor. Disparity will be
further enhanced and tensions in the
rurel areas accentuated™,

The Working Group of th: Ministry of
Agriculture has said in its report 1

“In the final analysis, effective imple-
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mentation of the programme of
security of tenure and participation
in agricultural production programmes
by the cultivating tenants who con-
stitute one-fourth of the total number
of cultivating households will, to a

great extent, determine the rate of
growth in agriculture."’
FAO studies have shown that lack of

adequate investment and lack of real incen-
tives to the cultivator were major obstacles
to agricultural growth or progress. Land
reforms in developing nations like India
were a strong weapon in battling hunger
and vital to Increasing productivity.

These reports are before Government,
They must take immediate action to imple-
ment land reforms in various States.

Now I come to the National Seeds
Corporation, a Government of India under-
taking. It has an important task to perform,
to produce high-yielding wvarieties of grain
and improved seeds for supply to farmers.
This is necessary if we have to achieve the
maximum growth in agricultural oulput.
But here new ‘gentleman’ farmers have
entered the field and have taken up sead
multiplication and seed production pro-
grammes in various parts of the country.
Far from encouraging and helping the poor
cultivators, these ‘gentlemen’ agriculturists
harass the poor cultivator. This creates
trouble for agriculturists in various
parts of the country. Instead of
quality seeds, the agriculturists are supplied
impure seeds. ‘This matter should be looked
joto and proper action taken, [ suggest
that this impor:ant task of producing high-
yielding varieties of seeds be assigned to
various research stations and quality seeds
supplied to farmers.

With regard to the community develop-
ment programmes, 1 will say one word. In
the report of the Department on p. 48,
under “Coverage of panchayati raj institu-
tions', in col, 4, we find agalnst Mysore the
number of zila parishads as 19. But the
fact is that for the last 8 ycars the Joint
Committee report on zila parishads is
lying with the State Legislature, I do not
know how it has been included in this.

SHRI K. LAKKAPPA (Tumkur); There
is no zila parishad in Mysore.
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But in the report it is mentioned as zila
Parisnads. 1t shows the utter ignoramce
prevailing in the Ministry.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. §. GURU-
PADASWAMY) : The terminology used  is
wrong. Mysore State has got District
Development Councils and no zila parishads.
It is a mistake.

SHRI JAGJIWAN RAM : Ignorance
{s not the monopoly of Mysore State,

SHRI S. B. PATIL : I congratulate the
Vice-Chancellor of the Punjab Agricultural
University, Ludhiana on producing this
leaflet with regard to the new agricultural
taxes and tax on fertilisers. Here it is said :

“One of the reasons why this change
in the existing tax structure is being
proposed is to check the entry of
businessmen and industrialists in the
farming profession with the object of
legalising their black money. The
entry of these persons into agriculture
has been unfortunate. Thus, the
only honest profession in the world
has been corrupted.”

This is an important matter, Big business
people are entering into the seed industry
and discouraging the poor farmers who are
producing sceds in small quantities on their
own land. With these words, I conclude,

SHRI E. K. NAYANAR (Palghat) 1
Sir, last year, we were discussing about the
bumper crop and buffer stocks. This year,
the ministry and hon. members of the ruling
party have raised the slogan of “‘Green
Revolution™ and new strategy in agricultural
development. Every year a new slogan is
raised, but the fuct is quite contrary,

The economic Survey itself reveals that
the net per capita daily availability of food-
grains was lower than the availability io
1965 by 3.6 per cent and not substantially
higher than the availability in earlier good
years. It was only 457 grams in 1968 as
against 474 grams in 1965.

We are discussing the agrarian reforms
and food situation after 22 years of freedom
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and after three Five Year Plans have been
implemented. The fourth Plan is not
finalised yet. As a sober assessment of the
so-called green revolution in the economic
survey, for the first time, an attempt was
made to separate facts from fiction, Com-
paring themselves of output in 1967-68 with
1964-65, the Economic Survey has come to
the cohalusion that marked improvement in
productivity has been registered in the case
of wheat and maize, not in other foodgrains.
In spite of last year’s record harvest, the
net availability of foodgrains in 1968 was
only 457 grams, which was lower by 3.6
per cent than the availability in 1965, as I
I have mentioned. In fact, 1968 per capita
availability was less than that of some of
the earlier years,

This, together with the fact that the
Government proposes to withdraw food
subsidies is bound to raise the prices of
foodgrains next years. Our Food Minister,
Shri Jagjiwan Ram, Stated in Rajya Sabha
on February 21st that the rise in the issue
price of wheat might become inevitable at
a later date as the Government continues to
incur heavy losses because of a subsidy of
nearly Rs, 10 crores to Rs. 11 crores. With
this inevitable rise in food prices the pur-
chasing capacity of the ordinary man in the
city will be under heavy pressure and
industry will in wvain try to forge ahead.
The urban cost of living index is bound to
go up. Even now 82 per cent of villagers
get below one rupee. This information was
given by the Prime Minister in reply to a
question in Rajya Sabha. At the same time,
cost of living is increasing.

Self-sufficiency in food has been a
national objective since the days of freedom
movement. But today self-reliance as an
objective of policy exists merely on paper
in government programme and it i pro-
mised to be achieved by-the end of March,
1971. But it has not been built into the
frame-work of a national food policy. Even
now we are depending on the import of
foodgrains under P. L. 480 agreement from
U. 8. A.

The break up of the land monopoly and
distribution of land gratis to the agricultural
labour and poor peasants and abolition of
their heavy debts burden are the pre-requisite
for releasing the creative energy and labour
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enthusiasm of millions of peasants. The
Government of India is continuing the pro-
landlord policies.

Belween 1960 and 1968 the dependence
on foreign food imports increased. The
huge imports of food and other commodities
under the American P. L. 480 also helps
to strengthen American grip over economy.
Assistance under P, L. 480 amounted to
Rs. 544.81 crores during the period of the
Second Plan and the total during the Third
Plan was Rs. 853,22 crores. The total up
to September, 1967 amounts to the huge
figure of Rs. 1719.83 crores, This leaves
a colossal amount of rupee  currency
in the hands of U. 8. A. to manipulate our
economy.

The per capita availability of food-
grains were 16.48 ounces in 1959 and since
then it has been contiouously below the
figure except in 1965 in spite of heavy
imports. In 1966 and 1967 it fell to 14.17
ounces—-a figure less than in 1953, Tt is
quite clear that unless agriculture is relieved
of its present relations, land is distributed
and production is reorganised on a co-
operative basis enabling science and capital
to be applied to the land, steady development
of industry is impossible. '

Even now we are relying heavily on
imports, The total imports in 1969 may
thus is almost at last year’s level of 5.7
million tonnes. This is the net result of the
‘new strategy of agricultural development.”

Deficit States like Kerala and Bengal
are suffering even now due to the shortage
of food supply from the Centre. Last year
we discussed about the deficit position of
Kerala. The Centre’s attitude towards
Kerala in the matter of food supply continue
to be discriminatory. 75 thousand tonnes
of rice is needed every month for Kerala
State for the distributlon of six ounces to
every adult. The Food Minister has pro=
mised that they will not take a discrimina-
tory attitude towards Kerala in the matter
of the supply. But from e.tperfm we have
seen that Central Government has taken a
discriminatory attitude towards Kerala. In
1965, the Centre alloted 9.10 lakh tonnes of
rice to Kerala, in 1966 it was 8.03 lakh
tonnes of rice and in 1967 it was reduced to
'5.37 lakh tonnes .of  rice. when. the non-
Congress Government came to power. In
1968 also the Centre had given to Kerala

" 1967-68.

204

only 5.85 lakh tonnes of rice. Even now
Kerala is unable to distribute 6 ounces of
rce and varies the ration from 3 to 4} ounces
of rice.

17 brs.

Kerala had a rice ration of six ounces
in 1966-67 which was cut to three ounces in
Moreover  there had been
two increases in the price of rice supplied
by the Centre in this very period—the first
of the magnitude of Rs. 11 per quintal be-
ginning with the end of Dzcember, 1966 and
another of Rs. 16 per quintal beginning with
January, 1968. This is policy of the Centre
towards Kerala State when a non-Congress
government came into power. The pro-
pagation of self-sufficiency in food has
already become a hoax.

Coming to agrarian relations, the econo-
mic crisis is interwoven with the agrarain
crisis, the crisis of the agrarian land relations.
Growing concentration of land in the hands
of a tiny minority has led to the virtual land
monopoly intensifying semi-feudal exploita-
tion along with a certain growth of capitalist
relations sup>r-impossd on the farmer and
additing to the exploitation. It is estimated
that 47 per cent houscholds in rural India
own no land or less than five acres of land
each and their share of the total land is
only one per cent. 74 per cent. households
in rural India own mno land or less
than five acres of land each and
have 16 per cent of the total area
under their ownership. The share of 2.5 per
cent households each owning 30 acres of land
or more amount to 28 per cent of the total
landed area. About one per cent of hose-
hold owning more than 40 acres each hold
20 per cent of tha total area.

This is the net result of the Congress
Government's land reforms. This result
was achieved by mass eviction of peasants
to evade the provisions regarding ceilings
on holdings or abolition of zamindari.
Under Congress regime old feudal relations
and exploitation continued. 82 per cent
of rural population have an income of
less than one rupee per day.

Feudal exploitation through usury bas
grown apace and is seen in the cnormous

increase of the indebledness of the
peasants, which has increascd from Rs,
900 crores to Rs, 2,489.10 crores by

1961-62. Since then the debt must have
piled up rapidly im the last six years.
Now we can assume that it has gone up
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to Rs. 3,000 crores. It was estimated
by the Reserve Bank Survey (dealing
with 1961-62) that the rural indebtedness
amounted to Rs. 2,489.10 crores and
every year the peasant had to foot
the bill of Rs. 299.83 crores by way of
interest charges, which comes to 4.3
per cent of the total production under
agriculture for that year.

Agricultural labourers, poor peasants,
artisans and tribals are heavily indebted.
The fleecing by the money-lenders of the
propertyless semi-proletarian strata knows
no bounds, The agricultural labourers in
a large measure represent the mass of
unemployed in the rural area. Under
the Congress regims no  propsr land
distribution to the agricultural workers
has taken place. Repression against the
tribal and agricultural workers continues.
There are more than five crores of
cultivable waste land o this country. This
crisis of agrarian relations becomes the
foundation of the crisis of the Indian
economy, which is created by the Congress
Government, which allied itself with the
landlord capitalists of this country and
ruled the country for the last twenty years,

Without eading the feudal land
relations and capitalist ecomomy it s
Impossibe to solve the food  crisis
and agrarian crisis. But the Central
Government are not interested in land
reforms even though they claim to
believe in the socialist pattern of society,
What is the attitude of the Central
Government towards the Kerala Land
Reforms (Amendment) Bill? Even an
attempt to introduce agrarian reforms in
favour of the cultivating peasantry leads
to conflicts between a State Govern-
ment and the Centre. In 1957-59 the
Communist-led government’s Land Reforms
Bill led to such a better conflict that
the State Government was dismissed by
the Centre and the land reform measures
were watered down by the Congress
Government which took office subsequently.
Today the Congress Government at the
Contre is again trying to create trouble
in relation to the Agrarian Relations
(Amendmend) Bill drafted by the present
United Front Government of Kerala, The
Planning Commission and the Unlon
Government officials had concurred earlier
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with the provisions of the Bill when the
Kerala Land Revenue Minister vislited New
Delhi and had discussions with them.
The Kerala Land Reforms (Amendment)
Bill, 1968 was sent to the Secretary to
the Gavernment of India, Ministry of
Home Affairs, on the ll-lh August, 1968
for obtaining their “prior concurrence for
introducing the Bill in the Assembly.
Since reply was received from the Ministry.

Instead of giving formal clegrance of
the Union Home Ministry to the Bill
for which the State Government was
waiting, the Centre has made further
suggestions to be incorporated in the
Bill. These suggestions were contrary to the
interests of the actual tillers of the land and
poor peasants.

The suggestions ef the Centre were
not acceptable to the Kerala Government.
We are not golog to accept the suggestions
of the Centre. The Ceatre had not said
that any of the provisions of the Bill
violated the Constitution. The present
suggestions of the Centre mainly related
to the definition of occupants of homesteads,
provislons regarding loan from bank in the
D:bt Relief Bill—the suggestion given by
the Ceatre to the Kerala Government was

that all commercial loans must be
deleted from the Bill ; then what help
will the peasants get through the Debt

Relief Bill 7—regarding fair rent in the
Agrarian Relations (Amendment) Bill and
celling on plantation provided for in the
same Bill.

The Kannan Devan Plantation Company
have 1,25,000 acres of which only 1 lakh
acres is under plantation and 25,000
acres  is  waste land. Some provi-
sions .are there In the Bill for giving
these lands to the peasants., The Central
Govornment wants to support the Kannan
Devan Company which is a British
company.

Obviously, none of the proposals sugget-
ed by the Central Government are accepta-
ble to the Kerala Government because the
whole purpose of giving relief to the cultiva-
ting peasantry, who are tilling the Ilands,
from the burdens of rent arrears and usurious
debts would bs nullified.

If the Centre is Interesied to help the

- poor peasants and agricultural workers, they
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must change the pro-landlord and pro-capi-
talist policy. Give concwrence to the
Kerala Land Reforms (Amendment) Bill to
help the peasants in Kerala.

In the Report the Government has said :-

“*Comprehensive legislations conferr-
ing substantial rights on tenants have
been enacted in all States except
Assam, Bihar, Haryana, Punjab,
Andhra Pradesh (Telangana) area)”—

no land reforms in Telangana; ll-iey have
themselves written this ; —

**and West Bengal.™

I want to konow the postition in Mysore.
Has no land reform been implemented there ?
Is there no ceiling? The Bill is there but
it is not mentioned anywhere in this docu-
ment., Mysore is pot mentioned; other
States are mentioned. Shri Lakkappa will
speak about this, I think.

If you keep the outmoded landlord
policy, if you do not abolish landlordism
and the outmoded social system, I would
warn you in the words of Mahakavi Kuma-
ran Asan, who wrote about the old feudal
and caste system :

Malyalam poetry recited.

SHRI RANDHIR SINGH
melodious.

Very

MR. CHAIRMAN : For the benefit of
the House please translate it,

SHRI E. K. NAYANAR 1 Yes,

Times have changed and with that the
shorn threads of customs have worn out.
The people canaot be kept bound with such
a weak chain. You have to alter this out-
moded system or else they will ultimately
destroy you. .

The case system and the feudal system
are all outmoded systems. They will destroy
you. It is going on in this country. Ina
number of provinces your power has been
lost. If you do not abolish the landlord
system, if you do not give land to the tiller
if you do not help the poor peasantry, the

agricultural workers, the backward Tribal
people and Harijans, you will be thrown
away in the rest of the country also.

SHRI ANNASAHIB SHINDE : Is there
no caste system in Kerala ?

SHRI E. K. NAYANAR : It is not

there, You see the Government record in
Kerala. I am not speaking; the facts will
speak.

sl favaAre g (fon) @ wwwfa
@, I F@ ¥ AWAT wRE S Qe
RY R ITHF @y S RT F 15
FrgfTee ardf & g A A Fgr & IA
Magargm T g fF 9 3w wr oSt
APE g A S IFIF R F A
R WA dw@w @
T2 @ FIA WX AL ITH g H
AT I I F Tg AAAT i fR
g X Ffee =l T §@R oE
T TG ars, & A AT o A
[AEGT Y qGT g AN FL AR | @7 X
H9% gaeg &1 sqrar At &, 9§,
faeord §, AR F11 F1 9AF 3 §
zafeu e F=17 ae faamr 2 @Y &,
IHY g | AfET T g 9gl
FRIfE G 78! §, q8T ZaH! Faewi-
g 78 &, Al et A A @ s gl
g g5 qF GAET FT 8T AT gAT |

IARA F OF WA FRgfree aaew
gy 53 §g oW 1 oo A i
2T A3 I | IAFT ATFA gT Aifed
oI EH WA Sw N g
foam sfam &, S s ® A€ 8
gl 9¢ BREY ¥ gevdw faaeft qfir g,
FIWMF gear F w1 oW
FTS W A HA FH &7 A0 A T
s 3w ¥ auf v @t stx g € @iy
fag w37 & 7z 9 § Ia¥ Mg qar
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[ favre )
qdf IO 3w ¥ o fag ¥ 37 fo=t §
ot fgarem & 1Y ¥ w39 F W §, &t
WTT: g HIS AT &, G § &qew BT
A ¥ gt arg AT SART WEFL g [FAY

I
t s ¥ oo favm R am g1 gH W
qTT FY TG @ wr fge e 1947 #
fo a3 29 AT g a1, g }w A
TS HUT W Goig FUT 91, sfEa
T 9T GIETT F1 1T 50 FAg AE-
frqi w1 fasr e T 80 A FE &
AT GAT 737 F T frgw avw ¥ @
¥ ot feme Wegw gArg—ag wga
gugNg g | 1967-68 ¥ |y ¥ 9 =w
56 @rE zw wewT 931 gAr 97 5 IAy
qz¥ 1964-65 ¥ 8 Fg 90 w@ A dar
BHT 41 30 TG & 66 FTH & o1 SqTT
qar gar | F qure-da & a1 ar o ¥
argar 1 gar gfaer W@ & oF o
UHo Fo % GZ€q 7 IWAT I=1 &7 €Y |
& 0 S gfwa wr qfggid
ag ord afz feet w2 A aff, afew
YT AT F A 72 9T F9 F @V
gt 2 | namw 7z ¥ fF ¥w 1 50 wfawa
arg ® feqial &1 9T T & @ av-
FRFAMFTGE | TR TG & 5 7K
+ft Ayt ot 2§ Y FAFET OF W AT
aff arsar &, ¥fsa fag  sarEa
1951 % = fFar wav ar,  ArFATH F
g, SE QAT A wa et Arg g A
fawe g " T3 F A o2 A, wEkw
Tt ¥ g1 & Fragg fY, IAHT AT
FAGY T AT qG & | TES AT WA
# ford Nega a7 ¥ gardt fgema adt
E4

ag fiF § fF o # Fearal &1 aga
mma,%&ﬂswﬁwﬂmﬁ
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0§ | o avg § g ¥ IR A
9§91 &7 g9 frar, ITRY W
s T, A9l 1 g%S a9 &
for St &, wafs gart dw ¥ ¥aw 17
sfawa arercar &,  SaeT Y A8 e o
F9 q1M 7 IART FWER w1 5
WA X A gH AW § fF gw Ao
T GHEATHT HY §% T & (a0 o
a3 § 1 gard agd gf AT ¥ gEEw
# U ¥ F7 IeWET AT A T @
&1 A AT I AT |rewt & v A
FTFFT T, o1 T w gy o T T,
IF BT F o g F FHATY 9T IAFT
I EFE A § ) W dw e fe Ay
24T faafe gamk 3w 9T g¥ F F1707 wrE,
9 ¥ 9t guRr oo faet 1 97 gTER
¥ gTer qarar v fF I qreEt §1 99-
ayr fear wma, @@ 9@ ¥ S F a7

e g #1

17.13 hrs.

[=ft argdew e farEa gu)

FfF wwmafa wgeg, faaeT dTER
a3t &, faawr semed feamT & agmn g,
AT HrAET g Rl ® AE gar &)
W F Ag ¢ F 998 e & faw
I @0 Jarfed TEgEl A7 faay £
gufsy stqear A4V @ v & | TEE FOw
I S0l ®) Ao FEgeT W I Ay A
I9=T 2, Y I F AHI-WAT 9T Gar 2
g fwasr fafesds wg wmm g, o
st 1 o fewia w9 £ e
gt 2, S faaw FT H9AT TH A
SN #Y I 9T} | 69 AR F IR
afoan &, St S0 I9F) a@K § fawdt

2, Tad ot o e I Ay § S

Fr-aEdl F I FQ ge oW I
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BRI ITH AGY qgT qiar §, foreAr I
FI fawr afgm) fadw =7 & e
T IaT Hrer A& 9ET 97 W
ZaTR qdf JeT w2 F AT A AT W
fad % wgi <targ gFe 1 ama gfw gfa
safer qedt A% g 1100 & ot afrs
Tt oY e # §, Y@ ol WA
AT WIFTC IIFH HTAT I1EAT &, AGH
Jgwed 74 g1 9 1 g 9Er § fF e
F A 35 TR A ArEfer & gaqu
T &, Fret-frelt w41 & mgerQt gend
3t &, dfeT g7 oTEl aT et saerea A€
& &%t & ot et w1 weer sfea gea
< @02 qU gy MRrEE ¥ 99 T
FY ¥ FH @ AT A R =
M IF e F AT F | @iy AT Ay
Fage g fF s wm Feardl 91 g2
T R g ¥ R A R
Tgi W st 73 fF 9% g I-
faa gaat =t fay & fou off &Taw g6
Y qreAt #1 §afsa fear w0 g
FTHIX AT T LT #1598 A fad
s 3T aifgy @ifs gt et &Y
&) sz aF o 9T #Y wifaw feafy
ga q¥ |

@t fear 7 zgqa¥s smrasy § o
7 xR wlm aFy § | ¥ ofrr ¥z o 7
qO% a%F § | g A frarat Y @3-
Tar ¥ for oHt et Froata 9 -
g & &1 & "man § 8 g s
F qrart FY Ty w17 arfF ¥ feaEi
7% 79 §% | g9 T AT S 0 3 F
ART T §, SAHE ¥ g IT A
¥ a3, foay 0 sqgear G FF &
dwed oI offa ¥zw frat #1 feod
o fae @ | 5 T F% q 95w
#r ¢¥ g2 ¥ ga1am 97 AR - A
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WIRAR ST IHE momas =
O ¥ ared . aidl ¥ Iqeew Tg) fRd
wrad, gark fRaTEl Y raEr g ogw
37 | § 5@ @19 F) @r| 7 @wier 75
@ E & 3 F o FT—agl F7 o
T2 g)T § Feg-aEw dav @ar §, IAw
wee gu SNl ¥ agy Sw1 § A i
¥gwem A §, zuk FE gy safw
yfaFratea 8 faear g wwfeqagi &
frami FY frarg gurlaTAy WAt g ¥
@ & gart frates §, safad § o
ardl 1 W §ST A gHG gHT 9T ISE@r
W@ o aw qh A A &
T} EIE FTERIAAAT 45 ¥ T4T A
A T A frem qu Ad #T I,
s ouagr ARt gfa g, STz &
=19 T8 &) awar ¢ 1 tafed g e
F o1 g F fald gt gued AR
R F ofed a1 s fedt qreT & A
HETAAT IIeT FEY, foawy IR SR
w1 ofeq ¥z faod @ fe @d @
I HTERT &Y T Ay g1 A |

i #§ S w @ & fr a1 S
Fog i Earofror 3w §, w7 A
qUE R AR § @ I FEE F oy
fordr & feaamex qT rAT qFAT ], TR
AT T THEE FATE | AEL W
graa § g Sqaear wT gEAI § ®
Frfer amd & afd v e 97
FTC 1T 37 FAFH F&  Io@T fHar
G- FTCETTT g ¥ S AleT &
af aear @ S I AT &
ATEHT FT FTH FAD | 99 aF o@l
sraeat g grit, s ¥ gu o afemw
¥z AT daed w1 qurowaw A @
R |

& sy AT WA St B @ar v g
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[+ forsz A 7]
A 7 7w qArew § §, IRy qurd A
g g, ¥ oisra gz § oF aga
a7 af e FF o @ § A fear 21
WE I WA ¥ TE-a4F GG AR
AT a8 g & R ey @ aR
1T ¥ g A9AY I F) @A, ¥ 5
ag #t yo arx §  fF @ AR @9 w0
QT I TNt { g1 § o g 9%
feraré & @ Sueew g | &Y ag g
2 7 ag da=g a1 faaed ) gay afrs
sgEaT 3% 97 g & afE |\ ek S
TTH FT AN ITIT 21 &% | &R AR
A A F A T O FAr T Gy
A T IeTT AW G AT L ATEA
T FT F14 50 q4790 F I g,
g% g7+9 ¥ qRfrF a7 * ) de|r-
&7 31 wifge ok g Ffg 3T wifin
f& A oo 37 W falw e
fear o | F a Ao F W q@w@ H
T g I Ee foard st 3 g'i
ieF QAT FY ar@ FEr 4Y 1 & w9 wE)-
& go Ffae Famy @I
QAT AEAT E 1 S akw, 1953 M x¥
gag ¥ §ay @S A% wEF g W
gara e ar faasr fagre & azed 3 o
gaga frar ar 1 ¥few setr swfy aga
gt § | e ag g0 @ o 3 A vEw
I TN AGT §I AT AALT g A0 |
gafae ¥ fRaew & f worfar & afeg
7 FEr7 g F afcw 79 Qo A
¥eg U F FT 4T HTAT A1fQ |

TF ad F& FIRORAT F graed
Fgt 81 & gawar g fr fwlg e
T AT GHEAT & g5 s A T a@
¥ gww 7Ef g & @1 IAF OF TFT FEOT
g fFa@Erd os are & ag Afa
wrt Y fF @ & Amy & gw a9Aw
WITL §1 FSE N guhgaw I€ Afa 6,
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gfes g @ ¥ G R ar

frsmdtfe M st fr o 1 gt @

fr o AAew AR aXE TY W

Wt AT 9w aw w dw A e
¥ grary ¥ aXFTC W fawd ¥ Qo ¥
@t ¥ 4 anAh, s & gre ¥
WA BIE @0, quaw fearE #1 gEarT
ar grm &, ama & ara g AN AR
HTHTT FT FIEHET A T A4S &Y qI397 |
gafer § S i A ww -
AT 7T ARgAT g §F FIOEA ¥
sfeq ¥ a1 ol fft seere e @y
F ey ¥ T S AT AN gre
¥

17.22 hrs:
. [Teas wgwa e g |

s A gR ag et ¢ fe adm
T & gra ot feaw e @i
T atet & o ey et Y 77 g W@
g fgurf &} w1 *7 w7 A wor
¥H e Afer gt aF frad #1 9
FAA AL, I qGITFA G 1 wA
o Fadt § giwens o ¥ ardferew
§9 417 ¥ ® ¥, 9N 7w fEar
a1 i gawr wE § few aw 9 qf-
qmET Y @ I w1 @ e
eat & i ¥ far amar 1 o e
¢ % wzw § = & v 9 FfY aw-
U @A § ITH IR AT Frf AfeA
worga, fad (g w9 A
Q wiA F1 AT AW & gaed Afw
oy e wE A ey ¥ ael g
gFI | T Egrg e & w1 w W
FENT I HTAGL §, THFHeAL ©-
weawe §, AfRT AR FeT AN @A
IS AR & A1 HW A FW IAR @
T wifgy fi s s |,
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T & sa §eENEgEE # Ao
e femand

a9 ¥ uw A gut ggl St A
FT AAY T IAW § Iad X F FgAw
TET L AR A F 14 g R §
SRR FALRAHA 71 dRlT 1 TF
auy # 3w &Y 60 yfow <+t &1 g
o I NRUAJ W ar Shraaa
TASET WA § | THEET FU TE
78 §fe ag & frael # YE waY
Ta0 A WEFW FE T AW H
1€ w1 § afew zaer sroragd e
g FY FTAT A SRS av 31-32
AT a 40F e § wraw gL o sifs
a7 QY @ gE E 1 IAH FI ofe-
THT A FTATEAT g1 AN AP O
T & foraar qtd @ a1 9 fawer
wifgr ag Al Freect @1 oifew amew
wq gt T AT A A A IEW GRS
F oA feim § vy s @@
s T g @ AfFw A gmer
fad fear ar st gad afady -3
fadra far ar (Sast 107 77 W9v
feam #1 el nadt & Fror A
gRN F TAIT FA A g1 afes
T SRAT §N ¥ W ¥ gEe
FT GRS F7 g AT ¢ @y (wamey
# 39 gt § 1 gl A fradw
g e off QU bR § ST A9-
s g gy @ fag a@w w
#1§ B% 1AW FAT AOEY arfE e
1 ANAEE Ay fomy framt &
A ¥ i @R T faw o\ W
ITH T B KET W AT |

aw Hod @ § §wR F1 g
qifsdt & waew ¥ sz wgar g §
gE & A IANT F TEGHT FT gHGA

T wEl a7 feoml S fem 82
AT S T feg it s E
I Fg AT Afad gAY waE
THH 0 g MNP Haeww
T A &1 feg fas mfes =i
FHE § N TR FHF GAE ¥
JEF M AE AT E1 F 12 %o why
wles ™ o1 w7 @A ¥ fou 55 w@r
g7, Y F9 AT frt R ¥ A Qe
arfeq wr &fF ag adf & gvr | fet
T ¥ Tt g AR S &Y ¥ WA
St § Wy w1 AEE 3 woqwwr
frmorag i 7T ®E 1 Famw
TRy § NewrFT WE 1 W@y
& wgm fo srs¥e dwe § fee ot g
G FT BTEHE TG Ao fgg
a1 A FAEfeT gX RS # org-
¥ faear =ifgg | a1 SrEw@sar g @
™ UM w1 U feur s
Tifgy | A OF ATAEE aEg g I
am % oar F fag

SHRI K. LAKKAPPA (Tumkur) : Mr.
Deputy -Speaker, at the very outset I want
to say that India is mainly dependent upon
agriculture, Indian farmers live on debts
and die in debt,
gambling in the vagaries of monsoon and
nature which have been confornting them all
along. I would like to question this Govern-
ment—are you a worthy Government when
you did not take care of the sons of the soil
who by the sweat of their brows are defend-
ing our country and shouldering heavy res-
ponsibilities of this country ? They are
heavily burdened with taxation measures and
nothing else. What is the agricultuer that
has been developed in this country ? No
agriculture has been developed in this coun-
try and all the while this Government has
been going abroad to beg and borrow food-
grains to feed our babies. This is the food
policy that has been pursued by this Go-
vernment. It is distressing to note that the
Food Corporation of India which has been
created is, under the very nose of this Go-
vernment, dealing in black-market and big

Farmers of India are
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racket. I would like to quote one instance
how the foodgrains that have been acquired
and collected by the Food Corporation of
India are being blackmarketed with the
connivance of the big business people. They
are in the hands of big business people. One
X who is the Chairman of the Food Cor-
poration of India is a big racket in South
India. He is a big millionaire and a bank
owner.

After that, a political sufferer, defeated
Congressman, and a man who did not get
any job, has been ultimately installed as the
Chairman of the Food Corporation of India.
Who is responsible for all this food muddie
in this country and the big racket that is
going on here ? I would like to quote one
instance, a company, but I would not like
to mention 'the name, which is dealing in
food rackets in K=rala and elsewhere. They
are doing a lot of business. What is the
reason for showing patronage to one con-
tractor in this country for handling all grains
from the ship to the train? He has taken
the contract and is making a lot of profit in
that. He is the person who is nursing the
tottering Congress in Kerala State and else-
where in our country. I do not know in
which other country such a thing w:ll be
allowed to go on.

Do you know, Sir, how much of food-
grains handling has been taken over by the
Food Corporation of India and what price
has been fixed for that? I do not know
the position obtaining in other States. As
regards Mysore State, every day some levy is
collected. From whom has the levy been
collected ? It is not collected from the
black-marketeers or from the big land-owners
but from the ryots who have not even got
sufficient food for their family to eat. They
have been inflicting severe blows on the
poor ryots. Where have all the Land Re-
forms gone 7 Why have the Land Reforms
not taken deep roots in our country ? It is
due to the faulty policy followed by the
millers towards the farmers. They have
invented a new device by which the farmers
are asked to produce security for getting
financial assistance. But what kind of
security can you expect from the farmers?
90"/ of the farmers in this country cannot
afford to get the security. Even for their
life they cannot get any security. Their
families live under poor nutrition. Every

.
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big man wants security from these farmers.
Big Business wants an insurance for their
crops. 'What can the poor farmers do, The
Government of India is shouting all along
with a long vice.

SHRI P. VENKATASUBBAIAH
(Nandyal) : Where is the long voice ? It
must beigud voice.

SHRI K. LAKKAPPA : But where is
the loud veice? You say that there isa
drought condition in the State. But where
is the programme to fight out this famine ?
Is there a phased programme in this country
to fight the drought condition in the State ?
Both inside and outside, we create an im-
pression so as to show that the views of the
people are reflected in this sovercign House
and even in the Legislatures. But what has
happened to all our crops is my question.
It is this government which allows the busi-
ness people and the blackmarketeers every
where in this county to thrive well.  That
is why our farmers have no confidence in
this Government.  There is a kisan lobby
here.  Chaudhury Randhir Singh has been
telling that. 1do not know how many
Randhir Singhs are there in the country.
1 do not kow how many tons of grains have
been sold at black-maket rate. Thesz
things are going on here,

SHRI P. YENKATASUBBAIAH : Sir,
this is a wvery serious insinuation against
our hon. frlend here.

MR. DEPUTY-SPEAKER : But he is
not referring to any Member by name.

SHRI RANDHIR SINGH : Let him
say that, I do not mind, as he has no
brains.

SHRI K. LAKKAPPA : This govern-
ment has created this situation everywhere
in this country.  During the lifetim= of Lal
Bhadur Shastri, it was almost dezided to put
an end to the N.E. 5. scheme-this note-
cating scheme, This has become officers-
oricnted, 1. A.S. Officers-oriented and it
is to help the politicians, and to provide
jobs to the kith and kin of polilcians in
power. If I may refer to a particular case,
for the Farmer’s Forum in Mysore State
the Americans have given a je=p and that jeep
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is utilised—not only the jesp but the aentire

machinery —by Officers and others in autho-.

election propaganda and other
official things. The entire State of Mysore
is covered in-this jeep, WUnder the present
regime, the downtrodden continue to be
dowatrodden, the richer are growing
richer and the poorer are becoming
poroer. I would request the Government
of India to scrap all the wasteful
expenditure on scheme like the N.E.S.
etc. All the Officers are becoming jeep-
orisnted, all the village level workers are
becoming jeep-oriented. If w: do away
with these schemes, then alone we will be
able to improve the things.

rity for

SHRI M. S. GURUPADASWAMY :
Sir, there is no N. E. 5. ssheme now. There
is only Community Development Pro-

gramme,
SHRI K. LAKKAPPA : The Minister
should refresh his memory. I know there

is the N. E. S. working in Mysore. The
money has been provided to the Taluka
Boards and M. E. S. section is there. The
Block Development s there and jeeps are
provided in the Blocks.

MR. DEPUTY-SPEAKER : The Natio-
nal Extension Szrvice as such does not ope-
rate and it operates through the Community
Development Block.

SHRI K. LAKRAPPA : The scheme
is very much there, The je:ps are there ;
the Officers are there and they are utilising
the jeeps for election propaganda. Today
the Cooperative Socities, the Super Bazars
and the Bhbarat Sewak Samaj are ruling
the country. I happened to see in this
Report that a Committee has been appointed
to go into the affairs of all these bodies,
Shri Jagjiwan Ram is a senior politician and
I doa't know how many more years he is
going to take to disintegrate this country.

. Doaes he want the farmers and the uatouch-
able to perish in this country ?

SHRI JAGJIWAN RAM : I will send
them to you,
. SHRIK. LAKKAPPA : Are we self-

sufficient in food ? We are bowing our head
before all the countries of the word for food.
In what matter we are self-sufficient in cor=
ruption, in black-market rackets and in thg
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manufacture of fake npjes, -.After so many
years of Independence we are not able to
provide. food forl:he paﬂplc and fodder for
mme ’ '

MR. DEPUTY-SPEAKER : May I
remind the hon, Members that his Party has

a'nu'ther_ speaker 7

SHRI K, LAKKAPPA : Every Party
must have only one speaker. I will conclude
riow. Everything centres round agricultural
inputs, mainly fertilisers.- There was a
started question No. 889. The question
was : whether any assessment has been made
by the Government regarding the require-
ments of fertilisers over the mext five years
in the country. The answer reads: the
statewise assessment regarding the require-
ment of fertilisers during the next five years
has not yet bzen made... At the first stage
we are getting information from wvarious
States ; the next stage, it has not yet been
finalised ; the third stage, the Fourth Plan
is not yet ready. I do not know what is
the fourth stage, whether therz will be
anything at all. I need not go into the
details. In 1969-70, they propose to import
a certain quantity., There is no question
of producing enough in the country, leave
alone exporting anything. In this country,
only taxes are distributed among the people
no benefits to the people (Inferruptions).
That is its lot.

I come from Mysore State.

MR. DEPUTY-SPEAKER : His party’s
second speaker will not get a chance.

SHRI JAGJIWAN RAM : Now he has
come to the real subject.

SHRI K. LAKKAPPA : It is all real.
Iam not fabricating evidence like him.
I am not creating corruptioa in this country

like him,

SHRI RANDHIR SINGH : This must
be expunged, What is he talking ?

SHRI K. LAKKAPPA : We have no
minor irrigation schemes. I have submitted
a memorandum to the President of India
ursing that permansnt m:asures should be
taken in Mysore in certain districts including
the border districts of Andhra from
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which Shri Venkatasubbaiah comes. You
know he had broughtin a motion with
respect to drought conditions prevailing in
Andhra, Then fhis Government gave a
solemn assurance that they will implement
all the schemes. Here I want a categorical
answer to the question whether the Govern-
ment of India will see to it that all the
schemes by way of permanent measures to
relieve drought conditions will be imple-
mented forthwith,

So far as establishment of sugar factories
in Mysore State is concerned, the Govern-
ment of India should take one step and must
follow one policy. So far as my State is
concernad, they insist that the co-operative
societies and come forward for sanction.
But the authorities say ‘You are n-t able
to mobilise funds’. Again they are giving
licences to  the company people. The
society-wallas merge with company people,
grab something ; they want to establish
sugar factories with the connivance of these
big p2ople here. This should be stopped.

MR. DEPUTY SPEAKER : He has
exhausted his party time.

SHRI K. LAKKAPPA : With this I
conclude.

MR.
Gautam.

SHRI KAMESWAR SINGH (Khagaria)
What about SSP ?

DEPUTY-SPEAKER : Shri

MR. DEPUTY-SPEAKER : [ was told
his party spokesman will speak tomorrow
oaly and do:s not want to speak today.

SHRI K. M. KOUSHIK : I am prepared
to spcak now.

ot gAR fig W (aed) s
affieT @ 5o &1 oy FF L o AR
Feq qifeal &0 ar g R’ AR &1 @
pafer o7 d4q ¥ A AT AR
FATE

MR. DEPUTY-SPEAKER : Normally
I follow a certain procedure, and call
members according to that. After Shri
Gautam, I will call Shri Koushik as he has

to leave for some urgent work. His party
has a little time left,
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MR. DEPUTY-SPEAKER : Shd
Gautam. The hon. member can sit and
speak.

ot foo Mom (ao™R) @ SUSTW
7T, AN ATl A A wega A g
&, & 3w gwda war § & ag A EW
TEA’ § s ara ot s sama ¥ fog
Zuw! Ivxaq srafqwar safy =9 smv-
fedt &Y wrfgd, wrawe faurd &1 waw
formar @ w& IaaT wrar wfgd | @O
I SRR & o3 foadt t Qeand
sorf f §, o7 g qwa §, w1 wfy
gt &, 9% 9w wfa &1 wEEr a@ S
dInwE, @ Fwwd #, 6y
&€ smar @y Al gar g, AR ag s
wra & W Al qava § Fifs SAF arg
I T A |

# o g9 fearal ® A% qar gfe-
Zqz AT 91, 7 a3 FRE ¥l € W
FT F@T TG g | TAT MEH gar 91
fFus s § #0 & ¥7 20-35 fraes
IR B | S @ FEST 1 gEr
A< gg WY d&n o o g & afa @
W T T WA A A Fmw
A A SHIT &1 IT 99 FEl F A
g S1 B F {) Aqr 5 w8 www
Iy fret it g aw M s wmi @
Zar fpema S Y O saET d| @
Qi § | gHIT SS9 gAT AT A
& frarr § I died o1 sanr o
wg!

st waga @t sfwi g a7 aw
wfeat § f5 ot TARAE @S @ W
# smg A § IR N v Ex ¥ fou
gt g ot | SR ol 9w N
wg® N T § @ 9T FIG IE £ JN
ST AT ArARER W) TR @ g A
wgt Ag warg g ot § agh O A
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WA T AHYTE F) AT AAT ) 7
g7 wea g &1 e Frag Afa
Tga a<qt § fs I gx org o -
daw agaa 5 §, vy forw ww
I ITH W@ & amREAw on ag
17 @ g ¥ g AE T g%F | I
a9 F1 AF AW N Ag P &
TEX A 7 g1 wifgy f gvAAw 99
& # g fgy fr frm s oW
[|WERY T G AR a@i W wEei ;¥
TAFE AT § Wi madaw 7 I]9-
T FEY 9T SArEr Asgr g awaAr § W@
IG4Y AT OGIA WA Y | ¥ HGA S
Famx o avd § s aw@ Afe
fre a@ & w17 FT Mgy @ FIE
AL KT AFY § | T7 @ T TAFT F
¥ JaY £1 yoify wEY ) wwat &, zwfedr
£ 91T =g fagr wmT |ifedr o

WS A1 A 9F IASA @G §
fFNag sRas A Y a9 g &%
g5d &, 37 919 §FRI Par , T wfe-
FTEA A GFT §, T TET F A &
T 9979 FI HI & A I F5 AT F1HT
FERTE | TR O AZa q5 QA §
93 g fFaa & qw grEgr 99 8
&1 o T fea & qr 2,000 ®o FY
WA g & @ @R feam ¥ arg 200
To F AL Hat ¥ 1 TET frmrT 2@ THT
¥ o wa1 3w grar fema gawr
oy IuY Aff w1 @war FaifE SR
4% Tg T T9T sfes e TG FT a9
g | 8% g9 it T F R 3ad TR
gl or &%d § TEF ¢ A FEQ
afawifeal F1 faq wwr wfgr ok
% frw aeg ¥ wgfoaa @ awdt & 5@
a sq & wfgy o

WEI aF T F GEAw g g W
frmra & sam st § st faege a8
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faaar § 1 ¥ s Wt 9 @ @ W
&1 Fa7 ff E @ N I i @
Al Y a1 wwdt § 1 gt Wi Y @A
@ %X §a1 fyear N @ 7 adiw v
& w5t 9T QU GWT A Frear ) @t
w0 faemr g @ w-a gAer 75 @
food § 1 &% sa¥ ot agg awew @
FAH! ATHAN FIAT 9¥QAT & | ST WIEAW
i ow # O § AR oI wed #
mAT qzar § s & qC IFF T
FMA 9% § | T IAFT FTH ww@wr
a¥ g § | fe aga dt gAwnad
gt & qeart § W8T FT @ | AT
g Qe & fs Sl Gar frex @ ad
Ffearf gt § 1 72 oY T WEAA 4%
faezw @ ag & @1 aga wsar JfeT gad
w1 27 & A a1 & a8 var AR & |
T qiaed ¥ § OF g AT IgaT g |
AT FT IAH 979 WL T8 Y § 1 IAH
7 ofear |aq TR e foar @ 2
I o< femr frar sro @1 98w @
JUFT F1H G AT AEY | 3T AT AN
FoFAT A AW AT A E A
areHlt FY ol § | gt ¥ e wfefeRe
o1 ¥ femn femr w1q @ w0 QY wwaT
2 & wgan § 5 @ aw@ 1 2 gfaw
A g fFam ¥ foy da1 &% arfe
FAE! AT § w1 faw a0

e feet @R fema w1 49 W@
oTaT & &Y ag gE0 8 WX A geav
gide g & folr oowY @ A= Al
woar Wt 4 frear &1 famm dw ¥ ag
& *' war§ A $T wwar § | T G
foma §1 o Taer IE w9 W1 G @
Wt agidm ) w@ag o
afi st gwar g faar I & a SENy
st yfiy werd & for o0 qEh @
g w1 wigA g Fow aed
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warer A< fRdt &Y. qerd g7 S &
Rt § Y IE A ¥ oA, Ag o I
Ragaerfa A @ - @ 1 dw THE
gr e fFa ot &1 Fagm g fe
grer frarT § SaaT AT a2 5 gg S
A &, TEA g AT, (HY AR
TWAFE FYT

w fasfad ¥ & qres) 793 fadx 91
T TATET § | gAT ggt A g feara §
#R a2 foam W §, ¥ foman sw dan
F3 &, 9 &Y a1 A &) a7 AT A |,
¥ 0% fages & Oy o e fasro 29 &
#1T T aug § & €I AR G AT
#amag &) g freEl & a7 $0
TEL 9% ST G AY I F AIRT A N
¥ fagr arar ¢ @38 a1 ¥ SA4Y "a
& S § ) g feaa s ags
¥ qgi 9T A IEF g § giw A
T a1 A I¥ uF gerre woar fewan
feqromar & f& S@ sux fear &
sgrw Wt @ Toar w38 fEa omar
¥ 97 ag 97 7@ ufn # wfw afi 2
qrar § @t sER I ot @ ot § A
Ig U6 gATT &7 £ Y @ wife S
¥ fom ¢ feat gtar § s ga¥ o% gz
wogr 39T fear & 1 & s aeT
%g Fear g g7 W0 {5 98 qiw @)
wqar foar &, wreq wagT A ¢ 4016
g1 foust fem o dfr oF gam
- fear. 81 ww . fou & gawar g s
WEE & Tae F A-TEe) awAT @ A
- &~ WETELF} ATIHY AT B gy
TR Al 99 9T ) freed o I
dwe@ ag § A A oy fegrai A
wEd 59 @ AW TP Wl §) [
& W AN §X AAE JAT G FAEN
dr Az FvEmr QI IW H IAR! SFET
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dar 7Ef 93ar § | gRAE 7@ A AA
Ismy A o A @ Fg N @
3% ¥ ¥ 9197 @1 3 ¥ SIw 91§ avrs
T4 @1t & 1 UF qF w947 999 FH AT
FIHY GaT B AT § AT TEIT I W
WM AN R 1 magdan
frarl 1 g9 e faer st &

wgl aF &%) &7 @Ay &, I9FT
IqanT a2 feaw aga asqgr FW E 0 X
X ¥ g5d §, @ fema a8 & awa
gro ¥ feema agf @t famd
99 99 UFE FIT gf  Zrit agt dqEx
T H5GT ITAM FT GHaAT & | Iq FH
fag & qrg & § 999 =19 76 & FFar
%1 aE AT e T iy ag @iy
# agf mwar g1 I S0 Uy ®
A awr faERt amEdt aga
szt WY, fwas) et agd & sse
i, fw ¥ 20-30 fqwezw wfF sz ara
glar §im, ag ¥ swar §, g@u N g
¥ gwar | 3fsq Argelt Al T wma §
TR TF 0FE & i & ffaes g far
& &< A &Y s o ww Qan &, YA W)
fares & dar 3 @ ag s dw
T gwal | AN gred ¥ & ET A
T gu9Tga @ a1 §1% A @
&) W AW & F GIF I9 &) feed
WA & WA agd FF STAT )
gear g i

wfzsrgax &1 qar & fr wfemrge
ar ¥ Ay frosm @ sgw
aga a1 ITEHT g1 gFaT § | B frara
@t 37 ¥ TEEr I51 994 & | 9% Qan
7 ¢ fr ag faea § atoma 7, s
gont A< s & wafs Qo #1 w0
1maakfﬁmaﬂ%i§amrwm
WATR 1A AT aa'f a%aT, Hiear
¥ ¥ for waife o fedi & ettt
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witg wwdt g g ar Ay BN o
sEr A g, AT QA ARG A A W@
fage omgar | g feg ag wfzargs s
fau st § 97 M g=rf @ga ¥ S o
tfam ¥ g O1F 92 fogm sa @
ITENT 7T AT § | 9 qF 98 SN § A8
ar foat At argw & o1 g5 § Sfew G
fema 38 1 F1H wraRr agf Fo1 9971
wiesTeay & fou amsr @i %Y 7ivr a7
wWr & 1 9> Flewrgax aga w4 fase
¥ ¥f e o7 S FggA e
fraetg 9g1 o7 7% g fF wgai @
formar o 78 &1

o8 arg aga & s a9 g
¢ 4%, Go ST gaTy 9g weq 9RT A
¥ AW AL §, A8 9 digE AHAE, I9 H
wwa @ @igai g, 18 § ooy aHE 9
foew awdt & a7 9N F Ig qE
gaAag ¥ MT T & & L ar w8
AR Gy ol s53 ¥ feu fee
gt 2 1 zaL, At fad Hgg i @
et @ oY f6 5 g w97 gwg & fasal
Az g @ N wdw @ AR dR
agdts § Y & sred oflw g agat
¥q7 oFT F taRdr § | @ At AT
S TATh AT g, AgA THA R, IT N
FHR IBINIT F gAar ST AR FUR
741 & (R 1g adl $T gwar W F@0
HTEEIT G AT G HIWHIT G, I F
WHEOIAHE, qg @ FFWT R
I@WTA P aFar § Fqar AG @
wFar ¢ | 34 foT gwT @ S aE
L

it ftaaga @ aF 1oAY &
g7 A a® g wE fearal #t ag
feo AW g4 9% 9§ $ES T TN F
F | AT TARY A FT A A IL|ar
g, dt o fiT @A ozan  atT vad
@ O FaF qg I Taw § | &Y ardy
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&1 §I97 7% 4% 99 WAT FC IF § oy
3T AT IEN {1 gy a9 av A §,
TR W feefay ¥ ggait @ g
AT 39 & gnQ wrexa faat O A
wifg 4t g g0 A Q@ A ag
¥ qF WO FA S10F & AT 9T 8-
FT & fog ATt FET @O § |

wmF IR wgm 2 5 a7 "o
Fg a=ar gf 8 ar Fmar s2le ww @
% I w9 Fear oy 1 gAR 4@t 9%
Iq W FgAT fFEars g w4 ¥ ot
g wgie fasge ger fear ar) =@
awh @ *r afifeafq & s19 g7 9fc-
feaft dY | g W@ AW WY SRR w9
ger faarar | 73 S 21 g vad foaar
9 frar a1 @% goar 4 sfg o foer
T+t Mg Afwe, wew &= o fagA @
¥ dig Qfag | 57 A1 N '=E F@ B
HTIEFAT 8 |

gaR, ag it wf gvafa ov $v oA
&7 favig foar & <@ &1 o gu Eh fs
F§ ot & wfw a=gfg 9x 7 s
94 | oF i 38 5 S S g dww
g ag X T F50 §, & A gWT AT
& §73T IT WS a1 977 Fva1 Zr 4y fw
IW g=d § &9 T7g T Y femua A
IH FT BIAT I&T TR |

18 hrs.

ot Wtwg sw (aiETiE) ;- Iqrege
wgry, 3% Ffy &1 mAwr o afe &
fe o ot g s § g s @ &1
il ITT FIHTD I 9T 43 gu A AA-
Mg R Y, T FH N a@ s
NI AT MEWE 1A TwIWH
70 s & ¥ 9T i S § W
g am w50 wfawa gfe § orea
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1T & A T 34 17w & fr wfy oy
L H I amfe w<x § ) Faar-
A @ & e wads g AfFT I F
ug | g B 81 wfqaw &t iy &l
¥ §—awi Fgi 63 wfawa dia o & @Y
99 uHE ¥ g1 § A 18 wffww e
g9 5t ¥ wWEr 10 usE ad
g—19 gsfgww It &Y o ¥ e
TF@T F0 g A R ared Qar 2
I am At Fgwa F T X 8l
wrdt St FY ST S 19 efema
Tl 1 IwEd w3 @ § ) wiey AT
W g 90T §—eE FT Ffw g
T & fod—fF ag & U5y T@Ed N
T iy, FF AT B T & A
wrar St 7€) v, greife 5@ w1 haw'
g TEE &um AR Fg 9T 8l wrEEr
aret T aged AE &, ¥ I Y =Sy
w0 Afea & a8 s s g 5 A
7 gftafa o s At A aw fews =
I B §, 99 9 FC ST SfEd
Fifs AFT I F 4 g wh ¥ afww
o A & @ ag-w% e g, o i
30-40 gom< aw At WA 9 WI-FT
4 7 =%, ¥fe ag fawg s g
w1 &, T T

3fFT @R W9 F @9 T 4g
Fgr S g 5 9F A 0 oaw w}
ST W - MY IE FER T AT T
FIETL S, T @F 9 409 SO F1
g T AT A0fge | ST AT TAr
FaTed @ A wfge, ATHEAT FT AET
s aifge | W@ 9 § Uiy W
T3 9w a% Tfegy &ra TG a@€,
a9 OF SUIHATSY §AT A1 W1 &
a9 EET SW §, IW KT I [T G
& a3 |

Iqreqer wEed, & us fadiy @ 9
¥ < § e Ff saren e @ wfw
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fare qT &< FE v TEr 8, 99 ¥ afuw
T 72 FfT FgEAT T AT F@ AT R
T o Ag ¥ FF 6 FgEEE W@ §-
FG AW § A war &1 1964-65 &
el & wgE W R AW F AN
#75% 32 T B , Pad &
T §7 6 #0011 ore fweT §, WAE,
39 q91 FF F@T AT 3 FAT 63 Ww
g o gz 290w 3em
e} a go ofw yfw 15 %03 8o
o g | o yfa sy & fou gowey
TR gt A fRR 9E F I §
T oré o @ R A g ST S5 e
BTN 1964-65 F wWiwE F AIAIC 2
0% 51 @ dwT A famg FTE G
W, W FAG ag gwr fs 8 TR
FAT g ffy ¥ @ arf 07 dw
e Framm qft 3 @&, sar WA
yFaT TG T3F wAan foad w4 §-
T % & Agf mar | o ¥ 9 qe
7Ef ag, qgT HfeSTEAT AV AT FH
oF faege gaar qf a @, ot & famr
Fieorget Y aFTET FA FTAAT G
™ AH A @ A A w9
ardt afar fifqg ot fx w1 ford =
A e g g1 F @ EERA
fidsr e f5 ag odt fam & w=w
TBNA TAT T 3T T L4 WIAAT THAT

4

ol g AT ¥ T F gy
a wg 1 ¥feT wEE & oame ¥
qf gee FE FT W WA A
sy fedr mr ar gfy faazor 7 & =2-
aeur gf IuH FW1ATEF T, T
qASTT AEA E1 TW W H &9 60
¥ uFgT Uy w9 &1 97 ¥afs @ifen
e o T mar any B 9T g
qfesdam §—wrem 1968—famd o
204 ag gar gen & s fafies ooai
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g wieeg & fog AT
ahq 50 uws 50 uwE
AT w_AW 18 & 216 usE 27 & 324 uwE
it 20y 80 gw¥ 208 80 uFE
IO W arg 12 e 403 80 uwE
Lacy 15 ¥ 36 uF§ 15% 37 wwe
UERUS 19 ¥ 132 uwe 19% 132 uFe
aF FEAC 22 ¥ 314 nwg 22% 314 uwE
EEIL] 30 ¢Zzd uwE 30 ¥¥TE wFw
Qo FATH 25 uwe 25 gHE
fagT 20 ¥ 60 owe 20 § 60 uFE
qaTE 24 ¥ 120 usT 24 % 120 ow T
ey w2 2537 75 uwE 253 75 uwe
gae 18 ¥ 126 uxe 18 ¥ 126 e
T 18 ¥ 144 uwe 27 ¥ 216 uwe
eI 22 ¥ 336 gFx 22 ¥ 336 uwE
fcaron 30 e uwe 30 €2ed uwe
faweht 24 ¥ 60 uFE 24§ 60 uwz
wirgz 25 TFE 25 oF®
g 15 & 36 ov¥ 15 & 36 uwe
feama® sAw 30 gwe == fa¥ #, 30 owg s oy F
= faf ¥ 125 %o Fq A A 125 %o
AT ATy HTSTCaT
g 253 75 %% 25875 ung

wa fafwer wodi & fafrer Ards 3w § wegwfo & e w1 § 8 g
WIAT a¥ 5@ W H e fabwear fowr @i fs soi e A ferast &
T o @t e wT @m ? gfw gEe WOST o9 & Mewe §, 5w, 1969
¥ aget rgag @Y @ A d3r af v W @S A% o @, sp@rifed wo d@o
@ @ ¥R afaw gg g wsgw 2672 AT T6R g s e 18 At
t AR AT TF IO AT @IE W g

T N AT AR Q1 anfex g qr-
oF T Eh wEN 85 X ¥ oyfeg ww ¥ frw @ 2w fec anaw
AT TIT FW@ T A5 40| IAL TRy FABT & 13 9 S g7 Ay 74w
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[= wey ww1z)
—No Ho 286814-6 arx wgw €ATeeq
AT & FAa T AT A q@T AG
Y waeg § $3 o T | W@H IR
g faao agaes (7) ¥ @ sgew
(&) % fear & 1 wgeew (@) & wgiA fean
2fF af 1967-68 ax freafafaa 33
o ofeesdl & 3&1 &t ¥ar afwwr &
e

“fore after gue, UG, TE-
WY, A, TR, AW, WY,
Fagd, Cer, A, awid, a3, fiat-
WE, JEEE, WMEARieE, faE,
THIHY, TGS, AT, TGS, FoAER,
I, HIYE, T, TR, oEEE,
Wi, faefgR, srawE, dafan, NEge
oYX aqr afear | AT FET qden
1 f sfET qar AgY 9g HAwy A @
gu gFmm ? ag wF & frawm g,
s ww w1 fraw & fF qEw @9 wdA
¥ WS ARAET F g F 3 g
A A19FT afaarey a7 § s w1
=y go ¢ 1 9 g § ooy wsw W
fawg § 1 afw ey amew 1@ 7 gar
gt gefey & @0 wERa ¥ wE
T fe o s 33 fyel € s
A FIww feaor At WY FWEH
forerair arfeg 1| & @ & FgeT TIEATE

st Are fd@ (ToRieER) -
frg uTene AEIR, HIT ¥ GOETA Y AT
ﬁm%mﬁmg#mﬂh
FA ¥ fog =3 g )

Wtiﬂaa’igﬂifﬁ:q?%ﬁ-
dxr wrr g€, aw ¥ gAY aEIT W
s fav w9 & A A a<w Tav
afew ag it & s ¢ e &t 9,
§ fou foaar sam & =fgy 41 ST
agf fear m, ooy e wgd dwAdtT
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T § wEw! wrafawar & 0f g, 98 T
gy F T &

Y FUGF g@H W EF area
# FEEie org, adft ¥ ¥ AT T
s . fear mar § & e gy aw e
Ham @2 e A 26w g,
at faeer 200 a5t # Y 37 faa s¥an
# f gerw: RS WA F AT
BN & g ¥, IaAr I¥@r w9 AT T
gEadl ot wa ¥ eww gw, @@ A
§ ¥ fou o=8 a=y 9w, & F fag
Etw '] W) _asy e & gat
§U AT F qTE T AW T g AR
TEET T AGF, TET TG HAT fHamt
Taer g @A, fewd F o g
S F ATHA A, IAF T TC AGA FT
ae fagry 9@ Y fifoe Y T Ak
g g ASgul  F1 wre-faw o foad
fe o 93-fodr guam o &t & feo-
JeT Y ST §1 FgYT AT A A
FMAN AN RE Y { MTA =A@
Tz feafat h‘m famsr wigw
FraTaRa oY, g Iy safawar @
F ¥ ) vg@ guen & g9 § four §
AT gg 7€ daw A aq

oF amag wE g f omt A E
for @wy Awl F1 FAT gor AT T
Aot ¥ ¥ Ford M, WX FT ¥ 7 gor
agt o e fow Ao A S A A SN gy

_§ o< g ag & ¥ At T gE amary

A ¥@A U SEA A QT AN AT T
3, SUR! 3@ EAW W T IraRATAT
§ fe ot w0 wfew ¥ afew s A
amm 1 o & Yae &3 F feu gl

Tqad® wIE A @ § WY Ll i

_17! qet fame S5 I9gi # s ar

Wi.wmmmmﬁt g
Foufeds e @@y afFq
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fee ot @ feam & aga A F@ A
aramaar g1 f Sz W AR fEER
#t am w50 § 5 ag @< A @
N fret gg 2mAr @ A4 faRal @
A o= Far w1, 7g WA oA F wa
# 9% & e ¥ fou o=t dar AE AW
o @I ag FE 12 A @@y arer
afqai &1 W I F qrHET F JwA FY
sifrw & wrg A TR F FTT AT T
& g9 T &1 agr F¢ faard ¥ feg
fear s A wgT awT AW g awaT @
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MR. DEPUTY-SPEAKER : He
continue tomorrow.

may

18.29 brs,

MOTION RE CONTEMPT OF THE
HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFEAIRS, AND SHIPPING AND
TRANSPORT (SHRI K. RAGHU
RAMAIAH) : Sir, in regard to the incident
this afternoon, I beg to move the following
motion :

““This House resolves that the two
persons calling themselves (1) Shri
Rambir Singh and (2) Shri Dhirendra
Kumar Sharma, who threw pamph-
lets from the Visitors® Gallery on the
Floor of the House at 2.23 P, M.
today and whom the Watch and Ward
Officer took into custedy immediately,
have committed a grave offence and
are guilty of the contempt of this
House,

This House further resolves that they
be senteuced to simple imprisonment
till 7 P. M. on Friday, the 11th April
1969 and sent to Tihar Jail, Delhi'",

SHRI GADILINGANA GOWD (Kur-
nool) : What are the contents of the lea-
flet 7 ’

MR. DEPUTY-SPEAKFR : They have
given their names— Presidents and Secretary
of the Berojgar Sangh, Agra. The subst-
ance of the leaflet is this, They are agita-
ting for the removal of unemployment.

. Unemployment is growing. For the purpose,

they have thrown this pamphlet,

SHRI GADILINGANA GOWD : Am
I not entitled to know the contents ?

MR. DEPUTY-SPEAKER : 1 have
give you the substance., What is written
here is not the main offence. The offence
is throwing this pamphlet into the House.
You can have a copy of the pamphlet and
read it,
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SHRI S. M. BANERJEE (Kanpur) : I
am not saying ‘no’ to this motion, 1 have
just read the pamphlet when it was thrown,
It is a wery serious problem. They are
trying to focus attention on the growing
unemployment in the country. They may

: punished, but this is too harsh. They
are young unemployed m=n and because of
section 144, they cannot come and demon-
strate before Parilament House. Previously
people used to come and demonstrate here
and we used to address them. Now they
cannot demonstrate here, They have to go
to Boat Club or India Gate. That is not
Parliament House. Therefore, section 144
should be removed.,

AN HON, MEMBER : Indirectly you
are supporting their action.

SHRI S. M. BANERJEE : Indirectly
I do support that the problem of unemploy-
ment is growing and it should be solved.
You are not unemployed. The moment you
lose the ticket, you will run to Kamaraj or
Ramaraj. (Interruptions).

st e fag (Agaw) ;- wam A
FEag? @ wEN FEr g @A
wer garfosd F3a1E | 78S W T gwr
g atcarw frvag gam ) ¥ ag Fgar §
fefsmafrR adi @ ¥ g9 8, 18
aia wrew fe omr f fee ardl o1 3
19 &1 7 W FAFTRY a1 ama @, A
IR E, T I F 99 99 F gl }
1T AAFmEHE w1 gX A & fod oy
o g § T & aoe ¥ /g
Sfe 75t an w3 Efew & aan o
feet g gAIfaT TG Fgr A TFAT | T
& Udege & ¢ U ag freld gar w30
ar % sgw fr ¥fer R IR G
arfge WX g® 98 Tarar 9 s feea
a7 fewe fam & 1 a4« foewr #t a0
AgR U zE ¥ fou qU TwAa™ @A
ifgm 1 a9 I wACEs@EE # aw
39 & fou fagar Wt fear o &% ag fen
AT AT 1., (AT TG A A
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[ fory == w7 ]

% fewivdz w7 w1 v At P &
T FTor ERR X O M W
e afea s i w R
qa F awdT s@r g fw awr 144 w5
a1 fear o anfe @il & fented e
G &1 #1967 faw /% |

SHRI RANGA (Srikakulam) : Sir,
whether there is S:ction 144 all around or
not, the House cannot make itself respon-
sible for allowing such things happening
here. If anybody wishes to make Members
of this House aware of any trouble certainly
their houses are open and it s open
to the aggrieved people or sympa-
thisers 1o go to Members of Parlia-
ment and make representations orally or
through correspondence, apart from what-
ever they can do by approaching the
Ministers and so on. Therefore, I do agree
with this proposition.  After all, we expect
law and order to be maintained by the
Government and we find fault with them
if the Home Ministers become too weak-
kneed and so on. When things like this
happen io our own House in our very pre-
sence, when we are supposed to be making
laws here in order to sec that the Ministers
behave in the interest of the people, use
police and so on, it would be right for
us here to be condoning any such misbeha-
viour, But, at the same time, I would like
to make this suggestion, as many others
have already suggested, that when they have
been taken in soon after lunch interval
today this may be considered as one day
tomorrow may be considered an another
day and after that they may be let off and
with_these two days you may content your-
self that the object of our discipline is
satisfied.

SHRIS. M. BANERIJEE : Sir, I wish
to move an amendment that it may be re-
duced to 24 hours.

SHRI SAMAR GUHA (Contai) : Sir,
the dignity of the highest national forum
should certain'y be preserved and defended
and, therefore, any demonstration in the
House in any form cannot be supported, I
think, by any of the Members here. 1 also
do not do that, Buat, Sir, there are many
avenues by which the grievances of people

APRIL 9, 1969

House (M) 336

can be cxpressed and we are here to voice
the grievances of the people. I think it is
desirable that before rasorting to such demo-
nstation such agitated members or aggrived
representatives of a section of the people
should meet us. Shri Banerjee has raised a
very pertinent point, that in the case of the
Assemblies a3 also in the case of Parliament
scope should be given to the people so that
they can @emonstrate their grievances near
the Parliament. But there is Section 144
and it is very difficult for them to approach
Parliament. Therefore, I should request the
Government, through you, Sir, to see
whether Section 144 can be removed. Also,
as Professor Ranga has stated, the punish-
ment should not be harsh and I suggest
that it should be only 24 hours, not more
than that,

SHRI RAGHU RAMAIAH: Sir, I
am glad the generality of opinion has
been in strong condemnation of the action
of these two people who violated the
sanctity and sacredness of this House,
As a matter of fact, on an earlier occasion
the punishment was four days and we
have tried to be a little lenient this time,
In due deference to the opinions
expressed by Shri Ranga and other hon.
Members from all sides of the House,
I will agree to make it two days. But 1
would like to makc it very clear that
there should be no association about the
assessment of the offence by the nature
of the pamphiet thrown here or by any
condition outside and I would like to
beg of the House to appreciate that this
bzing a serious thing, it should not be
taken as a general precedent. We shall
certainly do it this tims, but the House
shall reserve to itsell the right to Impose
more serious punishment should there be
a repetition of this type.

MR. DEPUTY-SPEAKER : [ would
like to point out one thing. Thee was a
query about the name of the hon. Member
in whose name the visitor's card was

issued. It was issued in the name of
Shri Arjun Singh  Bhadoria. But, as
Shri Shastrl has pointed out, with all

the precautions taken by the Administra-
tion as well as the members themselves,
it is extremely difficult to stop Iit. Some
individual is bound to enter and do
such thing. ;
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SHRI S. M. BANERJEE: Yes, Sir.
It is wery difficult for us to pick and
choose. We have to it in good faith.

MR. DEPUTY-SPEAKER : Even
though office is taking sufficient precau-
tion, still it happens sometimes. Of
course, the unemployment problem Is a
grave one. But I do not think any
hon. Member would say that focussing
the attention of the House in this manner
should be tolzrated. Then, about section
144 etc. this is not the timez to consider

them. About the punishment, the
Minister of Parliamentary Affairs has
already agreed to the plea made by

But I may remind
the punishment

almost everyone here.
the House that formerly

was for four days. We are showing
some leniency now. While excercising
our judgment in showing leniency we

must also bzar in mind that if leniency
is shown even if such instances are
repeated then an impression may go
round that we are taking a lenlent view
on every occasion. The House should
bear that in mind.

SHRI S. M. BANERJEE: Keeping
them in jail would be taking a lenient
view bscause they will get two hot
meals a day*

MR. DEPUTY-SPEAKER : While
appreciating the plea for leniency, at
the same time, we must unanimously
condemn such methods of demonstration,
however important the issues might be.
That is the only point I wanted to mention.
Now I shall put the motion, as amended,
to the vote of the House,

=it Wieg ww (FErE) o qwr 144
& AraX ¥ A aqaear g gf ?

. MR. DEPUTY-SPEAKER: I am
not concerned with that point. Govern-
ment will take note of it ; but not now.

SHRI RAGHU RAMAIAH : May I
say that the motion, as amended, will
read as follows :

““This House resolves that the two
persons calling themselves (1) Shri
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Rambir Singh and (2) Shri Dhirendra
Kumar Sharma, who threw pamph-
lets from the Visitors® Gallery on
the Floor of the House at 223
P. M. today and whom the Watch
and Ward Officer took Into custoody
immediately have committed a
grave offence and are -guilty of the
contempt of this House.

This House further resolves that
they be sentenced to simple impri-
sonment till 7 P. M. on Thursday,
the 10th April, 1969 and sent to
Tihar Jail, Delhi..”

The

MR. DEPUTY-SPEAKER :

question is :

“This House resolves that the two
persons calling themssives (1) Shri
Rambir Singh aod (2) Shri Dhirendra
Kumar Sharma, who threw pamph-
lets from the Visitors’ Galelry on
the Floor of the House at 223
P. M. today and whom the Watch
and Ward Officer took into custody
immz=diately, have committed a
grave offence and are guilty of the
contempt of this House.

This House further resolves that they
be sentenced to simple imprison-
ment till 7 P. M. on Thursday, the
10th April, 1969 and sent to Tihar
Jail, Delhi.”

The motion was adopted.

MR.,K DEPUTY-SPEAKER : We will
now take up the Half-an-hour discussion.

18.44 hrs.
HALF-AN-HOUR DISCUSSION
RUSSIAN ARMS TO PAKISTAN

st g sw g (fedt =) -
w41 7gT, 7 ot §g A= F g faa
f& = ¥ qifFeam w1 feaa gfare fazo,
Ia#! Faa gu ag fafeea &7 & sgr o
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gwar ¢ f5 ww a aifedt wa & fo TR

FE fAafEA N e @1 ¢ 1 ST a1e 18.46 hrs.

¥ T e gd @ | Y W & 6
N w N Afq 7 @ w T N5
qE T FT TIRC I@AT 4T, AvfEE
afeeat 9 FAIIITT AT AV 7T IAHI
st-grsear qufert Tt am <gr & 1 o
& 78 2, 9 gfaare et o @ § T
weaTs Ft afg ag 7€ 8 A arfwefeaie
gl far s @ § | ToF srerar Sifaae
fetrm faffeer At w3 agow
ol ¥ g8 g wifage fedre fafrex
¥ oifecar & o wgr &, foaw fa Weat
qiffeara &+t Fie frar &, sast & o
Famy QG
*‘Marshal Grechko was quoted by the
Pakistani press and radio saying that
the Soviet Union was interested in
Pakistan strenghthening its defence
against its enemy and in the mainten-
ance of military balance in the
region.”
gwmafa o, e W & fE
miffeam &% at g 7 gHEEE
gfaar & gara &Y ge adf § W
¥ o oKX g 99w # q@
5 § awaa ¥ feafq ag & s fafecd
F@q @t g w aifeea #1 gfaax fag
s @t  fare omar @ s EEw
R Y T@M, FET AT ATHT @A
21 &Y ag AT T FE T R W T Ao
gz g 5 @d & W ag |@F. T F@R
wq &1 feww fafrex sz & fs mw
qiffeaE & g § A I9E waEd
s Tifgr fafecdt 490 @ doa &
& & fow

T & AT Ayt atfaue s« A4
Ffedt s Aot sgr§ag 20 a9 &

[SHRI GADILINGANA GowD in the
Chair.)

¥
«Powerful Pakistan fleet is a pré-con-
dition for peace in the Indian Ocean.”
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fafaeer atx A9t & fedt <ts ¥ =t
qifeeam & Sgr 98 & art ¥ W a¢-
FTFT FaT AWFE g AT W F IO
HIFTT A 74T FIEATE F1 7

e wae 7g § 6 T gt ag
amwdt § i w7 w1 e @R fad
FToT A8 § aY a1 9@ fazaw & gy
#g axdl § i #9 #1 wR fFEm Y
gFafedy Fisfae § w9 &7 qae
gaman at fom avg & =5 @y 92) s
o1 41 A9 &1 g5 fasad ¢ f w9 e
o 5 T I wT A ?

fra gfaare anit as  arfeears
ferme & Fft =1 s N A gEr
fear 8, @a-ddmw 1% gudfe
fefarr a%g & a0 TR
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g ot qifFeTT w1 A § o wns wr
HTH FW § A W I 1A F o s
g ot w6 A wen § s I ad §
s ag aga @ @@@F feew ) @9-
O &

aar fesim Y arfeea ® amam @
& A wadEr 9w S ogw wT
argd &, AT Tam it @ Twar 2 fF aw
SN FAAAH ¥ W, ava qrfweeT §
WIST g W & AR gw W g
s | #fF & qaer =igw g fF aifs-
A F S 9T A94Y arars IS g ar
qifFeaT F1 GHIT FT gHAT EAT @I
¢ fr fgrgeam &1 gar faar 3T &0 38
TR 9T AT WY FT AHT £ | AT AX
ferzz 3 w1 ¢ f5 F= & gw wwfeg
Raa I7 @ § §fF fergea a1 olbw
FT qgT 9T FAGEAA § | T FAT  TgEEY
EFegad s vt wFT W § Ak
IHAT AT F AfFEAT F R A W0
g & 7w g M FFT &7 gW
gAY Fm siemw few § fomd fe g
feofta &1 59 a0% F1 A% QA 7 AT
g 'FTag W g fFg@ a@w O
ar§ & e wifwear 1 gn A g Safefesr
A g A o7 F AW fw qme &
a4 & foa a1 99 & gard qET I &
oo gg s F N AT AL T FE 7

afadt i aas gefsgm o
A & FIC g o1 fadedt sfadiz &
Ffod RIFe d @ fegagmazas
‘ot gr ¥W 9¢ fede @ § 1 O A
T & 1| ¥aw OF @ g T wAS fedie
g &% afl § gafed & it vl &
g f6 gt awl & &g ot ag weA
fewa 992 &¢ | g9 & =g 919 A1 4
gt 5 g ¥fergraad afas @
wfas @9 TO 9 EF g d R
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st gfame sl weg anamEs owid &
WA B @G Ay W @, &
TETT ¥ quAT wEan § fr @ g
TEA T FHA@ A 2 foed fe g
SR BT AT AT ST Iq H A4
F aF ! 7 faargew drgmR WA
T EIgAT AT FA= & ?

0% g7 ¥ arfadt a1 fodsy s &
AT FT AT | ¥ 19, arfewr @
ag it fadt <7 dfewg &, < S area
T A ¢, gw A+ g sAE § AR
T F§I 38 A1 s g 9T amwAn
FTIA gw AN o g€ amwa &
gEEAT TGN FT T § | TZ AT qH &
#1T =9 qa7 1 fgumr ag nfgg s &
ST Agar g fR oW =t @ oand
FA & fod g ¥ 71 waew frar & 7

FT AT 4 AT & T AT F qT3Hh=
T I & A F w71 g9GA fFar av
TP aw A Far qg famarw wrw A
foar @ fosre &2 &1 fla gl SA¢
ST FTT a TE gAY HEZ w40 4T
RS A agasgamfFImar
gare wré ¢ A ag fggears o g
A g ? & gwwa § fF ag Nfq aeq
grft o & @it @@ § wgm fr g
7g a9 Tq6T FE (6 A @ g
&7 fa® T T gaeT g1 a1 99 &7 grEAr
FHF BF N T gy e g ?
a7 faell gEX WA WEY greva A g waw
F@ & fawm feorar § fagie s an
®=g ¥ tar famam feemr g ?

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH) : Mr. Chair-
man, Sir, the points that have been raised
by the hon, Momber are important and we
have ourselves expressed our concern about
the supply of lethal equipment by U.S.S.R.
to Paksitan. It may be recalled that the
Prime Miuister made a detailed staternent
about our attituae on the supply of arms by
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U.S.S.R. ro Pakistan and, on several
subsequent occasions, I myself had lo say a
great deal about this matter.

The basic point in this connection is
our constant desire to normalise relations
with Pakistan. 'We have said on innumer-
able occasions that we want to live in peace
and in good neignbourly relations with
Pakistan. But notwithstanding all our
efforts, we have not succeeded in persuading
Pakistan also to reciprocate to our desire.
Therefore, any accrual to the armed
strength of Pakistan makes Pakistan all the
more intransigent and also makes the resto-
ration of normalcy more difficult, It is in
this conlext that we have to view the
accrual to the armed strength of Pakistan.
So, from whatever source Pakistan gets the
arms, whether it is from United States of
America or from China or from several
other NATO couniries or from Soviet
Union, this definitely creates a situation in
which Pakistan's intransigence increases
and restoration of normal conditions be-
comes all the more difficult. Apart from
that, it imposes a heavy burden on India
to take measures to increase our defence
potential in order to meet any possible
threat. ‘This is not a theoretiical matter or
a matter of assessment. We bave scen that
we had to face agression from Pakistan on
three occasions after Independence. It is
for this reason that we know .that any
accrual to the armed strength of Pakistan
throws a heavy burden on us to take
adequate steps to ensure that our capacity
to repel any aggression is not in any way
fmpaired. We have no. aggressive design
against any country, but at the same time

we are determined to defend our
own sovereignity and our own
integrity, whatever may be the price,

This is the whole basic question. We have
explained our position more than once to
the USSR Government and to its various
dignitaries. I explained this when I went
to the Soviet Union towards the end of last
year. And when the Defence Minister of
USSR visited our country, we reiterated our
concern in this respect. We have, how-
ever, to admit that we have not been able
to convince USSR about the great danger
is implicit in their supplying armms to
Pakistan. Their policy in this respect
continues to be one of supplying arms to
Pakistan, although they go on saying that
they will supply comparatively a small
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quantity of arms, But we know that,
whatever may be the quantity of arms
supplied, it will definitely imposc a greater
burden on us. That is our whole ap-
proach. How do we meet the situation ?
We have to continue our efforts to  reiterate
our view point and to make it clear to all
countries, including USSR, that any supply
of arms to Pakistan will create a very
difficult and explosive situation and that
they should desist from pursuing that

policy. This has been our constant ap=-
proach. We have succeeded in certain
cases in  dissuading countries  from

supplying arms to Pakistan and we have
not succeeded in certain other cases. But we
have to continue cur effort because it
is worthwhile to make that effort
and it may yield results on some
occasions. At the same time, as was
mentioned by the hon, Member towards the
end of his speech, we have to take adequate
steps on our side to be ever ready to meet
any aggressive design or line which
Pakistan may be tempted on any occasion to
adopt, It is for this reason that we have
taken action in various directions.

19 hrs.

The hon, Member has mentioned that
we should try to manufacture all the equip-
ment that we require for our dcfence needs.
That s precisely the policy that we are
pursuing and I am happy to report that
every successive year has added to the
production from our ordinance factories,
from State undertakings which are cngaged
in the task of manufacturing vital equip-
ment for the armed forces and also from
mobilising the effort from the private
sector, That is an effort which has coati-
nued and which will continue, At the
same time we cannot take risks, and in
regard to certain categories where we have
not yet been able (o establish capacity to
manufacture equipment of sophisticated
type, we have to depend on acquisition
from abroad. And we have acquired
equipment from whatever sources it may be
available, to meet our requirements. There
is bound to be a gap beiween the time
when our own manufactured equipment of
various types may be available but the
danger 1o us being a sort of constant one
and which cannot wait, in the meantime
we have to augment our defence polential
by acquiring equipment of various types
from abroad. In this respect we have
no jnhibitions. 1 want 10 make it clear
that from whatever source it may be avail-
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able, we will acquire because we pay for it
and I do not see any objection in getting
equipment from whatever source it may be
available. Without going into details " it is
a fact that we have acquired various typss of
equipmsnt from several Europ:an coun-
trizs including UK and France. We have
also got equipmznt from the Soviet Unioa
and from other East European countries.
That is the palicy we have pursusd,

I would like to say further that w: are
fully conscious of this additional burden
that we have to carry in diverting our
resources for moeting the Dazfence needs ;
even in this respect I wouid like to say that
we are not over spending having regard to
the size of our country and haviog regard
to the fact that it is not only Pakistan but
also China against whom we have to prepare
ourselves to meet any aggression ; it is
in that context that we have to carry a
heavy burden to meet the challenge. It is
no doubt a heavy burden. But the valour
of our forces, the co-op:ration from the
people, the unity on issues like this that
has been shown by our country on all
crucial moments, and the acquisition of
equipment by indigenous manufacture and
from abroad, has enabled us to feel confideat
that we are in a psition to me:t any threat
of the type that the hon. Membar m:=ntioned.
I would like to say that we are not at all
complacent because of the happ:nings in
Pakistan. They are political issues, they
are internal problems, but we cannot relax
our effort in this sph:re of preparedness and
we have to continue our vigilance and our
preparedness,

Having said this, now I will try to touch
“very briefly some of the specific points that
have been raised by the hon Member. Oae
of the points that  he mentioned was as to
whether there is any change in the policy
of the Soviet Union as compared to the time
when the Tashkent Declaration was signed,
Well, I have no hesitation in saying that
there is a change because whea we signed
the Tashkent Declaration they were mnot
supplying lethal equipment to Pakistan
which they are now doing. Obviously there
is a change in their policy towards Pakistan,
I would also like to say in fairness to the
Soviet Union that they -have been assuring
us that they want 1o normalise the relations
with Pakistan, They want to have friendly
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relations with Pakistan, but this will never
bz don> at th2 cost of friendship with Indla.

The second question that has been asked
is as to what are our reactions to the press
reports about the statements of the USSR

‘Defence Minister and USSR Deputy Naval

Chief. They are reported to have bzen
made in Pakistan. We have made some
inquiries about this. We still continue to
make further inquiries but one point that
has been mentioned fs that the sentences
that are quoted out of context.
But .we have not yet got any firm or
authentic report about the actual words that
have been used.

The third question that has been asked
is a political question as to what is likely
to be the attitude of USSR if Pakistan
tries to rafse the Kashmir issue in the
United MNations. Well, I am not directly
concerned with this issue. But having been
assoclated with the Kashmir question and
the happenings in the United Nations, I
can say that we have given notice to the
entire international community that there
is a limit upto which they can pressurise us
on this question of Kashmir. I have no
doubt in my mind that not only USSR, but
several other countries who unfortunately
in the past did not always see eye to oye
with us on this issuz, are now changing
their attitue and realising the strength of
our case, Our case is simple. There are
certain matters which are entirely within the
jurisdiction of the Governmant of India
because Jammu and Kashmir is an integral
part of India, and any attempt to drag us
before the international community on
issues which are entirely internal will be
resisted by us and we will not participate
in any such discussion, and on that issue I
would like to recall that I actually refused
to participate in the discussion and contrary
to my normal functioning, I even staged a
walk-out which is not the exclusive privilege
of the Opposition members over there. The
important question that we have to bear
in mind in this connection is that we should
take a clear and unequivocal stand in this
respect and having taken that stand we
should not care at all as to who supports
us or who opposes us, because I feel that
India is big enough and large enough and
our cause just enough 10 resist any pressure
from whatever quarter it comes. I have no
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doubt in my mind that we are clear on this
issue and no country can further pressurise
us and I do not want our country to feel
beholden to another country for the exercise
of veto. If they exercise the veto, then
they act according to the rights and wrongs
of the situation, I do not want any partial
treatment to be meted out to me even by
a friend, In the international sphere, we
have to stand on our own legs. It is wrong
to expect some other country to pull our
chestnut out of the fire. I am all for
standing on our own legs. We have to
take a correct stand and stick to it irrespec-
tive of what others do or do not do, When
1 say this, it is not in the spirit of defying
any particular authority. Itis the justness
and the righteousness of our cause which is
the correct rebuttal of any effort which
might be attempted by any country to
pressurise us on this issue.

Another question has been asked as to
whether the USSR Government has supplied
any naval equipment to Pakistan, To my
information, they have not. Then, he
talked about spying vessels and submarines.
According to our information, they have
not supplied any submarines. There is no
question of supplying any spying wvessels.
This information is not correct.

Then it has been mentioned about
countries trying to befriend the new regime
in Pakistan. They have to deal with the
country whatever may be the regime in that
country, Other countrics are entitled to
have their own assessments and take action
accordingly. We are also trying to befrlend
Pakistan because it is our neighbouring
country. We have no illwill against them.
The only thing that we want them to do is
to abandon their hostitlity towards us. I
have no doubt that the people of Pakistan
do not want to live in an atmosphere of
tension with India. They also want peace
and we should enmcourage those tendencies
and not talk of any other attitude.

We are vigilant about our defence and
there is no let-up or slackening of effort in
that direction.

Then it has been asked whether we have
given any facility 1o Pakistan to enable them
to transport their troops to East Pakistan,
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matter was raised sometime ago herc and
also perhaps in the other House, Perhaps
itis wue that Pakistan did move certain
armed forces to East Pakistan, But that
movement was organised essentially by sea,
According to our information, they chartered
several ships and transported a large number
of soldiers to East Pakistan,

L
SHRI RANJIT SINGH (Khalila-
bad) : Essentially by sea, but partly by

air over our territory.

SHRI SWARAN SINGH : No, They
have not asked for permission and we did
not give them permission.

SHRI RANJIT SINGH :
flown without permission ?

Have they

SHRI SWARAN SINGH : They have
not. The agreement is that their air force
planes can overfly India just as our air force
planes can overfly Pakistan territory, but
they have to land here. So they never
asked for any permission to fly any aircraft
to carry any soldiers or armed forces.

I would like further to say that we are
sufficiently equipped by our varions detective
devices including radar, and no flight will
remain undetected. So this sort of vague
talk that probably they have flown about
which we do not know is not correct,

SHRI RANIJIT SINGH : We take his
assurance as it is,

SHRI SWARAN SINGH : Then it has
been mentioned that we should not have too
much dependence on any country. We do
not have too much dependence on any coun-
try. Our essential approach in this respect
is to have our equipment manufactured in
our own factories in our couotry. But we
should not also lightly brush aside the help
we might receive from friendly countries in-
cludiog the Soviet Union when such equip-
ment is supplied to us, and it will be wrong
on our part to adopt an attitude of a highly
critical mature, brushing aside what help we
might be receiving from time to time, and
to look always with suspicion. That is not
a healthy attitude; that does not help us
either in building our confidence or even in

ing friendship.

1 have made some enquiries, b this
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There was even an internal contradiction
in the thinking of the hon. member when
towards the end, talking of the present strain-
ed relations between the USSR and China,
he was trying to indicate a line which was
opposed to his earlier thesis. 5>, while we
are discussing such important and serious
matters, we must have some clear objective
bzfore our mind, The objective is to get
strength for us from whatever source availa-
ble, W2 should valus sources of help that
enable us to strgngthen ourselves; at the
same (im=2, we should not unnzcesrily be
critical even in spheres where criticism is
not called for. Itis a changing world, as
*he External Affairs Minister was at pains to
ponint out yesterday. Many of the older
alliances are changing and new onmes are
developing. In this we should also be suffi-
ciently responsive to the changing situation
and keeping in view our national interest,
pursue policizs which are correct policies
also from the international peace point of
view. This is precisely the line of policy
we are following.

! WAES YA I AEAT AR
aifemm fas T a1 $T @ 747 &9

3 15 e 2 fF Ao wEg w3
Fifs aRTF A AT IT F JOL

FTRE?

SHRI SWARAN SINGH : Our policy
has always bzen clarified, that we have to
depend on our own strength te meet any
threat that we face from any county. To
take to the easy way of looking either to the
Soviet Union or sometimes to America or
other countries —for help will not help our
country. Unless we develop this feeling that
we have to stand on our own legs, we can-
not carry on. We have to undergo sacrifices
if it comes to that; we have to carry a heavy
burden. There will not be any easy escape.
This is the line w= should pursue,

SHRI RANJIT SINGH : I must say
that after a very long time, the Defence
Minister has spoke like the D:fence Minis-
ter of a fre= and powerful country,

SHRI KANWAR LAL GUPTA : We
would like to congratulate him on that.

SHRI RANJIT SINGH : I must con-
gratulate him on that. That in itself shows
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a major shift in the Government of India’s
policy. He has admitted that there has
been a shift in the Soviet policy. Up till
now the Ministers have denied it and
they even went to the extent of saying that
Soviet Union is free to sell arms to any
country including Pakistan and it doss not
mean that there is a shift in their policy.
Now Governmet agrees there is a shift and
we are grateful for that statement,

This repoted speech of Marshal Grechko
was made on 11th or 12th March. Having
a diplomatic channel, even after a month
has clapsed, we have no information as yet
even about such an important speech. We
know substantially well what Russia and
China have supplisd to Pakistan, and what
Pakistan has purchased from France, like
submarines etc., and also from USA. Is it
not a fact that as of today Pakistan has
achieved parity in amount strength with India
division for division and they have got now
more divisions and more fire-power than our |
entire army has ?

The hon. Minister also said that all this
action of Pakistan in acquiring military
were from Russia and other countries has
lead to a certain amount of imbalance...

SHRI SWARAN SINGH 1 I never used
the word “imbalance’.

SHRI RANJIT SINGH : All right. 1
will withdraw that word. He said that it
has led to certain problems and now we
have to increase our military preparedness.
Recognising all this, kn )wing that it is our
paramount duty to see that we are well pre-
pared against any potential enemy, and also
knowing the fact that Pakistan recognises us
and us only as their enemy and therefore all
their preparedness is only against us, what
are we doing 1o maintain military balance
in such way that Pakistan is never placed in
a position to exploit and situation by attack-
ing us or creating trouble in Kashmir as
they did through infiltration in 1965 7 What
is the new thinking in defence 7 What is the
the new concept of defence ? We can main-
tain a good and powerful armed force and
we can utilise it in such a way that burden
is not felt on the country, just like so many
other countries are doing, including China,
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These are the pertinent questions that
arise and 1 hope the hon. Minister will
answer them, )

off semEe gent (grE) ¢ W
qfir off, wreg 9% 3w ¥ fou wfs afa
¥ afx #ait faerw A AT IR §,
drsi § @2 g AW A w9 9 Al
W YoF @ @ We af
aifge, ag ara o fedl g5 a% ad &)
afFr sasr afong sgt TG fE
fedl 3 & gAY gH ARAEATW FI
dar =ifgm 1 ®w @Y fmr ¥ K
fou gl feadn sgt Awg 9
g ousr uF & Segwr & FOwr &
AT g—gfee FAEA & Jq A
5t G g A aW Y v g e oAl
F wEw & fog sw @y fomdr @
e aTE g e 9 fwg giear &
W 3t ¥ & sy dw s wifew wfa-
aa afas &7 ¥ guy A1 § gfar ¥ a1
o ¥ @y guTy ST Ve e Fe-
NEA F T A § walE w9 F qv
AT AT AT § R ag W A F
Regw | 3§ wy ¥y feqar g
qraT @ W feear adt smw froma @,
gEH 1§ gEerd ag g S
aa & fR =7 & Fg7 =gaT § 98 9
f qagd fady & =t e &, 9w A7
& o WA 91, qur w91 f§ owwA
qifsem 2t fesre fag & 1 S8 a”
grrae o i & fadr fe 9d
arz garas s F far st fag &
#T A7 FAAR 971 ¥ A A G
t—& agm & T o wF e
ot gawt sy i—fF v arfea
#—amfas afm & w9 § o7 39
faiost &1 A9 FF IA* qWITR B
FTFC WL | oW F YT q@ a0
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wr & s v wfe & fasre gl
Fral & fog & | ¥fFT svaaTar S W
LW 93 g W@ AN ¥ oA
TEd iR N e N ITR
ot ar &

@d A & fldw o ¥ qr
g § ¥ ag ag fF & ag qared fa
Wt & qffem @ gea @ d At
¥ a9 gioq 1 w7 g1 ghaary &
IwR 33 wWrg ! ar wiewfs &=
aiffear #t AT ¥ g AT MR R )
rafey oiffem g gfaae 2 <@
2?  w wfer offeae Y gfaam
2T ANy I w F e A A
7 R G ¥ amst gorsw gf o FAv
I T IFC FY N wErQ & fF ooy
gfgare & ¥ gn & fad e e A
gfag s & aifesam #t @t 7@ falr
g7 faw ¥ ufem & d7 % dgoq T
@ & wa< fove faet wore &Y s
AT ! wwaa F A
A g ar A ? g Ao gh-
are fa¥ § 37 ¥ oite g 91 fedr ghaaray
# fiselt wATC Y A€ Firerar & wor At
M HoFdl ¥ gfaae s A fer & 7
W g g i W A A 97 garEe
AT AT F G F 99 9 IATE FET
Sigar g ?

@ am & falw w9 § 9 9
argar g % 99 & wfseam A = gfa-
e fa¥ & ar o7 9= qrfFEaT F W
aEgar A AT FE AL FEFET § A
IEF A% 74T AT WA} 9% qfFeaE
FY AT ¥ T B F7 AYeT guES ar
T agr g ? Fifs s ag AT @
A AqT AwF qfFEE ¥ amar 2 ag
FgaT sfeqer @ @A & ol §9 g-
@ agl AR A W@ wfa va &
arqraeer &1 frafor sear g1 O Feafa
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@ AFE? acE A NHAA
ARG FTHT AT TAT HATHT Ta% & 347 7

SHRI SAMAR GUHA (Contai) : Sir,
the statement attributed to Marshal Grechko
the Defence Minister of Russia, when he
visited Pakistan is extremely disturbing for
reason that he has raised very serious issues
when he said that Russia, if the roport is .
correct, fis going to help Pakistan with
arms, for one specific reason, to strengthen
its, {. e. Pakistan's force against its enemy.
The second reason that has been stated,
again, if the report is correct, is to restore
or maintain the regional balance. India
has a bitter experience of similar phrases
used by USA when it supplied arms to Paki-
stan, when it was said that USA was sup-
plying arms to Pakistan to maintain its
stability mainly against the forces of Com-
munism. It was also stated that USA had
a prinr commitment from Pakistan that the
arms supplied by USA will not be used in
any cventuality against this country. It was
also said that if those arms were used aga-
inst India USA will take suitable steps to
see that Pakistan Is not enabled to use those
arms against India. It is a matier of
history, not far off, how all these promises
and all these commitments of USA proved
futile, It is also our bitter experience how
the arms supplied by USA were used against
India during the Kutch conflict and also the
major war against India in 1965. Therefore
naturally, India should be very much worried
by the reported statement of Marshal
Grechko. In view bf the past experience
and also the successful defence and foreign
policy used by Pakistan where in the name
of bilateral relations with different conflicting
countries they get arms from USA, China
and now from Russla.

I want to know whether the Government
has enguired from Soviet Russia that the
statement attributed to Marshal Grechko is
correct 7 If so, have the Government tried
to ascertain from the USSR Government
what they mean by *‘its enemies” 7 who,
according to USSR, is or are the enemy or
enemies of Pakistan in the actual and pot-
ential sensz 7 Secondly, what is meant by
regional imbalance 7 Who are the forces
that are creating defence imbalance in respect
to Pakistan ? Have the Government tried to
ascertain the view of the USSR Government
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on what is meant by regional imbalance and
which of the forces are llkely to create im-
balance with respect to the defence of
Pakistan ? Then, have they requested the
Government of USSR to supply the Govern-
ment of India with information about the
quantity, items and the nature of arms and
also military equipments supplied to
Pakistan ? Lastly, in view of the admission
of the Defence Minister...

SHRI SWARAN SINGH : Admission 7

SHRI SAMAR GUHA : All right, .I
will say ‘acknowledgement’. In view of
the acknowledgement by the Defence Minister
that there is a change of Policy by Russia
towards India and also towards Pakistan,
may I know whether the Government has
explored an alternative potential source for
supply, particularly  the  sophisticated
arms that are being supplied by Russia ?
Then, Russia is training nuclear scientists of
Pakistan. My I know whether it s a fact
that they are also given training for handling
reactors in Pakistan and also for separation
of plutonium 7 May [ also, know whether
this fissile element of plutonium can be
used for making an atom bomb by any
scientist within two months if they so
desire ?

st forr w0 (wgat) @ @l
wEred, I ager 9 48 & 5 oY arsd
w0 Y qifeea & fad §, T g am
wW T feat ® T Ay w1 98 a9 w9
g F 9 =W A &1 T w9
AR aiffe™ F 9 ames § & 9w
s fggmm @k wfemm & fw #
oA T W@ 91 IH IIT g TR
g o fr ofsemT « &7 ara ot
g @i ? W §EIR AW A S
mrg? A folqe @ g fF o
¥qzdrd sy @ ox ag wmaa
g a1 | 9@ wgAa ¥ fawrs ag A @
g at gmare ¥ gy ama wrd fF o )
qg ®9 g qrfeEdE w1 AT 3 &7
gawrar gam ar s T ¥ AT FIT
O T | 59 aAF &7 I@ wrs o a1 &
ST wTEaT g 5 @ aows § ag aw-
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WYar AEl ga1 a1 ? 59 § 3w €& W
AT T TG IHAT ?

U §are 4g & fF oy A w7 fF
gEada &1 T Ad g fwagd W @
2P A g Edw faomeew & a ¥ w4
I # IEEr g fF oag faadr e
@  ? gfFsay ard Y o aw 9 g,
AR 9g% asarEt A g 4@ Ik @,
T ared T Ad 9w WY § nfrsm
& ¥ gfewam ard WA AR AL
afz ag wa § @ e ww A Fgr & A
waig ¥ fF gw g aw@ & gETEar w4
ar & st wngaT g 5 Far g Agfee
ATFE 1 T WY F T ?

draT w3 g 6 S| Araw A
t fr w8 % 797 aga ¥ W fawew
Fez qifeeaia § a1 @r § @1 ag @At
et ot #Y Al gfear. @ faaer @
w1 gadz ¢ 9g qei ¥ fodft g ¥ gaile
#1 I T ¥ T 5T N fedqe a1
& Y Y@ ot R favew agi @
gIgd art ¥ o0 wERw oA oa
HAEF & 7 9T AT FT W T AHTD
g7

atfert qare wrar g & f <
qifeai &1 ared & & oy 71 90
fair &, ag o it wge T 1 QA
T ¥ 99 F IR e F0T W 57
ar e @ @R afee W fea
FOAT T F1 g fear & 7

SHRI SWARAN SINGH : Sir, it is
very difficult to go into all the details. 1
can understand their desire but I have got
a little bigger responsibility to observe
silence with respect to all this inquisitive-
ness which I can understand.

One basic thing is that we do not give
the details of the equipment that we manu-
facture. 8o, all the questions that are
asked directly or indirectly to elicit from
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me information in that respect cannot ob-
viously be answed by me for rcasons of
security ; but I will try to answer as many
of the points as possible.

I would like to make one position
clear, More than one hon. Member has
talked of military balance. It is an un-
fortunate fact of history that this talk of
military balance between India and Pakistan
was an-cXpression that was coinad by seve-
ral countries. We have never accepted
the validity of this expression. It is mean=
ingless in the context of the situation that
India faces today. Qur size is bigger;
our problems are different and we face two
hostile neighbours, In view of this any
talk of military balance is absolutely be-
sides the point and I would appeal to hon.
Members that we should be careful in the
use of this expression because it is really not
relevant in the context of the situation that
India faces today.

Now, Major Ranjit Singh asked me as
to why we have not been able to check up
the correctness of the statement that is at-
tributed by the Pakistan Press to the De-
fence Minister of the Soviet Union. We
have made enquiries and one of the things
that have been mentioned was that it has
been quoted out of context. Our informa-
tion is that there was no written statement
that was made and, theréfore, we are trying
to find out as best as we can the exact
statement ; but we have not yet got it.

SHRI SAMAR GUHA : Is it enough
if a state like Russia simply says that it has
been quoted out of context 7  Will you also
get the information ?

SHRI SWARAN SINGH : I thought
what he said before was fairly serious. Does
he think that what he has said now Is more
serious 7

The report presents it in a serious form
and when the Government spokesman says
that it has been raported out of context,
it means that the impact that is created by
this report is not shared by them.

The second point was about parity in
strength which I have already answered.
The third poiat was what we were doing
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to defend ourselves. We are strengthenig
ourselves in every manner that we can.

SHRI 5. M. BANERJEE (Kanpur) : We
are discussing it in this Parliament |

SHRI SWARAN SINGH: 1 think,
the Information of Major Ranjit Singh on
the point of parity in strength is not guite
correct. It is wrong, I suggest, to talk of
parity because it Is not Pakistan that we
face but we have other commitments. 1
have no doubt in my mind that so far as
Pakistan is concerned, there is no compari-
son today. We are definitely stronger in
every respect, But the main point is that
we have got other enemies alo. So, I
would request the hon, Member not to talk
of parity with Pakistan.

SHRI RANIJIT SINGH : 1 have
talked only about Pakistan.
SHRI SWARAN SINGH : That is

not the whole story, Even if I am more
superior to Pakistan, I do not want this
impression 10 be created that I am over-
arming myself. You should also appreciate
the delicacy of the situation because we
have to face other enemies. Our talk
of parity which Pakistan is unreal and
we should not talk in this vein at all,
Therefore, there is no point in hammering
that point,

Then, my hon. friend, Shri Prakash
Vir Shastri, talked about trade terms
with U, §. 8, R., the Bokaro Steel Plant
and the rest. I am not going to reply
to them because those are matters which
are dealt with by other Ministres, It
is true there is some collaboration between
Pakistan and U.S.S.R. in the matter
of exchange of information about nuclear
science. But it will be absolutely wrong

for us to imagine that they can give
any information about the technology
relating to the atomic weapon. In

fact, they are the main sponsors of the
non-proliferation treaty and, under that,
the Soviet Union has undertaken not to
supply any information in this respect to
any country whatsoever, Historically also,
and on the basis of information that we
have of the Soviet attitude and also, in fact,
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of other nuclear powers, no one of them
is in a hurry to pass information to any
other country even though it may be very
friendly to them,

Several questlons have been asked
as to why U.S.S.R. {s supplying arms
to Pakistan, I wish I could answer that.
They have mentioned on various occasions
as to why they are supplying arms. It is
not for me to explain. I am not expected to
explain as to why they are supplying arms.
My position is clear, They are under a
wrong asssessment of the Pakistani inten-
tions, We have tried to convince them,
We bave not succeeded in convincting
them. We should accept that position.
It is not for me to find out the particular
reasons for the supply of arms to Pakistan.

Then, he asked the further question
as to whether, after the new regime has
taken over in Pakistan, there is any in-
creased tension at the borders. There is no
such increase of tension at the borders after
the new regime in Pakistap has taken over...

S.M. BANBRJEE ; There is tension in

their own country.

SHRI SWARAN SINGH : | was talk-
ing of mot inside the country but at the
borders,

Then, my hon. friend, Shri Samar
Guha, in his characteristic manner, has
asked several questlons. The first part
was his speech to which I do not want to
make a counter speech. But I come to the
questions direct, Abput the statement of
the Defence Minister of U.S,S.R., I have
already answered. About regional im-
balance also, I have already answered. Then,
about supply of quantity of arms to Pakis-
tan, we have not asked them. We have no
Intention to ask them because, if we ex-
pect U. S.S. R, to give us information
about the supply of their arms to Pakistan,
probably, Pakistan can also expect U.S.5.R.
to suppiy information of the U.S.S.R. sup-
plies to us, and I do not want that we
should place the U.S.S.R. in that position
in which they give information to other
countries of the U.S.S,R, arms supplies to
us, That issomething of greater value to
me and I have no intention to pursue that
line.
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SHRI SAMAR GUHA 1 So long as
we depend so much on Russian assurance,
Hindi-Russi bhal-bhai...(Interruption).

SHRI SWARAN SINGH 1 We should
not lightly reject the idea of bhai-bhai.
It has become a fashion to ridicule it. It
will be a bad day if we were to live only
in tension and forget altogether the con-
cept of bhai-bhai. May be, we may have
been mistaken. But that should be an ob-
jective which we should not lightly let go
by notwithstanding all the disillusionment
that we might have experienced. (Inter-
ruption) We arc exploring  alternative
sources also,

Then he, asked me a wvery technical
question about the splitting up of the atom
and the like. Heis a great scientist him-
self. 1 am forgetting science because I am
order than him—I also did my Physics—
and I will not like to go into the niceties
of the splitting of the atom because this
is not the forum for that. If he is interest-
ed, we can discuss it outside and he can
give me his comments about it. We should
regard this collaboration of technical know-
how in the nuclear field, nuclear science,
as a scientific phenomenon. Shri Samar
Guha, I am sure, must be aware of the
vast volume of information that is now
available on nuclear science. And there
are very few secrets now. It is a com-
mon pattern now : several countries are
collaborating with ope another in  the
matter of sharing of nuclear science and we
should not treat the agreement between the
Soviet Union and Pakistan in any light
except the normal sort of exchange of
Information about nuclear science.
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Then, my friend opposite put several
questions as to whether, in Tashkent itself,
it was agreed that arms would be supplied
by the USSR, and he has quoted Mr,
Bhutto. It s not a very safe thing to quote
him, I would warm the hon. Member, be-
cause if really an agreement to supply arms
had been entered Into at Tashkent, that
would cerlaéuly not be a poiot against Gen,
Ayub ; wheaewer Mr. Bhutto has talked of
Tashkent, he has always said that there.
Gen. Ayub did something very bad from
the point of view of Pakistan which he
was going to exposc ; this was the general
tenor, although he has not be:n able to
say anything on that jssue. This is out of
context. Probably the hon. Member has
not followed carefully all the things that
are going on in Pakistan., There is no
question as to where the agreement was
entered into...(Interruptions). It is imma-
terial from our point of view, from the
substantive point of view, where the said
agreement  was  entered into. So long
as the agreement is there and it is being
acted upon and they arc getting arms,
that is more important than the historical
research whether it was entered into in
Tashkent or elsewhere. That is absolutely
immaterial and we should not waste our
time in going Into that aspect,

I have attempted to cover, brixfly at
any rate, all the points,

MR. CHAIRMAN : The House
stands adjourned till 11 A.M. tomarrow,

19.43 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, April
10, 1969/Chaitra 20, 1891 (Saka).
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